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LOK SABHA DEBATES

LOK SABHA

——— —

Wednesday, December 3, 1986/ Agrahayana 12,
1908 (Saka)

— ————

The Lok Sabha met at Eleven of
the Clock.

(MR. SPEAKER in the Chairl
ORAL ANSWERS TO QUESTIONS
{ English}

Threat of Ecological Disaster

SHRIMATI * BASAVARAJES-
WARIY :

SHRI LALITESHWAR PRASAD
SHAHI :

*427.

Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state :

(a) whether Government are aware that
yeqr after year forest land is being lost at
the rate of 1.5 million hectares annually as
also huge quentity of fertile soil is washed
away due to floods; and

(b) if so, the corrective measures
Government propose to take to put an end
to this ecological disaster ?

{Translation),

THE MINISTER OF ENVIRONMENT
AND FORESTS (SHRI BHAJAN LAL)
(a) and (b). A statement is given below.

Statement

(a) Government are aware about th'e
loss of forest land and the fertile soil.
Agcording to a study made by National

Remote Sensing Agency the depletion of
tree cover between 72-75 to 80-82 was
nearly 9 million hectares which works out
to about 1.3 million hectares every year,

(b) 1. Specific areas of action have
been identified for protection of existing
forests like survey of forests, prevention of
diversion of forests to none-forests uses
through strict enforcement of Forest
(Conservation) Act, 1980, restriction on
grazing, ban on monoculture, delineation of
right of tribals, substitution of wood by

other materials and compensatory affores-

tation if forest land is unavoidably diverted
for other purposes.

2. Government are taking steps to
reforest denuded forest lands and to afforest
wastelands of the country.

«

3. Government bave established a National
Land Use and Wasteland Development
Council. * A Natjopal Land Use Policy has
been evolved covering aspects of scientific
irrigation, afforestation, catchment area
protection, drainage and soil erosion which
will help in arresting the loss of soil. In
addition, a National Wasteland Develop-
ment Board has also been created with the
object of bringing 5 million hectares of land
every year under fuel, wood and fodder
plantations,

4. All the State Governments have
programmes for soil conservation. On-going
centrally sponsored schemes of soil conser-
Yation in the river valley projects and
integrated watershed management in the
catchments of flood prone rivers are also
under execution. A special programme of
conservation and afforestation in the desert

areas is also being taken up to tackle soil
erosion.

(Englich)

SHRIMATEF BASAVARAJESWARI :
N!r. Sr-)eaker, Sir, as per the world’s top
biologists, all tropical forests in the waild

will Ptobably disappear in the next 50 to 13
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years losing valuable species and killing
17,500 species of plants and animals each
year. The Forest Conservation Act was
passed in the year 1980 and subsequently,
the Amendment has also been passed to
tighten the prowisions of deforestation.

So,1 would like to ask the hon..
Minister the perceatage of deforestation
that could be stopped after the Amendment
to the Forest Conservation Act of 1980 has

been passed.

[Translation)

THE MINISTER OF ENVIRONMENT
AND FORESTS (SHRI BHAJAN LAL):
Mr. Speaker, Sir, the hon. Member has
correctly stated that there has been large
scale deforestation between 1951 to 1980,
but this process has declined during the last
five or six years. Onan average 13 lakh
hectares of land has been denuded every
year. There are sevgral reasons for it.
First, there has been indiscriminate felling
of trees. Secondly, forest land has been
.diverted with the Government's approval. 1
would like to cite figures in this respect.
During the period of 30 years from 1951 to
1980, 43 lakh hectares of land@ has been
diverted for other purposes, which con.es to
about 1,40,000 hectares per year. After
1980, only 34,000 hectares of land has been
diverted which works out to be 5,500
hectares per annum. We shall make all
out efforts to stop deforestation and for
this we have written to State Governments
The Central Government also bears half the
expenditure. The expenses involving the
provision of jeeps, punmen, wireless sets,
sentry posts, are shared equally by the
Central Government. We have written to
the State Governments.once again. That is
why we have epacted a law to stop defore-
station. Our Government will make full
efforts for the conservation of our forests.

{English]

SHRIMATI BASAVARAIJESWARI :
Sir, 1 would like to know which are the
States where deforestation is at the maxij-
mum level and whether Karnataka is also
one among them ?

{Transiation)

SHRI BHAJAN LAL : Mr, Speaker,
Sir, as | haye mentioned earller, in these
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T years, 13 lakh hectares of land has been
denuded anhually, which comes to a total
of 21 1akh hectares of land. It includes all
the States. In Andhra Pradesh it has been
8,33,000 hectares, in Assam it has been
‘about 1,25,000 hectares, and in Karnataka
it has been less as compared (o other
States. In Bihar, 11.2 per cent of forests
have been denuded, In Karnataka, 1,02,035
hectares of forest area has been denuded.
Deforestation has been maximum in Punjab.
The next in the list is Rajasthan... .,

SHRI BASUDEB ACHARIA : What is
the level in Harvana ?

SHRI BHAJAN LAL: I am coming
to that. Although there are less forests in
Rajasthan, yet there is more felling of trees
in that State. Gujarat and Haryana occupy
the third and the fourth position respecti-
vely. We would make all efforts to ensure
that felling of trees is minimum.

SHR] LALITESHWAR SHAHI: Mr.
Speaker, Sir, I want to know from the hon.
Minister whether he is aware of the fact,
that the people who worked in the mines
for the last 30-40 years and who were
rendered unemployed due to the closure of
the mines are mow involved in the felling
of forest trees in the Singhbhum district of
Bihar,

SHRI BHAJAN LAL : It is correct to
some extent that the forests are being cut
clandestinely. About this I have said
earlier also that the Centre is going to
shoulder half the cost incurred for looking
after the forests and for providing jeeps,
guards and so on. The number of cattle
has also increased counsiderably in the
country. [Earlier, there were 29 crore cattle
which have now increased ‘to 45 crores, 20
per cent ofithese cattle are dependent .on
the forests. Cattle grazing is also one of
the reasons. For this we dave written to
the State Governments that it should make
arrangements for the provision of guards,
wireless sets etc. to minimise the damage to
the forests.

SHRI RANA VIR SINGH: The
Nepalese nationals at Babaraich (U.P.) are
felling trees indiscriminately and killing the
animals near Indo-Nepal border. 1 want
to know what steps the Indian Goverpmept
is faking in this direction ?
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SHRI BHAJAN LAL: We shall
certainly look into it and write about it to
the State Governments. The Central

Government would also keep a which over it.
We would make all efforts to ensure that
forests are protected, because 1t would
protect the environment of the country as
well.

SHRI BASUDEB ACHARIA: Mr,
Speaker, Sir, the economic factor is also
sesponsible for the denudation of the
forests. Are the Government considering
some alternative programme on the lines
of IRDP and other poverty alleviation
programmes in order to stop the felling of
trees ?

SHRI] BHAJAN LAL : Mr. Speaker,
Sir, the 12th item in the 20 Point Pro-
gramme of Shrimati Indira Gandhi calls for
afforestation. Rs. 40 crores were spent on
it per anpum at that time and in the Fifth
Five Year Plap, Rs. 200 crores were spent
and in the Seventh Five Year Plan,
approximately a sum of Rs. 2550 crores
bas been earmarked for this purpose, so
that maximum trees could be planted.

So far as felling of trees is concerned,
permission is granted omly in cases of
certain projects, which entail construction of
dams and power stations which are in the
interest of the poor farmers and the
nation. But permission for felling of trees
is given in very rare cases, and 1s given
after careful consideration, and a condition
is put on the cooncerned State Government
that afforestation will be done in double
the area required for the project so that
forests are conserved to the maximum
extent.

[English)

Sul@billty of New Zealand Afforestation
Methods for India

*428, SHRI 1. RAMA RAI: Will the
Minister of ENVIRONMENT AND
FORESTS be pleased to state ;

(a) whether afforestation methods
adopted in New Zealand are considered
suitable to Indian conditions; and

(b). if so, whether his Ministry bave

AGRABAYANA 12, 1908 (S4KA4)
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taken any steps to try those methods in
India ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI ZR. ANSARI}): (a)
and (b). In view of the difference in agro-
chimatic condjtions as well as different
forest management practices followed in the
two countries, afforestation methods adopted
in New Zealand are not considered entirely
suitable to Indian conditions.

SHR1 1. RAMA RAI: After and
during the visit of our Prime Minister to
New Zealand and to the Forest Research
Institute at Rotorua, we were made to
understand that forest management and
techniques of afforestation adopted in that
country have invaluable lessons for India
and, possible areas of cooperation can be
opened up in this area. Even China made
use of the New Zealand technique for
afforestation.- At present, a specie called
Radiata pine is being encouraged in New
Zealand and it is prospering well in New
Zealand and it is being. imported from
California.

1t is natural for a country like India to
think of importing some species which will
help and which will have multiple uses such
as fodder, fuel and small timber and other
uses for the country.

Will the Government think of any such
species for afforestation in our country as
is being done in New ¥ealand ? Will the
Government thiok of importing some other
species also from countries alP’ over the
world which will be suitable for our
country ? Does the Government have any
idea of that plan in the mear future_?

SHRI Z.R. ANSAR]1 : 1Itis true that
as directed by our Prime Minister, the
Secretary, Environment and Forests, met
Mr. Mike Moore, Minister for Overseas
Trade and Marketing, New Zealand. During
the discussions, three areas were identified
for possible cooperation between New
Zealand and India. After those discussions,
the New Zealand Minister had promised
to send a note indicating the way in which
New Zealand would provide assistance to
India. But no note containing information
has come to us. As I have said in my



7  Oral Answers

reply, the specie which is being planted in
New Zealand is Radiata pine. I have
already sajd that the present policy of the
Government is that we do not encourage
these exotic species. ,We have our own
species which can do better. The agro-
climatic conditiols of New Zealand and
India are quite different. Wevhave ‘mostly
tropical and sub-tropical forests. This
radiata pine is a specie which is most
suitable for temperate chimate, Secondly,
the thrust of this afforestation pro-
gramme, ..

MR. SPEAKER : He is asking about
the methods...

SHRI1 Z.R. ANSARI : 7The thrust of
the. afforestation programme is also different.
They are selecting those species by growing
which they can export timber to other
countries. They, bave surplus of timber. In
our own country, we are facing a shortage
of fuel wood; we are facing a shortage of
fodder; we are facing a shortage of timber.
Therefore, our thrust 1n the plantation
programme is quige different from that of
New Zealand. What they are doing is,
they are just planting it and they are giving
very good doses of fertilizers, top-dressing,
irrigation. They are growing the forests as
a crop and earning foreign exchange. In
our country, we are growing, preserving and
conserving forests for the poorer section of
the society to provide f{uel-wood to them
to provide fodder to our cattle population
and aiso to provide small timber to the
poorer sections of -the population. All
these things are the different experiments
which are Bing taken up in other countries
aré under study. We are proceeding very
cautiously. Only those things will be
encouraged in our afforestation prbgramme
which wil be found suitable for Indian
conditions.

SHRI 1. RAMA RAI : Out of one
million hectare plantation forests, half of
which is state-owned and balf of which is
privately-owned do we have any programme
of giving atleast fallow land which is not
used for any cultivation purposes to the
farmers on lease basis to raise forests for
their use and if possible for their expert use
also

SHRI Z.R. ANSARI: There is a
programme of the Waste Land Develop-

DBCEMBER 3, 1986
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ment Board to, give waste land to the
farmers, to those persons who want, to

raise plants under r;ee parta scheme. We do
have that scherne.

PROF. P.J. KURIEN : 1 would like
to know from the hon. Minister whether he
I1s aware that plantatiog forestry 18 also
part of the afforestauon programme in
some other countries. It is possible to
have plantation forestry in our waste land
because if you have one acre of Cardamom
plantation, you can plant 250 trees; if yos
have one acre of rubber plantatioa, you
can have more than 150 to 200 trees. This
can be encouraged in afforestation if that
I would like to
know whether you have "any such pro-
gramme ?

SHRI Z.R. ANSARI

) . Programme for
what ?

PROF. P.)J. KURIEN : Plantation
forestry 1s to be included in the afforesta-
tion programme.

SHRI Z.R. ANSARI : As far as the
present policy is coocerned, the forestry
programme, the afforestation programme is
mainly meant for producing more fuel-
wood, more fodder and more small timber
for the poorer section of the society. We
are not including tea plantation, coffee
plantation and cardamons plantation into
the forestry programme.

{Translation)

SHRI BHAJAN LAL : This is a cash
crop. You may talk about grapes tomorsrow
you may talk about apples the day after.

and about apricots the next day, but this is
not covered under it.

LEnglish)

SHRI1 MANORANJAN BHAKTA : 1
congratulate the Government f, .

_ or takin
determined efforts for the aﬂ'orestagtx
programme. Whether the New Zealand

system is suitable or not, but i

which I have noticed is that for °:-ot:2§?:§
one plant, we are cutting another 25 o 50
tender plants fgr making fences. By that
we are losing more number of trees. In

view of that I want to know whether the
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Miaister will kindly tell us, as to wbat is
the system 1n New . Zealapd for protecting
the plants and what 13 the system we are
adopting and in case we are cutuing more
plants for protectiog these, for making
fences, whether he will ban cutting of
trees for fencing purposes and provide

alterpnative  arrangements SO that the
afforestation programms can be fully
successful.

{Zranstation)

SHRI BHAJAN LAL: Mr, Speaker,
yri,50 far as fenciog 18 concerned, you bave
also been a tarmer and you must be KnoWIng
it.

MR. SPEAKER : 1 am stil} o farmer.

SHR1 BHAJAN LAL ¢ And you are
‘Krishi Pandit” as  well. You are aware
that big trees are Bnotl fellea for fcnc\.ng
purposes. Oanly those trees are cut fox
that purpose which are enther thomy_ ot
only small bushes arc cut. {Interruptions)
1 am also a tarmer. 1 have worhed 10 the
felds and 1 have Grst hand experience Of
jt whereas you may not have gone 1ia .the
field at aill. 1 am implying thatin Rajas-
than busbes bave 10 pe itnmmed every
montb, otherwise it wouid not serve any
purpose. You may be aware that the
jeaves are used as fodder tor sheep, goats

and camels, Such trees can be grown
which d0 not have a long life. Ihe farmers

use only those spectes which aré¢ not of
much use. If the farmer or the landlord
thionks that certain variety of plant will be
more cxpensive, then bhe would never allow
it to be used for fencing purposes.

(English)

SHRI MANORANJAN BHAKTA : I
invite the hon. Minister to come .and see
the position in our Union Territory and
then take a decision.

{Translation}

SHRI BHAJAN LAL: We  shall
certainly Yook into this problem.

SHRI NAWAL KISHORE SH »‘\R!\JA :
Just now the hon. Minister has mentioned
that only those trees should bs planted
which are suitable for the country. In the

AGRAHAYANA 12, 19U8 (SAKA)
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.

variety,
but there was a lot of controversy abput 1t,

and it has been reported in the press that
planung of such trees may dry up the
ground water. Has this controversy been
koow whether
according to the policy of the Government

is it proper to plant euc%lyptus trees io the
country ?

MR. SPEAKER : Shri Nawalji, you

haven’t told us about the gqualities of
*Gyati’ ?

SHRI Z.R ‘ANSARI : Sur,
Sbarma bas himself said
controversy about 1t which shows that
there is nothing conclusive about it.
But the consensus reached among the
scientists 18 that t s a controversial
matter and the scientists themselves have
differing opinions on-it. 1t 1s evident that
as compared to other species, the guick-
growing varieties would require more water
proportionately, but the guestion whether
such trees destroy the fertility of the soil
and whether such trees affect ground water
resources adversely 18 still a controversial.

hon. Shn
that there 1s a

Secondly, the present policy of the
Government is against monoculture of any
sort, as was the case of eucalyptus plant-~
ing in our affurestation programme. As per
our present policy regarding afforestation,
we are against mobnoculture and are in
favour of mixed species. We are not in
tavour of planting any particolar variety of
trees. We bhave sent ipstructions to the
State Governments that mixed varieties of
trees should be grown, and the selection of
the species shculd be made according to
the local needs for timber, fuel wood,
fodder etc. and according to the peeds of
the poorer sections of the society.

{English)

Licences to TV Mannfactarers

*429. SHRI SALEEM. I, SHERVAN] .

Will the PRIME MINISTER be pleased tc
state @

(a) the number of licences/letter o
intent issued to black and white arc
colour T.V. manofacturers, separately watg
manufacturing capacities;
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(b) their installed capacity in the
couatrx.as on 1 April, 1986; and

(c‘) the number of letters of inteat
issued after 1 April, 1986 ?

THE MINISTER OF STATE IN
THE MINISTRY OF SCIENCE
AND TECHNOLOGY AND MINISTER
OF STATE IN THE DEPARTMENTS

OF OCEAN DEVELOPMENT,
ATOMIC ENERGY, ELECTRONICS
AND SPACE (SHRI K. R.

NARAYANAN]) : (a) to (c). A Statement

in gwven below.

Statement
(a) Lists of units granted licences/

DECEMBER 3, 1986
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lettors of intent Yo manufacture Black and
White and Coloot Tolevisions along
with their manufacturing capacities
are given at Apnexures A qnd B respecti-
vely.

(b) In the assembly oriented products,
the concept of installed capacity is not
applicable i the surict sense. Generally,
the licenced capacity 1s taken as the ins-
talled capacity.

(c) \Lists of letters of intent issued
for Black and White and Colour Televistons
from ist April, 1986 onwards tll date dare
given at dnnexures C and D.

Annexure-A (i)

Industrial Licences issuced for Black & Whise TV Receivers

S. Party Capacity Status
No. (Nos.)
1. Assam Electronics Dev. Corpn. Ltd., Guwabati 100,000 *19 Prqd
2. Balaji Electronics, Madras 20,000 Ia Prod
3. Bihar State Elec, Dev. Corpn. Ltd., Patna 40,000 In Prod
4. Pinatone Etectronics Pvt. Ltd., Sabibabad 100,000 In Prod
5. British Physical Lab India Ltd., Palghat 10,000 In Prod
6. Bush India Ltd., Bombay 10,000 in Prod
1. ‘ Coar India Multitronics Pvt. Ltd., New Delhi 10,006 1n Prod
8. Continental Device India Ltd., New Delhi 100,000 In Prod
9. Dpynavision Ltd., Madras 80,000 In Prod
10. Eaficld Electronics Ltd., Madras 50,000
11. Electronics Consortium Pvt. Ltd., New Delhi 60,000 In Prod
12. Electronics Corpn. of India Ltd., Hyderabad 40,000 In Prod
13. Happy House (TV) Mfg. Division Ltd.. Madras 10,000 In Prod
14. Haryapa Television Ltd., Faridabad 5,000 In Prod
15. H.P. Mian. and Indl. Dev, Cospn. Ltd., Simia 10,000
16 3 and K State Indl. Dev. Corpn. Ltd., Srinagar 10,000 Ia Prod
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S. Party Capacity Status
No. (Nos.)

el7. Jupiter Radios (Regd.), New Delhi 100,000 In Prod
18. Jupile;:Radio (Regd.), Ludhiana 20,000 In Prod
19. Karnataka State Elec. Dev. Corpn. Ltd., Baggalore 20,000 In Prod
20. KeralaState Elec. Dev. Corpn. Ltd., Calicut 10,000 In Prod
21. ‘Kerala State Elec. Dev. Corpa. Ltd., Trivandum 20,000 In Prod
22. Konark Television Ltd., Bhubaneshwer 6(;,000 In Prod
23. “M. P. State Electronics Dev. Corpn. Ltd., Bhopal 100,000 In Prod
24. Murphy India Ltd., Thane 100,000
25. NELCO, Bombay 2,00,000
26. Orient Vision Ltd., Madras 1,00.000
27. Neo Export Pvt. Ltd., New Delhi 30,000
28. Nettur Technical Training Foundation, Bangalore 5,000
29. Rajasthan Electronic Ltd., Jaipur 5,000 In Prod
30. Ralectronics Pvt, Ltd , Bangalore 40,000 In Prod
31t. Rao Insulating Co: Pvt, Ltd , Bangalore 10,000
32. Ruchika Electronics Ltd., New Delbi 100,000
33. Shankar Electronics Ltd , Calcutta 10,000
34. SIDKEL Television Ltd., Trivandrum 10,000 In Prod
35.* Sigma Engineers, Pune 10,000 In Prod
36. Telectronix Ltd., Nanital 20,000 In Prod
37. Television and Components Pvt. Ltd., Naroda 80,000
38. United Diamand Ltd., Chandigarh 50,0C0
39. Unitron Ltd., Faridabad 10,000
40. Uptron India Ltd., Allababad - 0,000 In Prod
41.. Uptron India Ltd., Luckaow 80,000 In Prod
42, Usha Television Ltd., Faridabad 10:000 In Prod
43. Veetrag Electronics Ltd , Bombay 100,000
44. Video Electronics, Sahibabag _ 40,000 In Prog
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1R,

Rlectronics Corporation of India Ltd., _Hyderabad

8. Party Capacity Status
No. (Nos.)
45. Videocon International Ltd., Aurangabad 40,000
46. Viswtron Electronics Pvt. Lt(L., New Delhi 20,000
47. Webal Nicco Electronics Ltd., Calcutta 10,000 In Prod
48. Weston Electroniks Ltd., New Delhi 81,000 In Prod
* In Production.
Annpexure-A (ii)
Industrial Licences Issued for Colour TV Receivers
'
- S. Party Capacity Status
No. (Nos.)
1. Andhra Pradesh Elec. Dev. Corpn. Ltd., Hyderabad 40,000
2. Assam Electronic Dev. Corpn. Ltd., Guwahati 50,000
3. Balaji Blectronics, Madras 50,00
4. Bihar State Elec. Dev. Corpn. Ltd , Madras 40,000
5. Binatone Electronics Pvt Ltd., Sahibabad 5(').000 *in Prod
6 British Pt ysical Lab India Ltd., Bangalore 50,000 In Prod
7. British Physical Lab India Ltd., Palghat 50,000 In Prod
8. Bush India Ltd , Bambay 50,000
9, Cauvery Electronics Pvt, Ltd., Bombay 20,000
10, Cear lndta-Multitmnics Pvt. Ltd., New Delhi 25,000
11 Central Electronics Ltd , Sahibabad 50,000 In Prod
12, Chroma Blectronics Pvt Ltd., Bombay 50,000
13, Continental Device India Ltd., New Delhi 50,000 In Prod -
14 Debikay Systems Ltd., Calcutta 50,000
15. Dynavision Ltd., Madras 50,000 1n Prod
16. Electronics Consortium Pvt. Ltd., Nainital 50,000 In Prad
17. Electronics Consortium Pvt. Ltd., New Delhi 50,000 In Prod
" 80.000 In Prod
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g Parfy h © .Capacity Status
: N’o. ) (Nos.)

"5, Eald Fleoronies Lid, Madras 50,000
20.. Goa Electronics Ltd., Mapnsa 25,000 _

. Happy House TV Mfg. Division Pvt. Ltd Madras 20,000

' 22..‘ Haryana Televuupn Ltd., Faridabad 20,000

'23. - H.P. Min. and Indl. Dev. Corpn Ltd., Simla 20,000
24, J and K State Indl, Corpn. Ltd., (Comelv-s.on), 50,000

Srmagar
25. - Jupiter Radio (Regd), Ludhioa 100,000
26. Jupiter Radios (Regd), New Delhi )0,0DO . Pro_d'_
27. Kalyani Sharp, India Ltd., Pune 50,000. ‘

- 28. Iéhinatai:a State Elec‘-_Dev. Corpn. Ltd., Bapéalbré 20,000 In Prod
29, - Iéera!a State Elec. Dev qupn. Ltd., Trivandrum - 25,000 In Prod
30. Konark Television Ltd., Bh;:baneshwar | 46,000 In Prod
31.. ._ Lin.ytron Electronics Pvt. Ltd., Bombay 50,000
32. MP State Elec. Dev. Corpn. Ltd., Bhopal 50,000
33. Meltron Kalyani Electronics Ltd,, ﬁombay 25;000
34. NELCO, Bombay 2,00,000 In Prod

.35. Orient Vision Ltd., Madras 20,000 In Proa
36. Punjab Display -Devicethd., Cimndigarh 50,000
37. R.C.P. Electronics Ltd.. Bangal&re 20,000 ,

38. | Raghunandan Electronics Ltd., Bnngalore‘ 20,000

39. Rajasthan Electronics Ltd.,Jaipur 25,006 In Prod .
40. Ralectronics Pvt. Ltd., Bangalore 50,000 In Prod
41, 'l-lishf Rlectronios Ltd., 'New Delhi 50,000 |
42. Ruchika Blectronics Ltd., New Delhi 50,000

43. . Shankar Electronics Ltd.. Calcutta 50,000 In pmd

. 44.» SIDKEL Television Ltd., Tnvandrum 20,000 | In Prod
45. Sigma Engincers, Pune . 50,000 |
46, "!‘dlgvlﬁic;h'qqq..csougpbhentg Pyt. Ltd., Naroda 50,000 1n Prod
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S. Party Capacity Status
gN?. (Nos.)

47. Televista Electronjcs Pvt. Ltd , New Dethi 50,000 In Pgod

48. United Diamond Ltd., Chandigarh 100,000

49. Unitron Ltd, Faridabad 50,000

50. Uptron India Ltd , Lucknow 100,000 In Prod

51. Usha Television Ltd., Faridabad 20,000

52. Veetraj Electronics Ltd., Bombay 50,000

53. Video Electronics Pvt. Etd_.. Sahibabad 50,000 In Prod

54, Videocon International Ltd., Aurangabad 40,000

55. Viewtron Electronics Pvt. Ltd., New Delhi 50,000

$6. Vijai Blectronics Pvt. Ltd., Hyderabad 45,000

57. Webel Nicco Electronics Ltd.. Calcutta 50,000

58. Weston Elec Components Pvt. Ltd., New Delhi 50,000

59. Weston E!ec.lroniks Ltd , New Delhi 34,000 In Prod
10,000

60. Yamauna Digital Electronics Pvt. Ltd , Hyderabad

*]n Production.

Aunnexure-B (i)

Letters of Intent Issued for Black and White TV Recelvers

- S. Party Capacity
No. (Nos.)
1. A.P. BElec. Dev. Corpa. Ltd., Hyderabad 20,000
2. B B. Hatharhi, Pune 50,000
3. British Physical Laboratory India Ltd., Bangalore lo.odo
4. Contipental Device India Ltd., Noida 56,000
S. Debikay Electronics, Calcutta 20,000
6. Electrovision {India), Gorakhpur 18,500

50,000

7. Eafield India Ltd., Madras
§. Qujarat Narmada Valley Fertilizer Co. Ltd, Bharych 30,000
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Party Capacity

S.
No. (Nos.)
9. Happy House TV Mfg Dev. Ltd...Madras 50,000
10, Ind. National Lid., Madras 70,000
11. J Bhushan, USA 20,000
12. Pulser Electronics Ltd., Madras 50,000
13. Vijay Vardhan Reddy, Madras 50.000
14 Kartar Singh Thakral, Bombay 100,000
15. Kerala State Elec. Dev. Corpn.'Ltd., Calicut 10,000
16. Lancer Electronics, Ahmadabad 50,000
17. Murphy India Ltd., Thane 100,000
18. Orissa State Elec. Dev. Corpn. Ltd., Bhubaneshwar 25,000
19. P.J.V. Electronics, New Delhi 30,000
20. Punjab Electronics Components Ltd., Cbandigarh 10,000
21l. Pugjab StaLte Elec. Dev. and Prod. Corp. Ltd., Chandigarh 75,000
.22. R. Ramachandran, Madras 50,000
23. Raejasthan Blectronics Ltd., Jaipur _ 10,000
24. Royal Electronics Pvt. Ltd., Belgaum 10,000
25. S.M. Ali Perada, Gujarat 30,000
26. Sarine Electronics Pvt. Ltd., New Delhi 20,000
27. Shashi (Mrs.) P. Dalmia, Bombay 10,000
28. Sigma Engineers, Pune ) 100,000
29. Stellar Blectronics Co. Pvt. Ltd., Bombay 20,000
30. Surindra Singh, Indore 50,000
31. Uptron Electronics Devices Ltd., Sahibabad 50,000
32. Vimal Mehta, New Delhi 20,000

33. Vimal Nanda, New Delbi 100,000

s
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Aunnexure-Bi(ii)

Letterg of Intent Issued for Colour TV Recei vers

Oral Mswers ~ 24

S.

Party

No.

l‘
2.

3.

4.

14.

ls.
16.
17.

18.
19,

20.

21.

23.
24.

Capacity
(Nos.)

A Ramchandra Raju, Hyderabad

-

Alluminium Industries Ltd., Trivandrum
Ananya Electronics Ltd., New Delhi

A.P. Elec. Dev. Corpn, Ltd., Hyderabad
B.D. Aggarwal and Sons Pvt. Ltd., Bombay
Briush Physical Lab. India Ltd., Bangalore.
Consume}' Electronics (Pb) Lid., Chandigarh
Continental Devices India Lid., New Delhi
Dalmia Electronics Corpn. Ballabgarh
Debikay Systems Ltd,, Calcutta

Deepak Eaterprises Pvi. Ltd., Chandigath
Delta Hamhn Ltd,, Chandigarh

Electronic Research Pvt. Ltd., Bangalore
Blectrovision (India), Gorakhpur

Falta Electronic Displays Ltd., Calcutta

GS Thakral, Bombay

Ganesh Electronics, Jammu

Gujarat Indl. Dev. Corpn. Ltd., Abmedabad
Gujarat Narmada Valley Fertilizer Co. Ltd., Bharuch
Ind. National Ltd., Madras

3. Bhushan, USA

Kamlesh Jain, Indore

QKatut Singh Thakral, Bombay

Kerala State Elec. Dev. Corpn, Ltd., Trivandrum
Kishore R. Chabra, Bombay

Lakhaopal Pvt. Ltd., New Dethi

50,000
50,000
40,000
40,000
50,000
30,000
50,000
50,000
50,000
20,000
50,000
50,000
50,000
50,000
50,000
50,000
50,000
50,000
50,000
70,000
24,000
25,000
50,000
50,000
50,000
50,000
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S. Party Capacity
No. . (Nos.)

27. MN Shankar Narayanan, Calicut 50,000
28. MP Audyogik Nigam Ltd., Bhopal 50,000
29. Murphy India Ltd., Thane 50,000
30. Om Pathak, New Delhi 50,000
31. Orissa State Elec. Dev. Corpn. Ltd., Bhubaneshwar 25,000
32, PK Jain, New Delhi 50,000
32. Peico Electronics and Electricals Ltd., Bombay 50,000
34. Pulsar Elecfronics Ltd., Chandigarh 50,000
35. Punjab Display Devices Ltd , Chandigarh 50,000
36. Punjab Electronic Components Ltd,, Chandigarh 50,000
37. Pubjab State Elec. Dev. and Prod. Corp. Ltd., Chandigarh 25,000
38. Royal Electronics Pvt. Ltd., Belgaum 20,000
39. SK Seengal, Chendigarh 50,000
40, S (Mrs.) Marwah, New Delhi 50,000
41. Semiconductors Ltd., Bombay 50,000
42. Shashi (Mrs.) P. Dalmia, Bombay 50,000
43. Surinder Mohan Katyal, New Dethi 50,000
44, Surindra Singh, Indore 50,000
45. The Investment Trust of India Ltd., Madras 50,000
46. Toshiba Anand Batteri;e Ltd., Cochin 50,000
47. Uptron Electronics Devices Ltd., Sahibabad 50,000
48. VK Surcka, New Delhi 50,000
49. Vimal Mehta, New Delhi 50,000
50. Vimal Nanda, New Delbi 50,000
si. Vishu Dutt, Hissar’ 10,000
52. Vishnudas Rangal Bhutada, Latur 50,000
53. ‘Visina Electronics, Abmedabad 40,000
S4. Zahoor Ahmed Malik, Kashmir 50,000
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Anunexure-C
Letters of Intent Issued for B/W TV Receivers from 1-4-1986 Onwards

S. Party Capacity
No. (Nos.)
1. Continental Devices India Ltd,, New Delhi 50,000
2. Electrovision (India), Gorakhpur 18,500
3. Gujarat Narmada Valley Fertilizer Co. Ltd., Bharuch 30,000
4, Happy House TV Mfg. Division Ltd., Madras 50,060
5. Ind National Ltd., Madras ' 70,000
6. Murphy India Ltd., Thane 100,000
7. Pulsar Electronics Ltd., Madras 50,000
8. Ralectronics Pvt. Ltd., Bangalore 100,000
9. Ruchika Electronics Ltd., New Delhi 100,000
10. Sigma Engineers, Pune 100,000
11. Uptron Electronics Devices Ltd., Sahibabad 50,010

Annexure-D
Letters of Ingerit Issued for CTV Recesvers from 1-4-1986 Onwards

S. Party ) . Capacity
No. (Nos)
i. Alluminium Industries Ltd., Trivandrum 50,000
2. Continental Devices India Ltd., New Delhi 50,000
3. Deepak Enterprises Pvt. Ltd., Chandigarh 50,000
4. Delta Hamlin Ltd., Chandigarh 50.000
5. Electronic Research Pvt, Ltd., Bangalore 50,000
6. Electrovision (India), Gorakhpur 50,000
7. GS Thaktal, Bombay 50,000
8. Gujarat Narmada Valley Fertilizer Co. L'td., Bharuch 50,000
9. Ind National Ltd., Madras 50,000
10. Murphy India Ltd., Thane 50,060
11. Peico Elec. and Electricals Ltd., Bombay 50,000
12. Pulsar Electronics Ltd., Madras 50,000
13. Semiconductors Ltd., Bombay 50,000
14. Toshiba Anand Batteries Ltd., Cochin 50,Q00

15. Uptron Electronics Devices Ltd., Sahibabad 50,000
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SHRI SALEEM 1. SHERVANI : Sir,
the estimate is that five million sets bave
been sold in the country. If we take the
average viewing of five people per set, then
about twenty-five million people watch TV
in the country I would like to know from
the Hon. Minister whether these statistics
are correct ann if so what steps are you
taking to see that specially black-and-white
TV sets are made available in the rural
areas. Are we coming out with schémes
for Bxcise Duty reduction, Sales Tax
reduction and other subsidies ?

SHRI K.R. NARAYANAN : There has
been a very rapid expansion of the TV
system in India. Nearly 75% of the people
in the country-side is covered by it.
We have plans to increase the production
of TV—both black-and white and colour—
on a large scale and for this purpose many
measures have been introduced for
liberalisation of imports and other incentives
for manufacture of TV sets.

" SHRI SALEEM 1. SHERVANI : Sir,
the question 1 want to know is how are you
going to ensure that the poor people can
afford to buy a TV set, specially people in
the rural areas? 1 would also like to
know whether Government have any
proposal to give Excise Duty reduction so
that these sets can be affordable by these
people at'a craper cost.

SHRI K R. NARAYANAN : Prices of
black-and-white TV sets are already fairly

cheap. Larger production and more
efficient production will reduce the price.
That is why we have adopted the

liberalisation, including the reduction in
duty, so that the price of T.V. for the ordi-
nary man will go down. As you know, there
are schemes for providing TV sets at
Community Centres in the rural areas.

PROF. N.G. RANGA : For co-opera-
tives also.

SHRI SYED SHAHABUDDIN : Mr.
Speaker, Sir : The word “manufacture”
used both in the question and the reply
seems to be gn euphemism. Because if 1
am correct, TV kits and major compo-
nents are being imported ‘and they are only
being put together. Although the Minister
has not given here the total estimeted
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demand or even the total production
capacity licence—1I believe it is of the order
of three million anits, black-and-white and
colour put together. 1 would like to know,
if my information is correct, ‘whether
considering the foreign exchange implication
and considering also the question of quality
control will such a diversity of models,
what is being done in order that the units
that come up are of the appropriate
quality, they cause the least strain to our
foreign-exchange position and that they
meet the requirement of TV sets in the
country by the end of 7th Five Year
Plan.

SHRI K.R. NARAYANAN : It is true
that foreign-exchange has been spent on the
import of parts: As far as black-and-
white TV...

SHRI SYED SHAHABUDDIN : What
is the percentage by value of indigenisation
or of foreign made comnonents ?

SHRI K.R. NARAYANAN : 1 will
give you that. As far as black-and-white
TV is concerned, less than 10% of the
components or parts is imported today, by
value. As far as colour TV is concerned,
I am afraid that nearly 75% to 809 of
components is now imported; but we have
a programme for manufacturing the crucial
components like picture tubes and critical
components in the country and also
manufacture has been taken in hand in
some of our major factories.

SHRI SYED SHAHABUDDIN : What
about the quality control ?

SHRI K.R. NARAYANAN : We have
also standardisation and quality control .
institution in the Department of Electronics
which does random testing of TV—a kind
of functional testing of the quality and’
performance of the TV produced in the
country.

SHRI 'SYED SHAHABUDDIN : But
none of them has ISI marking ?

SHRI K.R. NARAYANAN : Testing
is done by SQCD of Department of
Electronics.

(Translation)

SHRI MADAN PANDEY : M,
SPeaker, Sir, the T.V. network is expanding
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day by day and there is possibility of its
further expansion. The Government has
issued enough letters of intent to several
compabpies as well. The raw material is
mostly acquired from the domestic market
and some of it is even imported. In view
of "this situation, will the Government
encourage establishment of T.V. manufac-
turing units in the private sector, in the
backward areas ? For example, some
districts in Eastern Uttar Pradesh like
Gorakhpur are very backward. If the
private companies are not prepared - to set
up units in those areas, will the Government
set up the same in the public sector over
there. *

[ English]

SHRI K.R. NARAYANAN : Itis a
very very liberal system. OGL and other
licences are issued to start manufacturing

usits on a large scale. In fact, we bhave
issued nearly ten times more industrial
licences than manufacturing is actually

taking place. As regards backward areas
it is our policy to encourage establishing of
TV units. It fact, there is a phenomenol
increase in the TV system, in the couatry,
There are 179 TV tiansmission net-works
in the covntry which cover a large area.
We would very much like to encourage
production of TVs in backward areas
and our policies are directed towards
that.

SHR1 MADAN PANDEY : 1 wanted
to know if the private sector is not
attracted to establish units there will the
Government think of establishing this type
of units in the public sector there ?

MR, SPEAKER : That is not under
him.

SHR1 P.KX. THUNGON : May I know
the criteria followed for grant of letter of
intent and licences for such factories ?
Secondly, do the Government follow any
criteria for diversification in the areas so
as to create proper regional balance? 1If so,
how many such licences have been given
to North-Eastern region ?  Thirdly, I
would like to submit that the electronic
industries can be set-up in cold and dry
areas. How many such licences have been
given to Himalayan region for which is most
guitable for such industries ?
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MR. SPEAKER : Have you applied for
some ?

SHRI PK. THUNGON : 1 am
intending to. I want to know the
criteria.

SHRI K.R. NARAYANAN : As far as
any particular region is concerned I do not
have the information with me as to how
many licences have been issued to any
region. I will be glad to look into it and
send the list to the hon. Member,

As far as criteria is concerned for giving
licences we look to a certain mimimum
capability for establishing an industry.

SHRI S. JAIPAL REDDY : Sir,
confining myself to colour TVI find from
the written answer that as many as 71
companies have been given the licences.
The total licensed capacity for colour TV
sets alone—my friend, Syed Shahabuddin
mentioned about the capacity of black and
white sets—is three million. When the
tecinology for all 71 units is the same, how
is it that 71 units have been allowed to
import techaology separately ? Why could
not fhe Government evolve a mechanism
by which technology could be imported by
one institution, which in turn, could be
distributed by it to the various units in the
country as is done in the case of seeds ?

SHRI KR. NARAYANAN : This
actually is being done. The Flectronic
Trade and Technology Development
Corporation is importing in bulk compo-
nents for TV sets and giving them to the

producers. And there are not 71 colla-
boration agreements. .
SHRI S. JATPAL REDDY- : But 1

know a number of collaboration agreements
have been separately signed. How many
are there ? (Interruptions). Am 1T a red-
rag to them ? Why are they protesting ?

MR. SPEAKER : Next question.
Strategy for Export of Electronic

Products

*430. SHRI G.S. BASAVARAJUY :
SHRI H.N. NANJE GOWDA :

Will the PRIME MINISTER be pleased
to state :
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(a) whether Government are considering
a time bound strategy for providing .a
vigorous thrust to accelerate the export of
electronic products;

(b) whether a study report submitted to
Government has found tremendous scope
for the Indian clegtronic industry to compete
in the world marked; and

(c) if so, the details of the strategy that
is being worked out ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN
THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS  AND SPACE (SHRI
K.R. NARAYANAN) (@) to (c). A
statement is given below.

- Statement
(a) and (b). Yer Sir.
consist of the

(c) The strategy will
following :

(i) ldentification®vof products which
have potential for export.

(ii) Identification of countries where
greater thrust is required.

(iii) Identification of  about fifty
companies with good track record
and potential for export and
having an intensive interaction with
them with a view to Pelp them to
increase their exports.

(iv) Formulation of a new software
export policy to promote computer
software export to take a quantum
jump.

SHRI G.S. BASAVARAJU : I would
like to know whether it is a fact that India
exported about Rs. 142 crores worth of
electronic products in 1984 of which nearly
Rs, 100 crores worth of exposrts came from
the export processing zonme in Bombay.
The exports from the domestic tariff areas
were just around Rs. 42 crores. In view
of this, is there any proposal of the
Government to modernize the other units in
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the country for purposes of exports? If
s0, what are the details ?

SHRI K.R NARAYANAN : India has
exported about Rs. 154.5 crores worth of
electronic goods from the country, It is
true thrt the electronic export zoge in
Santacruz exports bulk of these products
and the value of the goods exported by
them is around Rs. 85 crores and not
Rs. 100 crores as mentioned by the hon.
Member. We are encouraging other units
also in the country by various methods to
set up electronic industries and export their
goods.

-~ As mentioned in the statement, first we
do the identification of products which
have potential for export, then the
identification of the companfes which are
capable of exporting. Then, we identify
the countries to which exports can be made.
We help the companies which are capable
of exporting these goods in every way
possible so that the exports go up.

SHRI G.S. BASAVARAJU : As per
the study report, the export committee have
come to the conclusion that in spite of the
various concession sach as excise duty etc.,
that have been given, the manufacturers
need more comprehensive help from the
Government,

MR. SPEAKER : Time and again I
have said in this House that 1 do not like
and appreciate reading of supplementaries.
It might lead to a bad practice,

SHRI G.S. BASAVARAJU : In view of
the report of the expert committee, which
further concessions are the Government
going to give to the ,manufacturcrs to help
them ?

SHR1 K.R. NARAYANAN : Various
concessions have already been given and
some more concessions are being visualised.
The congessions which have been given are,
first of all many of the parts for electronics
and equipment have to he imported and
we have alowed them almost on OGL;
secondly, the duty has been decreased and
also there was a draw-back of duties given
to those who bhave exported beyond g
certain limit for their *commitment; eng
foreign exchange is given to those who have
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exported sufficient quantily to travel abroad,
to establish contacts and to negotiate with
the other parties. So, a series of measures
have been introduced to encourage those
who have the capability to export as well as
to generate the capability to export.

SE;RI H.N. NANJE GOWDA : Sir,
one of the problems that we face in the
world market is that our rates of products
are much higher compared to the rates of
similar items in other countries like Japan,
South Korea, etc. Is it not a fact that the
import of capital goods for the manufacture
of these products are taxed heavily, which
ultimately results in higher cost of
production ? As a result of this, ultimately
in the world marked we have to sell ibe
products at a higger rate, and because of
that we are not in a position to campete in
the world market. That is why, there is
no enough demand for our elect-onic goods
in the world market. Therefore, I would
like t0 know whether the Government is
going to take measures for cost redoction
and whether one such measure would be to
reduce taxes on the import of capital goods
for this purpose. I would also like to
know whether the Study Report submitted
to the Government also suggested r1-duction
of cost and what other measures are
suggested by the Study Report so that we
can compete in the world market.

SHRI1 K R. NARAYANAN : We bhave
not yet been able to compete very efficiently
in the world market largely because
electronics is a new industry 1n our country.
1t isan industty which is now coming
up. Nevertheless, we have been able to
export to countries like Germany, Middle
Bast, Africa and other places hke that. And
we have exported sophisticated system to
them. For example, we have exported tele-
communications system to the Middle East.
In fact, we have explqred some turnkey
projects in these areas, even though we are
operating in a new field of industry.

 As far as duties and taxes are
concerned, we have brought down the rates
consjderably. 1 think, earlier the duty was
around 150 pet cent; we have brought it
down to 75 per cent. Particularly for
software, we are following a very liberal
policy and therpg is very large rcduction of

d
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import duties for components. - India is
an exporter of software ahd it is more or
less an intellectual commodity, and we have
an advantage; our softwere is picking up
markets abroad,

SHR! ANANDA GAJAPATHI RAJU':
Mr. Speaker Sir, in view' of the fact that
the yen has appreciated in the market and
in view of the fact that the Japanese are
thinking in terms of exporting capital and
starting industries in third-world countries,
will the Goverament take this opportunity;
and if so, what are the operational plans
they have prepared to take bold of the
Japanese technology -and capital to start
industries either in India or in the third-
world countries and increase export earnings
thereof ?

"SHRI K R. NARAYANAN : The
appreciation of the yen has partly affected
our exports and cost of production to some
extent because we have to import from
Japan some of the crucial components. As
regards collaboration, of course, there are
certain areas which Japan is leaving out in
exports and we are trying to explore those
areas and trying to project our exporis
in that direction. We have not yet, if I am
right, concluded any arrangement with third
countries, but we have been thinking of
other methods like storing up or having
warchouses in some strategic countries of
the world where we can colle¢t our electro-
nic goods and sell from that place easily
when demand arises.

Restrictions on Government Servants
on Contribution to Provident Fund

*431. SHRI KAMLA PRASAD
SINGH : Will the PRIME MINISTER be
pleased to state :

(a) whether there are any restrictions
on a Government servant to the effect that
he cannot contribute. towards provident
fund, the bonus and/or arrears of pay and
allowances in full or in part;

(b) if so, the reasons therefor;

(c) if not, whether such requests by
Government setvants for depositing their
dues in provident fund have been denied;
and
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(d) if so, the reasons thercfor and
whether Government ° bave clarified the
position to the departments in this regard ?

THE MINISTER OF STATE IN THE
'MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINISTRY
OF. HOME  AFFAIRS (SHR1 P.

CHIDANBARAM) : (a) and (b). A
statement is given below.
14

(c) The Government are not aware of

any requests prade by Government servants
for depositing their dues in Provident Fund
which has been denied.

(d) Does not arise.
Statement

In terms of the provisions méde I the
General Provident Fund (Central Services)
Rules, 1960, an employee can subscribe an
amount which is pot less than 6% of the
emoluments and not more than his total
emoluments :

Provided that in the case of a subs-
criber who has previously been subscribing
to a Government Contributory Provident
Fund at the bigher rate of 83%, thg amount
of subscription has 1o be not less than
81% of his emoluments and not more than
his total emoluments. The amount of
subscription can be reduced once at any
time during "the course of the yéar or
enhanced twice during the course of the
year. The arrears of pay form part of
total emolunments and are governed by the
general provisions of the rules as above.
The bonus does not form part of emolu-
ments and is goverped by specific orders
issued by Government. The arrears of pay
and allowances and payment of bonus are
required to be deposited into the provident
fund in the interest of the national economy
to stem the inflationary trends. .

-

(Transiation)

SHRI KAMALA PRASAD SINGH :
Mr. Speaker, Sir, the employees are not
inclined to make depositsein the Provident
Funds, because the rate of interest is less
than what i$ offered by the Banks. 1 want
to ask the bon. Minister whether the
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Government is considering the enhancement
of the rate of interest.

[English)

SHR1 P. CHIDAMBARAM : Sir,
that would not be correct. The rate of
inteiest is quite attractive and 1 thick a
large number of employees do availl of
this option, to deposit mm the Provident
Fund. But the question, whether the rate
of interest should be enhanced or not 18 a
question which is under review by the
Finance Ministry from tume to time and
the orders are issued by the Finance
Ministiy about the rate of interest.

DR. DATTA SAMANT : Sir, in this
scheme, the maximum that we can make an
employee to deposit may go upto his full
salary. In the private sector, upto 10 per
cent of their salary, the employers contri-
bute towards their Provident Fund. But, I
think, the Central Gorernment servant
does notcontnibute more than 6 per cent
or 8 per cent towards the Provident Fund.
I think it is 6 per cent. In the private
sector, if a worker deposits 10 per cent in
the Provident Fuhd, an equal contribution
is made by the employer. It is a matching
contribution. 1 want to know from you,
whether the Governmesnt 1s going to accept
the same condntions for the Central Govern-
ment employees also.

SHRI P. CHIDAMBARAM : This is
a General Provident Fund, this s not a
Contrnibutory Provident Fuod and 1 do not
think there is any proposal to convert this
into a Contributory Provident Fund.

Pollution in National Lake

*432. SBR1 HTENDRA PRASADA :
Will the Munister of ENVIRONMENT
AND FORESTS be pleased to state:

(a) whether the attention of Union
Government has been drawn to the” growing
pollution in the lake water of Naiaital
which is a healih resort as also tourists
attraction; and

(b) if so, the steps taken by Union
Government including chalking out i?y
special scheme or giving financial assistance
for a scheme drawn up by the Staie

38

L]
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Goverpment to make the lake pollution-
free ?

[Translation)

THE MINISTER OF ENVIRONMENT
AND FORESTS (SHRI BHAJAN LAL):
(a) Yes, Sir.

(b) Under the provisions of the Water
(Prevention and Control of Pollution) Act,
1974, the State Government bas to take
necessary action in this regard. However,
the Union Government is ready ‘to provide
necessary technical assistance in formulation
of a scheme and give financial assistance to
the extent possible within the available
resources in the plan provisions if such a
request is made by the State Government.

SHRI JITENDRA PRASADA : Sir,
Naipital is a tourist centre, attractmg do-
mestic and 1nternational tourists, Keeping
this fact in view, 1 would like to ask
whether a report has been submitted to  the
Ceatral Government by the Kumaon
University, 1n which it has been stated that
the lake water of Nainital is getting
poliuted and if the present rate of pollution
continues, then the lake would become
useless, If any such report has been sub-
mitted, then I would like to know the
various details, as to when was this report
submitted, what action has been taken on
it and what are the reasors of this pollu-
tion ?

SHRI BHASAN LAL : Mr. Speaker,
Sir, it is a fact that the Nainital fake 18 a
tourist spot. The Government: of India
had ordered a survey and the report thereof
was submitted in 1979 in which it was said
that a number of sullage nullahs were
drained into the lake, and some sort of
water weeds, technically called plankton
have grown at the bottom. As a result
water has indeed been polluted, which is

not proper.

In view of this report, the Central
Government wrote to the State Government
of Uttar Pradesh that a project should be
formulated to improve the situation. The
State Government, following tbe Centre’s
advice, diverted more than half of the 24
drains, carrying sewage water and cleared
the plankton growth as well. The State
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Government was asked to prepare a project
about the Nainital lake and submit it to the
Central Government, and the Centre would
render assistance. The Government of
Uttar Pradesh is also very much concerned
about it, and we are sure that it would s8on
find a solution.

SHRI JITENDRA PRASADA : Sir,
tbe State Government has been burdened
with the entire resgonsibility. 1 have said
it earlier also, that it is a place of tourist
interest and. is frequented by domestic as
well as interpational tourists. This lake
water is used for drinking purposes also.

MR, SPEAKER : He has said that
the Centre is prepared to fund the project.

SHRI JITENDRA PRASADA: Only
giving money won’t do. 1 want to empha-
sise that it is a special problem. In view
of the special importance of the place will
the Central Government take any action at
its own level to clean this polluted lake ?

SHRI BHAJAN LAL : Mr. Speaker,
Sir, you may be aware that such problems
exist in many places of the country, The
Dal Lake in Kashmir, which is a huge lake
and is‘of historical importance, attracts the
largest number of tourists is also suffering
from the same problem. A project has
been formulated which would involve an
estimated expenditure of Rs., 115 crores.
We know it is very essential to clean these
lakes and we are making efforts as well to
ensure that dirty water is not drained into
these lakes However, I would reiterate
that as far as possible the State should
undertake this work. If the State does not
have the required resources, then it could
prepare a project and submit it {o the
Central Government, and the latter would
definitely consider rendering the* necessary
assistance.

MR. SPEAKER : Why do you not
say that in order to clap, one must use both
the hands. - (Interruptions)

ONE HON. MEMBER :
be done single handedly also.

Things cane

MR. SPEAKER : You <¢annot really
clap, you can only wave a hand.
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* [English]

SHRI1 DIGVIJAYA SINH : It is possi-
ble that detailed estimates may. not have
been submitted to the hon. Minister. In
June 1984, a conference was held under the
then Minister, with the Kumaon Vishwa
Vidyalaya at Nainital, for the entire
environmental planning of the Nainital
Valley, including the lake. The details are
there. A report was submitted, wh}ereby
the cleansing process would play the major
part. Anyway, I would like to say that
such problems exist in about 25 important
hill stations of the country, and a decisiom
should be taken for setting up authorities in
each of these hill' stations, whereby the
problems of a large influx of pecople going
there and creating slums, polluting waters,
destruction of forests and non-perspective
planning, are properly managed under these
authorities, So, will the Union Govern-
ment take the initiative of coordinating
with the State Governments for having such
authorities in all the major tourist hill
stations in this country ?

MR. SPEAKER": I thougbt this was a
recommendation.

[Translation]

SHRI BHAJAN LAL : Mr. Speaker,
Sir, 1 replied just now, that such problems
exist in more than 25 hill stations. But we
can only help them when they submit a
proposal regarding a project. It was said
that a meeting, was held in Kumaon
“Vishwa Vidyalaya in 1984 in which such a
proposal had come up. We had written to
the concerned State Government in 1979,
and discussions were also held and action
was also initiated on it.

[English]
L 4

SHRI D.N. REDDY : It is a problem
concerning not only the Nainital lake. Put
also finds an echo in such places of interest
throughoaut the country, wherever there are
rivers and lakes, Whileitis a thing of
beauty in the Western countries whenever
there is a river or a lake in the precincts of
the cities or towns, it is a source of danger
in our couptry. Will Government think of
passing a legislation for imposing severe
penalties on those who pollute our rivers
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and lakes ? Even the holy Ganga is not
spared,
[Translation)

SHRI BHAJAN LAL : Mr. Speaker,

Sir, the Government has framed an anti-
pollution law which came into force on 19th
November, 1986.

(English}

Denudation of Forests in Andbra
Pradesh

*433. SHRI K. RAMACHANDRA
REDDY : Will the Miaister of ENVIRON-
MENT AND FORESTS be pleased to
state :

(a) whether Andhra Pradesh 1s one of
the States where green coverage is consi-
derably low and denudation of forest is very
high;

(b) the funds alloted for afforestation
for the year 1986:87; and

(c) whether special steps are contem-
plated to improve afforestation in Andhra
Pradesh ? .

THE MINISTER OF STATE 1IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z.R. ANSARIl): (a)
Proportionate forest cover and rate of ‘Ms
loss in Andhra Pradesh is almost the same
as it is for the entire country,

(b) Rs. 12 63 crores have been provided
for afforestation schemes in Andbra
Pradesh during 1986-87 under Forestry
Sector.

(c) In addition to intensifying affore-
station efforts under Plan Schemes and the
externally aided Social Forestry Project,
the State Government propose to take up
two new schemes for reclamation of podu
areas and mechanised plantation.

SHRI K. RAMACHANDRA REDDY :
The importance of forests cannot be over
stated. Forest is wvery important. The
relation between the forest and the rainfall
is very important. In this country, there
are a number of arcas where because of the
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denudation of forest there are, continuous
droughts. For instance, in Andhra Pradesh,
in the four districts of Rayalaseema and
Mahaboob Nagar in Andhra Pradesh and
in Karnataka, there are three Districts :
Chitra Dusga, Kolar and Tumkur, in these
areas the rain fall has become very very
low because of the forests have been denu-
ded considerably; and thgse areas  are,
likely to become desert in course of time.
So, in order to improve rain fall here, in
order to save people from the onslaught of
famine, will the Central Government take
up any plan to develop this area, to
develop forest in  this area so that the
rain-fall will improve and the immigence of
famine will be reduced ?

SHRI Z.R. ANSARI: As far as the
plantation programme s concerned, we
have provided Rs. [2.63 crores of allocation
for Andhra Pradesh and that will take care
of those areas. Apart from that, there are
Rural Landless Employment Guarantee
Programme under which Rs. 8.87 crores
have been provided for szfforestation, under
National Rural Employment Programme
Rs+10.98 crores have been provided and
under for Drought Prone Atea Programme
for eight selected districts out of which four
are in Rayalaseema and for that Rs.” 1035
crores have been provided. These are the
programmes which are beiog carried out,.
The Wasteland Development Board is also
taking up the programme for sccial forestry
and farm forestry.

SHRI K. RAMACHANDRA REDDY :
While giving an asnwer to part fc) of my
question, the Minister has said same good
words about Andhra Pradesh. 1t reads as
follows : = ,

“The State Government propose
to take up two new schemes fnr re-
clamation of podu areas and mechanised
plantation.”

While praising the efforts of the State
Goverament, will the Minister stop with
.these praises and resort only to Shusk
Priya ? The Minister may go a step further.
Is bhe going to extend only sunva hasta or
will he extend financial _aid for the
Government of Andhra Pradesh to take up
reclamation of podu areas and also mecha-
pised plantation. Merely sanya hasra will
not do,
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SHRI1 Z.R. ANSARI: This, is the
scheme which the Andhra Pradesh Govern-
ment is proppeing for afforestation about
podu areas and that scheme they have not
forwarded to us; they have taken it up on
th2ir own out of plan resources which they

..have got outside the plan allocation; they
: are taking steps according to that.

SHRI K.S. RAO : Thousands of acres
of land without even one tree are there in
Andhra Pradesh under the guise of forest
land. « The government has formulated a
scheme of giving three parras to those areas
where local poor people are there with a
view to help them to grow fruit trees also.
Here it is a peculiar case when the entire
country is worried about ‘ecology and the
environment and they are encouraging to
plant trees ia Andhra Pradesh in certain
areas with the aid of the State Goverament
officials in areas where local poor people
have developed mangos; they are being cut
in hundreds of acres, Will the Goveroment
of Iadia give a clear directive in those areas
where poor people have grown these trees ?
They should not be cut on some technical
grounds when they have put in their ener-
gies by bringing water from miles and spent
their energy. The Government, on the
contrary is cutting. The Central Govern-
ment must take the initiative and give
immediate directive that they should not be
barassed by the police or the State Govern-
ment oﬂgcials where they bave developed

_ trees,

SHRI] Z R. ANSARI : As far as tfe
Government of India is concerned, we
have aiready sent the guidelines and in-

. structiops to the State Governments not to
allow felling of trees in these areas.

PROF. N.G. RANGA : R.aisiﬂg trees,
they themselvcs shonld undertake it.

SHRI Z.R. ANSARI : There is already
a free Purta scheme and the rural peors may
be given land for planting trees.

’

™ MR, SPEAKER :
over.

Question Hour is
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[ Zranslation)

Use of Hindi in Courts

*434, SHRIMATI VIDYAVATI
CHATURVED] : Will the Minister of
HOME AFFAIRS be pleased to state :

(::) whether Government have issued
any directives for the progressive use of
Hindi in Courts;

(b) if so, the details thereof; and °

(c) how far these directives are being
followed ? :

THE MINISTER OF HOME AFFAIRS
(S. BUTA SINGH): (a) to (c). The
Central Government has not issued any
directive in this ‘matter. , However, the
legal position with regard to the Ilanguage
of the Courts at different levels is as
under :(—

Supreme Court—Jn accordance with
Article 348(1) of tbe Coastitution all pro-
ceedings 10 the Supreme Court shall be in
the English language. Until Parliament by
Law otherwise provides, the aforesaid
position will subsist. .

High Cour¢—In accordance with Article
348(2) of the Coostitution read with Section
7 of the Official Language Act, 1963, 1be
Governor of a State may, with the
previous consent of the President, authorise
the use of Hindi or the Official Language
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of the State, in addition to English, in
proceedings and/or for the purposes of any
judgement, decree or order passed or made
by the High Court for that State,

As far as Courts other than High
Courts are concerned, the respective State
Governments are competent to decide on
the langoage to be used in these Courts.

Development of Dacoit Infested Areas
of M.P., Rajasthan and U.P.

*435, SHRI MAHENDRA SINGH:
Will the Minister of HOME AFFAIRS be
pleased 1o state :

(a) the broad cutlines of the scheme
chalked out for complete development of
dacoit infested areas of Madhya Pradesh,
Rajasthan and Uttar Pradesh;

(b) the amoant of funds so far provided
for each programme under the said scheme;

. (c) the proposals received so far by
Union Government for the construction of
roads in dacoit infested areas of Madhya
Pradesh; and

(d) the steps so far taken and proposed
to be taken in this regard ?

THE MINISTER OF HOME AFFAIRS
(S. BUTA SINGH) : (a) and (b). For the
accelerated development of _dacoity prone
arcas of Madhya Pradesh, Rajasthan and
Uttar Pradesh following schemes have been
chalked out by the Working Group consti-
tuted by the Planning Commission

Name of Scheme

Amount recommended
by Working Group
for the 7th Plan

Amount so far
provided

period
(Rs. in crores)
1. Ravine Reclamation 82.70 12,10
2 RoadPBridge Construction 279.0v 19.00
3. Rural Blectrification 280.16 76 69
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(c) Proposals received so far from the Government of Madhya Pradesh for construction
of roads in dacoity infested areas are as follows :

1. Bargawan Palpur Road
2. Bharoli—Awayan Road
3. Rangawan Nakaratal Road

Danda Khera Tixra Tilawali Road

Gijaura Devgarh Road

4. Rajpura Silpuri Bajna Road
Chaursa Shagarh Road
Karbana Baumari Road

5. Gauvardhan Umri Road
Berad‘ to Dhauria Jarye
Jaria and Gauzigarh Road

6. Kishangarh Palkuva Road

7. Nirar to Pabargarh Road

8. Khajoori Baboh Road
Sandha Tehnagar

Pandri Road

(d) In 1985-86 an amount of Rs. 1.04
crores was released as Central share for
approved Roead Development Programme
in Madhya Pradesh. For 1986-87 Road
Development Programme costing Rs, 17.73
erores for Madhya Pradesh have been
administratively approved by the Govern-
ment of India. However, funds have not
been released as the expenditure report of
the earlier release is awaited from the State
Government.

(English]

Inclusion of Deevara Community in
S.C. List

*436. PROF K V. THOMAS : Will the
Minister of WELFARE be pleased to
state : -

(a) whether Kerala Government have
reccommended the inclusion -of Deevarg

Morena Distt.
Bhind Disst,

Gwalior Distt.

Damoh Distt.

\.._.Y. ) N )

Shivpuri Distt.

| .
_'Y""—)

Chatarpur Distt,
Morena Distt.

N

I
> Bhind Distt.
|

J

community in the Scheduled Castes
and

list;

(b) if so, action taken thereon ?

THE MINISTER OF STATE OF THE
MINISTRY OF WELFARE (DR.
RAJENDRA KUMARI BAJPAIl) : (a) and
(b). The contents of the recommendations
of the State Government of Kerala cannot
be disclosed’ in public interest.

Release of Forest Land for Non-Forestry
Purposes in Kerala

*438. SHRI MULLAPPALLY RAMA-
CHANDRAN : Will the Minister of
ENVIRONMENT AND FORESTS be
pleased to state :

(a) whether Government havggagreed to
the release of any forest land in Kerala for
any opon-forestry purposes during the
current year ang if so, details thereof;
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(b) whether aoy recommendations/ THE MINISTER OF ENVIRONMENT
proposals have been received frgm the AND FORESTS (SHRI BHAJAN LAL):
Government of Kerala for the release of (a) Yes, Sir, The details are given in the
more forest lands for non-forestry pur- Statement-I below.

SES;
po (b) Yes, Sir.
(c) if so, the details thereof ? (c) Statement-II is given below.
Statement-I
Sl. Description of the proposal Forest land Date of
No. ’ agreed by issve of
the Central Central
Government Govern-
to be diver- ment’s
ted approval
1. 220 KV transmission line Idukki to 172.34 ha. 5.6.1986
Udumalpet.
2. Edaman Post Office Building. 0.08 ha, 4.7.1986
3. 11 KV transmission line to the pump 0.25 ha. 385 1986
set at the river Shabiyar for irrigation.
4. 400 KV Trapsmission Line Udumalpet 6.24 ha. 23.7.1986
to Trichur.
5. Construction of cottages by Sabrimala 15.77 ha, 30.9.1986

Development Project.,

Statement-11

Proposals for diversion of forest lands for non-fo;est use received from the State
Government of Kerala in the Calendar Year 1986 in respect of which final decision is not

taken.

SI. Description of the proposals Areca of the Date of rec:i;r
No. forest land of the proposal
proposed to
be diverted
o »
1. Rehabilitation of evictees from Kallada 46 46 ha. 11 6.1986
Irrigation Project
2. Athumpukulam-Thannithode road. 1.2 ha. 13.6.1986
3. Aflotment to agricultural occupants. 28,588.154 ha. 8.7.1986
4, Establishment of High Altitude 25.43% ha. 22 8.1986
Hevea Research Station under
Rubber Board.
0.101 ba. " 3.9.1986

S, Tourist Department Complex.

T —
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Construction of Kaiga Atomic Power
Plant

*439. DR. V. VENKATESH :
SHRI H.B. PATIL :

Will the PRIME MINISTER be pleased
to state :

(a) whether Government are aware that
coastructioa of Kaiga -Atomic Power Plant
will destroy the last remains of dense and
natural tropical forests in this country;
and

(b) if so, the reasons for choosing such
site for atomic power plant ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN
THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI
KR. NARAYANAN) : (a) and (b).
Construction of the Kaiga Atomic Power
Station does not involve destruction of
dense tropical forest. Impact on forest
land is one of the important criteria for
selection of site for settiug up atomic powsr
stations. Other criteria  including site
geology. gzneral hydrology, water availabi-
lity, evacuat:on of power, environmental
faztors like dznsity of population, agricul-
ture, live stock data, meteorologicil
factors, seismic conditions transportation
problems etc. are taken into considkration
for selection of sites to locate atomic power
stations. At Kaiga degraded forest land
has been identified for location of th=
atomic power station. In addition compen-
satory afforestation will be taken up in the
private reserve lands that would be acquired
as part of the security zone around the
atomic power station.

Modernisation of Ordnance Corps

*440. SHRI S.M. GURADDI : will
the Minister of DEFENCE be pleased to

state :

(a) whether the Ordoance Corps of
the Army 1s being computerised wunder a
time-bound programme; and

(b) the other measures proposed to
introduce high technology and to modernise
the Army Ordnance Corps ?
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THE MINISTER OF STATE IN THE
OF DEFENCE
RESEARCH AND DEVELOPMENT
(SHRI ARUN SINGH) : (a) It is proposed
to computerise * the Ordnance Depots, in a
phased manner. )

(b) As a result of computerisation, it is
expected, inter alia of optimise inventory
boldings, achieve speedier distribution of
stores, effect cost savings, and exercise
better supervision by means of improved
magagement information systems.

It is also intended to modernise existing
systems for purchase, accounting, storage
and distribution of material and to stream-
line procedures.

Other measures proposed to be under-
taken to modernise the Army Ordinance
include : increasing the use of material
bandling equipment, the introduction of
system-baded depots, and the building of
additional store-houses.

Survey Regarding Backwardness in the
Country

*441. SHRI SRIBALLAV PANI-
GRAHI : Will the Minister of PLANNING
be pleased to state :

(a) whether there is any proposal under
the consideration of Government for
conducting a survey to find out the reasons
for backwardness in each State in the
country; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI1
SUKH RAM) : (a) There is no such
proposal under consideration in the Plan-
ning Commission.

(b) Does not arise.

Air Pollution and Dangers to National
Monumeants -

%442, SHRI CHINTAMANI JENA -

" Will the Minister of ENVIRONMENT -

AND FORESTS be pleased to state :

(a) whether the Union Govermnen

_have advised the States/Union  Territoriest



53 Wriiten A‘nswers

to take necessary measures to control air
pollution;

- {b) whether there is danger to national
monuments due to pollution in air;

(c) if so, what are the main’ instructions

issued by Ugion Government in this
respect;
(d) the names of the fitates/Union

Ternitories which have so far taken action
in the matter and also which have yet to
take action; and

+ (e) what other measures are being taken
by the Government to control air poilution
in the country ?

THE MINISTER OF ENVIRONMENT
AND FORESTS (SHRI BHAJAN LAL) :
(a) Yes, Sir.

(b) There is danger to national monu
ments if the air pollution levels' exceed the
prescribed limits.

(c) The States were asked to implement
the provisions of the Air (Prevention and
Control of Pollution) Act, 1981.

(d) So far, 18 States have set up
Pollution Control Boards which are
responsible for implementation of the. air
pollution control regulations along with
enforcement of the Water (Prevention and
Control of Pollution) Act, 1974. The
States where such Boards have not been set
up are : Manipur, Nagaland, Sikkim and
Tripura. The Central Pollution Control
Boartd acts as the State Board for Union
Territories. ’

(¢) The other measures taken include :

—Ambient air quality standards have
been prescribed; ;

—A network of air quality monitoring
stations has been set up;

~—Bmission standards for major pollut-
ing industries have been prescribed;

stack
been

minimum
have

-—-Gnideiines for
heights of industries
evolved; and
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—Emission limits for vehicular exhausts
have been prescribed for <their phased
implementation.

Amgunt for Centrally Sponsored Schemes
in Bihar

*443. SHRI RAM BAHADUR
SINGH : Wil the Minister of PLANNING
be pleased to state :

(a) the total arnount earmarked for new
as well as on going Centrally sponsored
schemes in Bibar;

(b) the details of developmental projects
included in these schemes; and ’

(c) the amount spent during 1985-86
and the amount to be spent in 1986-87 ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI

-SUKH RAM) : (a) t0 (c). A statement is

laid on the - Table of the House.
[Placed in Library. See No.LT-3425/86]

Uranium Deposits in Karnataka

*414. SHRI V.S. KRISHNA IYER :
Will the PRIME MINISTER be pleased to
state :

(a) whether any aerial survey has been
made by the Atomic Energy Commission
about the availability of Uranium deposits
in Karpataka; and

' (b) if so, the names of the places where
it is found in Karnataka ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCEENCE AND TECHNO.

" LOGY AND MINISTER OF STATE IN

THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY.
ELECTRONICS AND SPACE {SHRI
K R. NARAYANAN) : (a) Yes, Sir.

(b) Out of aumerous radioactive
anomalies due to ursnium located in
Karnataka, significant areas are Walkunji- -
Yellakki (South Kanara District), Arbail-
Bisgod (Ncrth Kaonara District), Advi-
Somapur (Dhaiwar District), Brabmasagare
area  (Chitradurga  district), Kalsapura-
Devgendanahalli (Chikmangaloor District)
etc,
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Scrutiny of Centrally Sponsored Schemes
by National Development Council’s
Committee

*44S. SHRI YASHWANTRAO
GADAKH PATIL : Will the Minister of
PLANNING be pleased to state :

{a) whether a Committee of the
National Development Council on the
Centrally-sponsored schemes has recently
decided that a team of officials would
scrutinise the centrally-sponsored schemes;

(b) if so, the names of the schemes to
be scrutinised and the objective of the
scrutiny;

(c) whether these schemes bhave not
been previously scrutinised by any other
team; and )

(d) the reasons for a fresh scrutiny ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
SUKH RAM) : (a) Yes, Sir.

' (b) The Group of Officials would
examine the list of all Centrally sponsored
schemes that were under implementation
on 1.4.85 and suggest which schemes should
be continued or dropped or transferred to
the States for implementation, keeping in
view the need for retention of schemes of
pational importance. In respect ‘of the
schemes to be transferred, the Group would
recommend the mbodalities of transfer,
including the formula that would govern the
transfer to the individual States of the funds
involved.

(¢) A similar Group of officials had
scrutinised the Centrally Sponsored Schemes
in 1979 at the time of formulation of the
1978-83 Plan,

(d) Some additional Centrally Sponsored
Schemes were pxqvided during the Sixth
Plan. At the time of formulating the
Seventh Plan, some of the States had
suggested a closer examination of the issues
arising in connection with the operation of
the Centrally Sponsored Schemes accounting
for a large transfer of funds.
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«Sarkaria Commission Report

*446. SHRI BANWARI LAL PUROD-
HIT : Will the Minister of HOM
AFFAIRS be pleased to state : .

(a ' the date of appointment of Sarkariae
Commission bn Centre-State relations and

the date originally fixed for submission of its
1eport;

(b) the ngmber of extensions sought

and the date®hen the Commission is to
submit its report;

(c) the reasons for slow progress in the
work of the Commission;

(d) whether any interim report has been
submitted by the Commission; and

(e) f so,

the nature and contents
thereof ?

THE MINISTER OF HOME AFFAIRS
(§. BUTA §1NGH), : (@) The Commis-
sion was set up on June 9, 1983 and was

originally required to submit its repost on or
before June 30, 1984. ’

(b) The Commission bas been granted
three extensions and is now ° required to

i;;lﬁnit its report on or before December 31,

(c). Delay in the finalisatlon of the
Commission’s report is dae to importance
f:omplexity and enormity of the 'wori;
involved in reviewing the Centre-State
relations. Besides, the Siates of Jammu
and Kashmir, Punjab and Mabpipur have yet

to send their replies to Commission’s
questionnaire,

(d) No, Sir.
(e) Does not arise.

[}

Review of Working of N.C.C.

*447. SHRI MOOL CHAND DAGA4 -

Will the Minister of DEFE
to state : FENCE be Pleased

(a) whether Government
. conducted ¢
review of the working of the Nati
Corps in 1972; and ational-Cadet



57 Written. Answers

(b) if so, the findings thereof and
whether the findings have been accepted and
implemented by now ?

THE MlNlSTER OF STATE IN THE
DEPARTMENT QF -DEFENCE
RESEARCH AND DEVELOPMENT IN
THE MINISTRY OF DEFENCE (SHRI
ARUN SINGH) : (a) and (b). In 1972,
Government appointed an NCC Evaluation
Committee under the Chairmanship of
Dr. G.S. Mahajani, the then Vice-CBancellor
of Pupe University. The Committee
submitted its report in 1974. 1In all, the
Committee made 27 recommendations apart
from suggesting modifications 1n, the aims
and objectives of the NCC. The Committee
had recommended the following aims for
the NCC :

(1) Development of « leadership,
character, comradeship, spirit of
sportsmanship and the ideal of
service.

(ii) To create a force of disciplined
and trained monpower, which in a
national emergency could be of
assistance in the defence of the
country.

(iii) To provide training for students
with a view to developing in them
officer-like qualities, thus enabling
them to obtain commission in the
Armed Forces.

The second and third aims of the NCC,
as recommended by the Committee, were
modified by the Government as follows :

(i) To create a force of disciplined
and trained manpower which in a
National Emergency could be of
assistaace to the country.

(ii) To provide training for students
with a view to developing in them
officer like qualities, thus also
enabling them to obtain commis-
sion in the Armed Forces.

2. The principal recommendations of
the Committee and their present .status are
as under :

(a) Strength of NCC—Enrolment in
the-NCC should” be voluntary and

AGRAHAYANA 12, 1908 (S4KA)

(b)

(c)

(d)
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- . 3
selective with regard to physical
fitness and mental alertness.

This has been accepted and
implemented.

Age of entry—Age of enrolment in
the NCC Junior Division and
Senior Division shovld be 14 years
and 18 years plus, respectively.

This was considered in  the
context of the new pattern of
Secondary education consisting of
12 classes. It was decided that it
would not be advisable to accept
the age hmit as suggested by the
Mabhajani Committee.

Clothing and Equipment—qqmiug,
uniform material and other camp
items to be made avilable as per
eautlement. Good quality equip-
ment including weapons in current
use with Services to be provided
to the NCC Units.

These recommendations have
been  accepted in prineiple
subject to availability of funds.

Enhancement of
Washing and
wances.

Refreshment,
Polishing  Alio-

This has been accepted and
implemented. '

() Government should consider giving

0

preference to NCC Certificates
holders for employment in Govern-

ment services as
well as Public Sector Under-
takings.

This was considered and it
was decided that no general
lnstructions need be issued in the
matter and that the Sclection
Boards could be depended upon to
_give due weightage to NCC traip.- .
ing, other things being equal.

Careful selection of regular officers
posted to NCC.

' This has been -a8ccepted and
implemented.
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(g) Increase in the rates of honorarium
to Part Time NCC . Commissioned

Officers.

This bas been accepted. The
rates of honorarium have - been
revised.

{h) Pecmanent_lnsntutional Staff posted
to NCC shouid know the local
language.

This was not accepted as the

Command- language 1n all the
Services is Hindi and 1t 18 not
always possible to post staff

belonging to a patticulas linguistic
1egion in the same area,

(j) Instructional Staff should be
provided with living accommoda-
tion compatible with their status.

This has been accepted in

priociple.

(k) Units with poor attendance be
disbanded.

I'his has been accepted.

() Award of NCC Medals and
Ribbons to NCC officers and NCC
Cadet Instructors after 5, 10 and 15
years of service rendered in the

NCC.

This has been’ accepted with
slight modifization NCC officers,
Under Officers Instructors and
Szrgeant Major laostructors are
awarded NCC Medals and Ribbons
after 7 and 12 years of service.

(m) The emoluments of Under Officer
lnstructors/Sergeant Major Instruc-
tors be improved.

This has been accepted and
implemented.

Compensation to November 84 Riot
Victims

4513. SHRI BASUDEB ACHARIA :
Will ibe Minister of HOME AFFAIRS be

pleased to state :
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(a) whether Government have agreed to
pay compensation. to November 1984 riot
victims of Delhi in conformity with G.S.
Dhillon Committee’s secomsiendations;
and

(b) the time by which actual payment
of compepsation to November 1984 riot
victims whose establishments were not
insured in Delhi will b¢c made ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMAN] PANIGRAHIL) : (a) and
(b). Delhi Adminsstration has paid rchef
to November 1984 riot victims in the cases of
death, injury and damage to dwelling units.
The matter regarding the payment of
compensation to November 1984 riot
victims for the damage/loss of uninsured
establishment is under consideration of the
Government,

Progress of Light Combat Aircrafe

4514, SHRI SRIKANTA DATTA
NARASIMHARAJA WADIY AR : Wil the
Minister of DEFENCE be pleased to
state : ¢

(a) the year by which the ight Combat
aircraft is expected to be inducted into
service; and

-

(b) the details of aircrafts and heli-
copters manufactured/designed at Hindustan
Aeronautics Limited, Bangalore that arse
expected to be put into service by 1990 ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE
RESEARCH AND DEVELOPMENT IN
THE MINISTRY OF DEFENCE (SHRI
ARUN SINGH) : (a) The Light Combat
Aircraft is planned to be inducted into
services by 1994,

(b) The induction of new fixed and
rotary wing aircraft, from HAL is under
consideration.

.Amendment of Official Secrets Act

4515. DR. B.L. SHAILESH : Will the
Minister of HOME AFFAIRS be pleased to
state ¢
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(a) whether Government propose to
bring forward a legislation to amend the

(fficial Secrets Act; and
(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. CHIDAMBARAM) : (a) and (b).
Certain proposal for amendment of Official
Secrets Act, 1923 are under cousideration of
Government. In view of the sensitive
nature of the sabject, it is not considered
desirable in the public interest to disclose
details of the proposals at this stage.

Reviewing Decision about National
Silicon Facility

4516. SHRT SYED SHAHABUDDIN :
SHRI KALIX PRASAD
PANDEY :

SHRIT G.S. BASAVARAJU :
SHRT H.N. NANJE GOWDA :
DR G. VIJAYA RAMA RAO:

Will the PRIME MINISTER be pleased
to state :

(a) whether Government have decided

to review their decision to set up a national~

stlicon facility;

is proposed to
import of
this

(b) if so, whether it
cancel the arrangemments for the
technology from USA for setting up
facility;

(c) whether the facility is propqsed to
be set up with indigenous technology
developed by the private sector; and

* (d) the options undef consideration of
the Government at present ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN
THRE DEPARTMENTS OF OCEFAN
DEVELOPMENT, ATOMIC ENERGY,
ELZCTRONICS AND SPACE (SHRI K R.
NARAYANAN) : (a) to (d). The question
of setting up a National Silicon Facility is
uader consideration of the Government.

AGRAHAYANA 12, 1908 (SAKA)
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Liberaliration of Rules/Guidelines about
Pyvblication bf Maps

4517. SHRI1 AZIZ, QURESHI : Will
the PRIME MINISTER be pleased to
state "

(a) whether Government have any
prescribed rules or guidelines about publica-
tion of maps;

(f)) if so, the details thereof;

(c) whether Government are considering
to liberalise these rules or guidelines and if
so, the reasons therefor;

(d) whether there exists any agency to
ensure that these rules/guidelines are not
violated either by any Government Depart-
ment or by private agencies; and

(e) the number of cases .where permis-
sion to publish maps by pational and
international non-Governmental agencies
was refused or aceorded in the last three
years ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN
THE DFEPARTMENTS OF OCEAN
DEVFLOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI K.R.

NARAYANAN) : (a) and (b). Yes, Sir.
Certain restrictions/guidelines have been
laid down for publication of Maps. These

are @

(i) Prior clearance of Survey of India
(SOI) should be obtained for
publication of all maps showing
India’s external boundaries includ-
ing coast line apd offshore
islands.

"(ii) State Government /Central Govern-
ment Departments should not
undertake publication of maps of
restricted or higher security
classification or survey of areas
covered by those maps, nor should
they permit any private individual
or firm to do so, without the
approval of the Ministry of
Defence. :

The following exceptions have, howe

ever, been permitted :
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(i) State Government, may undertake
survls and publication of maps
for cadasfral purposes in areas
marked as Restricted and treat the
maps as un-restricted, provided
they show only outline of plots
and lands together with their
distribution and ownership and

do not show any eontours,
physical features or other informa-
tion.

Bogineering and Forest surveys
may be andertaken by the State or
Central Government Agencies to
meet the needs of Railways, PWD,
Forest Departments, Municipal
and town Planning and for
preparatfon of plans for power and
irrigation pgojects provided that
the results if produced in the Torm
of maps shall be treated as
restricted or higher category as the
Ministry of Defence may direct.

@)

(iii) Maps of Restricted areas prepared
for special - purpose should be
treated as Restricted (for official
use only). Even if these are given
to contractors, they should be
used for official work, accounted
for and taken back where not
required by them.

(c) There is no proposal at
change the procedure.

present to

(d) No single agency has been identified
for this purpose. State Governments/Union
Territory Administration should not permit
any private individuals or organisations/
firms to publish maps of restricted/higher
category without prior approval of the
Ministry of Defence. Also, whenever, the
publication of an aun-authenticated map
comes to the notice of SO, it is brought
to the notice of the concerned State
Government/Union Territory Administration
for appropriate action.

(¢) Permission was
publication of maps in 3839 cases of
pational non-Governmental agencies by
Survey of India during the years period :
April, 1983 to March, 1986. No case was
refused. Survey of India did not receive
any case from international non-Govern-

mental agencies during this period.

accorded for
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Spare Parts from Blue Dust

L J
4518. SHRI C. SAMBU : Will'the
Minister of ‘DEFENCE be pleased to
state ¢

(a) whether the Defence Meta]lurgical
Research Laboratories (DMRL) at Hyderabad

have developed some spare parts from blue
dust; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE
RESEARCH AND DEVELOPMENT IN
THE MINISTRY OF DEFENCE (SHRI
ARUN SINGH) : .(a) No, Sir.

(b) Does not arise.

Financial Assistange to Tribals in
Maharashtra

4519. SHRI V.N. GADGIL : Wil
the Minpister of WELFARE be pleased to
state :

(a) whether Union Government have
rejected Government of Maharashtra’s
request for assistance of Rs. 115 lakhs for
giving financial assistance to tribal
varioes trades and
replacement of thatched roofs of the huts
by tiles; and

(b) if so, the reasons for the same ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI
GIRIDHAR GOMANGO) : (a) and (b).
Government of Maharashtra had submitted
two schemes namely, Scheme for giving
financial assistance to tribal candidates for
various schemes and Schemes for replace-
ment of thatghcd roofs of huts of tribals
by mangalore tiles. These schemes were
first sent in 1985-86 and later re-submitted
in 1986-87. Both the ‘schemes were
examined in detail by the Ministry of
Welfare, These were, however, not agreed
to for the following reasons :

(i) The scheme for giving financial
assistance to tribal candidates benefits a
small section of tribes at a huge cost.
Moreover, the scheme has an inherent
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danger of being misused by well-off sections
of non-tribals in the pame of the tribals.
Further, the scheme has a component which
can be financed under IRDP Programme
especially the small trades involving cost
upto 30.000. )

(ii) The ,Scheme of replacement of
v .
thatched roofs of huts was not agreed to
because it was felt that this might open
a flood-gate of similar requests for other
States. Morover, the Department of Rural
Development has a provision of Rs. 100
crores for the scheme of houses for
Scheduled Castes/Scheduled Tribes during
the Seventh Plan. It was felt that the
State Government might approach that
Department for necessary assistance.

Foreign Funds Received from West
Germany

4520. SHRI KEYUR BHUSHAN :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the amount of foreign funds sent
to India by the EZE, West Germany and
its sister organisation “‘Bread for the World*

to voluntary organisations in India;

{b) what is the funding source of the
BZE and the Bread for the World; and

(c) npames of their authorised repre-

sentative in India on whose recommenda-
tions the funds are released by these
organisations to voluntary agencies in
India ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCFS AND PENSIONS AND
MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. CHIDAMBARAM) : (a) The amount
of foreign contribution: reported to have
been received from the BZE, West Germany
and its sister organisation *“‘Bread for the
World"” by the voluntary organisations in
India during the years 1982, 1983 and 1584
is as follows :

* AGRAHAYANA 12, 1908 (SAKA)

Year Amount of foreign funds
reccived (in rupees)
1982 2,56,57,608
1983 3,95,30,188
l98§ 3,71,94,501
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(b) and (c). This Ministry has no
information about the funding source of
these associations/prganisations or their
authorised representatives in India on
whose recommendations the funds are
released to the voluntary agencies in
India,

Arms and Ammunition Shops in
Delhi

4521. SHRI MOHANBHAI PATEL :
Will the Minister of HOME AFFAIRS be
pleased to state : ’

(a) the number of arms and ammuni-
tion shops in Delhi;

(b) the procedure for supply of arms
and ammunition to the dealers;

(c) whether Government have brought
some changes in regard to supply of arms
and ammunition to the dealers;

(d) if so, the details thereof:

(e) whether the association of arms
and ammunition dealers has objected to the
new procedure and requested for the old
procedure; and

(f) if so, whether Government pro-
pose to consider the same for the safety of
arms and ammunition during the transac-
tion ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCFS AND PENSIONS AND
MINISTER OF STATE] IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. CHIDAMBARAM) : (a) 49,

(b) The arms and ammunition dealers
purchase the arms and ammunitions from
authorised manufacturing units as well as
from 1Indian Ordinance factories after
observing usual formalities.

(c) As for as Ministry of Home
Affairs is doncerned, no changes have been
brought about in regard to supply of arms
and ammuaitions to deale_rs in the recent
past.

(d) to (f). Do not arise.
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“Cleaning Damodar River”

4523. SHRI PIVYUS TIRAKY : Will
the Minister of - ENVIRONMENT AND
FORESTS be pleased to state : ’

(a) whether industries situated all
alopg the banks of the river Damodar are
the main source of pollution;

(b) if so, names of the industries in
West Bengal and Bihgr; and

(c) steps taken to make the river
po!lution_ free ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z.R. ANSARI) : (a)

Yes, Sir.

(b) The list of industries situated on
the bank of the river Damodar in West
Bengal and Bibar is given ip the Statement

Below.

(c) The steps taken include the

following :

(1) Al the industries situated on the
banks of the river have been
directed to prepare- action plans
to control discharge of their
effluents into the river;

(2) The industries have been asked by
the concerned State Pollution
Control Boards to install necessary
effluent treatment facilities;

(3) Effluents of the selected industries

are monitored; and

(4) Pollution potential in the river
basin has been assessed.

Statement

Industries Situated along the Banks
of the River Damodar in West
Bengal and Bihar

West Bengal
1. Daurgaur Steel Plant, Durgapur
3. Alloy Steel Plant, Durgagur
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Durgapur Chemicals Limited

Indian Iron Steel Co.,

and
Burnpur '

Phillip{ Carbon Black
Durgapur

Limited,
Graphite India Ltd., Durgapur
Durgapur Project Ltd., Durgapur
Bengal Paper Mill, Raniganj
H.F.C.’s. Plant, Durgapur

Durgapur Thermal Power Station,
D.V.C.

Durgapur Dairy, Durgapur
A.C.C. Babcock Ltd., Durgapur
Alucoin, J.K. Nagar

Reckitt and Coleman, Assansol

Carew and Co. Assansol

Cycle Corporation India Limited,
Assansol

Indian Oxygen Limited, Assansol
Dishergarh Power Plant

East India Pharmaceutical Works

Bokaro Steel Plant, Bokaro Steel

City

Swang Coal Washery, Giridih
Kathara Coal Washery, Giridih
Kargali Coal Washery, Giridih
Giddi Coal Washery, Gir.dibh

Fertilizer Corporation of India Ltd.,
Sindri

Sudamdih Coal Washery, Dhanbad
Bhowra Coke Plant, Dhanbad

Jamadobha Coal Washery
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10. Jamadobha Power House

11. Dugdha I Coal Washery

12. Dugdha Il Coal Washery

13. Bhojudih Coal Washery

14. Patherdih Coal Washery

15. Bhowra Power House Dhanbad

16. India‘n Explosives Limited, Gc;mia
i7. A.C.C. Ccment Factory, Sindri

18. Lodhna Coal {Washerics, Dhanbad
19. Lodhna Coke Plant, Dbanbad

20. Bokaro Thermal Power Plant

A}

21. Bihar State
Factory, Sindri

Super Phosphate

22. Chandrapura Thermal Power Plant,
Giridih
Station,

23. Patratu Thermal Power

Giridih
24. Loyabad Power House, Dbanbad

New Formula for Pension to Freedom
Fighters

¢

4524. KUMARI MAMATA
BANERJEE : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether Government bave decided
to evolve a new formula for payment of
pension to freedom fighters; and

(b) if so, the details in this regard ?

THE MINISTER OF STATE .IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAHI) : (a) No,
Sir. .

{b) Does not arise.
Setting up of Industries by Ex-Servicemen
-4525. PROF. NARAIN CHAND

PARASHAR : Will the Minister of
DEFENCE be pleased to state :

AGRAHAYANA 12, 1908 (SAKA)
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"(a) whether Government bave taken
any steps for encouragiog the Ex-service-
men to set up industrial units during the
past three years, including the curront
financial year; :

(b) the names of the specific proposals
in the States of Himachal Pradesh,
Rajasthan, Punjab, Haryana, Jammu and
Kashmir and the Union Territories of
Chandigarh and Delhi where such assistance
have been given;

{(c) whether there is any centralised
agency which can be approached by the
Ex-servicemen for financial support for
this purpose; and

(d) if so, the names of agency as also
a brief report of work done by this agency
during the past three years or since its in-
ception, whichever is earlier;

(e) if not, whether such an agency is
proposed to be set up at an early date ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE
RESEARCH AND DEVELOPMENT IN
THE MINISTRY OF DEFENCE (SHRI
ARUN SINGH) : (a) and (b). Yes, Sir.
Steps have been taken for encouraging Ex-
servicemen to set up industrial units. Price
subsidy to small scale industrial units of
of Ex-servicemen is allowed to the extent
of 10% of the value of gcods supplied to
the Ministry of Defence and its establish-
ments subject to a maximum subsidy of Rs.
50,000 per annum for a period of 5 years.
Besides  this, ex-servicemen bhaving an
income not exceeding Rs. 1,500 per month
arc granted interest subsidy bank loans
upto Rs. 50,000 for settlng up small scale
industry/agro-industry. This scheme is
operated through Rajya/Zila Sainik Boards
out of their Welfare funds. Some States

iz. Punjab, Himachal Pradesh, Maharashtra
and Tamil Nadu bave eswablished Ex-
servicemen Financial Corporations for pro-
viding financial assistance to them. Indus-
trial plots/sheds have also been reserved by
certain States for allotment to ex-service-
men as under :

(i) Andhra Pradesh 5%
(ii) Assam 5%
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(iii) Bihar 5%
(iv) Haryana 5%-15%
(v) Karnataka 10% (including
SC/ST)
(vi) Kerala 4-5%
(vii) Punpjab 5%
(viii) Rajasthan 2%
(ix) Tamil Nadu 10 o
(x) Union Terri- 5%
tory of Delhi
(xi) Union Terri- 4%
tory of Andaman
and Nicobar
Information about the specific proposals

where assistance has been given in the
States and Union Territories requested for
is not maintained by the Central Govern-
ment.

(c) No, Sir.
(d) Does not arise.

(e) There is no such proposal.

-

Selected Industries for Production

4526. SHRI LAKSHMAN MALLICK :
Will the Minister of PLANNING be pleased
to state :

(a) whether Planping Commission has
suggested that the Government should
attempt to reduce the number of producticn
units in selected sectbrs so as to encourage
only a few parties at truly efficient levels;
and .

{(b) if so, the details regarding the
suggestions and reaction of Government
thercon ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
SUKH RAM): (a) and (b). Planding
Commission has empbhasised the adoption
of technologies and unit sizes that are
economic and will, therefore, produce
products at costs which compare favourably
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with interpational prices. This has been
suggested in the Seventh Five Year Plan for
sectors such as man-made fibres, sugar,
petro-chemicals and eclectronics. In the
formulation and implementation of Indus-
trial Licensing Pglicy, this, has been given
due consideration. The Government has
already announced the scheme for re-
endorsement of industrial capacity with
reference to the minimum economic” scales
of operations in selected industries. This
should enable the emergence of minimum
economic sized efficient industrial units in
future.

Defence Project in Karimnagar, (AP)

4527. SHR1 S. PALAKONDRAYUDU :
Will the Minister of DEFENCE be pleased
to state :

(a) whether survey for a major defence
project to be set up at Karimbagar in
Andhra Pradesh has been completed;

(b) whether new propellant factory is
being set up at Karimnagar district of
Andhra Pradesh; and

(c) if so, the details of the project and
estimated cost of the project ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRO-
DUCTION AND SUPPLIES IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a) to (¢) In
connection with the likely setting up. of an
Ordnance factory, some State Governments,
including Andhra Pradesh, were approached
for offer of suitable sites. Government of
Andhra Pradesh have offered a few sites,
including three in Karimnagar District.
These sites have since been visited by a Site
Selection Committee and are ‘being evaluat-
ed, along with others, in accordance with
the prescribed procedure.

Details about the cost, etc. of the pro-
posed factory would be available after the
preparation and approval of a Detailed
Project Report (DPR).

Tribal Advisory Councils in Tribal
Areas

4528. SHRI K. PRADHANI : Will the
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Minister of WELFARE be pleased to

state :

(a) whether there are tribal advisory
councils in all the States having tribal
areas; -

(b) the States which are having tribal
advisory councils; and

(c) the contributiou of these councils in
development of tribal areas ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI
GIRIDHAR GOMANGO) : (a) and (b).
Tribal Advisory Councils exist in the States
of Andhra Pradesh, Bibar, Gujarat,
Himachal Pradesh, Madhya Pradesh,
Maharashtra, Orissa, Rajasthan, West
Bengal and Tamil Nadu. As per infor-
mation available, these Councils have been
re-constituted after the last Assembly
elections except in Rajasthan and Tamil
Nadu.

(c) As provided for in the Fifth
Schedule to the Constitution, the Tribes
Advisory Councils advise on such matters
pertaining to the welfare and advancement
of the Scheduled Tribes in the State as may

be referred to them by the Governer.

Boundary, Disputes Among States

4529. SHRI AMARSINH RATHAWA :
SHRI PIYUS TIRAKY :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) the details of boundary disputes
between States in the country;

(b) whether Government will consider
to reorganise the country”into four zones to
resolve such disputes; and

(¢) if not, steps taken by the Govern-
ment to solve the disputes between
States ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CBINTAMANI PANIGRAHI) : (a) tg (c).
Boundary disputes between the following
States involving territorial claims/counter
claims are pending :—

AGRAHAYANA 12, 1908 (SAKA)
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(i) Mabarathtra and Karnataka;
(ii) Karnataka and Kerala;
(iii) Assam and Nagaland; and

(iv) Puonjab, Haryana and Himachal
Pradesh.

These disputes can be resolved only
with the willing cooperation of the State
Governments concerned and towards this
end the Central Government will extend

all possible assistance to the State Govern-
ments.

Alleged Misue of Grih Kalyan Kendra

Premises
43530. SHRI1 KAMLA PRASAD
SINGH : Will the PRIME MINISTER be

pleased to state :

(a) whether some of the residential
quarters aliotted to Grih Kalyan Kendra in
various Government residential colonies .in
Delhy, Bombay, Madras from running
creches, nurseries and craft centre are being
used by the employees of Grih Kalyan
Kendra for their residential purposes;

(b) if so, the details thereof;

(c) if so, what action the Government
propose to take to curb such misuse;

(d) wbether sale shamianas come up in
Samaj Sadans in Delhi using Samaj Sadans’
light;

(e) if so, whether it is permissible under
the rules; and

(f) if not, what correétive steps have
been taken in this regard ?

THE DEPUTY MINISTER IN. THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI
BIREN SINGH ENGT]J) : (a) to (c). 32 Grih
Kalyan Kendra employees are living in
portions like kitchens, garages and servant
quarters of geoeral pool accommodation
allotted to the Grih Kalyan Kendra in
Delbi and Rombay. In order to ensure
proper utilisation of the accommodation by
the Grih Kalyan Kendra, to start with,
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some of the employees have been served with
notices to vacate the premises.

(d) to (f). Samaj Sadan lawns can be
booked for ‘sale’ by parties on payment of
prescribed charges,

Retirement Age of Teaching Cadre
in NCC

4531. SHRI SOMNATH RATH : Will
the Miaister of DEFENCE be pleased to
state :

(a) the age of retirement of Sebnior
Division NCC Officers (teaching cadre);

(b) whether there is any proposal uader -

Government’s consideration to enhance the
age of retirement of such officers; and

(c) if so, the details in this regard ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RE-
SEARCH AND DEVELOPMENT IN THE
MINISTRY OF DEFENCE (SHRI ARUN
SINGH) : (a) The age of retirement of
NCC Senior Division NCC male officers
(teaching cadre) is 45 years extendable upto
50 years in specificcases. In the case of
lady officers, the age of retirement is 52
years extendable upto 55 years in specific
cases.

(b) and (c). The matter is being referred
to the NCC Evaluation Committee consti-
tuted recently.

[Translation)
Registered Organisation in Delhi

4532. SHRI RAJ KUMAR RAI : Wil
the Minister of WELFARE be pleased to
state :

(a) the names of registered organisations
in Delhi which are getting assistance from
the Ministry; and

(b) the basis on which assistance is
given to registered organisations and rules
for giving this assistance ?

THE DEPUTY MINISTER IN THE
MiNISTRY OF WELFARE (SHRI
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GIRIDHAR GOMANGO) : (a) A State-
ment is given below.

{b) Assistance is given to the voluntary
organisations engaged in welfare activities
according to the eligibility conditions
specified in different schemes operated by
the Ministry.

Statement

Repistered ()rganisan'o;n in Delhi

1. Central Scheme of ‘Aid to Voluntary
Organisations’ for the Welfare of
Scheduled Castes and Scheduled
Tribes ;

(a) Harijan Sewak Sangh, Delhi.

(b) Indian Red Cross Society,
NWew Delhi.

(c) Hind Sweepers Sewak Samaj,
*  Delhi.

2. Schemes of ‘Assistance to Organi-
sations for Disabled Persons’ and
‘Assistance to Disabled Persons’
for purchase/fitting of Aids/Appli-
ances during 1985-86

(a) National Federation of the
Blind, 2322, Laxmi Narayan
Street, Paharganj, New
Delhi.

(b) Federation for the Welfare
of the Mentally Retarded

(India); Saheed Jeet Singh
Marg, Katwaria Sarai,
Institutional Area, New
Delhi.

(cf All India Federation of the
Deaf; 18, Northland Com-
plex, Ram Krishna Ashram,
New Delhi.

(d) All India Confederation of
the Blind, E-14/61, Model
Town, New Delhi.

(¢) Balwant Rai Mehta Vidya
Bhavan, Lajpat Nagar, New
Delhi.

(f) Spastic Society of Northern
India, New Delhi.
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(g) Janta Adarsh Aodh Vidyalaya,
New Delhi.

(b) Blind Relief Association,
Lal Bahadur Shastri Marg,
New Delhi. .

(i) Sanjivini Society for Mental
Health, Defence Colony, New
Detlhi.

(J) Delhi Society for the Welfare
of Mentally Retarded, Okhla
Road, New Delhi.

(k) Delhi Cheshire Home, Okbhla,
New Delhi,

(1) All India Institute of Medical
Sciences, New Delhi.

(m) Bikash Bharati, Tilak Nagar,
New Delhi,

(n) Amar Joti Charitable Trust,
Greater Kailash, New Delhi.

(o) Deepak Gupta Memorial
Foundation, 88, Poorvi Marg,
Vasant Vihar, New Delhi.

(p) Mangalam, New Delhi.

(q) Inostitute for the Physically
Handicapped, 4, Vishnu
Digambar Marg, New Delhi.

(r) Lions Club of India, Rajouri

Garden, New Delhi.
(s) Maulana Azad Medical
College, New Delhi.

3. Volantary Organisations for the
Welfare of Scheduled Tribes

(a) Akhil Bbaratiya Adivasi
Vikas Parishad, Canning Laune,
New Delhi.

(b) Akhil Bharatiya- Dayanand
Seva Sangh, Mabarishi
Dayanand Bbavan, Ramlila
Maidan, New Delhi,

(é) Bal Bhavan Society, India,
Kotla Road, New Delhi,
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(d) D.AV. College Trust and
Managing Society, Chitra
Gupta Road, New Delhi.

(¢) Bharatiya Adimjati Sevak
Sangh, Thakkar Bappa Sama-
rak Sadan; Dr. B.R.
Ambedkar Road, New Delhi,

4. Scheme of Welfare of Children in
Need for Care and Protection

(a) Brahma Rishi Ram Prapana-
charya Sanskrit _Vedanta
Mahavidyalaya, Delhi.

(b) Shivanall Vidyacharan Bapu-
dbam, Chanakyapuri and
Dakshinpuri, New Delhi.

(c) Harijan Sevak Sangh, Kings-
way Camp, Delhi.

(d) Chandrawati Choudhury
Smarak Trust Cbhatrabas,
East of Kailash, New Delhi.

(¢) Nagarik Sikshanan Semiti,
Khayala Road, New Delhi.

(f) Samaj Sevak Sangh, Brahma-
puri, Dethi.

(g) All India Parivar Kalyan
Parishad, Mahavir -Enclave,
Delhi.

(b) Delhi Council of Child
Welfare, Qudsia Gardens,
Delhi.

5. Assistance to Voluntary Organisa-
tions for Education Work for Prohi-
bition, Counselling and Rehabilita-
tive Work for Alcoholics, Drug
Addicts amnd Other Victims of
Social Crime

(a) Indian Council of Education,
Safdarjang Enclave, New
Delhi.

(b) Association for Social Health
in India, Deen Dayal
Upadhyay Marg, New Delbj
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(c) Delhi  Women's League,
Bhagwan Das Road, New
Delhi.

(d) lostitute of Home Economics,
South  Extension (Part-1)
New Delhi. '

(e) Bharatiya Adimjati Sevak
Sangh, Thakkar Bappa/

Smarak Sadan, Dr. Ambedkar
Road, New Delhi.

(f) India International Rural
Centre, Masjid ™oth, New
Delhi.

(g) Foundation of Rural Develop-
ment and Social Action Saket,
New Delhi.

(h) Institute of Social Studies
Trust, Deen Dayal Upadhyay
Marg, New Delhi.

(i) All India Prohibition Council,
Dr. Ambedkar Road, New
Delhi.

() ANl India Scheduled <Castes
Federation, Pataudi House,
Canning Lane, New Delhi.

(k) Samaj Sewa Sangh, Braham-
puri, Delhi.

(1) Delhi Legal Aid Centre for
Women, Lajpat Nagar, New
Delhi.

(m) All India Pariwar Kalyan

Parishad, Mahaveer Enclave,
New Delhi. .

(n) Centre for Social Research,
Saket, New Delhi.

(o) Grameen Siksha  Samiti,
Jahangir Puti, New Delhi.

6. Scheme of Organisation Assistance

(a) National Federation of the
Blind, New Delhi.

(b) Bikash Bharati, Tilak Nagar,
New Delhi.
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(c) Handicapped Welfare Federa-
tion, New Delhi.

(d) All India Pariwar Kalyan
Parishad, New Delhi.

(e) Delhi Bharativa Grameen
Mahila Sangh, New Delhi.

(P Sanjivini Society for the,
Mental Health, New Delhi.

@) Tl;e All India Federation of
the Deaf, New Delhi.

(h) AIl India Confederation of
the Blind, Delhi.

(i) Samaj Sewa Sangh, Delhi.

(;) Indian Council for Child

Welfare, New Delhi.

(k) Amar Jyoti Charitable Trust,
New Delhi.

(1) Bharatiya Adimjati Sevak

Sangh, New Delhi.

Dethi Bharatiya Grameen
Mahila Sangh, New Delhi.

(m)

(n) Age Care India, New Delbi.

7. Scheme for the Welfare of the Aged

(a) Help Age India, Jai
Road, New Delhi.

Singh

(b) Age-Care India, New Dethi

South Extension (Part-11),
New Delhi.
(c) Bharatiya Adimjasi Sevak
Sangh, Dr. Ambedkar Road,
New Delhi.
(English)
Technology for Fast Breeder Naclear
Reactors
4533, SHRI PRATAP BHANU

SHARMA : Will the PRIME MINISTER
be pleased to state :

(a) whether Indian scientists have
developed indigenous technology for the
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commercial production of fast breeder

nuclear reactors; and
(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN
THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI K.R.
NARAYANAN) : (a) and (b). Indira
Gandhi Centre for Atomic Research,
Kelpakkam has developed a Fast Breeder
Test Reactor which is operational. Work
on the design of 500 MWe Prototype Fast
Breeder Reactor is in progress.

Fifth Antarctica Expedition

KUMAR
MINISTER

4534. SHRI SANAT
MANDAL : Will the PRIME
be pleased to state :

(a) when is the 5th Antarctica Expedi-
tion lhikely to return; .

(b) the broad features of the experi-
ments and researches conducted by members
of the Expedition at reported to Govero-
ment from time to time;

(c) the period of their stay in Antarc-
tica; and

(d) the estimates of expenditure likely
to be incurred on this Expedition and how
these compare with those incurrea ob the
earlier Expeditions ?

THE MINISTER OF STATE IN
THE MINISTRY OF SCIENCE
AND TECHNOLOGY AND IN THE
DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI K.R.
NARAYANAN) : (a) and (c). The S5th
Indian Antarctica Expedition landed in
Antarctica on 24 December 1985 and
returned to Goa on. 24 March 1986 leaving
behind a team of }4 persons for wanning
the permanent station. The summer team
spent 69 days and the wintering party will
return with the 6th Expedition in March
1987. )

(b) Scientific investigations in the field
of pmarmne biology, geology, geopbysics,
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glaciology, oceanography, solar energy
and fatigue of material exposed to Antarctic
conlitions were undertaken during this
expedition. Automatic dafa collection
platform for transmission of meteorological
data and information directly to India was
established. Survey of the Eastern Wohlthat
region of Gruber Massif and Schirmacher
range was also undertaken, apart from the
maintenance and repair of the structure at
Dakshin Gangotri.

(d) The estimated expenditure of the
S5th Expedition is likely to be around
Rs. 6.70 crores which compares favourably
with the expenditure on 3rd and 4th
Expeditions. !

Recommendations of N.B. Prasad
Commiittee

4535. DR. A.K. PATEL : Will the
PRIME MINISTER be pleased to state the
findings and recommendations of the N.B.
Prasad Committee report about Rajasthan
Atomic Power Plant and action taken in this
regard since the report was submitied in
July, 19827

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN
THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI K R.
NARAYANAN) : The Prasad Committee
report submitted in July 1982 and laid on
the Table of the House on 23 8 84, covered
aspacts of location, reactor type and design,
grid conditions, operational experience,
organizational structure etc. Most of the
technical and organizational measures
recommended by the Committee for improv-
ing.the performance of the station have
been implemented.

Acquisition of Submarines from USSR

4536. SHRI N. DENNIS :
SHRI1 E. AYYAPPU REDDY :
SHRI CHINTAMANI JENA :
SHR1 MOHANBHAI PATEL :
SHRI ANANTA PRASAD SETHI :
PROY¥. NIRMALA KUMARI
SHAKTAWAT :

Will the Minister
pleased to state ;

of DEFENCE be
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(a) whether India has acquired a new
class of modern submarines from the USSR
and some of the ‘kilo’ class submarines have
been received by India; and

(b) if so, the details regarding the
pumber of such submarines alongwith their
cost ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE
RESEARCH AND DEVELOPMENT IN
THE MINISTRY OF DEFENCE (SHRI
ARUN SINGH) : (a) and (b). One
submarine has béen recently acquired from
USSR by the Navy. Other details regard-
ing the Submarine fleet cannot be divulged
in the national interest.

Labour Bills sent by Andhra Pradesh
Goverament

4537. SHRI SRIHARI RAO : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether there are some labour bills
gent by the State Government of Andbra
Pradesh pending with the Union Govern.
ment; and

(b) if so, the reasons for the delay ?

THE MINISTER OF HOME AFFAIRS
(S. BUTA SINGH) : (a) The foliowing
two labour bills sent by the Government of
Andhra Pradesh are pending with the
Union Government :

(i) The Andhra Pradesh Shops and

Establishments Bill, 1986.
(ii) The Andhra Pradesh Labout
Welfare Fund Bill, 1986.

(b) The Aandhra Pradesh Sbhops and
Establishments Bill, 1986 was received on
25th  August, 1986; and is under
considecation in consultation with concerned
administrative Ministries/Departments of the
Goverament of India.
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The Andhra Pradesh Labour Welfare
Fund Bill, 1986 has already been examined
and a letter seeking clanfication has been®
sent to the State Government on 23rd
October, 1986. ’

Low Cost Housing Scheme byCBRI

4538. SHRI V.S. KRISHNA IYER :
Will the PRIME MINISTER be pleased to
state :

(a) whether any research on low cost

housing has been made by the Central
Building Résearch Institute;

(b) if so, the details thereof;

(c) whether the low cost housing
scheme recommended by the Central

Building Research_  Institute has been

sdopted by all the States; and

(d) if not, the States which bave not
adopted the scheme so far?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN
THE DEPARTMENTS OF OCEAN
DEVELOPMFENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI K.R.
NARAYANAN) - (a) Yer, Sir.

(b) The Institute has developed a
number of low cost housing techniques,
systemss materials and components, Details
are given in the statement. The cost of
house depends on the type, design, plinth
area to be covered, location and extent of
atilisation of €BR1 techniques. While the
cverall cost reduction in building of a house
by utilising CBRI technologies would be
around 10%, the comzonent wise cost
reduction would be 15% in foundations,
20% in walling and 25% «n rooting.

(c) and d). Particular aspects of the
CBRI techoologies for low cost housing
bave been adopted by almost all the States
and Union territories.
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Statement
CBRI1 Yechnologies for Low Cost H using

Foundation :

" Under-reamed pile foundations for problematic soils

including expansive soils,
Bored Compaction Piles for filled up areas.
Stone Columns for weak soils.

Technologies and Materials
for Walling etc. :

Precast stone masonry block for walling.
Bricks from inferior soils.

High Draft Kiln and semi mechanised Brick Plant.
Improved lime kiln and lime hydractor.

Solar Timber Seasoning Kilgp.

Non-erodable mud plaster.

Roofing :

Prefab Brick Panel System.
Precast RC Channel Units. '

precast RC Planks scheme.
L-Panel System.
Fire Retardant Thatch Rocf.

Services

Singls Stack System of Plumbing.

Waste Water Disposal System.
Lost Cost Latrine.

[Translation]

Promotion of Officers in NDMC
against whom disciplinary cases
are pending

4539 SHRI SARFARAZ AHMAD:
Will the Minister of HOME AFFAIRS be

pleased to state :

(a) the number of the officers aod
employees of New Delhi  Maunicipal
. Commiitge who bave been promoted during

the last two years against whom enquiry

was being conducted by the Vigilance
Departpreant or against whom th:re were
serious allegations;

(b) f so, the details thereof and the
reasons for which th.y have been promot-
ed;

(c) the pumnber of three-star and five-
star hotels which were supplied water

without installation of any meter by the’

DNMC for coastruct on purposes with
details of 1hsses suB‘ered" and

(d) whether there are still some hotels
which are using water without installation
of any meter ?

THE MINISTER OF STATE IN THE!
MINISTRY OF HOME AFFAIJRS (SHR
CHINTAMANI PANIGRAH)) : (a) and
(b) The information is being collected and
will be laid on the Table of the House.

(c) and (d). No hotel has been given
water for the purpose of construction. One
five star botel under construction was
found to be having a connection on which
the meter was missing. The NDMC also
did not bill that hotel for nearly thre:
years. The detection was made in Feb
1986 and the " hotel was billed for tb::
maximum water that the connection can
carry during normal supply hours. The
meter has since been provided to this
coannection,

Evacuation of Mahajan Firi
Villages 'riog Range

. 4540, SHRI MANPHOOL SINGH
CHAUDHARY : Will the Mipister of
DEFENCE be pleased to state :
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(a) whether 34 villages of Mahajan
Firing Range have been evacuated;

(b) whether compensation bas been
paid in respect of all these villages;

(c) whether any of the villages have
not taken compensation, if so, the reasons
- therefor;

(d) whether compensation for certain
villages has been withheld as the inhabi-
tants of the villages had prepared wrong
“Takbmipa” for compensation;

(e) whether the Ministry have issued
orders permitting tbe inhabitants of these
villages to continue to stay there till
*Kharif crop’; and

(f) whether this stay order has affected
those inhabitants who have already
received the compensation and  since
evacuated the villages ?

THE MINISTER OF STATE IN THE

DEPARTMENT OF DEFENCE
RESEARCH AND DEVELOPMENT
IN THE MINISTRY OF DEFENCE

(SHRI ARUN SINGH) : (a) Land and assets
in 33 villages only are being acquired. Out
of these land and assets in 29 villages have
already been taken over and the viilages
evacuated. In the remaining 4 villages the
taking over and evacuation has been partial.

(b) Compensation has been paid fully
in 29 villages and partially in- 4.

{c) Compensation will be disbursed
fully and evacuation completed in the
remaining 4 villages soon after the Kbharif
86 crop is harvested.

{d) No, Sir.

(¢) Yes, Sir, Government had per-
mitted villagers of Motalai and Raimalwali
(Rena) to stay till the Kbarif 86 crop was
harvested, as a special case, as they bhad
already sown their Kharif crocp. The State
Government have permitted the villagers of
Motasar and Virmana also to stay on till
she barvest of Kharif crop, as these villagers
have got Jand/assets in above two
villages and vice versa.
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(f) No, Sir.

[English]

Tailoring of Black Cat Commandos
Uniform by a Gwalior. Firm

4541. SHRI1 INDRAIJIT GUPTA :
Will the Minister of ROME AFFAIRS be
pleased to state :

(a) whether order for tailoting uniform
for Black Cat Commandos was placed with

. a tailor in Gwalior in 1986;

(b) if so, the details;

(c) whether this
done any
past;

firm of tailors had
tailoring of- uniforms in the

(d) if so, the details; and

' (¢) reasons and basis on which this
tailoring firm was given orders ?
THE MINISTER OF HOME AFFAIRS
(S BUTA SINGH) : (a) No, Sir.
(b) to (e). Questions do pot arise.
Problems faced by Refugees from Sri
Lanka, 8angladesh aud Burma

4542. DR. G.S. RAJHANS : Wil
the Minister of HOME AFFAIRS be
pieased to state :

(a) whether the refugees from Sri
Lanka, Bauogladesh and Burma have
recently protested against Goveroment’s
apathy towards them at New Delhi;

| 3
(b) thedemands of the refugees and
action taken thereon;

(c) whether Government propose to
appoint a high level committee 10 study
the probiems of refugees in India; and

(d) steps being taken in this regard 2

THE MINISTER OF STATE 1
MINISTRY OF HOME AFFAIR? (S—l!:ll-:llal
CHINTAMAKI PANIGRAHI) : (a) and
(b). 1t is understood that ope Shri Jugesh
Chander Malik a D.P. from former East
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Pakigtan had undertaken fast at Boat Club
for getting rehabilitation assistance and for
getting new relief camps set up. Shri
Malik, as per policy, is not eligible for
apy rehabilitation assistance as h¢ has
deserted the rehabilitation sites twice.
Camps for refugees from Sri Lanka have
already been set up in Tamil Nadu. For
other displaced persons/repatriales there
does not seem to be aay need for setting up
new camps

(c) and (d). No, Sir.

Production of I.CA for Air Defence

4543. SHRI K. S. RAO : Will the
Minister of DEFENCE be pleased to
state :

(a) whether Goverament have decidéed
to go in for the production of light combat
aircraft (LCA) to meet the future require-
ments of air defence;

(b) whether Government have also
finally decided to develop indigenous design
capability for _the production of LCA rather
basing it on a licensed programme; and

&«) if so, what are the broad details
of the mecasures being taken to develop the
indigenous capability ia various sophistica-
ted ficlds of aircraft desiga and production
to meet the requirements of new generation
of aircraft like the LCA ?

THE MINISTER OF STATE IN THE
DEPARTMENT" OF DEFENCE
RESEARCH AND DEVELOPMENT
IN THE MINISTRY OF DEFENCE (SHRI1
ARUN SINGH): (a) Yes, Sir,

(b) Yes, Sir.

(9 Efforts are being made to update
indigenous capabilities in design and manu-
facture of composite materials, Fly-by-wire
Flight Control System, Advanced Avionics
Systems etc. Indigenous prbgramme are
under progress for development of GTX
Gas Turbine Engine, Multi-Mode
and special alloys for airframe and acro-
engine applications.
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Traianlng to Security Guards on Duty

to VIPs
4544. SHRI SATYENDRA NARA-
YAN SINHA : Will the Minister of

HOME AFFAIRS be pleased to state :

(a) whether security guards provided
to VIP duties have been found to be slow
in their responses to armed attacks during
the Jast two years in various incidents
when VIP lives were threatened;

(b) if so, whether specific training
would be given to tnem to meet any such
threats.; -

(c) whether guards selected and trained
for such duties would be provided with
better emoluments and adequaie insurance
coverage in view of the daopger to their
own lives; and

(d) the other steps being taken to
ensure that VIP secumty is both efficient
and effective ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC -
GRIEVANCES AND PENSIONS AND
MINISTER- OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. CHIDAMBARAM): (a) It would
not be correct to attribute the failures in a
few cases to slowness of responses alone.
1In each individual case there are - several
factors involyved.

{b) Refresher training course‘s are
organised for staff deployed om secunty

duties to keep their responses 1n proper
shape.

(c) It is proposed to give better emolu-
ments such as Special Pay, Special Clothing
Allowance, Diet Allowance, etc. to guards
deployed on VIP security , duties. The PSOs
are well covered under the Group insurance
scheme.

(d) The following ate a few of the
steps that are being taken to ensure that
VIP security is effective and efficient :

(1) The staff deployed on security
duties is frequently checked and
briefed by senior officers.
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(2 They are being given x‘ei'resher
Training.

Room Vans are
10 cover the

Police Control
detailed specially
vuloerable areas.

3)

DOs and DONT’s have been
issued to all the protected

persons.

4)

patrolling is

(5) Mobile and foot
intensified in areas having a num-
ber of VIPs and protected
persons.

“Financial Aid from WHO”

4545. SHRI PARASRAM BHARDWAJ :
SHRI LAKSEMAN MALLICK :

Will the Minister of WELFARE be
pleased to state :

(a) *whether any financial aid has been

received from World Health Organisation
for bandicapped,

for welfare schemes
mentally retarted childten and aged
persons;

(b) if so, the details thereof;

(c) whether WHO bas stated thai the
number of bandicapped, mentally retarted
children and aged persons in India is

that 1o other

comparatively higber than
developing countries; and

(d) if so, steps taken to improve the
situation ?

THE DEPUTY MINISIER IN THE
MINISTRY OF WELFARE (SHRI

GIRIDHAR GOMANGO) : (a) Yes, Sir.

(b) The amount of financial aid
received by India from WHO is as under :

(1) Medical Rehabilitation including
caie of the aged.

From 1.1.1984 to US § 8,83,853
31.12.1985

US§ 3,336

From ]1.1.1986
(¢ill date)
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(ii)) Prevention and treatment of menta)
and neurological disorders. )

From 1.1.1984 10 US $ 1,16,5)2
31.12.1985

From 1.1.1986
till date

() No, Sir.

US § 15,381

(d) Does not arise,

(Translation)

Armed Dacoities in Trains

4546. PROF.
DEVI :
SHRI C, JANGA REDDY :
PROF. K v. THOMAS - .

CHANDRA BHANU

Will the Minister of HOME
be pleased to state : AFFAIRS

(a) the number of thefts

a) th . and arm
docoities in running trai s, during 1983-:;:1d
1984-85 aud 1985.86; '

(b) the details of losses
compensation, if any, to
and

suffered and
the DPassengers;

(c) the safety measures
taken
Government in 1his regard ? by the’

THE MINISTER OF STAT
MINISTRY OF PERSONNEIE III:IUB]I‘_I:S
GRIEVANCES AND PENSIONS AND
MINIS1IER OF STATE N THE
MINIS:I‘RY OF HOME AFFAIRS (SHRI
P. CthAMBARAM) : (@) Maintenance
of. Law and Order including control of
crime oo the Railways is the responsibility.
Railwa i
is under State Governments;'U.l';‘?thdn:zliCb
trations  Information is maintained b t:-
State Governments according to a:alayl:ndee
year and is being colfecied for being | A
on the Table of the House. o

(b) Compensation is i
paid only op
booked luggages. No Scparate statistics
are, ho‘.wcver maintained about compensa-
tion paid on loss of booked luggage due
to theft and dacoity on running trajps,

(c) The responsibility for the security of
passengers luggage is with the Government
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Railway Police which functions under the
control of State Governments. In order
to improve the security in trains, Dapart-
ment of Railways have approved increase
in strength of Government Railway Potice
in different States, ., The Railway Protection
Force dlso provides assistance to Govern-
ment Railway Police in times of need.

{English)

Forcigners who have visited India on
Visa

4547. SHRI K.N. PRADHAN : wWill
the Minister of HOME AFFAIRS .be

pleased to state :

(a) the number of persops who had
come to India upto 30th September, 1986

on the basis of visas;

(b) the number of persons among them
who have been staying for over ten years,
those who have stayed for more than five
but less than ten years and those who have
stayed for more than a year and less than

five years; and

(¢) the number of persons who have

applied for Indian citizenship among

them ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE
MINISTRY OF HOME AFFA!RS (SHRI
P. CHIDAMBARAM) : (a) and (b). No
foreigners are allowed to enter India without
visa except those specifically exempted in
this regard. Foreigaers visit this couatry
for varying periods. This is a continuous
process and no statistics are maintained in
respect of foreigners who may have vnslt-cd

India at different times.

(c) Majority of applications for grant
of Indian Citizenship were processed by the
State Governments till 31.3.1986 who had
powers delegated to them In this regard.
Number of applications received from
1.1.1983 to 31,12.1985 by ghe Central
Government is 1146. In respect of cases in
.which State Governments had powers, no
formal Statistics of applications received
by them, arz kept by the, Central Govern-

ment.
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Posting of Worihg Couple of Nationalised
Bauoks at one Station

4548. SHRI M. RAGHUMA REDDY :
SHRI KESHAORAO PARDHI :

Will the PRIME MINISTER be pleased
to state :

(a) whether it is the policy of Govern-

ment to post a working couple at one
station;
(b) whether this policy applies in the

case of nationlised banks; and
(c) if not the reasons thorefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI
BIREN SINGH ENGTI) : (a) Guidelines
bave been issued regarding posting of
spouses at the same station in respect of
employees of Central Government and
public sector underiakings subject to fulfil-
ment of administrative requirements. A
copy of the guidelines dated 3rd April,
1986 in this regard has already been laid
on the Table of the House in reply to
question No. 8449 answered on 30.4.1986.

(b) and (c). The guidelines have also
been circulated by the Department of
Bconomic Affairs (Banking Division) to
all npationalised banks for information/
necessary action.

Genersation of Power from Sea Waves

4549 SHRI V. TULSIRAM : Will the
PRIME MINISTER be pleased to
state : .

(a) whether some survey to assess the
poteantial for generation of electricity from
the sea waves has been conducted on the
sea shore of Andhra Pradesh:

(b) if so, the findings of the survey team
in this regard;

(c) the time by which Government are
taking a final decision in this regard;

. and

(d) the extent to which the demmand
of Andhra Pradesh for power will be

met ?

94
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THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS
OF OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
{SHRI K.R. NARAYANAN) : (a) to (d).
According to the information available from
the Government of Andhra Pradesh, a
special survey has beea commissioned o this
regard, which will be completed by the end
of December, 1986. The details will be
available only after the survey is completed.
The final decisions will be taken by th
State Government affer the survey report is
studied,

Interim Relief to Pensioners

4550. SHRI KAMAL CHAUDHRY :
Will the PRIME MINISTER be pleased 10

state whether Governinent have any
proposal ander consideration to pay
interim relief to Central Government

pensioners pending submission of report
by the Fourth Pay Commission, as in the
case of serving employees who were granted
interim relief twice after the appointment of
the Commission ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PERSONNEL, PUBL'C
GRIEVANCES AND PENSIONS (SHRI
BIREN SINGH ENGTI) : No, Sir.

Research on Relationship between
Rainfall and Vegetation

4551. SHRI DIGVIDAY SINH : Wil
the PRIME MINISTER be plcased to

state :

(a) has any reseaich been conducted to
establish a relationship between ramnfall and

vegetation; and
(b) if so, details thercof ?

THE MINISTER OF STATE 1IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE 1IN
THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI K.R.
NARAYANAN) - (a) and (b). Considera-
ble research bas been done regarding effect
of rainfall on vegetation, especially crops of
different types. The results of these studies
hav: been gainfally utilised in the develop-
ment of agricylture in the country,
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However, not much research has been
done on the effect of vegetation on rainfall.
A few studies have indicated that although
microclimate appears to change: due to.
deforestation, there iSs no conelusive
evidence that forest cover determines the

raiafall in that area, Studies made in
other couatries also indicate  similar
views,

[Translation)

Construction of Airstrip by China Near
Toklakot in Tibet

4552. SHRI HARISH RAWAT : Will
the Minister of DEFENCE be pleased to
state :

(a) whether Government bave received
any report to the effect that China is
constructing an airstrip near Taklakot in
Tibet; and

(b) if so, whether Government propose
to construct an airstrip somewhere near this
area ?

THE MINISTER OF STATE IN THE
DEPARTVENT OF =~ DEFENCE
RESEARCH AND DEVELOPMENT IN
THE MINISTRY OF DEFENCE (SHRI
ARUN SINGH) : (a) and (b). No, Sir.

Amount Allotted under MNP

4553. SHRI BALWANT SINGH
RAMOOWALIA :
SHRI TARLOCHAN SINGH
TUR :

Will the Minister of PLANNING be-
pleased to state :

(a) whether the amounts earmarked for
implementation of the schemes prepared
under the Minimum Needs Programme for
the year 1985-86 have not been utilised
fully;

(b) if so, the facts in this regard;

(c) whéther it has affected implementa-
tion of clementary cducation, ' health,
drinking water and power schemes;

(d) if so, the details thereof; and
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(e) the reaction of Government

thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
SUKH RAM) : (a) and (b). Details regard-
ing the outlay and the anticipated
expenditure have already been la:d on the
Table of the House in statement I enclosed
with the reply given to the Lok “Sabha
Starred Question No. 285 on 6.8,1986.

{c) and (d). On the basis of available
information, it has affected the power
schemes details of which are as follows :

AGRAHAYANA 12, 1908 (SAKA)

Physical Achieve-~
Target ment
(1985-86) (1985-86)
Villages Electri- 6506 6111
fied (in nos.)
Pumpsets energiséd 9114 5491
(in nos.)

{(e) The State Governments have been
requested to adhere to  the prescribed
targets.

{English)

Atomic Radiation Hazards to Wourkers

4554. SHRI1 C. MADHAV REDDI :
Will the PRIME MINISTER be pleased to
state :

(a) whether any detailed investigations
have been carried out regarding the possible
radiation hazards to the workers of
Kalpakkam or the environment due to the
continuous shut down of Kalapakkam unpit-
II; and

(b) if so, the outcome of the
gations ?

investi-

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN
THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI K.R.
NARAYANAN) : (a) and (b). Environ-
Pental mopitoring "around the operating
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nuclear power stations and monitoring of
doses received by the workers are carried
out on a continous basis. Unit-2 of
Madras Atomic Power Station was
shutdown from 14th August 1986 to 7th
November, 1986, This shutdown has not
resulted in any exposures to waorkers of the
plant or to environment higher than the
stipulated limits,

Construction of Capital of Assam

4555. SHRI BHADRESWAR TANTI :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether any survey works have been
done in connection with the setting up of
permanent capital for Assam; and

(b) if so, the name and place of the
proposed capital ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAHI) : (a) Yes,
Sir.

(b) In 1983, it was decided to finalise
the site of the capital at Chandrapur bpear
Gaubhati. The decision is at present under
review of the State Goverament.

Pre-Recruitment Training Centres for
SC/STs for Competitive Exams.

4556. SHRI ANANTA PRASAD
SETHI : Wiill the Minister of WELFARE
be pleased to state :

(a) the number of pre-recruitment
training centres which Government have
started for competitive examinations and
the locations thereof’

(b) the number of such training centres
exclusively meant for the Scheduled Caste
and Scheduled Tribe candidates and the
location theredf; and

(c) the criteria followed by Government
in this regard while opening such centres ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE {SHRI1
GIRIDHAR GOMANGO) : (a) and (b).
Under the Ceptrally Sponsored Coaching
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and Allied Scheme of the Ministry of
Welfare pre-examination coaching is provid-
ed to SC/ST candidates who intend to
appear in the various competitive Examina-
tions/Selections[tests held by UPSC/State
Public Service Commissions/Public Sector
Undertakings etc. The total number of
such Centres in the country, at present, is
80 as givea in the statement below.

(c) The Centres are opened on the
suggestions of the State Governments/U.T.
Administrations/ Universities, taking into
account the actual need of such coaching in
the specific areas.

DECEMBER 3, 1986
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Statement
S.No. Name of the No. of
State centres

1 2 3
1. Andhra Pradesh 4
2, Assam 1
3. Bihar 3
4. Gujarat 4
5. Harayana 2
6. Himachal Pradesh 1
7. Jammu and Kashmir 1
8. Karnataka 7
9. Kerala 3
10. Madhya Pradesh 4
t1. Maharashtra 4
12. Manipur 1
13. Meghalaya 1
14. Nagaland 1
15. Orissa 13
16. Punjab 4
7. Rajasthan 4

1 2 3,
18. Tamil Nadu 3
19. Uttar Pradesh 8
20. West Bengal 4
21. Tripura 1
22. Delhi 5
23. Pondicherry 1
Total ' 80

Ocean Development Programmes with
Foreiga Collaboration

4557, SHRI THAMPAN THOMAS :
Will the PRIME MINISTER be pleased to
state :

(a) whether Government have decided
to specify certain areas in the ocean bed for
mine developm.nt operations;

(b) whether any ocean development
projects have been launched with foreign
collaboratjons;

(c) if so, the details in this regard;

(d) whether any survey has been cond-
ucted in Kerala coast for ocean development;
and

(¢) how much money is allocated for
this project ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS
OF OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI K.R. NARAYANAN) : (a) Yes,
Sir.

(b) and (c). Foreign collaborations with
Norway for coastal zone management
programme, with USA for the study of
bioactive substances from the plants and
animals and with the Federal Republic of
Germany for geothermal metallegenesis and
tectonics in the Indian Ocean bave beep
undertaken,
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(d) Yes, Sir. Surveys are being con-
ducted along the Kerala Coast for both
living and non-living resources of the
sea, )

(e) Since several govermental and other
agencies are involved in the survey all along
the coast, it is difficult to quantify the funds
allocated for the Kerala Coasts alone,

Juveniles Languishing in Jails in Union
Territories

4558. SHR1 NITYANANDA MISRA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether in the Union Territories,
persons apprehended are sent to the jail
and it takes a long time before they are
produced before the magistrate:

(b) the number of such inmates, parti-
cularly the juveniles, who are langushing in
jails without being produced before a judi-
cial authority and the period of such stay
in each case;

(c) whether these juveniles are being
kept in the cells of hardened criminals and
thus the chances of their reform in life be-
comes more difficult; and

(d) if so, what steps Government
propose to take in this direction ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAHI) : (a) to (d).
The information is being collected from the
Union Territories. On receipt, it will be
laid on the Table of the House.

Computerisation of Census Data

4559. SHRI SHANTARAM NAIK :
Will the Minister of HOME AFFAIRS be
pleased to state ;

(a) whether Government
computerise 1981 Census data;

propose to
(b) if so, nature and scope eof the
scheme; and

(c) the advantages likely to be derived
from such computerisation ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAHI) : (a) Mést
of the data collected in the 1981 Census are
being processed on computers barring some
minimal manual compilations.

(b) Thirty two  Direct Data Entry
Systems, each consisting of 16 terminals
were installed at 14 places in the country.
Through these systems, data collected n
the field on slips were transferred to mag-
netic tapes. The data tapes are procested
on the computer in the National Informatics
Centre, New Delhi since the Census
Department does not have a computer of
itsown. To expedite the data processing,
computers of other agencies are also beicg
used for data processing

(c). It is far more easiar and guicker to
generate detailed and complex cross tabu-
lation of data as envisaged in the tabulation
plan of 1981 Census on the computer than
through manual compilation. Moreover,
paper slips on which the Census data is
collected in the field can be handled manu-

ally only a limited number of times, These
also tend to deteriorate with age. Storage
of data in the magnetic tape makes it easy

to recall the same and to generate any
desired cross classifications, however com-
plex, as and when needed.

Promotion to Joint Secretary Grade
without Experience as District
Collector

4560. SHRI'T. BALA GOUD : Will
the PRIME MINISTER be pleased to state:

(a) whether many I1AS officers bave
been promoted as Joint “Secretary and above

at the Centre without having served as
District Collector;
(b) if so, the reasons for oveslooking

this essential qualification for promotion;

H
(c) the steps taken to include and give
priority to officers who served with distinc-
tion as District Collector, in the matter of
promotion of IAS officers to selection grades;
and

(d) the
regard ?

directives issued in this
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THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. CHIDAMBARAM) : (a) The information

" available with the Department of Personnel
and Training indicates that more than 90
percent of officers belonging to the I.A.S.
and presently serviog in the Cemtre at the
level of Joint Secretary and above have been
District Collectors.

(b) and (c). The promotions of officers
of all India Services are based on an overall
assessment of their record and performance
in their career. A good record in field
assighments including that as district
collector will get reflected in t.his assess-
ment.

(d) The guidelines have been issued
time to time for career development of
direct recruits in the IAS including appoint-
ment to District charge. Recently, fuarther
guidelines have been issued laying emphasis
on the placement of women officers in order
to equip them for positions of bhigher res-
ponsibilities. It has been advised that
adequate opportunities may be given to
them to hold important field level assign-
ments and in diverse areas of administa-
tion.

{Translation)

Post Matric Scholarship to SC/ST
Students

4561. SHRI R.P. SUMAN : Will the
Minister of WELFARE be pleased to
state :

(a) whether Government are aware that
entire fees are being charged from post-matric
SC/ST students, who are pursuing studies
at higher secondary level after vocational
education;

() if s.o. the state-wise details in this
regard;

(¢) whether any guidelines bave been
issued to State Government in this regard;
and

(d) if so, the details thereof ?
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THE DEPUTY WMINISTER IN THE
MINISTRY OF WELFARE (SHRI
GIRIDHAR GOMANGO): (a) and (b).
No specific ‘case has come to the notice of
the Central Government. The SC/ST
students pursuing post-matriculation studies
are paid all compulsorily payable fees
charged by the Institution,

(c) Yes, Sir.

(d) According to the guidelines, scholars
are to be paid enrolment/registration, tution,
games, Union, library, magazine, medical,
examination and such other fees compul-
sorily payable by the scholar to the
Institution or University/Board. Refundable
deposits like cautidon money, security deposit
are however excluded.

[Englishk]

External ~ssistance to SC/ST Research
Projects

4563. SHR1 ANADI CHARAN DAS:
Will the Minister of WELFARE be pleased
to state :

(a) whether a large amount of foreign
aid is being given to various voluntary
agencies and other research organisations
throughout the country for research and
training for SCs and STs;

(b) whether any estimate has been
made of such financial flow over the last

five years and if so, the particulars thereof;
and

(c) whether the Government have any
scheme of channelizing such funds for
proper and healthy utilization ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI
GIRIDHAR GOMANGO) : (a) No Sir.

(b) and (c). Do not arise.

Operation of CBI under Delhi Special
Police Establishment Act, 1946~

4564. SHRI N. VENKATA RATNAM :

Will the PRIME MINISTER be pleased to
state :
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Bureau of
Delhi
1946;

(a) whether the Central
Investigation functions wunder the
Special Police Establishment Act,
and

(b) if so, whether the said Act is out-
moded and whether some chapges are
proposed to be made to suit the present
functioning of Central Bureau of Iavesti-
gation ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. CHIDAMBARAM) : (a) The
Special Police Establishment Division of
Central Bureau of Investigation functions
under the Delhi Special Police Establishment
Act, 1946,

(b) Government are considering the
whole question of jurisdiction and powers
of the Central Bureau of Investigation.

[Translation)

Setting up of Ordnance Factory in Sagar,
Madhya Pradesh

4565. SHRI NANDLAL CHOUDHARY :
Will the Minister of DEFENCE be pleased
to state :

(a) whether survey work for the setting
up of an Ordnance factory under Bharat
Earth Movers Limited in Sagar district of
Madhya Pradesh has been completed by his
Ministry;

(b) if not, in what respects survey is
still to be carried out;

(c) the names of the places in Madhya
Pradesh and other States where survey for
this factory has been conductéd; and

(d) the time by which
likely to be set up ?

this factory is

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRO-
DUCTION AND SUPPLIES IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL) : (a) to (d). In
connection with the likely setting up of an
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_have been taken.
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Ordnance factory under the aegis of the
Ordonauce  Factory Board, some State
Governments, including Madhya Pradesh,
were approached for offer of suitable sites.
Government of Madhya Pradesh bhave
offered a site in Sagar District which
has since been visited by a
Site Selection Committee. The various
sites are being cvaluated in accordance with
the prescribed procedure.

Separately, a proposal of M/s Bharat
Edarth Movers Limited, a Defence Public
Sector Undertaking, for manufacture of
engines to be used in different types of
heavy earth moving equipments, is under
examination. Various suggestions have
been received regarding locations for the
project, including Sagar District in Madhya
Pradesh, The location of the project
would be decided on roerits as and when a

decision is taken regarding investment in the
project. .

[{English)

Use of Services of Retired Service
Officers

4566, SHRI KAMLA PRASAD SINGH :
Will the Minister of DEFENCE be pleased
to state :

(a} whether there are any plans for the
optimum use of the services of retired/
retiring service officers;

(b) if so, the details thereof; and

(c) if not, reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RE-
SEARCH AND DEVELQPMENT IN THE
MINISTRY OF DEFENCE (SHRI ARUN
SINGH) : (a) to (c). In order to make
optimum use of the services of retired/
retiring Service officers and also to help
them resettle in civil life, a number of steps
Government of India
have made reservation for ex-service officers
to the extent of 10% of posts of Assit.
Commandents in para-Military forces. A
few State Governments have also made
reservations for ex-service officers. For (te
lateral absorption of ex-service officers in
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Group ‘A’ and ‘B’ posts, an exercise is
being carried out to identify Group ‘A° and
‘B’ posts by the Goveroment of Indjia. The
State Goveroments have also been request-
ed to identify such posts. Effurts are also
a fopt to equate as many Service trades as
possible with Civil educatioual/professional
qualifications.

The Department of Personnel and
Tiaining have set up a Committee (0 consi-
der the High Level Committee’s recommend-
ation (para 15 15) for automatic placement
of service personncl Tetiring at ases below
58 years in civilian careers so as to enable
them to continue in Government service till
they attain the age of 58 ycars.

The ex-service officers are also imparted
technical and professional training to help
them find either salaried employment eor
putting up self-employment ventures after
retirement. Their talent and experience
will also be utilised in various development-
al projects to the extent feasible.

Leakage of CBI Findings on Bhopal
Gas Tragedy

4567. PROF. P.J. KURIEN : Will the
PRIME MINISTER be pleased to state :

(a) whether Government's attention
has been drawn to the news item appearing
in the Hindustan Times dated 20 November,
1986 regarding the alleged leak of CBI
findings to the Union Carbide Company
about the Bhopal gas tragedy; and

(b) if so, the details thereof and

action taken thereon ?
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THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. CHIDAMBARAM): (a) Yes, Sir.

(b) There has been no leakage of any
CBI finding to the Uunion Carbide Corpo-
ration. .

Foreign Fuuds Received by Social Work
and Research Centre, Tilonia

4568. SHRI KEYUR BHUSHAN :

Will the Minister of HOME AFFAIRS be °

pleased to state :

(a) the amount of funds received by
the Social Work and Research Cestre,
Tilonia, District Ajmer (Rajastbhan) from
foreign agencies during the last three years
and the names of foreign agencies who
provided the funds; and

(b) whether any evaluation of work
done by the Centre has been made and if
so, details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. CHIDAMBARAM) : (a) Information is
given in the Siatement given below,

(b) Evaluation of work does not come
under the purview of FCRA.

Statement

List showing the Names and Amount of Foreig;: Funds reported to have been received by
Social Work and Research Centre, Tilonia District Ajmer (Rnajasthan) during the
Yeai g 1983, 1984 and 1985

Names of Foreign Agencies

S. Name of Amount of Foreign Funds received in (Rs)
No. Organi- 1983 1984 1985
sation
T 2 3 4 5 ’ p

1. Social Wosk  20,89,426.90 31 99,911 07 23,88,452.07 Swiss Aid, Embassy of

and Research
{Ceutse,

Switzerland in India, New
Declhi :  Christian Aid,
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1 2 3 4

~————

5 6

Tilonia,
District
Ajmer
(Rajasthan)

London. Bread for World,
West Germany, AVHKO,
Netherland, Action in
Distre s Ltd; Bangalore:
UNESCO, Paris, HIVOS,
Holland, Canadian Hunger
Foundation. Friendrich
eleret stiffing (F.E.
Foundation), Geimany,
OXFAM (India) Trust,
N-w  Delhi. OXFAM,
U.K ; OXFAN (America),

Bostan. Oxfam (India)
Trust, Ahmedabad.
EZE., West Germany,
Action in Destress,
London, Godes berger
allec. F.D.R. Germany.
Sectt. Case Postale,
BERNE. Mary Detchelor
House (Patron ° HM,
Queen Elizabet, London).
Royal Netherland,

Embassy, New Delhi;

Consiitution of State Plan Boards

4569. SHRI SRIBALLAV PANI-
GRAHI : Will the Minister of PLANNING

be pleased to state :

(a) whether Government bave iss?ed
guidelines to States regarding the constitu-
tions of State Planning Boards; and

(b) if so, the details thereof ?

E MINISTER OF STATE IN THE
MIIJI?TRY OF PLANNING (SHRI SUK'H
RAM): (a) and (b). In 1972, while
advising the State Governments to strepgthen
their planning machinery; it was suggested
to them that there should be an Apex
Planning Body at the State level. .wnh the
Chief Minister, the Finance Minister, the

Planning Minister and techaical experts
represehting  various  departments and
disciplines.

Revision of Pay Scales of Paramilitary
h Forces Personnel

4570. SHRI R.M, BHOYE: Will the

Minister of HOME AFFAIRS be pleased to
state :

(a) whether recently Government have
announced their decision enhancing the pay
scales of Police in Delbi in additicn to the
scale fixed by the Fourth Pay Commission;

(b) if so, the extent of enhancement;

(c) whether Government propose to
extend the same enhanced scales of pay to
personnel serving in other similar agencies
like BSF; CRPF etc.; and

(d) if not, the rezasons therefor ?

" THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. CHIDAMBARAM) : (a) Yes. Sir. -

(b) The 4th Central Pay Commission
had proposed the following Pay Scales for
police personnel in the Union Territory of
Delbi.
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SI Rs, 1400-2300
H.C. Rs, 950-1500
Constables (SG) 950-1400

Const. Rs. 825-1200

The Government of India have
sanctioned the following pay scales :

Inspector Rs. 2000-3200

S1 Rs. 16340-2900

ASl Rs. 1320-2040

H.C. Rs. 975-1660

Const. (Matric) Rs, 950-1400

Const. (Non-matric) Rs. 825-1200

(c) and (d). The revised pay scales for
the posts in groups ‘B’, 'C’ and ‘D’ in the
Central Police Organisations like the Border
Security Force, Central Reserve Police Force,
were notified by the Governmeat on 22ad
S:ptember, 1986, after taking into considera-
tion all relevant aspects including relativities
with the revised pay scales proposed for the
personnel in the Defencc Forces.

Water Borne Sanitary system for
Cantonment Area, Kanpur

4571. DR. V. VENKATESH : Will the
Minister of DEFENCE be pleased to state :

{a) what further action has been taken
in the matter of implementation of water
borne sanitary system for the Cantonment
area of Kanpur;

(b) whether U P. Jal Nigam, Kanpur
which advised to take up the job is yet to
start the job and conduct proper survey and
submit report; and

(c) if so, the fact thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RESEARCH
AND DEVELOPMENT . IN THE
MINISTRY OF DEFENCE (SHRI ARUN
SINGH): (a) to (c). Rs. 12 lakhs have
been deposited with the UP Jal Nigam on
a2nd October, 1986 as their departmental
fees @.4% of the estimated eost of Rs. 3
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crores for the water borne sewerage project.
The Nigam is required to submit the detailed
estimates/plans/working drawings and project
reports on water supply and water borne
sewerage system in a period of 3 months,

Recommendation of Environmental
Appraisal' Committee

4572. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
ENVIRONMENT AND FORESTS be
pleased to state :

(a) whether the Environmental Appraisal
Committee have rejected any of the 151
mining projects referred to it by the
administrative ministries so as to_control the
adverse environment impact; and

(b) if so, the names of the projects and
the exact guidelines followed in clearing/
rejecting the projects ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND

FORESTS (SHRI Z.R ANSARI): (a) Yes,
Sir.

(b) The two mining projects rejected by
the department are :

(i) Bauxite Mining Project of BALCO
in Hazaridadar (near Amarkantak)

in Distts. Mandla and Bilaspur,
M.P.
(ii) Bauxite Mining Project of Hindus-

tan Aluminium Corpn. Ltd., Distt.
Shahdol, M.P.

Both these projects were
prevent :

rejected to

—depletion of water sources especially
the ground water aquifers;

—deforestation; and

-~soil erosion and land degradation.

In addition, fourteen projects are no
more under consideration either because they
have been withdrawn by the administrative

Ministry or data on environmental aépec;s is
not available,
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Demand for Electronic Push Button
‘l‘elpphone

4573. DR, B.L. SHAILESH : Will the
PRIME MINISTER be pleased to state :

(a) the estimated demand of Electronic
push-button telephones by the end of the
Seventh Plan;

(b) how far the licenced capacity exceeds
the estimated demand;

(c) whether some of the Units are
dithering over the implementation of these
licences; if so, the details thereof; and

(d) the action Government propose to
take in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN
THE DEPARTMENTS ° OF OCEAN
DEVELOPMENT. ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI K .R.
NARAYANAN): (3) The annual demand
of push button telephones by the end of
the Seventh Plan is estimated to be about
30 lakh numbers,

(b) The annual licensed capacity is more
than three times the estimated demand by
the end-of the Seventh Plan.

(c) A total of fifty (50) units had been
given approvals to manufacture push button
telephones for a total aunual capacity of
1al.65 lakh nos. The implementation of
these licences was recentlv reviewed and
eighteen of the fifty units licensed were found
to be not making satisfactory progress.

(d) The letters of intent of those not
making satisfactory progress have been
cancelled or are in the process of cancella-
tion, As the licensed capacitv exceeds the
estimated demand, these cancellations will
have no adverce impact on meeting the
estimated requirements.

Pollution in Delhi
4574. DR B.L SHAILESH : Will- the

Minister of ENVIRONMENT AND
FORESTS be pleased to state :
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(a) whether increasing air, water and
noise pollution are some of the major
problems concerning Delhi;

(b) if so, the strategies being adopted to
improve the city’s environment; and

(c) the funds likely to be made available
for controlling the pollution which is assum-
ing alarming dimensions in Delhi ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z R. ANSARI) : (a) Air,
water and noise pollution levels are on the
high side in some pockets of Delhi baving
concentration of industries and high traffic
density; .

(b) The strategies adopted to improve
the city’s environment include the following :

— Strict enforcement of aati-pollution
laws;

—Persuasion, failing which legal action
against polluting installafion;

—Tax incentives for pollution control
and shifting of polluting industries
from congested areas;

—Research  and  development of
pollution control devices; and

—Campaigns to create public awareness.

(c) The allocation for the water supply
and saoitation schemes during 1986-57 is
Rs. 55.73 crores. In addition an amount of
Rs. 31 lakbhs is provided in the plan for
pollution monitoring and environment
related studies.

Micro Project Scheme in Orissa

4575. SHRI LAKSHMAN MALLICK -
Will the Minister of WELFARE be pleased
to state :

(a) whether Government have made any
assessment of the performance of the Micro
Projects Schemes in Orissa; and

(b) if so, the details regarding the
number of families belonging to primitive
tribes who have been benéfited under the
Micro Projects Schemes in Orissa ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI
GIRIDHAR GOMANGO): (a) The
Micro project schemes are drawn up and
implemented by the State Government, The
performance is reviewed at the Central level
during Annual Tribal sub-Plan discussions.

(b) Six thousand six hundred sixty two
families had been benefiled, upto March,
1986 under various Micro Project Schemes
in Orissa.

Achievements of Ocean Development
Programme

4576. SHRI CHINTAMANI JENA :
Will the PRIME MINISTER be pleased to
state :

(a) the major achievements of the ocean
development programme during the Sixth
Five Year Plan period;

(b)Y whether any foreign know how has
been obtained;

(c) if so, the details thereof;

(d) what are the detail: of the projects
that are hikely to be taken up in the sphere
of ocean development during the Seventh
Five Yea1 Plan; and

() the amount earmarked for the
purpos: ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS OF
OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHR! K.R. NARAYANAN) : (a) Major
achievements in the field of bcean develop-
ment have been :

(a) Acgusition of two highly advanced
research vessels, namely, Saga}
Kanya and Sagar Sampada.

e

(b) Recognition of India as Pioneer
Investor along with France, USSR
and Japan.

{c) India’s eotry in Antarctica.

(d) Strengthening of institutional base
in the couutry.
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(e) Development of required man-
power. -

(b) and (¢). Duoring the 6th Five Year
Plan the Department of Ocean Development
acquired two research vessels and associated
instruments, viz. ORV Sagar Kanya and’
FORV Sagar Sampada frorm FRG and
Deomark, respectively, under bilateral assis-
tance.

(d) Main %hrusts on Ocean develop-
ment for the 7th Plan are :

(i) intensive surveys of living and non-
living 1esources,

(ii) coastal zone management,

(iii) exploration of deep sea poly-
metallic nodules,

(iv) harnessing of
resources,

ocean  energy

(v) Aantarctic Research, and
(vi) development of human resources.

(¢) The amount earmarked during the
7th Five Year Plan for this purpose is
Rs. 110 crores.

Proposal by ECIL, Hyderabad for Video
Cassette Recorders

4577. SHRI S, PALAKONDRAYUDU :
Wil the PRIME MINISTER be pleased to
state @

(a) whether Electroni: Corporation of
India Ltd. (Hyderabad) has sent any propo-
sal for the manufacture of wvidec cassette
recorders; and

(b) if so, the reasons for not sanction-
ing the proposal ?

THE MINISTER OF SIALEIN 1THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN
THE DEPARTMENTS OF OCEAN
DEVFLOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI] K R.
NARAYANAN) : (2)and (b). Government
bad invited composite applications (Indus-
trial Licence apd Foreign Collaboration) for
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the manufacture of VCRs/VCPs. As ECIL’s
application was only for Industrial Liceace
and not a composite one, Government did
pot consider their request.

Land Distribution among Landless in
Andhra Pradesh

4578. SHRI S. PALAKONDRAYUDU : °

Will the Minister of WELFARE be pleased
to state :

(a) whether gaidelines bave been issued
to different State for the distribution of land
among the landless persons;

(b) if so, the number of landless/poor
persons who have been given land in Andhra
Pradesh during 1984-85; and

(c) the oumber of Scheduled Castes and
Scheduled Tribes benefited under the
programme ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI GIRI-
DHAR GOMANGO) : (a) Yes, Sir.

(b) and {(c). During 1984s85 surplus
land was allotted to 36,625 landless/poor
persons in Andhra Pradesh out of whom
10,041 persons beloog to Scheduled Castes
and 11,565 to Scheduled Tribes.

Review on Representation of Various
Regions in Central Police Forces

4579 SHRI SYED SHAHABUDDIN :
Will the Minister or HOME AFFAIRS be
pleased to state :

(a) whether the profile of recruitment in
the Central Police Forces is analysed and
reviewed frem time to time with a view to
detecting any over. or under represeuntation
of various regions or social groups;

(b) if so, the date of the last review
and analysis;

(c) ihe salient results of the analysis and
conclusions of the review; and

(d) the follow-up action taken, if any ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
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GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINISTRY
OF HOME AFFAIRS (SHRIP. CHIDAM-
BARAM): (a)to (d). It is an on-going
process to review profile of recruitment in
the Central police Forces. This analysis
is undertaken before fresh recruitments are
ordered. As a result of these analysis, tbe
under-represented and the over-represented
States are identified. The under-represented
States are allocated more vacancies in_the
subsequent recruitment to make up the defi-
ciency ip their representation.

Shifting Charges of Siums on Defence
Land in Bombay

4580. SHR1 V.N. GADGIL : Will the
Minister of DEFENCE be pleased to state :

(a) whether Union Government have
agreed to bear shifting charges of slums
on Defence lands at Kanjali and Geeta
Nagar in Bombay; and

(b) whether Union Government have
also agreed to bear the develcpment cost of
tLe alternative sites where the slums will be
shifted at the rate of Rs. 19,000 per piece ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE
RESEARCH AND DEVELOPMENT
IN THE MINISTRY OF DEFENCE
(SHRI ARUN SINGH) : (a) The Union
Government have agreed to bear shifting
charges of slums on Defence Lands at
Kanjali and Geeta Nagar in Bombay to an-
extent of Rs. 2500 per family.

-(b) No proposal in this regard has been'
received by the Ministry of Defence from
the State Government.

Budget for Social Forestry

4581. SHRI SOMNATH RATH : Will
the Minister of ENVIRONMENT AND
FORESTS be pleas‘gd to state :

(a) the funds allotted to voluntary orga-
nisations for social forestry during the last
three years;

(b) whether accounts of such organisa-
tions are annually audited by any indepen-
dent agency;
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(c) if so,details thereof; and
(d) if not, reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI1 Z R. ANSARI) : (a) The
total amount of grants-in-aid sanctioned to
voluntary organisations since 1985-86 is
Rs. 3,68,61,619.

(b) Yes, Sir.

{c) One of the conditions of sanction of
grant is that the organisation woald render
to the National Wastelands Development
Board an audited statement of Accounts
including comments of the auditors. In
addition, Comptroller and Auditor General
or any other agency/officer authorised by
the National Wastelands Develoyument
Board will have the right of access to the
books and accounts of the organisation in
respect of grants received from Government.

(d) Question does not arise,

Ninth all India Bionnial Civil Defence
Conference

4582. SHRI H.N. NANJE GOWDA :
Will the Minister of HOME AFFAIRS be
pleased to state : -

(a) whether Ninth All India Biennial
Civil Defence Conference was held on 20-22
October, 1986;

(b) if so, whether the Conference has
recommended raising of Home Guards for
guarding the international border;

(c) details of other recommendations
made by the confergnce and whether the
Government have examined all recommen-
dations of the Conference; and

(d) if so, the steps being taken to
implement them ? ’

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF . STATE IN THE
MINISTRY OF ' HOME AFFAIRS (SHRI
P. CHIDAMBARAM) : (a) Yes, Sir,
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(b) and (¢). The recommendations of
the Conference are being processed in the
office of Director General Civil Defence
and are yet to be received by Government.

(d) The question does not arise.

Instructions to Fulfil ’lan Targets

4583. DR. V. VENKATESH :
DR. KRUPASINDU BHOI :
Will the Minister of PLANNING

be pleased to state :

(a) whether Government have
any instructions regarding fulfilling plan
targets within the set timetable and to
implement the socio-economic schemes to
ameliorate the fot of the poor and the
under-privileged; and

issued

(b) if so, the broad features of the
instructions ?

THE MINISTER OF STATE 1IN THE
MINISTRY OF PLANNING (SHRI
SUKH RAM): (a) and (b). No such
specific instructions have been issued. The
Planning Commission has however, always
been empha-ising, the need for effective
implementation and monitoring of the Plan.
For better implementation of State Plans,
Planning Commission has issued instructions
for monitoring of the progress of expendi-
ture against earmarked as well as unear-
marked outlays on a quarterly basis, and
also regarding quarterly monitoring of the
progress of achievements in physical terms
as against the physical targets fixed in the
case of.earmarked sectors.

Memorandum from Maharashtra Legis-
lative Assembly on Problems of
Citizens of Maharashtra-Karntaka-

Border

4584. DR. DAYTA SAMANT : Will
the Minister of "HOME AFFAIRS be
pleased to state :

(a) details of the memorandum the
Upion Government have received from
Maharashtra Legislative Assembly regarding
the problems of the citizens of Belgaum,
Khanapur, Nippani and other disputed
areas on the Maharashtra-Karnataka
border; and
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(b) when did the Union Government
receive this memorandum and action pro-
posed in this matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAHI): (a) and
(b). No such memorandum bhas been
received from the Legi.lative Assembly of
Mabarashtra State. However, Government
bhave received in September, 1986 a copy
of the, Resolution passed by that Assembly
op the 17th June, 1986 urging that the
border dispute between Maharashtra and
Karnataka be resolved on the basis of just
principles and that pending a satisfactory
solution of this dispute, the Central
Government should take steps to see that
the Marathi-speaking people in the disputed

areas are not compelled to learn the
Kannada language.
As far as the border dispute is con-

cerned, this can be resolved only with
the willing cooperation of the two State
Governmeots. The Central Goveroment
will rendecr all possible assistance to those
States to arrive at a mutually acceptable
solution of the dispute. As regards the
linguistic issue, it is expected that the Chief
Ministers of both States who have been in
touch with each other will be able to
resolve it through bilateral discussions.

Extension of terms of Delhi Municipal

Corporation
4585. SHRI RAMASHRAY PRASAD
SINGH : Will the Mipister of HOME

AFFAIRS be pleased to state :

(a) whether Government are consi-
dering a proposal to extend the life of the
Delhi Municipal Corporation by one year
so as to coincide its election with that of
the Delhi Metropolitan Council in 1988;
aond

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAHI) : (a) and
(b). No proposal to extend the life of the
Delhi Municipal Corporation by another
year is presently under consideration.
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Scholarships to Diéabled Students

4586. SHRI SRIBALLAV PANI-
GRAHI : Will the Minister of WELFARE
be pleased to state :

(a) whether there is any proposal to

grant scholarships to all the students
orthopaedically hagdicapped;
(b) whether Government have con-

ducted any survey of such students in the
Kendriya Vidyalayas in Delhi; and

(¢) if so, the details thereof and the
number of such students upto the Higher
Secondary level, who have been granted
scholarships in the Kendriya Vidyalays in
Delhi ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI
GIRIDHAR GOMANGO) : (a) The
Central Government gives scholarships to
the disabled persons from Class 9 upto
Post-graduate level under the ‘Scheme of
Scholarships to Disabled Persons’. For
students upto Class 8,+the State Govern-
ment gives stipends to disabled students
under their own schemes.

(b) Yes, Sir.

(c) 107 orthopaedically handicapped
students were in Kendriya Vidyalayas on
30 4 1986. During the year 1985-86, there
students upto the Higher Secondary Ilevel
were given stipends/scholarships.

Peace March by N.C.C. Cadets

4587. SHRII. RAMA RAI : Will
the Mmister of DEFENCE be pleased to
state :

(a) whether Government have any
plan of conducting peace marches in various
important cities by the National Cadet
Corps cadets from different States while
observing national integration week; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE
RESEARCH AND DEVELOPMENT IN
THE MINISTRY OF DEFENCE (S1IRI1
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ARUN SINGH) : (a) and (b). No, Sir.
However, peace marches were undertaken
by NCC cadets in their respective towns/
cities during October 1986,

&

Clean Krishna Water Plan

SHRI VS. KRISHNA IYER:
SHR1 C. SAMBU ;

4588.

Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state : -

(a) whether the Union Government

have received any proposal for financial
assistance to implement Clean
Krishna Action Plan on the lines

of Clean Ganga Project.

(b) the names of the States participat-
ing in the above action plan;

(c) the amount of financial assistance
sought;

(d) thc amount already released;

(¢) whether the work has been taken
ap; and

(f) if not, when will it be taken
up ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z.R. ANSARD : (a)
Yes, Sir.

(b) The States participating in the
Plan are : Aadhra Pradesh, Karnataka and
Maharashtra

(c) According * to the preliminary
estimates. Rs. 333 crores are projected
for the first phase of the Plan for a period
of five years and Rs. 255 crores for the
second pbase of another 5 years.

(d)  Funds bave not been released as
there is no budget provision or. plan outlay
under which financial assistance could be
offered for the scheme.

e}y and (f)., The Government of
Andhra Pradesh bas created a cell to dr9w
up the details of the plan. Similar initiative
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has also been taken by the State *Govern-
ments of Maharashtra and Karpataka.

Migrated Pakistani Hindus Holding
Pakistani Passports

4589, SHRI V.S. KRISHNA 1YER:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) number of Pakistani Hindus
migrated to Punjab during 1979-80 are
still holding Pakistani passports;

(b) whether itis a fact that their
applications have still not been disposed off
by the Foreign Registration  Office,
Ludhiana; ’

(c) the reasons for the delay; and

(d) steps taken to dispose off their
applications early ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, FPUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE 1IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. CHIDAMBARAM) : (a) to (d). Some
Pakistani Hindu/Sikh nationals who come
to India with or without passports during
1979 80 and migrated to Punjab were
allowed to stay there on long terms basis.
Their registration for Indian Citizenship
is subject to fulfilment of some statutory
requirements, one of which is to submit
the renunciation certificate which these
people could not manage to get from the
Pak Embassy. The State Government of
Punjab has™ now been advised to accept
sworn affidavits in lieu of renunciation

. certificates from these Pak natiopals and

forward with their recommendations to the
Government of India for disposal,

Conversion of Nuclear Power Board

4590. SHRI H.N. NANJE GOWDA :
SHRI G.S. BASAVARAJU :

Will the PRIME MINISTER be pleased
to state :

(a) whether Government have taken a
decision to convert the Nuclear Power -
Board as an autonomous body;
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(b) if so, the main reasons for the same
and how far this will be helpful to
Government; and

(c) whether any modalities have been
worked out and whether a decision has

been taken to raise roughly Rs. 150 crores
through bonds and if so, the details
thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN
THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI
K.R. NARAYANAN) : (a) A proposal
to convert the Nuclear Power Board into
a Public Sector Corporation is under
consideration of the Government.

. (b) The main reasons are to augment
the resources currently available, and for
effective and speedy implementation of the
10,000 MWe power programme of the
Department of Atomic Energy.

(c) Modalities to raise  resources
through bonds will be worked out in due
course.

Centre for Development of Telematics

4591. SHRI JITENDRA PRASADA :
Will the PRIME MINISTER be pleased
to state :

(a) whether Centre for Development
of Telematics technology is being given to
Government by some non-residents Indians
settled in USA;

(b) if so, the details thereof and- the
special features of this system ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN
THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGQGY,

_ELECTRONICS AND SPACE (SHRI K.R.
NARAYANAN) : (a) and (b). No Sir.
The technology is being developed indige-
nously. However the services of some part-
time consultants are engaged for meeting
specific needs. ’
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The pecia] features of the system

are :

(1) Use of indigenous components to
reduce foreign exchange outflow.

(2) Focus on satisfactory operation
under Indian conditions of high
traffic and high temperature condi-
tions,

(3) Use of Indian talent in develop-
ment of software and system
technology.

Licences for Manufacture of Electronic
Equipments

4592, SHRI SALEEM 1. SHERVANI :
Will the PRIME MINISTER be pleased
to state :

(a) whether any industrial licences/
letters of intent have been issued to manu-
facturers of microwave ovens push button
telephones, memory telephone diallers and
cordless telephones; and

(b) if so, their installed capacity, stages
of implementation and the details of their
foreign collaborations ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE 1IN
THE DEPARTMENITS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI K.R,
NARAYANAN) : (a) and (b). Yes Sir.
Industrial Licences/Letters of intent have
been issued for the manufacture of push
button telepbones, memory telephone
diallers and cordless telephones. The details
regarding installed capacity, implementation
status and foreign collaboration are given
below. As far as microwave ovens are
concerned, Government had invited
composite applications for their manufac-
ture. Government have yet to take a final
decision in the matter.

(i) Pash-batton tclephones : Foreign
collaboration (FC) applications
from thirty two (32) units (includ-
ing twenty two private sector
units), who have licence/approval
for manufacture of push-button
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telephones.in technical collabora-
tion with one of three coillabora-
tors selected by the Gavernment,
have been approved. The break-
up for respective collaborators
is as follows :

No. of
Units

Foreign
Collaborator s

— -

1. Siemens AG Fourteen (14)
|

(W. Germany)

1. Ericsson Elever (11)
Ioformation
System

(Sweden)

3 Industries
FACE
Standard
(Italy)

Seven (7)

(ii) Memory Telephone Diallers :

(i)

The annual licepced capacity
of each unit ranges from 10,000
nos, to 500,000 nos., The Letters
of Intent (LOI) of eleven (11)
units have already been converted
into Industrial Licences Others
are at various stages of approvals.
Some of the units are expscted to
commence production by early
1987.

The
product is a decentralised item and
the annual capacity ranges from
10,000 nos. to 200,000 nos. A
unit interested i1n manufacturing
the product gan register at the
offize of Director of Industries in
the recpective States. The item
is primarily manufactured by small
scale sector units. Three (3)
units in the organised sector have
also been given Letters of Intent
{LOI). These units have so for
not applied for foreign collobora-
tion.

Cordless Telephones: Nine (9)
units have so far been licensed to
manufacture Cordless Telephones.
The annual licensed capacity is
mostly for a turn-over of Rs. 30
crores. No unit has so far
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submitted, foreign collaboration

application.

Foreign Funds to Organisations of -
Political Nature

4593. SHRI SYED SHAHABUDDIN :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the up-to-date list of organisations
of political nature prohibited to receive
foreign contributions without prior permis-
ston; and

(b) the foreign contributions received
by each of these organisations during tbe
last three years, year-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE _IN
THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI K.R.
NARAYANAN) : (a) The information is
given in the Statement-I below.

(b) The information is given in the

statement-1I below.

Statement-I

List of 146 Organisations of Po'itical
nature (not being a political Party)
Notified under Section 5(i) of the
Foreign Contribution (Regulation) Act,
1976. These are required to seek prior
permission of Governmenr of [ndia
before accepting any Foreign

contribution
S No. Name of the Org;misation
1 2

1. Al Indian Kisan Sabha, 16-C,
Feroze Shah Road, New Delhi.

2. Bhartiya Khet Mazdoor Union,

New ' Delhi.

3. AW India Trade Union Congress,
New Delhi.

4. All India Kisan Sabha, 4, Ashoka
Road, New Delhi.
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1 2 .

-5. Centre of India Trade Uniobs,
Calcutta.

6. Bhartiva Mazdoor Sangh, New
Delhi.

7. Indian National Trade Union
Congress, New Delhi.

8. United Trade Union Congress,
Calcutta.

9. National Front of Indian Trade
Unions, Calcutta,

10. All India Federation of University
and College Teachers’ Organisation,
Calcutta.

11. All India LIC Employees Federa-
tion, Bombay.

12. All India Bank Employees Associa-
tion, Delhi.

13. All India Defence Employees
Federation, Pune.

14. All India State  Government

Employees Federation, Hyderabad.

15. All India Railwaymen’s Federation,

16.

17.

18.

19.

20.

21.

22,

New Delhi.

Indian Railway Workers® Federa-
tion, New Delhi.

Bhartiya Railway Mazdoor Sangh,
Bombay.

All India Loco Running Staff
Association, Assam.

Government Employees National
Forum, Nagpur,

All India Federation of Electricity
Employees, Nagpur.

National Federation of Post and
Telegraph Employees (K.L. Moza
Group) New Delhi.

Trade Union Co-ordination Centre,
Calcutta.

1 2

23. Progressive Labour Union, Durga-
pur, West Bengal.

24, Kerala Trade Union Front,
Trichur.

25. Swantantra Thozilaii Union,
Calicut. -

26. Swantantra Thozilali Union,
Mavoor, Calicut.

27. Labour Progressive . Federation.
Madras.

28. Apna Thozhir Sangha Peravai,
Madras.

29, State Central Labour Union,
Srinagar, Jammu and Kashmir.

30. Sarva Shramik Sangh, Bombay.

31. Bhartiya Kamgar Sena, Bombay.

32. National Labour Co-ordination
Council, Calcutta.

33. United Trade Union Congress,
Calcotta.

34. National Labour Organisation,
Ahmedabad.

35, All India Students Federation, New
Delhi.

36. All India Youth Federation, Delhi.

37. Student Federation of India.
Calcutta.

38. Democratic Youth Federation,
Calcutta.

39. Akhil Bhartiya Vidyarathi Parisad,
Bambay.

40. Democratic Students Organisation,
Calcutta.

41. Comsomal, Calcutta.

42. Revolutionary Youth Organisation,

Calcutta,
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43. Progressive Students Union,

Calcutta.

44. Progressive Democratic Students
Union, Hyderabad.

45. Radical Stadents Union, Hyderabad.
46. Punjab Students Union.

47. All India Sikh Student Federation,
Amritsa;.

48. Kerala Students Congress,
Kottayam, (K.M. Maani Group).

49. Kerala Students Congress,
Kottayam, (K.M. George Group).

50. West Bengal Chhatra Parishad,
Calcutta,

§1. World Tamil Youth Federation,
Madras,

§2. National Federation of Indian
Women, New Delhi.

§3. Samajwadi Mahila Sabha, Pune,
Mabarashtra.

S4. Nikhil Bangga Mahila Sangha,
Calcutta.

55. Islamic Study Circle, Srinagar.

56. Awami Action Committee, Jummu
and Kashmir, Srinagar.

57. All Jammu and Kashmir Awami
Magbool Mahaz.

sg8. Jammu and Kashmir People’s
Legue, Srinagar.

59. Ujani Asom Rajya Parisad,

Gauhati.

60. Tribal Front, Agartala.

61. Communist League of India,

Baroda.

52. AM Jodin Muslim  Majlis-E-I-
Mushwarat, Delhi.

63. Tabligh Jameet, New Delhi,

64. All India Sarwa
Wardha,

Sewa Sangh,

65. Lok Neeti Parisad, New Delhi.

67, Citizens
Delhi.

for Democracy, New

67. Jharkhand Mukhi Morcha Santhal
- Parganas, Bihar.

68. Nag Vidarbha Andolan Samiti,
Nagpur.

69. Maha Vidarbha Rajya Sangharsh
Samiti.

70. Marathwada Janata Vikas Parishad,
Aurapgabad.

71. Mabharashtra  EBkikaran Samiti,

Komeka, Belgaum.

72. The Kannada Pakhsa, Bangalore.
73. Kannada Cheluvaligars, Bangalore.
74. Dravida Kazhagam, Madras.

75. Tamil Nadu Toilers Progressive
Party, Madras.

76. The Neelach;akta. Cuattack.
77. Dalit Panthers, Mandala, Bombay.

78. Dalit Panthers, Bhawani Path,
Pune.

79. People Union for Civil Liberties

and Democratic Rights, New
Delhi.
80. All India Insurance Employees

Association, Calcutta.

81. AlM™Mndia National Life Insurance
Employees Federation, Bombay,

82. National Federation = of Indian
Railwaymen, New Delhi,
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83, Institute of Indian Labour,
Calcutta.

84. National Federations of Posts and
Telegraph (Shashi Bhushan Group),
New Delhi.

85. Indian National Plantation
Workers Federation, Assam.

86. Avand Marg, Calcutta.

87. Proutist Universal, New Delhi.

88. Volunter Social Service, Allaha-
bad.

89. Seva Dharma Mission, Varanasi.

90. Bducation Relief and Welfare
Sector, Calcutta,

91. Anand Marg Universal Relief
Team, Calcutta.

92. Universal Proutist Student Federa-
tion, New Delhi.

93. Jamaet-E-Islami Hind, Delhi.

94. Rashtriya Swayam Sewak Sangh,
Nagpur.

95. Shiromani Gurudwara Prabandhak
Committee, Amritsar.

96. Delhi Gurudwara Prabandhak
Committee, Delhi.

97. The J_ammu and Kashmir Islami
Jammat-E-Tulba.

£8. Anjuman Nasrat ul-Islam,
Srinagar. N

99, Jammu and Kashmir Mouslim
Agquaf Trust, Srinagar.

100 The Jammu and Kashmir Islamic
Study Circle.

101. All India Peace and Solidarity
Organisation, New Delhi.

102. Indo-Soviet Cultural Society, New

pelhi.
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103. All India Indo-Kosean Friendship
Association, New Delhi.

104. All India Indo-GDR Friendship
Association, New Delhi.

105. Indo-Czech Cultural Society, New
Delbi.

106. Indo. Bulgarian Friendship
Association, New Delhi.

107. India-China Friendship Associa-
tion, New D¢élhi.

108. All India Dr. Dwarakanath Kothis
Memorial Committee, Calcutta.

109. Nationa) Federation of Progressive
Writers, New Delhi.

110. All India Association of Democra-
tic Lawyers, New Delhi.

111, General Union of Palestine
Students (India Branch), New
Delbi,

112. Moral-Re-Armament (MRA)
Pachgani, Maharashtra.

113. Rashtra Seva Dal, Puse.

114. Afghan Liberation Centre (ALC),
New Delhi.

115. Iraniap Students Islamic Associa-
tion (I1SIA) Or TUnion of Iranjan
Students Islamic Association
(US1A) Bangalore,

116. Indian Youth Congress (I), New
Delhi.

117. Indian Youth Congress (S), New
Delbi.

118. National Students Union of India
(I), New Delbi.

119. National Students Union of India
(S), New D_e]hi.

120, Yuvu Janta, New Delhi.

121. Janta Yuva Morcha, New Pelhi.
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122. Tamira-a-Millat, Hyderabad. 134. Vishwa Hindu Parishad (VHP),
Bombay.
123. Students Islamic Union (SIU), , . i
Hyderabad. 135. 'Revolutiorary Students Organisa-
tion (RSO), Kerala.
124. Halga Tulba Islam, Patna. 136. Hind Mazdoor Sabha, Bombay.
125. Students Islamic Movement in 137. Yuva Lok Dal, New Delhi. °
India (SIMI) Aligarh, U.P. 138. Dal Khalsa, Chandigarh.
126. Jai Gurudev and Door Darshi 139, Jamat Ahle Hadis or All India
Party, Mathurg. Ahle-e-Hadis.
127. Shiv Sena, Bombay. 140. Jammat-e-Islami, J and K,
. Srinagar.
128. Mass Movement, Bombay. 141. Christian Action Group (CAG),
129. Human Rights - Protection Cha\basa} (Bihar)
Committee, Trivandrum. 142. Deeni Talimi Council, Lucknow.
130. Akhil Bhartiya Nepali Bhasha 143. Nadvat-Ul-1U-lema, Lucknow.
Samiti, Darjeeling, W. Bengal.
. 144. Peoples’ Relief Committee, New
131. Mabhas-e-Azadi, Jammu and Delhi.
Kashmir. .
. 145. Islamic Welfare Trust Organisation
132. Jammaat Ahal-E-Hadis, Jammu . (Via) Kottuvadi, Distt Calicuta-
and Kashmir. Kerala.
133. Rashtra Sevika Samiti Wardha 146. Orissa Gramin Mazdoor Sangh,

(Maharashtra).

Bhubaneswar, Distt Puri (Orissa).

Statement-II

List of organisations of Polltical nature not being political party who have reported
recelipt of foreign contributions during 1hz last three yea-s i.e., 1983, 1984 and 1985

Amouat of foreign contribution reported to

S.No. Name of Organisation
have received during the year 1983, 1984
and 1985
1983 (in Rs.) 1984 (in Rs,) 1985 (in Rs.)
1. PFriends of Moral Re-Armament 4,57,977.99 2,08,788.96 1,83,152.12
(India), Panchgani, Maharashtra ‘
2. Institate of IndiandLabour, 1,03,938.89 — —_
Calcutta
3., Indian National Trade Union 8,78,243.50 6,83,289.00 2,06,004.00
Congress, New Delhi. .
4. Jamaat-B-Islanri Hind, New —_ 22,978.50 —_
Delhi. .
5. Deeni Talimi Council, 4,54,650.82 — —
Lucknow, (U.P) '
4,61,988.64 23,52,728.04 36,727.72

6.

Nadwat-Ul-Ulama, Lucknow (U.P)
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“Usage of Wakf Property for Non-
Religious Purposes®’

4594, SHRI SYED SHAHABUDDIN:
Will the Minister of WELEARE be pleased
to state :

(a) the number of mosgues and
religious shrines in Punjab, Haryana and
Himachal Pradesh which have been licenced
by the Panjab Wakt Board for non-reli-
gious purposes;

(b) the berak-up ofthe above and
the year in which the existing licences come
to a close; and

(c) whether the Punjab Wakf Board
has taken a decision to review these
licences or to terminate them so as to
restore religious places to religious use ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI
GIRIDHAR GOMANGO) : (a) The total
number of mosques and shrines in respect of
which licences were granted by Punjab
Wakf Board is 1950.

(b) The State-wise bréak-up of the
above figure is as follows :

~

S. Name of the No. of Mosques and

AGRAHAYANA 12, 1908 (SAKA)

No. State shrines under licence
1. Punjab 1136
2. Haryana 797
Himachal 17
Pradesh
Total 1950
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(a) whether a large pumber of IPS
officers are on deputation to Central
Police Organisations which have a cadre of
their own;

(b) the total pumber of Class-I
officers in each organisations and the
proportion of officers on deputation among
them as on 30 September, 1986;

(c) whether it is a fact that IPS
officers on deputation are to revert to
their cadres on completion of the period of
deputation; and

(d) if so, the prescribed period and
the number of officers now on deputation
who have exceeded the prescribed period
in each organisation ?.

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE 1IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. CHIDAMBARAM) : (a) to (d). IPS
officers are taken on Central deputation to
all Central Police Organisations with due
regard to the recruitment rules as applicable
to the level at which these officers are taken
on deputation. These officers are normally
repatriated to their respective cadres on
completion of the prescribed tenures unless
their continuance for a further period is
considered desirable in public interest.
The normal tenure for SP and DIG/IG
level officers is four years and five years

It inay B¢ mentioned that usually licences
are due for renewal each year.

(c) The Board reviews cases at the
time of renewal and is guided in its decision
by the needs . and the situation in each
area.

Deputation of IPS Officers to Central
Police Organisations

4595. SHRI SYED SHAHABUDDIN :
Will the Mmlster of HOME AFFAIRS be
pleased to state ;°

respectively. Theie is no fixed tenure for
DG level officers. The statement indicating
the position in respsct of Central Police
Organisations is given below.
Statement
S. Name of the Precentage Number
No. C.,PO of IPS of Officers
Officers on who have
deputation exceeded
as on 30th the prescri-
September, bed period
1986 of deputa-
tion
| 2 3 ‘ 4
1. B.S.F. 1.54% Nil
2. LT.B.P. 2.59% Nil
3. CRPF. 1.42% 1
4. C.IS/F. 39.92% 1
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Action on Khanna Commission
Report

4596. SHR1 G.S. BASAVARAJU :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether any action has been
initiated agaiost the persons held responsi-
ble by the Khanna Commission for the
fire in Siddratha Hotecl, New Delhi, in
January 1986; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI] PANIGRAHI) : (a) and
(b). The Inquiry Report reveals the cause
of the fire as LPG gas leakage.

registered
Two
been

A criminal case has been
against the hotel management.
officials of the hotel have also
arrested.

The Commission has also made adverse
observations about the functioning of Delhi
Fire Services, Delhi Development Authority
Delhi Police but has not fixed responsibility
on any individuals. The Delbi Administration
is taking action to fix individual }'esponsif
bility for acts of omission and commission
contributing to the tragedy.

Per Capita Income of States

4597. SHR1I K. RAMACHANDRA
REDDY : Will the Minister of PLAN-
NING be pleased to state :

_ (a) the per capita income in Indiz in
the years 1984-85 and 1985-86;.

(b) the States in which per Capita
income is more than the bpational average
and the States where per capita income

was below national averagein 1984-85 and
1985-86; and

(c) the steps taken to increase
per capita income in the country ?

the

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
SUKH RAM) : (a) The estimates of
pational income and allied aggreats for the

DECEMBER 3, 1986
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year 1984-85 were released by the Central
Statistical Organisation (CSO) in January

1986. According to these estimates, the
per capita income in India for the
year 1984-85 was placed at
Rs. 2344 at current prices. Similar

estimates for the year 1985-86 would become
available in early 1987.

(b) Siate Governments are responsible
for compilation of official estimates of
net state domestic product. The estimates for
the year 1984-85 for most of the states are

available while similar estimates for 1985-
86 would be released in 1987. For the
year 1984-85, the per capita income at

current prices for the states of Gujarat,
Haryana, Mabarashtra, Punjab and West
Bengal is more than the bpational average
and- that of Andhra Pradesh, Assam, Bihar,
Himachal Pradesh, Jammu and Kashmir,
Karnataka, Kerala, Madhya Pradesh,
Manipur, Meghalaya, Orissa, Rajastban,
Tamil Nadu and Utiar Pradesh is below
the national average. The per capita
income for 1984-85 is not available for
the states of Nagaland, Tripura and Sikkim. -
The latest year for which data on per
capita income at current prices made
available by the State governments of
Nagaland, Tripura and Sikkim are 1979-80,
1980-81 and 1933-84 respectively and for
these years the per capita income of Naga-
land and Tripura was more than the
national :average and that of Sikkim was
below the national average.

i
(c) The guiding principle of Indian
Planning has been growth, modernisation,
self-reliance and social justice. Within
this framework, each Five Year Plan
involved some directional changes to take
into account pew constraints and new
»possibilities. The current Plan empbhasises
policies and programmes which will
accelerate the growth in food production,
increase in employment opportunities and
rise in productivity. At the present state
of development, these objectives are central
to the achievement of the long term growth,
increasing per-capita income and standard
of living of the people.

Representation for Setting up of a
Project in Rayalaseema Andhra
Pradesh

4598, SHRI K. RAMACHANDRA



141 Written Answers

REDDY : Will the Minister of ENVIRON-
MENT AND FORESTS be pleased to

gtate .

(a) whetl er Government have received
representations that the National Wastelands
Board should wundertake a project to
develop an area in Rayalaseema on modern
Scientific basis; and

(b) if so, the steps initiated in this
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z.R. ANSAR}: (a)
Yes, Sir. A memorandum received very
recently sugeests, inter alia, that NWDB
should select a Project in Rayalaseema
and develop it on modern scientific

lines.

(b) Various afforestation and waste-
lands development programmes are already

AGRAHAYANA 12, 1908 (SAKA)
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under implementation in Andhra Pradesh.
A Social Forestry Project with financial
assistance from Canadian International
Developmert Agency (CIDA) is in opera-
tion, with a total investment of Rs.. 398.38
million in a period of S years from 1983-84
to 1987-88. The Project is in operation
in 14 districts of the State (including the
four Rayalaseema districts), for develop-
ment cn modern scientific basis.

Besides the above, there -are various
other governmental programmes such as
the Rural Landless Employment Guarantee
programme (RLEGP), National Rural
Employment Programme (NREP) and
Drought-Prone Area Programme (DPAP)
under implementation for the development
of the State, including the Rayalaseema
area. A Statement showing the details of
these programmes is given below. All
these programmes have components for
afforestation.

Statement

Details of Major Social Forestry Programmes

S1. Name of the Scheme Expenditure Allocation Area Districts
. No. 1985-86 (In 1986-87 Afforested Covered
Lakh Rs.) (In Lakh in 1985-
Rs.) 86
1 2 3 4 5 6
Rural Development Schemes
1. Rural Landless Employment 1612 887 (Not All districts
Guarangee Programme Available) in Andbra
" Pradesh
(ii) National Rural 718 1098 -do- -do-
Employment Programme
(iii) Drought-Prone Areas 141 200 1494 ha. *Anantpur
Programme *Chittoor,
*Cudappah,
*Kurnool,
Mahboob-
pnagar,
Nalgonda,
Parakasam,

Khammam
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1 2

S 6

Andhra Pradesh Social 585

forestry Project

2.

8046 ha.
and 687
Kms.,

800 Adilabad,
*Anantpur,
*Chittoor
*Cudappah,
East-
Godavari,
Karimnagar
*Kurnool,
Mahboob-
nagar,
Srikakulam,
Viziana-
garm, Visha-
khapatnam,
Warangal
and West
Godavari

Total 3056

2985

*Rayalaseema districts.
Scholarship to Disabled

4599, SHRI R. P. DAS:
SHRI SRIBALLAYV

GRAHI :

PANI-

Will the Minister of WELFARE be
pleased to state :

(a) whether Government have recently
decided to increase the amount and number
of scholarships given to the disabled and
the children of person engaged in unclean
professions;

(b) if so, the number and °guantum
of such Scholarships and the criteria fixed
for grant of scholarships;

(c) the amount ecarmarked for each
State during the current year; and

(d) whether it is also given to the
blind, deaf, orthopaedically handicapped,
mentally retarded, leprosy cured and other
disabled students ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI
GIRIDHAR GOMANGO) : (a) to (c).
A Statement is given below.

" Statement

Scheme of Scholarships for Disabled Persons

The rates of scholarships for different courses of study payable undor the scheme of
‘Scholarships for Disabled Persons’ have been revised recently as follows :

S. Type of course

Rate per month Rate per ‘Readers allowance
No. for day month for (for blind only)
scholars hostellers per month
1 2 3 4 5
1. Class IX, X Pre-University 85 140 50

Courses and 1.A,/1.Sc.
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1 2 3 4 5

2. B.A./B.Sc/B. Com., etc. 125 180 75

3. B.B./B.Tech./MBBS/LLB/ 170 240 100

*  B.Ed. Diploma in professional
aud Engineering studies
etc./In-Plant training

4, M.A./M.Sc./M.Com./LLM/ 170 240 100
MEd,, etc.

The funds are released to the State .
Governments for giving scholarship to the 1 2 3
disabled persons under the scheme of
ssScholarships for the - Disabled Persons’
who fulfil the following criteria : - 3. Bihar 4.00

(i) The applicant should be deaf, 4 -Gujarat
blind, mentally retarded, ortho- Y 32.00
padically handicapped, leprosy 5. Haryana 7.00
cured persons or spastics as per . ’
definition given in the scheme. 6. Himachal Predash 0.10
(i) The applicant should have .
secured at least 40% marksat /- Jammu and Kashmir 0,20
the previous annual examina-
tion. 8. Karnataka 18.00
(iii) The combined monthly income 9. Kerala 12.00
of the parent/guardian of the
applicant should not be more 10. Madhya Pradesh 11.00
than Rs. 2000 p.m.
. ] 11. Mabharashtra 27.00

(iv) The applicant must be pursuing .

general, technical or professional 13  Manipur 0.20
education in any class from *
Class IX to post gradute level. 13. Meghalaya 0.04

(v) The scholarship is limited

to a period of six years after 4. Nagaland 0.25
class X1I. 15. Orissa 8.00

The following amount bas been -
carmarked for the States/UT for the year 16. Punjab 4.00
1986-87 :- -,

17. Rajasthan 20.00
S. States/U.T. Amount year g Sjkkim 0.11
No. marked (Rs.

in lakhs 19. Tamil Nadu 17.00
) 9 3 20. Tripura 1.00
21. Uttar Pradesh 24.00

1. Andhra Pradesh 22.00 ’
4,00 22. West Bengal 3,00
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1 2 3

Union Territories .

1. Andaman and Nicobar 020
Islands

2. Arunachal Pradesh 0.10

3. Chandigarh 0.50

4. Dadra and Nagar 0.10
Haveli

S, Delhi 15.00

6. Goa, Daman and Diu 0.50

7. Lakshadweep 0.20

8. Mizoram 0.75

0.50

9. Pondicherry

(d) Yes, Sir.

Scholarships for children of persons in un-
clean professions

Scholarships at the foilowing revised
rates is payable to the children of .the
persons engaged in unclean .occupanons:
wnder the ¢ Pre-matric Scholarship Scheme :

Rate of Scholarship

Ciass
per month
VI to VIII Rs. 200
IX and X Rs. 250

It is estimated that scholarship will be
given to about 8,000 students during 1986-87

under this scheme.

The criteria for giving scholarship ave :

(i) Funds are provided to the St?te
Government on 50:50 matching
basis for the award of scholarships
to the children of those engaged
in unclean occupations such as
tapping, flaying, scavenging and
pwocpers  Who have traditional
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link with the job of scavenging
irrespective of their caste, creed
and religion.

(ii) The scholarships are awarded to
hostellers only and not to day
scholars for studying 'n class VI
to X.

(iii) The income of the parents of the
applicant student should pot be
more than Rs. 1,000 p.m.

An outlay of Rs. 1 82 crores has been
made for this scheme for the year 1986-87.
State-wise allocation is not made in advance,
Th=2 Central grant is sanctioned to the
State Governments/U.Ts. after examining
the proposals received from them for this
purpose.

Defence Pensions Disbursement Offices
in Kerala

4600. SHR]I MULLAPPALLY RAMA-
CHANDRAN : Will the Minister of
DEFENCE be pleased to state :

(a) the number and locations of Defence
Pension Disbursement Offices presently
functioning in Kerala;

(b) whether there are any proposals to
set up DPDO in ary of the districts in
North Kerala; if so, he details thereof;
and

(c) the number of Defence Pensioners
in the districts of Cannanore, Calicut and
Palghat respectively as on 30 September,
1986 ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE
RESEARCH AND DEVELOPMENT IN
THE MINISTRY OF DEFENCE (SHRI

ARUN SINGH) : (a) There are 5
Dzafence Pension Disbu:sement Offices
(DPDOs) functioning in the State of

Kerala. The location of these DPDOs is as

under :
(1) DPDO Tiivandrum.

(ii) DPDO Ernakulam.

(iii) DPDO Trighur.
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(iv) DPDO Quilon.
(v) DPDO Kottayam.

(b) There is no proposal to set up
DPDOs in any district of North Kerala as
Government is encouraging drawal of
pensions through banks.

(c) The number of Defence pensioners
in the districts of Cannanore, Calicur and

Palghat as on 30th September 1986 is as
usder :
(i) Cannanore —_ 9422
(ii) Calicut — 11005
(iii) Palghat. — 8 01

Site for Kendriya Vidyalaya at

Cannanore .

4601. SHRI MULLAPPALLY RAMA-
CHANDRAN : Will the Minister of
DEFENCE be pleased to state :

(a) whether any representation/request
bas been received by his Ministry for alter-
ing the site marked for construction of
Kendriya Vidyalaya on the Fort Maidan
belonging to» the Defence Ministry at
Cannanore in Kerala;

(b) whether his Ministry bhave taken
note of the fact that during the Second
World War RAF contingent was based on
the strategicallv important ground;

<

(c) whether any enquiry bas been made
to determine the adverse effects of constiuc-
ting the Kendriya Vidyalaya on the seleeted
site; and

(d) whether (here is any reasons as to
why the site presently selected. cal.mot be
shifted to an equally suitable site just 500
yards away which will not affect the
importance of Fort Maidan ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE
RESEARCH AND DEVELOPMENT IN
THE MINISTRY OF DEFENCE (SI:IRI
ARUN SINGH) : ¢a) Représcatations
have been received both for and against th.e
construction of Kendriya Vidyalaya at this

gite.

AGRAHAYANA 12, 1908 (S4KA)
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(b) to (d). Since this site was earmark-
ed in the Zonal Plan of the Station for the
Kendriya Vidyalaya Sangathan and no
representation/request was made earlier for
changing the site, no enquiry was made.
However, ncw on receipt of various re-
presentations, a detailed examipation of
the case, including identification of alternate
sites has been undertaken.

Offer of Land for Locating Fighting
‘Squadron of Southern Air Command

4602, SHRI MULLAPPALLY RAMA-
CHANDRAN : Will the Minister of
DEFENCE be pleased to state:

(a) whether Government of Kerala have
offered any land for a base for some of the
fighting squadrons of the Southern Air
Command;

(b) if so, the details of the area offered
and cost demanded;

(c) whether any other State Government
in South has offered land for the said
purpose; if so, the details thereof: and

(d) the decision taken by Government
with regard to the actual location of the
squadrons ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE
RESEARCH AND DEVELOPMENT IN
THE MINISTRY OF DEFENCE (SHR]
ARUN SINGH) : (a) and (b). I was
originally proposed to acquire 155 acres of
land adjacent to the civil airfield Trivand-
rum for the setting up of an Air Force
Unit. The State Government of Kerala
had estimated the cost of this land at about
Rs. 16.50 crores.

(c) and (d). The State Government of
Tamil Nadu offered approximately 407
acres of land near the civil airfield Madorai
at a cost of about Rs. 51.17 lakbs. It has,
therefore, been decided to locate this Unit
at Madurai instead of Trivandrum.

Encroachment in Kanpur Cantonment

Area
4603. DR. V. VENKATESH :
SHRI V. SREENIVASA
PRASAD :
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Will the Minister of DEFENCE be
pleased to state :

[ 4
(a) whether Government are aware
that large scale encroachments on Defence
lands within contonment area of Kanpur
Cantt Board have taken place;

(b) whether some private property
dealers have sold such encroached lands at
a very high price and even the senior
Government officials have bought .such
lands;

(c) if so, the facts thereof; and

(d) the action being contemplated 1n
this regard and also steps being taken to
remove roadside encroachment within
cantonment area of Kanpur ?

THE MINISTER OF STATE IN THE
DEPARTMENT ‘OF DEFENCE
RESEARCH AND DEVELOPMENT IN
THE MINISTRY OF DEFENCE (SHRI
ARUN SINGH): (a) Government are
aware of encroachments on Defence lands
within the Cantonment area.

(b) and (c). The Cantonment Board is
not aware of any clandestine sales of
encroached lands by private property dealers
or purchase thereof by senior Government
officials.

An enquiry into this allegation bas been
otrderd.

(&) Action under the Public Premises
(Bviction of Unauthorised Occupants) Act,
1971 is being taken, with the help of the
local civil and police authorities. In a
number of cases the encroachments are
by weaker sections of society and
their physical eviction Has to be handled
cautiously. :

Memorandum from Arunachal Pradesh
Students for Citizenship for
Chakma Buddhists

4604, PROF. NARAIN CHAND
PARASHAR : Will the Minister of
HOME AFFAIRS be pleased to state :

Pradesh
Tirap

(a) whether All Arunachal
Chakma  Students’ Association
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District Arunachal Pradesh has submitted a
detailed Memorandum during October 1986
containing 7 demands regarding the grant
of citizenship and the welfare of Chakma
Buddhists;

(b) if so, the exact demands made in
this regard and the action taken by tHe
Goverpment on them; and

(c) if no action has been taken so far,
the likely date by which the action would
be taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI] PANIGRAHI) : (a) to (c).
Yes, Sir.

The All Arunachal Pradesh Chakma
Students’ Association, Tirap District of
Arunachal Pradesh had submitted a memo-
randem during October, 1986, which contains
the following demands :

(1) Grant of citizenship to Chakmas.

(2) The institution of Commission of

enquiry into the allegations of
discrimation and  icjustice to
Chakmas,

(3) Protection to Chakmas as minority
ethnic Group.

(4) Special provision for Chakmas in
Schools and Hostels.

(5) After grant of citizenship the
Chakma areas should be re-
delineated.

{6) Reservation in various technical
courses of education for Chakma
students.

(7) Employment facilities to Chakmas
in Government service, develop-
ment schemes, trade, business,
contract work etc.

The comments of the UT Administra-
tion on the above demands are awaited.

Theft at Red Fort Grounds

4605. SHRI CHINTAMANI JENA :
SHRI BALWANT SINGH
RAMOOWALIA :

DR. G.S. RAJHANS : )
SHRI TEJA SINGH DARDI] :
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Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether a theft has occurred in
high-security area at the Red Fort grounds
.on the eve of National Cultural Festival;

(b) the details of articles stolen;

(c) whether the ent.rc area was under
strict security and vigilance of various
para-roilitary forces besides the Delhi
Police;

(d) if so, whether any enquiry has been
made in this regard;

(e) whether responsibility for the theft
has been fixed; and

(f) the dctails of the arrests made ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINISTRY
OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM) : (a) to (f). The
Delhi Blectric Supply Undertaking Authori-
ties get a case registered at Police Station
Kotwali on 14th Novcmber, 1986 that some
fittings were found missing from the moat at
the Red Fort.

Oae Mohd. Babul of Jama Masjid Area
was arrested and 11 electric fittings were
recovered.

Cleansing of Ganga

4606. DR. B.L. SHAILESH : Will the
Mipister of ENVIRONMENT AND
FORESTS be pleased to state steps Ppro-
posed to ensure speady and timely imple-
ment action of the Ganga Action Plan in
the non-CMDA area of West Bengal and
umely utilisation of the funds allocated for
it in the light of the strike of Public Health
Engineers ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z.R. ANSARI) : Ibn the”
Works Programme approved by the
Central Ganga Authority the provision for
schemes outside Calcutta  Metropolitan
District covering Baharampur, Nabadwip
and Haldia is Rs. 26.05 crores. Till 15
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November, 1986 one scheme for river front
protection in Baharampur at a cost of
Rs. 51.04 lakhs has been sanctioned. The
scheme is almost completed.

A schedule for submission of remaining
schemes has been worked out in consul-
tation with the State Government. Accord-
ing to reports the ceasework by the
technical officers of the Government of
West Bengal including Public Health
Engineers has been withdrawn. The State
Government has been asked to furpish a
report on the present sitvation.

LTranslation)

Financial Assistance given to Uttar
Pradesh

4607. SHRI BALWANT
RAMOOWALIA :

SHRI TARLOCHAN SINGH
TOR :

SINGH

Will the Minister of WELFARE be
pleased to state :

(a) whether Union Government bad
given only Rs. 538.90 crores instead of Rs.
772.50 crores allotted to Uttar Pradesh
under Special Component Plan during the
Sixth Five Year Plan; and

(b) if so, the reasons for the reduction ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI
GIRIDHAR GOMANGO) : (a) and (b).
Special Component Plan of a State envisages
identification of schemes under the general
sectors of development, relevant and bene-
ficial to Scheduled Castes and quantification
of funds from all divisible programme under
cach sector. Thus, outlays under Special
Component Plan come from disaggregation
of the total outlays in the Annual Plans of
the State Government concerned.

[ English]

Location of 1.S.R.O. Offices in
Bangalore

4608. SHR1 V.S. KRISHNA IYER -
Will the PRIME MINISTER be plcased 1o
state @
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(a) the places where offices of Indian
Space Research Organisation are located in
Bangalore city;

.(b) number of them in private rented
buildings and the moathly rent paid; and

(c) whether Government propose to
construct multi-storeyed building and house
all the offices of Indian Space Research
Organisation at one place ?

DECEMBER 3, 1986.
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THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN
THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI
K.R. NARAYANAN) : (a) The places
where the Department of Space/Indian
Space "Research Organisation offices are
located in Bangalore city are as under :

Name of the offices

(1) Department of Space Secretariat,
including the office of the Chief
Controller of Accounts.

(2) Indian Space Research Organi-
sation Hgqgrs.

(3) Civil Engineering Division
Hars.

(4) Cwil Eogineering Division
(Construction Eogineer’s Office)

(5) Central Management Office of
the Regional Remote Sensing
Service Centre

(6) Indian Middle Atmosphere Pro-
gramme Office.

(7) Liquid Propulsion Project Office.

(8) ISRO Telemetry Tracking and
Command Network.

(9) INSAT-1 Space Segment
Project Office.

Polar Satellite Lunch Vehicle

(10)
Project Office.

(11) ISRO Satellite Centse

(12) Liquid Propulsion System Un:t.

(13) Regional Remete Sensing
chyice Centre.

Location
|
| Cauvery Bhavan (belonging to
| the Karnataka Housing Board)
I} Kempegowda Road Bangalore.
y
> Janardban Tower Residency

Road Bangalore.

Peenya Industrial Estate (Under
the Karnataka Small Indust-
ries Development Corporation
Ltd).

Chandrakiran Building,
. Kasturba Road, Bangalore.

HAL, Kodihalli, Bangalore.

Own building at Kodihalli.

Own building at Banashankari

t ]
Bangalore.
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(b) Five of the above offices are
functioning in private rented buildings, i.e.,
Janardhan Tower and Chandrakiran Build-
ing. The monthly rents paid for the rented
portions in these two buildings are Rs.
92,830 and Rs, 31,110 respectively. Five
offices are functioning in rented acommo-
dation of Housing Board/KSIDC Ltd/HAL.
The monthly rent paid for these five offices
is Rs. 1,74,630. The remaining thrree offices
are in own building.

(c) Construction of a building to house
the Department of Space Secretariat and
the Headquarters of Indian Space Research
Organisation and the Civil Engineering
Division has since been sanctioned.

Demand from Anglo-Indians for
Reservation

4610. SHRIMATI BASAVARAJES-
WARI: Wil the PRIME MINISTER be
pleased to state :

(a) whether there is a demand by the
Anglo-Indians for reservation in jobs im
services under the Union Government;

and

(b) if so, the reaction of the Govern-
ment ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI
BIREN SINGH ENGTI): (a) and (b).
No such recent demand is under cousidera-
tion of Government. The Constitution provi-
des that there shall be equality of opportunity
for all citizens in matters relating to emp-
loyment or appointment to any office under
the Government. However, efforts are
made to ensure adequate representation of
minority communities in the services, in
consonance with the Constitutional provision
of equality of opportunity.

Population of India

4611. SHRIMATI BASAVA-
RAJESWARI : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) the total population of India as on
1 January in the years 1983, 1984 and 1985;
and
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(b) the population figures for different
religious ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAHI) : (a) The
last census was conducted in 1981. Since
the census is conducted once in ten years,
the population figures for the required years

are not available. However, based on
the medium projections of the Expert
Committee on Population Projections,

the estimated population of India as
on 1st January for the years 1983, 1984
and 1985 are furnished in the statement-I
given below.

(b) The population figures for the
different religions according to 1981 censns
of India are given in the statement-II given
below.

Statement-I

Estimated population of India as on Ist
January for the years 1983, 1984 and 1985

Year Popvulation
(in millions)
~ 1983 712.78
1984 727.98
1985 743.23

Statement-II

Population by religion in India according
to 1981 Cencus

Name of Religion Population
1 2
Total 665,287,849
Hindus 549,724,717
Muslims 75,571,514
Christians 16,174,498
Sikhs 13,078,146
Buddhists 4,719,900
Jaips 3,192,572
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1 2
Other Religions and 2,766,285
Persuasions
Religion Not Stated 60,217

Note: 1. The figures are based on the
information collected in the
Household schedule in the
1981 Census in respect of reli-
gion of the head of the

household.

2. The figures exclude Assam
where 1981 Census was not
conducted owing to distorbed
conditions prevailing in that
State then.

Facilities and Equipment fer Pilots

4613. SHR1 K., S RAO: Will the
Minister of DEFENCE be pleased to state :

(a) whether several revolutionary
developments have taken place during the
past decade in the equipment and facilities
required for the training of pilots flying the
new generation of fighter planes; and

(b) if so, the broad details of the
measures taken to set up the latest
facilities and equipment for the training of
Indian fighter pilots ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE
RESEARCH AND DEVELOPMENT 1IN
THE MINISTRY OF DEFENCE (SHRI
ARUN SINGH): (a) Yes, Sir,

(b) A wide range of steps have been
and are being taken to improve and
modernise training, These include evalua-
tion of and alteratiors in training curricula;
the use of simulators; audio visual training
aids, new types of trainer aircraft, and
special equipment for weapon delivery and
targetting training

Residential Schools for SC/ST

4614. SHRI PARASRAM BHAR-
DWAJ: Will the Minister of WELFARE

be pleased to state :
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(a) whether Government proposed to
open additional residential schools for
Scheduled Caste and Scheduled Tribe

.students in the country; and

(b) if so, the details of programme
chalked out in this- regard for implemen-
tation during 1985-86 and  the provision
made in this regard during Seventh Five
Year Plan period ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI
GIRIDHAR GOMANGO) : (a) and (b).
The residential school scheme falls in the
State sector and is operated by the State
Governments. Out of the block grant of
Special Central Assistance of Rs. 756 crores
during Seventh Plan for tribal sub-plan,
the States might utilise some portion for
educational development of Scheduled
Tribes including opening of Ashram schools
particularly for primitive tribal groups,

Pension to Freedom Fighters from
Orissa

4615. SHR1 LAKSHMAN MALLICK :
Will ithe Minister of HOME AFFAIRS be
pleased to state :

(a) the number of freedom fighters from
Orissa who had applied for pensions under
the Freedom Fighters Pensions Scheme
during the last two years;

(b) the npumber of persons who were
sanctioned pensions and the number of
those whose applications were rejected;
and

(c) the number of widows of freedom
fighters to whom  pensions have been
granted during the last two years ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAHI) : (a) and
(b). The last date prescribed for receipt of
applications under the Samman Pension
Scheme was 31.3,1982, Applications
received thereafter were trested as time-
barred. However, if, in a case, evidence
from official records i.e. Jail Certificates,
Warrant of Arrest, Government Orders etc.
are produced, delay in such cases can be
¢ondoned and the applicant considered fog
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grant of pensions following the prescribed
procedurc. A fotal number of 776 appli-
cations were received from Orissa, after the
due date. Only in a few cases, such
evidence has been furnished. State
QGovernment’s recommendations in these
cases have, however, not been received
except in one case. Pension in this
recommended case has since been sanction-
ed. The other cases where evidence from
official records is forthcoming will be
.examined on recezipt of State Government’s
recommendation and after condoning the
delay.

(c) Pamily pension in 77 cases has been
transferred to the widows during the last
two years i.e. January, 1985 to November,
1986.

Kidnapping of Young Nepali Girls to
Prostitution in Delhi

4616. PROF. MADHU DANDAVATE :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that on -
September, 1984 a cemplaint has been
filed at Kamlanagar Police Station, Delhi
that some persons kidnapped young Nepali
girls and forced them to prostitution in
Delhi;

(b) whether the attention of Govern-
ment have been drawn to the report of this
episode published in Hindustan Times
(Delhi Bdition) of 23 September, 1084;

taken
reports

(c) whether any action has been
on the complaint lodged and the
published in the press; and

(d) if so,
taken ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND.
MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHR}
P. CHIDAMBARAM) : (a) to (d). A case
FIR No. 222 dated 27.8 84 u/s 344/366/
368/506/34 1.P.C. was registered at Police
Station Kamla_ Market on the basis of the
statement by one Sushima. 3 persons
were arrested and the case is pending
trial. '

details of
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The complaint made by the Nepali
Organisations was got enquired into by

the Vigilance Branch of Delhi Police
but the allegation c¢ould not be substan-

tiated.

Upiformity in disposal of cases by
Benches of Central Administrative
Tribunal

4617. SHRI MOOL CHAND DAGA :
Will the PRIME MINISTER be pleased to
state :

(a) the amount of expenditure incurred
on each bench of Central Administrative
Tribunal in 1985-1986;

(b) how unformity in disposal of cases
will be ensured; and

(c) in case of varying decisions on the
same issue, tha authority that will decide
such issues ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI
BIREN SINGH ENGTI) : (a) A statement
is given below.

(b) and (c). Though each Bench of the
Tribunal will take a judicious decision in
respect of a case coming before it, there
can be difference of opinion between two
Benches. To avoid conflicting orders
being issued by different Benches, it has
been prescribed that copies of judgements
by different Benches are circulated to all
the Benches for their information. In case
an Bench does not agree with the decision
taken by another Bench the case would be
referred to the Chairman of the Tribunal
for constituting a larger Bench for a
decision.

Statement

The amount of expenditure incurred by
each Bench of the Central Administra-
t.ve Tribunalin 1985-86 is as follows

(in lakhs of
Rupees)
1 2
Principal Bench - _ 35.95

New Delhi
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——

1 2
Allahabad — 16.06
New Bombay —_— 13.97
Bangalore — 15.67
Calcutta — 15.63‘
Madras _— 25.99
Gaubhati —_ 7.52
Chandigarh - 8 67

Intruders Killed/Injured in Encounters
with B.S.F. on Indo-Pak Border

4618. SHRI MOOL CHAND DAGA :
Will the Mipister of HOME AFFAIRS be
pleased to state :

(a) the number of intruders killed/
injured in encounters with Border Security
Force on the Indo-pak border during the
last nine months;

(b) whether Government propose to
seal the Indo-pak border in view of the
sharp increase in such encounters; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. CHIDAMBARAM) : (a) During the
period from 1.286 to 30.10.86, 365
intruders were killed and five intraders
were injured in encounters with BSF on
Indo-pak border,

(b) Constant vigil is maintained by
BSF and other security forces: Joint
ambushes, raids and patrols with local
police and other preventive agencies are
organised by the BSF, Addl. coys of BSF
-have been deployed on Indo-Pak border.
Observation towers have been erected to
watch movement of exfiltrators/infiltrators.
The BSF is also being expanded by rising
of gdditional Bns., constyuction of addi-
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tional border outposts and observation
towres, by equipping the BSF with
sophisticated equipments and sanctioning
of additional transport for. increased
patrolling.

(c) Does not arise,

Expenditure Incurred by NCC for
Republic l?ay Parade

4619. SHRI MOOL CHAND DAGA :
Will the Minister of DEFENCE be pleased
to state :

(a’) the details of expenditure incurred
by the National Cadet Corps for Republic
Day Parade during the last threé years
showing yearly figures; and

(b) out of above, how much was spent
on travelling, entertainment and dance/
drama ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE
RESEARCH . AND DEVELOPMENT IN
THE MINISTRY OF DEFENCE (SHRI
ARUN SINGH) : (a) Fouar NCC contin- -~
gents of selected cadets take part in the
Republic Day Parade. They come from
different states and Union Territories, who
bear their travel expenses.

On the Republic Day Camp organised
for NCC cadets in Delhi, the total
expenditures were Rs. 3.98 lakhs, Rs. 4.32
lakhs and Rs. 4.50 lakhs in 1984, 1985 and
respectively. Separate account for
expenditure on entertainment programmes
are pot maintained.

Enhancement of Political Sufferers’
Pension

4620. SHRI N. DENNIS : Will the
Minister of HOME AFFAIRS be pleased to
state ;

(a) whether Government have reccived
representations from the political sufferers
for the enhancement of pension amount,
more amenities and concessions; and

(b) if so, the details thereof and the
reaction of the Goverpment op the same ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAHI) # (a) and
(b). Government have enhanced the amount
of pensions under the Swatantrata Sainik
Samman Pension Schéme w.e.f. 1.6 85 to
Rs. 500 p.m. both in case of living freedom
fighters and the widows of the deceased
freedom fighters.

As regards other amenities and to
concessions Government have decided free
provide medical facilities to freedom fighters
and their family members in the Central
Government hospitals. Government have
also decided to issue free complimentary
card passes to freedom fighters drawiog
pension under the Swatantrata Sainik
Samman Pension Scheme. The Scheme has
come into effect from 19.11.1986 and will
be in operation for one year i.e. upto
18.11.1987. The card passes issued will be
valid for a period of one year from the date
of issue.

Most of State Governments/Union
Territories are also providing various
facilities to the freedom fighters and their
family members which include free medical
treatment to them and educational facilities
to their children.

Pension to Families of Freedom Fighters
who died in 1942 Struggle

4621. SHRI K. PRADHANI : Will the
Minister of HOME AFFAIRS te pleased to
state :

(a) whgther Government have any
scheme to sanction pepsion for the family
members of freedom fighters who lost their
lives during 1942 freedom struggle;

(b) if so, the details of the scheme;

heir of the
is eligible for pension;

(c) whether a male legal
freedom fighter
and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHR!
CHINTAMANI PANIGRAHI) : (a) and
(b). Freedom fighters Pension Scheme,
1972 now renamed as Swatantrata Sainik
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Samman Pension Scheme, 1980 already
provides for the grant of family pension to
the eligible dependents of martyrs of
recognised movements.

(c) and (d). Under the Scheme the
father of the martyr is also entitled for
dependent pension. Sons of freedom
fighters are not granted pension as a rule.
However, sons are considercd for pension
under Swatantrata Sainik Samman Pension
Scheme in exceptional cases where they
were unable to establish themselves in life
on account of imprisonment/martysnom of
the deceased freedom fighters,

Electronic Ubits in Andhra Pradesh

4622. SHRI V. TULSIRAM : Wil
the PRIME MINISTER be pleased to
state :

(a) whether there is some proposal
under consideration to set up different
electronic industries in Southerm region
particularly in Andhra Pradesh during the
Seventh Plan period, in public sector;

s

the proposal to promote electronic
the

(b
industry in Southern region during
‘Seventh Plan; and

(c) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN
THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY.
ELECTRONICS AND SPACE (SHRI
K.R. NARAYANAN): (a) Yes, Sir.
A project to manufacture mainframe com-
puter has been approued * for implementas
tion during Seventh Plan in Andhra
Pradesh. Electronics Corporation of India
Ltd. (ECIL), Hyderabad has been disigna-
ted as the agency to initiate the project.

(b) and (¢). In the matter of pro-
moting electronics units and provicing
facilities, Government’s policy is umform
for all states and regions. The production
of electronic items from units in the
Southern Region during 1985 was R< 885
crores,
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Conflict in Criminal Jurisdictions
of States and C.B.1.

4623. SHRI N. VENKATA
RATNAM : Will the PRIME MINISTER
be pleased to state :

(a) whether there is conflict in the
powers of the State Police and the Central
Bureau of Investigation in investigation of
criminal cases;

(b) if so, how the conflict is being
resolved;

(c) whether cases are being delayed
due to procedural formalities; and

(d) if so, the steps taken to overcome
this difficulty ?

TBE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE 1IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. CHIDAMBARAM): (a) and (b). The
Central Bureau of Investigation exercises
concurrent jurisdiction with the States in
respect of the wvarious offences notified
under section 3 of the Delhi Special Police
Establishment Act, 1946, through orders
issued under section 5 (1) of that Act
after obtaining the consent of the
States. Its role is mainly to supplement
the efforts of the States in combating cer-
tain types of crimes. There is thus no
conflict in the powers of the State Police
and the Central Bureau of Invetigation.

(c) and (d). It canoot be soid that
cases are being delayed owing to procedural
formalities. Some delay do occur. Care
is taken to ensure speedy investigation and
trial of the cases.

Special Assistance to Karnataka for
Backward Areas

4624. SHRI S.M. GURADDI: Wil
the Minister of PLANNING be pleased to
state :

(a) whether Planning Commission bas
receised a proposal from the Government
of Karnataka requesting for special assis-
tance of Rs. 130 crores for developing the
backward areas in Karnataka;
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(b) if so, the details thereof;

(c) whether Planning Commission
Provxdes assistance to the States for develop-
ing backward areas; and

(d) if so, the States which have been
given financial assistance and the amount
sanctioned so far to each State for this
purpose ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
SUKH RAM) : (a) and (b). The Govern-
ment of Karnataka bhad set up a Committee
in May 1980 to report on “Hyderabad
Karpataka Development’”’. The Committee
submitted a ‘Plan for Backward Area
Development, Gulburga Division® jn
October, 1981, which envisaged an invest-
ment of Rs. 350 crores, in 10 years, as

follows :
Sectors (Rs. Crores)
1. Communication 143
2. Health 30
3. Education 22
4, Minor Irrigation 40
5. Animal Husbandry 10
6. Sericulture 10
7. Forest 65
8. Urban Development 10
9. Others 10
10. Share Capital contri- 10
bution to Gulburga
Area Development
Corporation
Total 350

The above Plan was sent by the State
Government to the Planning Commission
in July, 1985, for making an additional
allocation of Rs. 130 crores during the
Seventh Five Year Plan, and Rs. 220 crores
during the Eighth Plan period for implemen-
ting it.



169 Written Answers

(c) and (d). The Central Assistance
is allocated to the States in the form of
block-grants and loaps according to the

modified Gadgil Formula approved by
the National Development Council The
Planning Cominission do not have any

additional funds available to be allocated
to the States for the development of back-
ward areas according to their discretion.

Public Enterprises Selectfon Board

4625. SHRI RAMASHRAY PRASAD
SINGH : Will the PRIME MINISTER be
pleased to state : .

(a) the number of members of Public
Eeterprises Selection Board;

(b) the minimum number of members

to be present for selecting a Chairman for
a holding company; and

(c) the system for judging the capabi-
lity of a person by Public Enterprises
Selection Board ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS, AND
MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. CHIDAMBARAM) : (a) The Public
Enterprises Selection Board comprises six
Members, including the Chairman,
PESB.

(b) Though it has not been formally
laid down about the minimum oumber of
Member to be present for selecting a
Chairman for a Holding Company, in
practice, at least two Members will be
present at the time of considering these
selections.

(c) The system/selection procedure
involves short-listing of candidates on the
basis of the job requirements of each
specific post, calling the short-listed persons
for interview and assessing their performance
at the"time of the interview. The recom-
mendations of the PJE.S.B. are based on
the performance of the candidates in the
interview, their track record including
appraisals and their significant contri-
bution in their field of activity.
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Finalisation of Plans by National
Development Couacil

4626. SHRI S M. GURADDI : Wil
the Minister of PLANNING be pleased to
state :

(a) whether the pattern of Plan
assistance is decided by the National
Development Council before finalising a
Five Year Plan; and

(b) whether Planpning Commission at
times deviated from this pattern and gave
plac assistance and other financial assis-
tance to different States by using their
discretionary powers ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
SUKH RAM) : Yes, Sir.

(b) No, Sir.

Strengthening the Directorate of
Resettlement of Ex-Servicemen

4627. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
DEFENCE be pleased to refer to the
answer given to the Starred Question No.
454 on 26 August, 1983 regarding stream-
lining the functioning of Directorate of

Resettlement of ex-servicemen and state :

(a) the main recommendations made in
the report of the Study Team for reorganis- -
ing and strengthening the Directorate
General of Resettlement including Zonal
Directorates and Kendriya/Rajya/Zila
Sainik Boards; and

(b) the action taken on the report
including the response of the State Govern-
ment’s concerned ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE
RESEARCH AND DEVELOPMENT IN
THE MINISTRY OF DEFENCE (SHRI
ARUN SINGH) : (a) The main recommen-
dations of the Study Team of the Indian

Institute of Public Administration in this
regard are :
A National Corporation fo: Resettle-

ment and Welfare of Ex-Servicemsen be
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established in place of ghe present Kendriya
Sainik Board and one of the main objective
of the Corporation should be to give
technical guidance and financial assistance
to Ex-Servicemen Co-operatives to set up
small scale industries, etc., as self-employ-
ment ventures. Saimik Boards in the
States should be accountable to the
Corporation and their staff should be
strengthened and trained to discharge their
functions, including spoansoring, supervising
and giving technical guidance to ex-service-
men’s co-operatives as well as individuals,

A Planning Monitoring and Co-ordi-
nation branch sbhould be established for
maintenance of upto date statistical data,
analysis of gaps i#a implementation to
locate causes and evaluation of policies/
measures/schemes for remedial action as
well as for conducting feasibility surveys for
new projects/schemes. The Zonal Directora-
tes may be abolished.

{(b) When the report of the Study Team
given in 1983 was under consideration, a
High Level Committee (HLC) on problems
of Ex-servicemen was set up on 10.3.1984.
This Committee took note of the report of
this Study Team and gave its report making
recommendations, inrer alia, on this matter
also. The recommendation of this Commit-
tee to set up a National Ex-Servicemen
Financial Corporation at the Centre and a
Central Ex-Servicemen industrial Develop-
ment Corporation lrave not been accepted.
The recommendations regarding reorganising
and strengthening the Directorate General
of Resettlement as well as maintenance of
computerised data bank and strengthening
of Zonal Rescttlement Directorates have
been accepted. Specific proposgls in this
regard are under process. The recommend-
ations on revitalisation of Sainik Boards in
States is also accepted. This has been
implemented fully or mostly in 14 States
and partially in 4 States.

Radiation Hazards from Mineral
Separation Plant

4628. SHRI N. VENKATA RATNAM :
Will the PRIME MINISTER be pleased to
state :

(a) whether sufficient precautions have
been taken against the radiation hazards
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and atmospheric pollation from the mineral

separation plant at Manavalakuruchi;

(b) whether workers of the plant and
people living around the plant , have
been found suffering from radiation and
pollation; and

(c) if so, details thereof ?

THE« MINISTER OF STATE IN
THE MINISTRY OF SCIENCE
AND TECHNOLOGY AND MINISTER
OF STATE IN THE DEPARTMENTS

OF OCEAN DEVELOPMENT,
ATOMIC ENERGY, ELECTRONICS
AND - SPACE (SHRI K. R.

NARAYANAN) : (a) to (c). Adequate
precautions have been taken by Indian Rare
Earth Ltd. against rodiation hazards and
atmospheric pollution affecting the health
of workers as well as of people living
around the Mineral Separation Plant at
Manavalakurichi. Workers at IRE are
subject to annual medical check up. The
Health Physics Division of Bhatha Atomic
Research Centre closely monitors the
radiation Jevels to see that they do not
exceed the safety levels specified by the
Safety Review Committee of DAF which
lays down standards as prescribed by the
International Committee on Radiological
Protection.

Non-Functioning of Mineral Separation
Plant, Manavalakuruchi

4629. ~HRI N. VENKATA RATNAM :
Will the PRIME MINISTER be pleased to
state : '

(a) whether the Manavalakuruchi
Division plant of Indian Rare REarths
broke down soon after its commissioning;
and

(b) if so, the details thereof and
expenditure incurred ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN
THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI
K.R. NARAYANAN) (a) The
Dredge and Wet Concentrator Plant of
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Indian Rare Earths Limited at Manava}a-

kuruchi which was put into regular
operation on 16th August is operating
satisfactorily.

(b) Does not arise.

PEXSEM Scheme

4630, PROF. NARAIN CHAND
PARASHAR : Will the Mipister of
DEFENCE be pleased to refer to the reply
given to Unstarred Question No. 4954 on
2 April, 1986 regarding PEXSEM scheme
and state : .

(a) whether the PEXSEM (Preparing
Ex-servicemen for Self-Employment) Scheme
. has been extended to one more District in
each of the States of Mimachal Pradesh,
Punjab, Haryana, Uttar Pradesh and
Rajasthan as also has beena introduced in
one district each of the States of Kerala,
Andhra Pradesh and Manipur during 1986-
87;

(b) if so, the names of the districts
State-wise in which the scheme has been
operating since inception, extended in 1986-
87, in each of the 5 States mentioned above,
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and introduced in the 3 States mentioned
above for the first time; and

(c) the number of Ex-servicemen, State-
wise who have been covered under the
Scheme or are being covered at present ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE
RESEARCH AND DEVELOPMENT IN
THE MINISTRY OF DEFENCE (SHRI
ARUN SINGH) : (a) and (b) The Scheme
has been in operation since inception in the
Districts cf Patiala (Pupjab), Naipaul

- (Haryana), Jhurjhunu (Rajasthan), (Basti)

(UP), Kangra (H.P.) and North Arcot
(Tamil Nacdu). In 1986-87, it has been
extended to Amritsar in Punjeb, Bhiwani in
Haryana, Jaipur in Rajasthan, Gazipur in
Uttar Pradesh and Hamirrur in Himachal
Pradesh. It bas been introduced for the
first time in 1986-87 in the State cf Kerala
(district of Trivandrum) and the State of
Andhra Pradesh (district of Chittoor). It is
also to be introduced for the first time in
one District in Manipur in 1986-87 but the
district is yet to be identified.

(c) The number of Fx-servicemen
trained till 31st Mareh, 1986 in the districts
where the Scheme has been in operation
since 1983, is given below state-wice :

S. State District No. of ex-
No. servicemen
trained

1. Punjab Patila 396

2. Haryana Narnaul 309

3. Rajasthan Jhunjhunu 249

4. U.P. Basti 198

5. H.P. Kangra 222

6. Tamil Nadu North Arcot 173
Total : _-1547

A target of training 125 Ex-servicemer Will the Minister of ENVIRONMENT

has been laid down for each of the
Districts where the Scheme will be in
opergtion in 1986-87.

Deforestation in J and K

463]. PROF. SAJFUDDIN SOZ:

AND FORESTS be pleased to state :

(a) whether Jammu and Kashmir State
bas suffered a great deal through defore-
station; and
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(b) whether Union Government propose
to take special measures for raising
coniferous and other forests in J and K
State ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z.R. ANSARI): (a)
The National Remote Sensing Agency
analysis indicates that forest area 1in Jammu
and Kashmir has reduced by 35.7% during
the period 1972-75 to 1980-82.

(b) Two centrally sponsored schemes
of the Ministry of Envirooment and
Forests, viz. Social Forestry including
Rural Fuelwood Plantations, and Operation
Soil Watch, are being implemented in
Jammu and Kashmir to raise con'ferous
and other forests.

Amount Paid to Banwasi Seva Ashram,
Mirzapur for Tree Plantation

4632. SHRI RAM PYARE PANIKA:
Will the Minster of ENVIRONMENT
AND FORESTS be pleased to state :

(a) the amount of money paid to the
Banwasi Seva Asharam, Govindpur, district
Mirzapur for tree plantation;

(b) whether the affairs of the Banwasi
Seva Ashram are under inquiry before the
Kudal Commission of Inquiry; and

(c) the reasons for issuing the grant ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z.R. ANSARI]) : (a)
The National Westelands Development
Board released a grant of Rs. 355
during 1985-86 to the Banwasi
Ashram, Govindpur, District Mirzapur.

(b) Yes, Sir.

Seva

(c) The grant was released on the basis
of the decision of the projects Approval
Commiittee of the National Westelands
Development Board which considered the
proposal of Banwasi Seva Ashram.

Mystery of Foreign marked Weapons
in Delhi

4633. SHRI HAFIZ MOHD.
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SIDDIQ : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether any headway has been
made in _solving the mystery of finding
foreign marked weapons in New Delhi
recently on roadside in a bush; and

(b) if so, the details thereof*?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. CHIDAMBARAM) : (a) and (b). 4
self loacing rifles with Chinese marking
along with 1536 cartridges of 9 M.M
(without marking) were found abandoned in
the area of Police Station Defence Colony.
The said arms and ammunition were geized
and- case FIR No. 380 dated 13.11.1986
under Sections 25/54/59 Arms Act ash been
registered® The case is still under investi-
gation.

Encroachment into parts of Kerala by
Tamil Nadu

4634. SHRI T. BASHEER :
SHRI P.A. ANTONY :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government are aware that
Tamil Nadu bas encroached upon and
occupied parts of Kerala in the Anakatti
Valley, Palghal district and some parts in
Idukki district;

(b) if so, the extent of encroachment and
the reaction of Union Government in this
regard; and

(c) the steps being taken to settle the
issue ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAH]I) : (a) to (c).
Government of India have no information
regarding these encroachments.

Mathew and Venkat.aramaiah Commissions
Reports on Punjab and Haryana

4635. SHRI C. JANGA REDDY :
DR. AK. PATEL :
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Will the Minister of HOME AFFAIRS
be pleased to state :

(a) the findings and recommendations
of the reports of the Mathew Commission
and Venkataramaiah Commission about
the inter-state boundry issue between
Punjab and Haryana;

{b) whether it is proposed to lay the
reports on the Table of the House; and

(c) if not, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRi
P. CHIDAMBARAM) : (a) to (c). In its
report submitted on 25.1.86 the Mathew
Commission after identifying the Hindi-
speaking villages and towns in the Fazilka-
Abohar areas, has not recommended their
transfer to Haryana in lieu of Chandigarh
on account of the criterion of contiguity
not being satisfied. The Commission has
left it to the Government to take such
suitable steps as it deems fit including the
appointment of another Commission to
determine the areas to be transferred to
Haryana in lieu of Chandigarh. The
Venkataramiah Commission, in its report
submitted on 10.6.86, has inrer-alia recom-
mended that an area of about 70,000 acres
should be transferred from Punjab and
Haryana in lieu of Chandigarh and that
the -Government may appoint another
Commission to  specify the territories
consisting of about 70,000 acres which may
be transferred in liue of Chandigarh. These
reports have not been laid before Parliament
so far as there is no statutory obligation
for doipg so.

Allotment of free houses to persons
Migrated from Punjab

4636. SHRI DHARAM PAL SINGH
MALIK :
SHRI SUBHASH YADAYV :

Will the Minister of HOME AFFAIRS
be pleased to state : -

(a) whether there is any proposal under
¢onsideration of Union Government to allot
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free houses to the persons migrated from
Punjab; and

(b) if not, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAHI) : (a) and
(b). The migrants from Punjab who had
come to Delhi have been provided
accommodation on temporary basis. There
is_no proposal to allot free houses to them
as Government of India do not wish that

they should settle down in Delbi on perma-
nent basis.

Guidelines for Settlement on
Wastelands

4637. SHR1 HARIHAR SOREN : Will
the Minister of ENVIRONMENT AND
FORESTS be pleased to state :

(a) whether Government have recently
taken a decision to divert future locations
of resettlement colonies/habitats to the
wastelands;

(b) if so, whether any scheme has been
prepared in this regard;

(c) whether guidelines have been issued
to the State Governments; and

(d) the steps taken in this regard ?

THF MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z.R. ANSARI) : (a) No,
Sir.

(b) to (d). Does not arise.

Plantation of Trees

4638. DR. T. KALPANA" DEVI : Will
the Minister of ENVIRONMENT AND
FORESTS be pleased to state :

(a) whether there is a scheme for
multiple raw avenue plantation to provide
shed to the travellers and also meet to a
great extent, the requirements of the weaker
sections of timber; and '

(b) if not, the reasons therefor ?
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THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z R. ANSARI) : (a)
and (b). Mattiple raw avenue plantations
have been raised in the past and this is
being comfiffred. One of the decisions
taken at the first meeting of the National
Land Use and Wasfetfands Development
Councit held on 6th Feb. 1986 was that
road sides miust also be afforested, and at
the cost of the Department concerned.

These plantations offer some shade, and
yield a variety of produce used by various
sections of the society, the requirements
of the weaker sections are also met to some
extent.

All India Co-ordinated Project on
Schedaled Caste and Backward
Class

4639 SHRIMATI D.X. BHANDARI :
Wil the Minister of WELFARE be
pleased to state :

(a) whether under All India Co-
ordinated Project on Scheduled Castes and
Backward Communities 19 centres were
established in 16 States to develop Inte-
grated models to improved the socio-
econoraic conditions of scheduled castes and
« ther backward communities;

(b) if so when
launched, the names
State; and

such a project
of cenlres

was
in each

(c) names of other State where such
projects are proposed to be undertaken in
1986-87, 1987-88 and 1988-89 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI
GIRIDHAR GOMANGO) : (a) No such
project has been launched by the Ministry
of Weifgre.

(b) and (c). Does not arise.

{Translation)

Inclasion of Kol Tribes

4640, SHRI AMITABH BACHCHAN :
Will the Minister of WELFARE be pleased

o state :
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(u) whether ‘Kol tribe has been
included in Scheduled Tribes hlist in Madhya
Pradesh, Orissa, Maharashtra and Bihar;

(b) if so, whether it is also a fact that
the people of ‘Kol® ttibe inhabiting the
districts of Allahdbad, Mirzapur and Banda
etc. of Uttar Pradeshr are not included in
the category of Scheduled tribes; and

(c) if so, whether Government propose
to consider to enlist the °‘Kol' tribe of
Uttar Pradesh also in the category of
Scheduled Tribes ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI
GIRIDHAR GOMANGO) : (a) Yes,

Sir.

(b) Yes, Sir. *“Kol” ¢community, how-
ever, as been specified as Scheduled Castes
throughout the State of Uttar Pradesh in
the extent Constitution (Schedwied Caste)
Order, 1950.

(c) -The proposal to transfer ‘Koi’ from
the list of Scheduled Castes to that of
Scheduled Tribes in Uttar Pradesh is being
considered alopg with similar other
proposals in the context of the proposed
comprehensive revision of the hst of
Scheduled Castes and Scheduled Tribes.
Further, amendment in the existing lists of
Scheduled Castes and Scheduled Tribes can
be done only through an Act of Parliament
in view of Articles 341 (2) ond 342 (2) of
the Constitution.

List of Scheduled Castes in Rajasthan
and Delhi

4641. SHRI BANWARI LAL BAIRWA :
Will the Minister of WELFARE be pleased
to state :

(a) the names of castes
and Delhi placed in the kst
castes separately; and

in  Rajasthan
of scheduled

(b) whetber some of the castes placed
in the scheduled castes list of Rajasthan
have not beep included in the list in Delhj
and if so, the reasons thereof ?

THE DEPUTY MINISTER

IN THE
MINISTRY OF

WELFARE (SHR]
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GIRIDHAR GOMANGO) : (a) The
complete list of Scheduled Castes and
Scheduled Tribes State/Union Territory-
wise is given in the Manual of Election
Laws, Ninth Edition brought out by the
Ministry of Law and Justice.

(b) As required under Asticle 341 of
the Constitution list of Scheduled Castes
are prepared by State-wise or Union
Territory-wise. Some of the Castes in the
list of Scheduled Castes of Rajasthan are
not included in the list of Scheduled Caste
of the Upion Territory of Delhi becayse
those castes do not satisfy the criteria for
such inclusion in Delbi,

[English)

Centres for Electronic Designs and
Technology

4642. SHRI RADHAKANTA DIGAL :
Will the PRIME MINISTER be pleased to

state :

(a) whetber Department of Electronics
has set up centres for electrqnic design and
technology in the country;

(b) if so, the location of such centres;

(c) whether there is persistent demand
to set up such a centre in Orissa and other

states;

(d) if so, the steps taken to set up
more such centres in the country; and

(¢) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCEENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN
THE DEPARTMENJTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI K R.
NARAYANAN: : (a) Yes Sir,

(b) The Centire for Electronics Design
and Techmology (CEDT) set up at
Bengalore at Indian [Institute of Science
campus is operating for the past ten
years.

CEDT, Srinagar was set up in 1982 as
a registered institution and construction of
building is just complete.
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The third CEDT has been registered
in  Aurangabad in September 1986 and
building up of facilities is yet to be taken
up.

(c) to (e). Request for locaticm of
CEDTs in the eastiern region have been

received from States of Orissa, West
Bengal, Bihar, Uttar Pradesh and Mani-
pur.

The fourth institution is to be set up in
the eastern region in Imphal.

Scientific Research in India

4643, SHRI MANIK REDDY : Will
the PRIME MINISTER be pleased to state :

(a) whether scientific resea'rch in India
‘is mediocre desnite the availability of over
3 lakh scientific and supporting staff; and

(b) if so, corrective steps proposed apart
from setting up of new Technology Mission ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN
THE DEPARTMENTS OF CCEAN DEVE-
LOPMENT, ATOMIC ENERGY, ELEC-

TRONICS AND SPACE (SHRI KR.
NARAYANAN) : (a) aod (b). Scieptific
research in India is not mediocze. Even

though India is a developing ccuairy, India’s
achievements in a pumber of S and T areas,
such as agriculture, atomic energy and space
etc., are comparable to some of the deve-
loped countries. A comprehensive infsa-
structure,/base for scieptific research in the
country has been set up. Besides five
Technology Missions a number of S apd T
Projects has been identified for implementa-
tion in mission mode. Further emphasis is
being given to modernisation and excellence
in S and T activities s0 as to make India’s
contribution in selected thrust areas mcasut;
up to the front rank of scientific actjvity.
Various research programmes are reviewed
from time to time and corrective measures,
as necessary, are taken,

Harards by Sand Dupges at Munambam

4644. SHR]I MULLAPPALLY RAMA-
CHANDRAN : Will the PRIME MINISTER
be pleased to state ;
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(a) whether any study has been made to
ascertain the hazards posed by the sand
dunes at Munambam, Kerala; and

(b) measures being adopted to over-
come these hazards ? ~

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN
THE DEPARTMENTS OF OCEAN DEVE-
LOPMENT, ATOMIC ENERGY, ELEC-
TRONICS AND SPACE (SHRI K.R.
NARAYANAN) : (a) and (b). loformation
is being collected and will be placed on the
Table of the House.

Fuel from Uranium Sand

4645. SHRI H.B. PATIL : Will the
PRIME MINISTER be pleased to state :

(a) whether Government have taken
steps for processing fuel from uranium sand
during the last few years for the purpose of
using it for development of atomic energy;

(b) if so, the estimated deposits of
uranium sand in our couatry; and

(c) the steps taken for its developmex}t
to make the country self-sufficient in this

regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN
THE DEPARTMENTS OF OCEAN DEVE-
LOPMENT, ATOMIC ENERGY, ELEC-
TRONICS AND SPACE (SHR] K.R,
NARAYANAN) : (a) Io addition to the
uranium which occurs 1n many parts of the
country in different rock formulations such
as the Singhbhum Thrust Belt Area of the
Bihar State, Urapium and Thorium are also
available as by-product when rare carths is
extracted from monazite which is found in
the beach placers along the coastal tracts of
Kerala, Tamil Nadu, Orissa, Andhra
Pradesh and Mabarashtra.

(b) The estimated reserves of uranium
in different grades of ore is 73,000 M.
Tonpes and the estimated reserves of mona-
zite are approximately 3,00,000 tonpes which
contain about 0.25% of Uragium Oxide.
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(c) The country is already self-sufficient
in natural uranium fuel. Steps to develop
new uranium mines and pew plans to
process monazite are under consideration.

National Parks and Games Sanctuaries in
Maharashtra

4646. SHRI R.M. BHOYE : Will the
Minister of ENVIRONMENT AND
FORESTS be pleased to state :

(a) the targets fixed by Union Govern.
ment for the better performance as well as
opening of National Parks and Wild Life
Sanctuaries in the country during the Sixth
Five Year Plan;

(b) the number of National Parks and
game sanctuaries in the State of Maha-

& rashtra; and

(c) whether Union Government and the
State Government have evolved any mecha-
nism to monitor the results of the protec-
tion efforts in the National Parks and game
sanctvaries ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z R. ANSARD : (a) No

such target was fixed by the Union Govern-
ment.

(b) Maharashtra Government has esta-
blished four national parks and eleven wild-
life sactuaries.

(c) Yes, Sir.

Denudation of Forests in West Bengal

4647. SHR1 BASUDEB ACHARIA
Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state :

(a) whether State Government of West
Bengal bave submitted a Scheme to Ubion
Government to check large scale denudation
of Forests in Ayodhya Hill;

(b) whether that scheme will help about
two thousand landless families; and

(c) if so, the steps Union Government
have taken in this regard ?
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THE MINISTER OF STATE IN THE
MINISTRY ..OF ENVIRONMENT AND
FORESTS (SHRI Z R. ANSARID) : (a) The
State Government of West Bengal have not
submitted any exclusive scheme to check
large scale denudation of forests in Ayodhya
Hill. They have, however, submitted propo-
sals for assistance under the Centrally
Sponsored Scheme of. ‘Development of infra-
structure for protection of .forests from
biotic interfercnce’, in various parts of the
State.

(b) This information is not indicated in
the proposal.

(c) The Central Government have
approved an expenditure of Rs. 28 lakhs
under the Scheme.. The amount of the

Central assistance will be to the extent of-

Rs. 14 lakhs.

Protection of Mangroves

4648. SHRI DIGVIJAY SINH : Will
the Minister of ENVIRONMENT AND
FORESTS be pleased to state :

(a) the progress made after decision
taken in 1984 to set up a Task Force for
protecting and propagating mangrove
resources;

(b) whether relationship has been esta-
blished with the Central Marine Fisheries
Research Institute at Cochin to assess the
co-relationship  between mangroves and
fisheries; and

{c) steps taken to protect mangroves ?

THE MINISTER OF STATE IN THE
MINISTRY : OF ENVIRONMENT AND
FORESTS (SHRI Z.R. ANSARID : (a) to
(c). A National Mangrove Committee was
set up in 1984 to advise the Government on
conservation and management aspects of
mangroves in the country. Research Schemes
have ‘been funded to the tune of
Rs. 5,96,000.

Coordination is sought to be established
by associating experts and institutes in the
various inter-disciplinary fields including
fisheries, in the deliberations of the Com-
mittee and in the Research proposals.
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Steps taken for protection of mangroves
inclades coverage in a National Park and
Tiger Reserve (as in the case of the Sunder-
bans) and Marine National Parks (Gujarat
and Andaman and Nicobar Islands) and
coverage as reserved/protected forests under
the Indian Forests Act, 1927.

Setting up of Task Force to stop
Poaching

4649. SHRI DIGVIJAY SINH : Will

the Minister of ENVIRONMENT AND
FORESTS be pleased to state :

(a) whether proposal was made in 1984
to set up a task force of ex-servicemen for
arresting illegal Kkilling of elephants, musk
deer and rhinos; and

(b) if so, whether any action has been
taken to implement this ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z.R. ANSARI]) : (a) Yes,
Sir.

(b) A new Centrally sponsored scheme
has been started for control of poaching
and illegal trade in wild life in which finan-
cial assistance is provided by the Central
Government to the States for this purpose.
The concerned States who would be imple-
menting the scheme and recruiting the staff
for the same, have been advised to employ
ex-servicemen to the extent possible.

Use of Indira Gandhi Airport by Civil
and Air Force Aircrafts

4650. SHRI DIGVIJAY SINH : Wil
the Minister of DEFENCE be pleased to
state :

(a) whether the tarmac of the Indira
Gandhi Airport in Delhi is used both by the
Civil and Air Force aircrafts; and

(b) whether considering the growing
demand of commercial air services, Air Force

propose to utilise the airfield of Hindon or
Gurgaon ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RESEARCH
AND DEVELOPMENT IN THE
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MINISTRY OF DEFENCE (SHRI ARUN
SINGH) : (a) IAF has its own separate
tarmac at lodira Gandhi Airport for exclu-
sive yse of Air Force aiicraft.

(b) Hindon is a regular Air Force base
and is being used extensively by Air Force
aircraft. There is no proposal to utilise
Gurgaon airfield which 1s unusable in its
present state.

Sardar Sarovar Dam Causing
Ecological Imbalance

4651. DR. SUDHIR ROY : Will the
Minister of ENVIRONMENT AND
FORESTS be pleased to state :

(a) whether the
Sarovar Dam on the river Narmada would
severcly affect the eco system of the

region;

(b) whether such dams will destroy
the social and cultural life styles of
thousands of people living in the area;
and

(c) if so, the steps proposed to be
taken by Government in thi> region ?

“THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI ZR. ANSARID]) : (a)
and (b). The Sardar Sarovar Project
would submerge a total area of 39,134
ba. includiog 13,744 ha. of forest land. The
submergence would displace 66,675 persons

in 237 villages. The Project would have
considerable social and environmental
impact.

(c) A detailed Eavironmental

Management Plan for the Project is being
worked out with special emphasis on
Catchment Arca Treatment, Command
Area Developnent. Rehabilitation, Com-
pensatory Afforestation and other related
environmental issues,

Killing of Musk Deer

4652. SHRIMATI MADHUREE
SINGH : Wil the Minister of ENVIRON-
MENT AND FORESTS be pleased fo

state :
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(a) whether Gowersment are aware
that despite the Indian Wild Life Protection
Act, poaching continues uncheked;

(b) whether the attention of Govern-
ment has beep drawn to the news paper
reports that nearly 5000 musk deer are
killed every year for the strong smelling
substance of musk;

(c) Steps taken to stop indiscriminate
killing of wild life and protected animals;
and

(d) the details in this regard ?

THE MINISTER OF STATE IN THE
MINMISTRY OF ENVIRONMENT AND
FORESTS (SBRI Z R. ANSARI : (a)
Some reports of poaching of wild animals
have been received.

(b) Yes, Sir.

(c) and (d). Following steps have been
taken to protect wild animals and control
of their poaching :

(i) The Wildlife (Protection) Act,
1972 has been suitably amended,

(ii) More arcas have been brought
under the protective net work of
national park and widlife sanc-

tuaries.

(iis) Staff is suitably being trained and
strengthened

(iv) States and Union Territories

have been specially advised to
establish new national parks and
wildlife sanctuaries in mountain
areas, including the habitat of the
musk-deer and to better manage
the existing ones,

(v) Eohanced financial assistance is
being provided (o the Stales and
Ugpion  Territories, under the
centrally sponsored schemes for
the conservation of wildlife.

(vi) A centrally sponsored scheme

has bee started for control of

poaching of animals, with cqual
cost sharing between Centre and
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State on non-recurrii:s items of

expenditore.
(vii) Export policy on wildlife has
been made more stringent.
{Translation]

Formulation of Blo-Sphere Reserve
Scheme to Check the Spread of

Deserts
4653. SHR! VIRDHI CHANDER
JAIN : Wil the Minister of ENVIRON-
MENT AND FORESTS be pleased to
state :
(a) whether Union Government

propose to formulate any scheme for bio-
sphere reservie in order to check the spread
of deserts;

(b) if so, the details thereof;

(c) whether the work of preparing
this scheme has been entrusted to .th_e
Central Institute of Forest Research (Kajari)
by the Central Government; and

(d) the regions alongwith the are
thereof to be covered under thig scheme
and the expenditure involved therein ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z. R. ANSARI): (a) and
{b). Yes, Sir. An Expert Committee has
been constituted to prepare a project report
for setting up a Biosphere Rescrve in Thar
Desert area in Rajasthan, with the object
of preserving the desert eco-system and the
diversity of species.

(c) No, Sir,

(d) These details will be available
only after the Expert Committee submits
its report and detailed action and manage-
ment plans for the Biosphere Reserve
become available.

[English)

Service Condition of Examiners in M 1.
Directorate

4654 DR.G:S. RAJHANS : Wil
the Minister of DEFENCE be pleased- to
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refer to the reply given to Unstarrgd
Question No. 3236 on 13 August, 1985
regarding revision of pay-scales of
Examiners in M. 1. Directorate and state :

(a) reasons for not taking any initia-
tive to review their cadre to improve their

service prospects since its inception in
1949;

(b) whether his Ministry is considering
some immediate interim measures to improve
seryice career prospects of Examiners in the
M.l. Directorate pendiprg. submission
of the Pay Commission’s Report; and

(c) if not, reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE
RESEARCH AND DEVELOPMENT IN
THE MINISTRY OF DEFENCE (SHRI
ARUN SINGH) : (a)to (c). The service
conditions of the Examiners in MI Direc-
torate were reviewed and selection grades
created in the year 1981.

Proposals for improvement in the pay
scales of these Examiners were also refer-
red to the Fourth Central Pay Commission
who have already made recommendations
upgrading their pay scales. These
recommendations have since been accepted
by the Government and given effect to.

Achievement of Afforestation Targets

4655. SHRI V. SOBHANADREE-
SWARA RAO : Will the Minister of

ENVIRONMENT AND FORESTS be
pleased to state :

(a) whether Government have decided

to afforest 5 million hectares of land per
year; -

(b) whether out of 75 million hectares
of land with Forest Department, about
40 million hectares are degraded; and

(c) the steps taken to supply required

number of saplings by way of Tissue
culture ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI1 Z.R. ANSARI) : (a) Yes,
Sir.



191 Written Answers

(b) Even though the legally recorded
“Forests areas is 74 87 million hectares,
visual interpretation of LANDSAT
data obtained ~in  1980-1982  has
shown that forest cover is onmnly 4635
million hectares, out of which open/
degraded forests is 10.06 million bectares.

(c) Application of tissue culture in
afforestation of tree crops is still at labora-
tory stage. Efforts are constantly going on
to intensify this work.

{Translation)

Birds dying in National Zoological
Park, New Delhi

4656. SHRI KALI PRASAD
PANDEY : Will the Minister of
ENVIRONMENT AND FORESTS be
pleased to state :

(a) whether his attention has been
drawn to the news items appearing on the
front page of the ‘Jansatta’ dated 10
November, 1986 under the caption *“Mar
Rahe Hain to Isliye ki Vaytha Bata Nahi
Sakte"’;

(b) if so, whether any action bas been
taken/proposed to be taken in near future
to improve the situation keeping in view
repidly dying the animals and birds in
National Zoological Park, New Dethi and
to maintain the adequate number of animals
and birds, in the park; and

(c) whether Government propose to
conduct an enquiry by high level committee
into the irvegularities/bungling committed in
this park ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z.R. ANSARI1) : (a) Yes,
Sir.

(b) and (c). The deaths that have

occurred in the National Zoological Park,
New Delhi, are not unusually bigh. _ How-
ever, an eoquiry is being conducted in the

matter.

(English)

‘ Setting vp of Land Development
Authority

4657. PR. PHULRENU GUHA : Will
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the Minister of ENVIRONMENT AND
FORESTS be plecased to state :

(a) whether Union Government have
suggested to all the State Governments to
set up land development authorities to
utilise the wastelands for afforestation;

(b) whether all the state Governments
bave set up such land development autho-
rities; and

(c) whether progress made by the States
in the plantation of trees on wasteland
utilising rural unemployed workers ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z R. ANSARI) : (a) The
Government of India bas suggested to the
State/UT Governments to set up a Land
Use and Wastelands Development Council/
Authority to act as a Nodal Agency for
Coordination and implementation of
afforestation and wastelands development
programme.

(b) According to information available
such nodal agencies/mechanisms have been
set up in some but.in all States/UTs

(c) The total number of trees pianted in
1985-86 in the country was 302 crores.
As afforestation is a labour intensive
activity, the programme has considerable
employment potential for the rural un-
employed workers.

Foreign Funds Received by SDRSI,
Tirupati

4658. SHRI KEYUR BHUSHAN :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the amount of foreign funds received
by the Society for Development of Rural
Sericulture Industry, Tirupati (SDRSI) from
the E Z.B, West Germany during the 1last
three years; and

(b) whether any eveluation of the work
by the society has been done ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
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MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. CHIDAMBARAM) : (a) Information
is given in the statement below.

(6) Bvaluation of work does not come
under the purview of the Foreign Contri-
bution (Regulation) Act.

Statement

Amount of foreign funds reported under

Foreign Contribution Regulation Act

by society for development of rural

sericulture industry, Tirupati {SDRSJ)

Jorm E Z E, West Germany during the
yearg 1983, 1984 and 1985

Amount of foreign funds received in (Rs.)

AGRAHAYANA 12, 1908 (SAKA)

1983 1984 1985

3,40;320.86 77,847.36 27,364 36

Reclamation of Wastelands

-

4659. SHRI1 PIYUS TIRAKY : Will
the Minister of ENVIRONMENT AND
FORESTS be pleased to state :

(2) whether Government bave proposals
for involving voluntary agencies in reclama-
tion of wastelands in the country;

(b) if so, details of the funds sanctioned
to such organisations for demonstration
projects for nursery raising and block
plantation on community land or on land
belonging to rural poor including Scheduled
Caste/Scheduled Tribe; and

(o) criteria for selection of such volun-
tary agencies ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z.R. ANSARI1) : (a) Yes,
Sir,

(b),. So far 51 voluntary organisations
have b‘en sanctioned grants-in-aid to the
tune of 3,68,61,619. These grants are
generally for compesite projects, including
demonpstration, opursery raising, block
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plantation and awareness raising. Lands
belonging to the rural poor including

scheduled castes and scheduled tribes are
given priority.

(c) The selection is made by the Projects
Approval Committee of the National
Wastelands Development Board, which
takes into consideration the past record and
experience of the consideration, as also the
feasibility of the project for which grants
had been requested.

[Translation)

Medical Herbs and Pushap Vihar In
Pitheragarh and Chamoli Districts
of Uttar Pradesh

4660. SHRI HARISH RAWAT : Will
the Minister of ENVIRONMENT AND
FORESTS be pleased to state :

(a) whether he is aware that many
types of rare medicinal herbs and Pushap
Vihar are found in Pithoragarh and
Chamoli districts of Uttar Pradesh;

(b) if so, whether he is also aware that
in the absence of any scientific exploitation
of these medicinal hérbs and in the absence
of any comprehensive scheme for their
preservation and development, these
medicinal herbs are on the verge of extinc-
tions: and

(c) if so, whether a proposal to set up
an institute at any place in this area for
preservation, reserch and development of
these medicinal herbs has been considered
by the Ministry ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHR1 Z.R. ANSARI) : (a) Yes,
Sir. i

{b) Unscientific exploitation will lead to
the destruction of any natural resource
including medicinal herbs. Rare and
endangered species of mediciral plants are
identified by the Botanical Survey of India
and arrangemernts are made for their
preservation/multiplication in their botanical
gardens.: The Government of Uttar
Pradesh have imposed a complete ban on
exploitation of some medicinal herbs,



195  Written Answers

(c) There is no sich proposal,

[ Englishk)

Jol-nt Training Workshop for Ministers
and Officers at Hyedrabad

4661. SHRI SOMNATH RATH:
Will the PRIME MINISTER be pleased to
state :

(a) whether a week-long joint Train-
ing Workshop for Union Ministers and
officers took place in Administrative Staff
College of India (ASCI), Hyderabad;

(b) if so, names of Ministers and
officers who attended the workshop and
the duration of the workshop; and

and

(c) _the objective, programme

results of the workshop ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI
BRIEN SINGH ENGTI) : (a) Yes, Sir. A
week long (6 working days) workshop on
Development Administration was held at
Administrative Staff College of India (ASCI),
Hyderabad from September 1 to 6,.1986,
which was jointly attended by 4 . Central
Ministers, 8 Secretaries and 8 Additional
Secretaries. One more such workshop
was held at the sami Institute fron 25-30

October, 1986,

(b) The names of the participaqts in
the two workshops are given to the
statements 1 and Il given below. The
duration was for a week.

(c) The objective of the workshop was
to provide a forum for discussion, explo-
ration and understanding of each other’s
roles for effective team work and an
understanding of the interface between
political executive and senior administrators
through discussions, . case studies, behavi-
oural exercises and group work.

The wo;'hhop helped to establish that
it is desirable, possible and pragmatic to
bring together political executives and
public administrators in a learniog situation
to enable ‘them to think together and

greate § new  administrative cylture  of
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participation and performance. The work-
shop also sought to sensitise the partici-
pants to some important issues in manage-
ment of Government particularly perfor-
mance and accountability,

Statement-J

List of Participanss in the Workshop on
Development Administration for*
Ministres and Civil Servants at the
Administrative Staff College of
India, Hyderabad from Ist to 6tk
September, 1986

Ministers

1. Shri Vasant Sathe
" Minist r of Energy

2. Mrs, Sheila Dikshit
Minister of State in the Ministry of
Parliamentary Affairs

3. Sbri B.K. Gadhvi ]
.Minister of State in the Department
of Expenditure

4. Shri Ajit Panja
Minister of State in the Ministry of
Planning

‘ Civil Servants

1. Shri S.S. Sidhu (UP : 52)
Secretary, Civil Aviation

2. Smt. P.P. Trivedi (AM : 53)
Secretary (Personnel)

3. Shri R. Gopalaswamy (KL : 53)
Secretary, Youth and Sports

4. Shri K.C, Pandeya (HP : 53)
Secretary,'Civil Supplies

5. Shri BK. Rao (AP : 54)
Secretary, Department of Mines

6. Shri D. Bandopadbyay (WB : 55)
Secretary, Rural Development ’

7. Shri S.R. Vijayakar (GCS)
Secretary, Department of Electronics

8. Shri D.K. Sangal (ITS)
Secretary,, Telcom
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9. Sbri P.P. Khanna (UP : 56) Civil Servants
Additional Secretary, Department
of Industrial Development 1. Shbri S.S. Verma (WB : 54)
Secretary, Ministry of Welfare

10. Shri R.R. Gupta (ICAS)

Additional Secretary, Department of 2. Shri D. Sankaraguruswamy (AP : 55)
Commerce Secretary. Commission on Central-
State Relations (MHA)

11. Shri R. Rajamani (AP : 59) .
Additional Secretary, Cabinet 3. Shri D.M. Sukhthankar (MH : 56)
Secretariat Special Secretary, Ministsy of Urban

' Development
12. Shri G. Asvathanarayan (KN : 59)
Additional Secretary, Ministry of 4. Shri C.S. Sastry (AP : 56)
Defence ’ Secretary, Department of Agriculture
and Ceeoperation

13. Shri Virendra Prakash (UT : 59)

Additional Secretary, Ministry of 5. Shri AN. Verma (MP : 56)
Programme Implementation ‘Secretary, Department of Coal
14. Shri S. Ramamoorthy (MH : 59) 6. Shri M. Varadarajan (OP : 56)
Chairman, Bombay Port Trust Member Secretary, National Waste-
. ) land and Development Board
15. Dr. (Mrs.) R. Thamarajakshi (IES)
Adviser, Planning Commission 7.  Shri Maheshwar Dayal

16. Smt. Otima Bordia (R} : 57) Secretary, Department of Non-
Additional Secretary, PM " Secre- Conventional Energy Sources
tariat

8. Shri T.U. Vijayaseckharan (OR : 55)
Statement-II Secretary, Department of Food

List of participants in the Workshop on 9. Shri Shankar Saran (BH : $5)

Development  Administi atien  for Additional Secretary, Ministry of

Ministers and Civil Servants at Communications

the Administrative Staff College of
India, Hyderabad from 25 October, 10. Shri Anil Bordia (RJ : 57)
to 30 October, 1986 Additional Secretary, Department of
Education
Mianisters
1.* Shri P.A. Sangma 11. Shri S M. Kelkar (MH : 58)

. i F.A. Sang Additional  Sec i
Mipister of State of the Ministry of Ministry of Finan::m‘y (Baokiog),
Labour

2. Shri M. Arunachalam 12. Shri C.K. Tikku (IRS-IT)
Minister of State in the Department Member CBDT and Ex-officio Addi-
of Industrial Development tional Secretary, Department of

Revenue

3. Shri Shivraj Patil
Minister of State in the Ministry of 13 Shri I.K. Rasgotra (IRAS)
Science and Technology and in the Additional Secretary, Department of
Department of Ocean Development Pension and Pensioner’s Welfare
Atomic Energy, Blectronics and
Space 14. Shri Bahadur Chand (CPES)

4. Kumari Saroj Khaparde Member (Operation) CEA and Ex-

Minister of State in the Ministry of
Health

officio Additional Secretary,
ment of Power

Depart-
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15. Shri K,C. Sivaramakrishnan (WB : 58)
Project Director, Central Ganga
Authority and Additional Secretary,

Department of Environment

Achievement of Targets for Afforestation

4662. SHRI SOMNATH RATH :
Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state :

(a) the target for afforestation and
social forestry for the years 1984-85, 1985-

86 and 1986-87 and whether the targets
have been achieved; -
(b) the targets for Orissa, and the

details of assistance given and the achieve-
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ments in this connection for the above

thiee years; and

(c) whether any specific provision
has bten made to stop Podao cultivation
(shifting cultivation) in the Hill areas and
Forests ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z. R. ANSARI) : (a)
and (b). The country’s tarsets bave been
achieved in 1984-85 and 1985-86. There
bas been a slight shortfall in Orissa. The
details are as under :

Year Target Achievement
(in million ha.) (in million ha.)
For the 1984-85 1.25 1.32
Country
1985-86 1.40 1.51
1986-87 1.71 1.32 (upto Oct.,’86)
For the 1984-85 0.055 0.053
State
1985-86 0.107 0.096
1986-87 0.120 0.088 (3pto Oct,’86)

The assistance given to Orissa under
the centrally sponsored schemes of Forest
Department  and Rural Development
Department has been as under :

Year Assistance
(Rs. in
lakhs)

1984-85 285

1985-86 763

1986-87 {(allocated) 1094

(¢) The information is being collected
and will be laid on the Table of the

House.

[Zranslation]

“Plantation Along 1the Rallway Line”
between Nainpur and Padariganj

4663, SHRI M.L JHIKRAM : Wil the
Minister of ENVIRONMENT AND
FORESTS be pleased to state :

(a) the expenditure incurred on
planting of trees in Roche Ralauni in
Nainpur South Eastern Railway (parrow
gauge), and the total number of saplings
planted and the amount spent for the pro-
tection of each sapling;

(b) whether trees have been planted
along the railway line between Nainpur
and Padariganj;
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(c) if so, the expenditure incurred on
planting of trees there; and -

(d) the number of saplings planted
and the number of saplings still alive ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z.R. ANSARI) : (a)
to (d). The information is being collected
and will be laid on the Table of the
House. -

[English)

U S FT Technology

4664. SHRI H.N. NANJE GOWDA :
Will the PRIME MINISTER be pleased to
state :

(a) whether the FT Technology, Inc. of
the US has decided to transfer two techno-
logies to India as reported in Economic
Times dated 25 September, 1986;

(b) whether any agreement in this
regard bas been signed; and

(c) if so, what are the main features of
the agreement and by what time® the same is
likely to be implemented ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY AND MINISTER OF
STATE IN THE DEPARTMENTS OF
OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI1 K.R. NARAYANAN) : (a) No
Sir. We are not aware of any such deci-

sions. However, it is learnt that Instru-
mentation Ltd. is wpegotiating. with the
company.

(b) No Sir. No such agreement has
been signed.

(c) Does not arise.

Loss of Policemen lives on VIP Security
Duty

4665. SHRIMATI KISHOR1 SINHA :
Will the Minister of HOME AFFAIRS be
pleased to state :
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(a) the number of Delhi policemen who
lost their lives in VIP security duties during
the period 1982—to October 1986;

(b) the nature of assistance given by
Government to help their families; and

(c) whether any official has been identi-
fied in the Ministry who keep track of their
welfare ?

THE MINISTER OF STATE IN THE
MINISTRY .OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. CHIDAMBARAM) : (a) 1.

(b) The following assistance has been
given to the family of the deceased :

(i) Immediace relief of Rs. 15,000 as
grant in aid from Delhi Police
Mutual Benefit fund.

(ii) Ex-gratia grant of Rs. 50,000,

(iii) Cremation cha‘lrges Rs. 1600
from Delhi Police Mutual Benefit
fund.

(iv) Pension award Rs. 478 p m,
(v) Relief in pension Rs. 407 p m.

(vi) Rs. 20,000 under
Insurance Scheme.

Compulsory

(vil) Younger brother of the deceased
constable has been employed as
constable in Delhi Police on
compassionate ground.

(c) The assistance and other welfare
measures are monitored in the Police
Headquarters by- Addl. Commissioner of
Police (Armed Police).

Foreign Missionaries Operating in
Proposed National Test Range
Site in Balliapal Orissa

4666. SHRI LAKSHMAN MALLICK :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Union Government have
received any reports from the State of
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Orissa that certain foreign missionaries are
operating in Baliapal area where the pro-
posed national test range is expected to
come up;

(b) whether the activities of these
Missionaries are not conducive to national
interest as they are reported to have joined
the agitation against the proposed Test
range; aad

' (c) if so, the.action taken or proposed
by Government in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. CHIDAMBARAM}: (a) to (c). No
such report from the State Government has
been received in this regard.

Special Status to North-Eastern States

4668. SHRI C. MADHAV REDDI:
Will the Minister of HOME AFFAIRS be

pleased to state :

(a) whether Government had received
any representation from the Associations of
people or from the State Governments of
North-Eastern States and Union Territories
for conferring special status to protect
ethnic identity and to maintain the demo-
graphic structure; and

(b) if so, the reaction of Union Governs:
ment in dealing with such demands ?

L 4

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAHI) : (a) The
Government of Assam have demanded
special status for Assam by insertion of
suitable articles after article 371-B of the
Coustitution. The All Arunachal Pradesh
Students® Union have also requested for
grant of special constitutional safeguards in
the event of Arunachal Pradesh being granted

statehood.

(b) A regards Assam, the Assam Accord
does not make a mention of special status
for Assam nor has the Central Government
maJe any comitment in this regard. As
such the question of granting special status
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‘to Assam does not arise. So far as
Arunachal Pradesh is concerned, there is no
proposal to grant special status,

. (Translatien)

Setting up of National Fotest Research
and Development Institute

4669. SHRI HARISH RAWAT : Will
the Minister of ENVIRONMENT AND
FORESTS be pltased to state :

(a) whether Government propose to
set up a National Forest Research and
Development Institute;. and

(b) if so, the time by which this
Institute will be set up and its details ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z.R. ANSARI) : (a) No
Institute called Nationsl Forest Research
and Development Institute is proposed to be
set up by the Government.

(b) Does not arise.

[English)

Disposal Methods of Radio-Active
" Wastes

4670. SHRI C. MADHAV REDDI :
Will the PRIME MINISTER be pleased to
state :

(a) whether any study has been made so
far by the Indian Scientists regarding the
disposal of radio-active wastes;-and

(b) if so, the details thereof and the
methods adopted in other countries for
disposal of radio-active wastes ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF ° STATE IN
THE DEPARTMENTS . OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI K.R.
NARAYANAN) : (a) Radioactive Waste
Management bas been studied by BARC for
over two decudes and very strong capabilities
have been generated.
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(b) Highly radioactive waste is vitrified
and the glass blocks are ‘sealed in stainless
steel canisters. A plant for doing this is
already operational. Fixing intermediate
fevel waste in polymess and bitumen has
also been done. Only a few other countries
have this capability and they also use
similar methods. An interim - storage
facility is being set up at Tarapur and
possibilities of storage in deep geological
formation is under study.

Air Crashes Dae to Bird Hits

4671. SHRI BANWARI LAL PURO-
HIT : Will the Minister of DEFENCE be
pleased to state :

(a) whether several accidents of defence
aircraft have taken place because of the
bird hits;

(b) if so, the details of the steps being
taken to prevent such accidents; and

(c) whether Government propose to
make special gadgets or make special pro-
visions in the development and production
of aircraft which can avoid accidents caused
by bird hits ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE
RESEARCH AND DEVELOPMENT
IN THRE MINISTRY OF DEFENCE
(SHRI ARUN SINGH) : (a) Yes, Sir.

(b) Government have taken a number
of steps as cnumerated below, to reduce
accidents to IAF aircraft by bird hits :

(i) In January, 1980, the Ministry of
Home Affairs issyed directions to
all State Governments for the
establishment of Airfield Environ-
ment Management Committees
under the Chairmanship of senior
civil administrators, wherever there
is a civil or Air Forge airfield,
These Committees meet at regular
intervals to take necessary steps
to keep the environment around
airfields safe for flying.

(ii) A detailed study was carried out
of bird bazards in four major
pirficlds (Bombay, Agra, Palam
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and Ambala). Its major recommen-
dations were :

(a) Replacement of Primitive
slaughter houses by modern
hygienic abattoirs with built
in incinerators;

(b) Setting up of carcass proces-
sing centres;

(c) Setting up of incinerators to
dispose off edible garbage;
and

(d) Planting of dhub grass,
pigeon proofing of buildings
and improving the drainage
system with a view to pre-
vent water-logging.

Action is in band to imple-
ment these recommcendations in
consultation with the concerned
State Governments/Union Terri-
tory Administrations. The JAF
has already initiated action to
implement these recommendations
within JAF airfields.

(iii) Government hgzs approved the
setting up of five Bird Hazard
Combat Teams on an experimental
basis. These teams are deployed
in the approach funnel of the run-
way to kill/scare away birds. The
results achieved ' by these teams

will become known after some
time.

(c) Yes, Sir. Flight Safety requirements
will be kept in view while designing pew
aircraft to be manufactured in India.

Illegal Grabbing of Forest Land by
Banwasi Seva Ashram in Mirzapur
(Uttar Pradesh)

4672. SHRI RAM PYARE PANIKA :
Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state :

(a) whether Banwasi Scsva Ashram,
Govindpur, district Miizapur has grabbed
more than 250 acres of forest/revenue land
in Dudhi tehsil of district Mirzapur (U.P.);
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(b) whether the land so grabbed includes
the land which was allotted to the Adivasis
and landless labourers; and

(c) whether the forests land is being
misved affecting environment conditions and
if so, the action Government propose to
take to protect the environment and the
forest land from illegal grabbing ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z.R. ANSARI): (a) to

(c). Ioformation is being collected' and
will be placed on the table of the
House,

Pablic Sec;tor Units Sufferiog Losses

4673. SHRI MOOL CHAND DAGA :
Will the Minister of PLANNING be pleased
to state :

(a) whether attention of Government
has been drawn to the news item appearing
in Financial Express dated 25 January,
1936 under caption ‘Plenty wrong to be
righted";

(b) the names of these ten units giving
details of their working resulting in flosses
and steps taken in the past to put them om
right path;
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(c) whether Planning Commission and
Ministry of Programme Implementation
will coordinate to take up the case of
above ten wunits with their respective
Ministries; -

(d) if so, the details about proposed
action; and

(e) if not, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI SUKH
RAM) : (a) Yes, Sir.

(b) The News item - under caption
‘Plentry wrong to be righted’ appeared in
Financial Express dated 25th January, 1986.
It refers to a seminar addressed by the then
Union Minister of State of Planmng The
ten units to which the news item presumably
refers, are indicated in the statement-I given
below along with the details of profit earned
or losses incurred by them during 1983-84
and 1984-85 The steps taken to improve
their working are indicated in statement-J]
given below,

(c) to (e). The concerned Ministries are
t'kag steps to improve the working
of the ten units referred to in the news
item.

Statement-1I

Ten Loss Mak{ng Enterprises

(Loss Rs. in Crores)

Si. Name of Enterprises

No. 1983-84 1984-85
1 2 3 4
1. Bharat Coking Coal Ltd. 191 89 90,12
2. Delhi Transport Corpn, 101.12 140.79
3. Bastern Coal Fields Ltd. 127.88 "13.66
4. Indian Iron and Steel Co. Litd. 24,06 81.60
5. Hindustap Fertiliser Corpn. Ltd. 72.40 72.22
6, Heavy Engineering Corpn. Ltd. 51.90 53.92
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1 2 3 4

7. Fertilizers Corpn. of India Ltd. 83.16 44.54

8. Kudremukh Iron Ore Co. Ltd. 69.69 5.39¢%

9. Hindustan Copper Ltd. 6.78 3.14
10. National Jute Manufacturers 32.67 32.96

Company Ltd.

*Profit

Source : Public Enterprises Survey 1984-85 (Volume 3, Part-I).

Staetment-1I

Steps taken to improve working of ten
loss-making units

1 and 2. Bharat Coking Cosal Ltd. and
Eastern Coal Fields Ltd.

Measures adopted to improve perfor-
mance of both the coal companies include :

(a) opening of new mines and fuller
utilisation of mining capacity
already created.

(b) better and efficient maintenance of
equipment.

(c) stricter inventory and stores control
and availability of scarce inputs
like explosives, timbers etc.

(d) Identification and reduction of
surplus workers, redeployment
after suitable training, by control-
ling absentecism and enforcing
discipline.

(e) reduction of pit-head stocks by
faster movement and more syste-
matic discribution,

(f) expeditious and timely completion
of new projects,

3. Delhi Transport Corporation :

(i) The losses are mainly due to heavy
interest liability and charging of
uneconomical rates. DTC’s physi-
cal performance is comparable to

well managed undertakings. The
productivity of DTC was 187 kms.
per bus per day in 1985-86 which is
considered satisfactory,

(ii) A committee is finalising capital
restructing of DTC.

(iii) Increase of DTC fares in February,
1986 may reduce losses by Rs. 45
crores in a year.

4. Indian Iron and Steel Co. Ltd.
(I11SCO):

(i) After take over of the company a
Plant Rehabilitation Scheme was
launched. The scheme included
revamping of cranes and equipment
of the coke oven bateries.

(ii) Other capital schemes such as
rebuilding of blast furnaces,
installation and repairs of coke
oven bateries were taken up.
Presently rebuilding of coke oven
battery No. 8 is in progress.

(iii) With all these measures, production
performance of 1ISCO improved
partially. The production of
saleable steel rose from 444th.
tonnes (1983-84) to 500 thousand
tonnes (1985-86) against the rated
capacity of 800,000 tonnes of
saleable steel.

(iv) In the 7th Plan, possibilities of
technological and financial assis-
tance from Japan from JICA
(Japan International Co-operatiop
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Agency) are being explored, JICA is
expected to prepare and submit a
feasibility report by April, 1987.

5. Hindustan Fertiliser Corporation Ltd. :

(i) Planning Commission has suggested
to carry ont a detailed economic
analysis to find out economic cost
of production with and without
revamping/renovation. This study
would indicate whether it would be
economical to operate these plants
or not.

PIB has given first stage clearance
for preparing a Detailed Project
Report for renewal/modernisation
of Durgapur, Barauni and Namrup
] and Il Plants -Under this a
study would be taken up to find
out how far the tecnhological
deficiencies could be removed and
performance improved.

@ii)

6. Heavy Engineering Corporation :

(i) Expert Committee on Public
Eaoterprises (BCOPE)—Fazal
Committee had examined opera-
tions of HEC and suggested
measures which were implemented
by the Government. HEC Plants
are quite old and need modernisa-
tion. Diesel Generating Sets were
installed to impove power availa-
bility.

(ii) In the Seventh Plan, technology
modernisation programme is bring
taken up for its Foundry Forge
Plant and M/s. Hitachi, a Japanese
firm has been engaged for consul-
tation and induction of new
technology. Technclogy upgrada-
tion programme for Heavy
Machine Tool Building Plant is
being taken up and new CNC
machines will be iostalled. Produc-
tion of higher value added items
such as C.N.C.—Horizontal
Boring/Turning Centres would be
taken up.

An outlay of Rs. 55 crores has
been allocated for Seventh Plan
period. The HEC-Board has

(iii)
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prepared a corporate Plan envisag-
ing an expenditure of Rs. 55 crores
for modernisation/renewals and
replacements and diversification
schemes. .

7. Fertiliser Corporation of India Lid. :

Ramagundam and Talcher plants are
the largest coal based fertiliser plants set up
in the world. These plants could not
operate at reasonable capacities. A number
of Expert Committees have exsmined and
recommended the steps required to be taken
to improve the performance of these plants.
Recently a foreign consultant has done a
detailed study on rehabilitation of coal

based fertiliser plants at Talcher and
Ramagundam.
FCI has drawn up a proposal for

renovation and upgradation of technology
for Gorakhpur plant. These proposals are
presently under oconsiderations of the
Government.

8. Kudremukh Iren Ore Co. Ltd :

This company has been losing money
because Iron has not yet fulfilled its
commitment to start buying the concentrate.
To improve the working results many other
overseas buyers have been found and
vigorous efforts are being made to market
Iron Ore concentrates and pellete from this
project to a larger extent.

9 Hindustan Copper Ltd.

(1) Schemes have been prepared for
modernisation and Debottlenecking
of smelters and Refineries at
Khetri Copper Complex and
Indian Copper Complex including
setting up of CONCAST and
CONTOP smelter.

Feasibility study is in progrese for
Malanjkhand exploration

(n)

Short term and long term cost
reduction plans bave been prepared
by the company.

(ii)

(iv) Schemes has been prepared for
improvement of capacity utilisation
in mines, concentrators and
smelters.
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(v) Phasing out of economic mipes and
developing new ones.

10. National Jute Manufacturers
Corporation Ltd. :

(i) After nationalisation, modernisa-
tion programme costing Rs. 28.34
crores was taken up and a total
sum of Rs. 19.92 crores has been
already spent.

(ii) Capacity utilisation has gone up to
78% (1985-86) from 64% (1981-
82).

increased from
132686

Production bas
111612 MT (1981-82) to
MT (1985-86).

(iii)

Financial reliefs have been granted
to the company. Restructuring
of equity base is being considered
to reduce debt-equity ratio.

(iv)

Import of Chinese Colour Television

4674. SHRI SHANTARAM NAIK :
Will the PRIME MINISTER be pleased to,
state :

(a) whether the attention of Government
has been drawn to the news item appearing
in the °‘Daily’ dated 8 November, 1986
under the caption “China to sell colour
T.Vs. to India’; and

(b) if so, the reaction of Government in
this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN
THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI K.R.
NARAYANAN) : (a) Yes, Sir.

India have no
Colour TV from

(b) Government of
proposzl to import
China.

Irrigation Schemes of Andhra Pradesh
Pending Clearance under Forest
(Conservation) Act

4675. SHRI V. TULSI RAM : Will
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the Minister of ENVIRONMENT AND
FORESTS be pleased to state :

(a) the number of irrigation schemes
of Andhra Pradesh State received by
Union Government under Forest (Con-
servation) Act, 1980 wuptil date, year-wise
details thereof;

(b) the number of cases on which
objections bave been raised more than
once;

(c) the number of.cases rejected and
the reasons for rejection;

(d) the pumber of cases still pending
with reasous therefor;
(¢) the number of cases mm respect

of which sanction issued and works started
till date; and

(f) the number of schemes financed
by World Bank and the work held up for
want of clearance and if so, steps being
taken to arrange clearance by Central
Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z.R. ANSARI): (a)
A statement is given below.

(b) In no case any cbjection has been
raised, Where proposals lacked essential,
information the same has been sought from
the State Government.

(c) No irrigation proposal from
.Andhra Pradesh has been 1iejected so
far.

(d) No irrigation proposal from

Andbra Pradesh is pending ~ with the
Government of India. However 13 pro-
posals are being treated as closed on
account of pon-submis-ion of essential
information asked for by the Central
Governmeut from the State Government,

(¢) Two irrigation projects of Andhra
Pradesh.

(f) Three schemes connencted with
Sriramsagar and one pertaining to the
Srisailam Right Bank Canal, are being
financed by the World ‘Bank. Decision
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under thd Forest (Conservation) Act, 1980
will be taken on receipt of lacking infor-
mation from the State Government.

DECEMBER 3, 1986

Statement
Year Name of the Proposal'
1980 l.l Vardarajaswami Gudi Project
1981 1. Motu:alli Lift Irrigation
Scheme
1982 1. Nagarjunasagar Left Canal—
Proposal for one canal
1983 Nil
1984 1. Nagarjunasagar Left Canals—
Proposals for 7 canals
2. Telugu Ganga Project
3. Srisailam Left bank canal
4., Yelleru Reservoir Project
1985 1. Srisailam right bank canal
2. Upper Pennar Project
3, Sriramsagar canal
4. Buggavan Reservoir Scheme
1986 1. Nagarjunasagar Left Canals—

Proposals for 9 canals

2. Distributory No. 27—Sriram-
sagar Project

3. Chelamalavagu Project

4, Phlavaram Project Reservoir

5. Distributory No. 25—Sriram-
sagar Project and Sarswati
Canal

6. Reservolr across

Calva

Dhera-

.43.05 crores respectively.
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[ Translation)
Cleaning of Ganga River in Uttar
Pradesh
4676. SHRI KALI PRASAP
PANDEY : Will the Minister of

ENVIRONMENT AND FORESTS be
pleased to state :

(a) the money proposed to be spent
on Allahabad, Kanpur, Varanasi and the
area to the east of Varanasi for cleaning of
tbe river Ganga;

(b) the details of the expenditure and
the progress of work in the above areas
in regard to the proposed schemes of
sewerage, drinking water, cleaning etc.,
and

‘(c) the time schedule for completing
the work in the above areas ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI ZR. ANSARID : (a)
In the works programme approved by the
Central Ganga Autbority, the provision
for Allahabad, Kanpur and Varanasi is
Rs. 24.00 crores, Rs. 29.30 crores and Rs.
The provision
for Varanasi includes a scheme for
renovation of pumping station and sewage

farm at Ramnagar, which is situated to
the cast of Varanasi has been sanctioned
and completed.

(b) Till 15¢th November, 1986, in

Kanpur 4 schemes have been sanctioned
at a cost of Rs, 2.42 crores and an amount
of Rs. 1.30 crores has been released for
the execution of the schemes. In Allahabad,
8 schemes have been sanctioned at a cost
of Rs. 3.28 crores and an amount of Rs.
0.92 crore has been released and in Varanasi
25 schemes at a cost of Rs, 15.54 crores
have been sanctioned and an amoung of
Rs. 2.96 crores have been released to the
executing agencies for the execution of the
schemes. Execution of schemes has com-
menced.

(c) The schemes are
completed during 7th
period.

expected to be
Five Year Plan
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[English)

Uunprovocked Firing by Pak Troops

4677. SHRI G.S. BASAVARAJU :

SHRI S. M. GURADDI :

Will the Minister of DEFENCE be
pleased to state : '

have
places

_ (a) whether Pakistani Troops
started unprovocked firing at seyeral
jn the border district of Poonch;

(b) if so, whether the firing was
resumed after a gap of two months on 7th
November, 1986;

(¢) if so, wheth r the continuous
firing by Pakistani Troops at several places
on the border district of Poonch is causing
anxiety to the Central Government;

(d* the steps taken to meet the

situation; and

(¢) the number of persons
civilians killed during the firing ?

THE MINISTER OF STATE IN THE
DEPARTMENT Or DEFENCE
RESEARCH AND DEVELOPMENT IN
THE MINISTRY OF DEFENCE (SHR1I
ARUN SINGH) : (@) to (c), There
have been some cases of unprovoked
firing by Pakistani troops along the Line
of Control in Poonch district of Jammu and
Kashmir, during November, 1986.

including

(d) Our Armed Forces are on cons-
tant vigil to meet any threat to the security
of the country. .

(¢) Government have no reports
about any loss of life due to these firing
incidents in November, 1986.

Joint Research in the Arabian Sea
4678. DR. B.L. SHAILESH :

the PRIME MINISTER
state @

Will
be pleased to

(a) whether India is entering the
second stage of deep sea studies in inter-
national waters with West German Colla-
boration;

(b) whether FRG Scientists visited
India if so, the broad outlines of the plan
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for joint reasearch in the Arabian Sea
aboard- the research vessel ‘Sagar Kanya’,
and

(c) the total expenditure incurred on
the building of the ‘Sagar - Kanya’ in West
Germany ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-

"LOGY AND MINISTER OF STATE IN

THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI K.R.
NARAYANAN) : (a) and (b). Yes Sir,
there is collaboration between India
and PRG on some projects related to
international waters. The first cruise under
this programme was undertaken in the FRG
research vessel “Sonne’ during May-June
1986.  The second cruise has been under-
taken in November 1986 in the Indian
Research Vessel ‘Sagar Kanya’. The broad
outline of the programme is as follows :

(i) To test the Rock Drill and
collection or rock cores;

(ii) Collection of deep sea
for geochemical
phical studies; and

cores
and stratigra-

(iii) To study the tectonics and crus-

tal structures.

(c) The cost of the vessel is Dutsche
Marks sixty two million and fifty thousand.

Officiating Command Allowance to Senior
Division NCC Officers

4679. SHR1 SOMNATH RATH :
Will the Minister of DEFENCE be pleased
to state :

(a) whether Senior Division NCC
officers are entitled for officiating command
allowance of Rs. 300 p.m. in the rank of
Major;

(b) whether there is any proposal
under Government’s consideration to
enhance the above rates of officiating
command allowance; and

(c) if not, the reasons for the same ?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RE-
SEARCH AND DEVELOPMENT IN THE
MINISTRY OF DEFENCE (SHR1 ARUN
SINGH) : (a) ch,‘ Sir.

{b) and {c). The matter regarding the
enhancement of allowance is being referred
to the NCC Evaluation Committee, cons-
tituted recently.

[Translation)
Recruitment to Paramilitary Forces

4680. SHRI RAJ KUMAR RAI : will
the Minister of HOME AFFAIRS be pleased
to state :

(a) the number of additional companies
of Central Reserve Police Force and Border
Security Force proposed to be constitpted;
and

(b) when the rext recrvitment in the
aforesaid forces will start and the places
where recruitment is likely to be made ?

THE MINISTER OF STATE IN THE
MINJSTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
_MINISTER OF STATE IN THE MINISTRY
OF HOME AFFAIRS (SHRI1P. CHIDAM-
BARAM) : (a) aod (b). No new battalions
are being raised in the Central Reserve
Police presently. As for the Border
Security Force, 49 additional battalions are
to be raised during the period from 1987
to 1991 as a part of the expansion plan of
the BSF which was sanctioned by the
Government in January, 1986.° Of these
13 Bos. are expected to be raised during the
year 1987-88. The recruithent programme
for raising these 13 Bas. will be carried out
from Jaguary to March, 1987 and shall
take place in almost all States of the
country. Adeqguate advertisements are
made in the leading National dailies as
well as the radio when the recruitment is

done.

{ English)

Science and Fechnology 1oputs for
Socio Economic Development of
Andamans

4681. SHR1 MAHENDRA SINGH :
SHRI SUBHASH YADAYV :
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Will the PRIME MINISTER be pleased
to state :

(a) whether at a three day workshop
held at the Council of Scientific and Indust-
rial Research in New Delhi concluded on 22
September, 1986, a proposal for development
of a helicopter and air taxi service between
the Islands of Andamans and Nicobar region
had been mooted;

(b) if so, Government's reaction thereto;
and

(c) whether any other proposal for
identification of science and technology
inputs for the socio-economic development
of Andamans were also made at the work-
shop, if so, the details thereof and Govern-
ment’s reaction thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN
THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENLCRGY,
ELECTRONICS AND SPACE (SHRI] K.R.
NARAYANAN) : (a) Yes, Sir.

(b) Government have already approved
in principle a schcme to operate air taxi
service in the country. A proposal for
providing helicopter services to the Anda-
mans and Nicobar Islands Administration is
also under active consideration.

(c) Manpy other proposals in the
following broad areas were also made in the
workshop :

(1) Forest and Wild Life.

(2) Agriculture and Horticulture.
(3) Marine resources deveiopment.

(4) Water resources.

(5) Buildings and housing.

(6) Water supply and sanitation.
and live

(7) Animals busbandry

stocks.

(8) Shipping and transport.
(9) Energy.
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(10) Acrial survey,

(11) lodustries.

(12) gTourism.

(13) Manpower development.
(14) Sectoral forecast.

The recommendations and suggestions
made in this workshop are provisional and
will be discussed with the officials of
Andamans and Nicobar Administration
before finalising his report and submittiog
it.

Hi-Tech for Tornadoes

4682. SHR1 T. BASHEER : Will tke
PRIME MINISTER be pleased to state :

(a) whether any Hi-tech bas been
evolved to tackle tornadoes which have
become a cormmon feature in the country
during the monsoon;

(b) if so, the details thereof;

(c) whether there is any proposal to
undertake research work in this field in-
dependently or under assistance from the
developed countries; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN
THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI K.R.
NARAYANAN) : (a) and (b). Tornadoes
in India are not a common feature, the
frequency of occurrence being one or two
in a year compared to a few bundred in
the North American Continent. No Hi-
Tech system has so far been developed to
predict tornadoes which are local severe
storms of short duration over relatively
small areas. Detection and  warning

systems are generally very expensive and

have not been adopted in India.

(c) and (d). No Sir., However, research
on local severe storms (thunder-storms)
which may give rise to tornadoes at times,
is being carried out in India,
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Proposal to set up Public Sector
Enterprises in Rajasthan
4683. SHRI1 BANWARI LAL

BAIRWA : Will the Minister of PLAN-
NING be pleased to state :

(a) whether Government have decided
to set up Central Public Sector Enterprises
in Rajasthan during the Seventh Five Year
Plan;

(b) if so, the details thereof; and

(c) the number -of unemployed educated

persons likely to get employment in these
enterprises ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
SUKH RAM) : (a) and (b). A statément
indicatiog the names of both existing and
new Central Public Sector Enterprises in
Rajasthan for which provision has been
made during the Seventh Five Year Plan is
given below.

(c) The number of unempioyed educat-

ed persons likely to get employment in
these Enterprises has not bcen estimated.

Statement

Statement indicatirg the names of Public
Sector Enterprises in Rajasthan for
which provision has been made

in the Seventh Plan

1. Hindustan Zinc Limited.
(various project).

2. Hindustap Copper Limited
(various project).

3. Pyrites, Phosphates and Chemicals
Limited (various project).

4 Iastrumentatiox; Limited (Kota).
5. Hindustan Salts Limited.

6. HMT Limited (various project).
7. IDPL Joint Venture

8. Heavy Water Plant, Kota.

9. Gas Turbine Project, Anta.
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Index of Industrial Production Since
January, 1985

4684. SHRI SYED SHAHABUDDIN :
Will the Minister of PLANNING be pleased
to state :

(a) the index of industrial production
every quarcter since January, 1985;

(b) whether the index is computed
on the basis of quantity or value of indust-
rial production;

(c) if calculated by value, the corrected
indices at constant prices; and

(d) the annual rate of rise of the
corrected index at the beginning or every
quarter since 1st January, 1985 ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
SUKH RAM) : (a) Figures of quarterly
average monthly Index of Industrial Pro-
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duction for every quarter since January-
March 1985 upto April-June 1986 are
shown in statement-I below.

(b) Index is based, in 95% . cases, on
output data in terms of quantities. Only
for the machinery group (sugar machinery,
textile machinery, cement machinery etc,)
cooling towers, boilers, machine tools and a
few other items, value of output data are
utilised after necessary adjustments for
price changes, with tbe help of relevant
price index series.

(c) Output data in value terms are
always corrected for price changes;

(d) The index figure is calculated on
the production of each month. The annual
rate of growth, by comparing the index for
the month beginning a quarter with the
corresponding month of the previous year,
is shown in statement-I1 below.

Statement-1

Quarterly Average-of monihly Index of Industrial Production

Quarter Manufacturing Mining . Electricity General Index
January— 1990 275.4 294 9 215.3
March 1985

April— 182.5 222.0 292.8 196.5
June !985

Joly— 187.9 213.8 308.8 201.3
Sept. 1985

Oct.— 195.5 249.3 3131 211.6
Dec. 1985

Jan.— 210.7 297.6 3229 229.5
March 1986

April— 190.2 236.3 3234 206.9

June 1986
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Statement-II

Annual rate of growth of 11P (General) at
the beginning of every quarter aince
Janua:y 1985

Percentage growth

over the corres-

ponding month of
previous year

Month beginning
the quarter

AGRAHAYANA 12, 1908 (S4KA)

January 1985 6:60
April 1985 6.00
July 1985 5.60
October 1985 8.28
January 1986 5.96
April 1986 7.00
July 1986 5.55

Recommendation of CAARD

4685. SHRI C. JANGA REDDY :
DR. AK. PATEL :

Will the Minister
pleased to state :

(a) the recommendations of the
Committee on Administrative Arrangements
for Rural Development (CAARD);

of PLANNING be

(b) the comments thereon from ,various
States and Uaion Territories;

(c) the steps taken to implement the
recommendations; and
(d) the likely impact on the rural

development programmes ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
SUKH RAM) : (a) A Statement containing
the Summary of Committee’s recommenda-
tions has alicady been furnisked in reply to
the Lok Sabha Unstarred Question No. 5965
answered on April 9, 1986. Copies of the

-~

Report are also available in the Parliament

309.24 R).
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(b) Out of 31 States and U.Ts,
comments of 20 States/U.Ts. on the
CAARD Report have been received till
now. There has been a mixed reaction of
States and U.Ts. on the recommendations
contained in this Report as revealed by the
comments received till now,

(c) and (d). After receipt of comments
from all States/Union Territories, the matter
shall be examined and then placed before
the National Development Council, for
further considerations.

Unspent subsidy lying in Nalgonda
District of Andhra Pradesh

4686. SHRI H.A. DORA : Will the
Mipister of WELFARE be pleased to
state :

(a) whether it is a fact that Union
Government and State Governments
envisaged any plan for the development of
tribals under the modified area development
agency (MADA) and DRDA;

(b) if so, how much subsidy is extended
by the Government and how much amount
has to be obtained by a persons by way of
loans;

(c) whether it is a fact that in Nalgonda
district of Andhra Pradesh huge subsidy
amounts are lying ungpent due to refusal
of banks to extend loans; and

(d) if so, the details thereof both
respect of MADA and DRDA ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI
GIRIDHAR GOMANGO) : (a) and (b).
Under the Tribal Sub-Plan strategy, a
portion of Special Central Assistance is
separarely earmarked for various family
beneficiary programmes under MADA
projects. Similar programmes under IRDP
‘are implemented through DRDA with the
Central Assistarce granted by the Depart-
ment of Rural Development. The amount
of subsidy varies from programme to
programme.

(c) and (d). The information has been
called for and will be laid on the Table of
the House.



927 Written Answers

Vessels caught Poaching in Andaman
and Nicobar Islands

4686-A. SHRI MANORANIJAN
BHAKTA : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) the number of foreign vessels caught
while poaching in Andaman and Nicobor
Islands daring the last one year upto 31
October, 1986; and

(b) the details of present position
vessel-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI1
CHINTAMANI PANIGRAHI) : (a) and
(b). Information is being collected and will
be laid on the Table of the House.

12.00 hrs.

(English]

SHRI BASUDEB ACHARIA
(Bankura) : I have given a Calling Atten-
tion.

[Translation]

MR. SPEAKER : We would look into
jt. There is no. need to raise the
question of admissibility of Calling Atten-
tion here.

(English)

SHRI BASUDEB ACHARIA : Sixteen
hundred workers are going to be retrench-
ed. :

MR. SPEAKER :
Calling attention bere.

1 canot answer
1 will consider it.

SHRI BASUDEB ACHARIA : The
Government have decided to close down
ope unit of the Fertilizer Cosporation of
India at Sindri.

MR. SPEAKER : I can assure you that
1 will consider it.
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{Translation}

) SHRI BASUDEB ACHARIA
may admit for Monday or Tuesday,
session has been extended now.

: You
The

[English]

MR. SPEAKER : Have you got any
point of order ?

SHRI1 S. JAIPAL REDDY (Mahbub-
nagar) : No, Sir.

MR. SPEAKER : Then, what is it ?

SHRI S. JAIPAL REDDY : I discussed

with you the question of FERA violations
on the part of.

] MR. SPEAKER : No. There is nothing
like that. Not allowed.

(Interruptions)®

MR. SPEAKER : Nothing doing.

(Interruptions)*

MR. SPEAKER : 1 bave given him

the answer. [ have decided. My rulling is
there.
PROF. MADHU DANDAVATE

(Rajapur) : He has been waiting for a
time.

long

MR. SPEAKER : I have giver my
ruling. Professor Sahib, you know, what
.1 say, I say. 1 have given my suling. If
there is anything more, 1 will again consider
it.

SHRI1 S. JAIPAL REDDY : You have
not given the rulling.

MR. SPEAKER : Mr.
1 did not allow.

SHRI INDRAIJIT GUPTA (Basjrbat) :
Hae the Member not got a r1ight t0o know
what the Finance Ministry is saying in reply
to the Motion he has tabled ?

MR. SPEAKER : I considered that and
1 allowed that.

ruling is that

*Nat recorded.
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SHRI INDRAJIT GUPTA : Has he
no right to know what the Finance Ministry
has to say in reply ?

MR. SPEAKER : I did not tell him
that I will not. 1 told him that he can.

SHRI S. JAIPAL REDDY : You told
me Sir, that the Finance Minister has not
given you anything in writing.

(Interruptions)

SHRI EBRAHIM SULEMAN SAIT
(Manjeri) : About the Babri Mosque...

MR. SPEAKER : That subject, the
Home Miunister has said it is sub judice:
they will take it up later on.

SHR1 EBRAHIM SULEMAN SAIT:
We want to know what action has been
taken.

(Translation)

MR. SPEAKER : I have said that the
matter is sub judice.

[English)

Only the Minister can do it.
Shahabuddinji, the Minister can do it,

[Transiation)

SHRI SYED SHAHABUDDIN
(Kishanganj) : You should ask him to say
something on the matter.

MR. SPEAKER : I have asked him,
but the matter is sub judice.

{English)

The case is sub judice. He will do

PROF. MADHU DANDAVATE : All
that Shahabuddin is saying is, the Minister
has promised a statement on the sensitive
issue. Therefore, let him make a state-
ment,

[Translation)

MR. SPEAKER : | have asked him.
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Now it is for him to take any further step
in the matter.

SHRI SYED SHAHABUDDIN : You
kindly ask him once again.

[(English)]

MR. SPEAKER : That is what I have
said.
{Translation)

Now it is for him to take any action.

(English)

SHRI SOMNATH CHATTERIJEE
(Bolpur) : The Member has given notice.

MR. SPEAKER : Which one ?

SHRI SOMNATH CHATTERIJEE :
The matter is fully discussed in the
Press.

MR. SPEAKER : I said. 1 am satisfied
withthe answer provided to me. So, I do not
allow.

[Tarnslation)

You may see it. I can show you the

answer.

(Interruptions)
I have said that I can show you the

answer provided to me. You can see
it.

[English)]

SHRI1 S. JAIPAL REDDY : You said,
the Finance Minister has not so far given
you any reply in writing.

MR. SPEAKER : I have also talked to
the Finance Minister.

[Translation)

I have talked
You can see the
There is no

I have not barred you.
to the Finance Minister.
answer provided to me.
dispute about it.
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(English]

Terrorist and Disruptive Activities
(Prevention) Rules, 1986

THE MINISTER OF HOME AFFAIRS
(S. BUTA SINGH) : I beg to lay on the
Table a copy of the Terrorist and Disruptive
Activities (Prevention) Rules, 1986 (Hindi
and Eoglish versions) published in Nouxifica-
tion No G.S.R. 1200 in Gazette of India
dated the 13th November, 1986, under
section 21 of the Terrorist and Disruptive
Activities (Prevention) Act, 1985.
[Placed in Library. See No, LT-3423/86]

Environment (Protection) Rules, 1986

THE MINISTER OF ENVIRONMENT
AND FORESTS (SHR1 BHAJAN LAL):
I beg to lay on the Table a copy of the
Eavironment (Protection) Rules 1986 (Hindi
and English versions) published in Notifica-
tion No. S.0. 844 (BE) in Gazette of India
dated the 19tH November, 1986 under
section 26 of the Environment (Protection)
Act, 1986.

{Placed in Library. See, No. LT-3124/86)

Notifications under Cantonment Act, 1984
and Statements for delay in laying these
Notifications etc, -

THE MINISTER OF STATE IN THRE
DEPARTMENT OF DEFENCE
RESEARCH AND DEVELOPMENT IN
THRE MINISTRY OF DEFENCE (SHRI
ARUN SINGH) : 1 beg to lay on the
Table :

(1) A copy ecach of the following
Notifications (Hindi and English
versions) under sub-section (3) of
Section 281 of °‘the Cantonment

Act, 1984 :

(i) The Subathu cantonment
Board (Division into wards)
Rules, 1985, published in
Notification No. S.R.O. 42 in
Gazette of India dated the
9th February, 1985.

[Placed in Library. See No.
LT-3425/86)
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(iii)

(iv)

)

(vi)

(vii) The Ranikhet

(viii)
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The Roorkee Cantoment
(Division into wards) Rules
1986, published in Notifica-
tion No. S.R.O. 75 in
Gazette of India dated the
1st March, 1986,

[Placed in Library. See No.
LT-3426/86)

The Badamibagh Cantonment
(Division into Wards) Rules,
1986, published in Notifica-
tion No S.RO. 76 in
Gazette of India dated the
1st March, 1986.

[Placed ia Library. See No.
LT-3427/86]

The Jammu Cantonment
(Division into Wards) Rules,
1986, published in Notifica-
tion No. SR.O. 77 in
Gazette of India dated the
Ist March, 1986.

{Placed in Library. See No.
LT-3428/86)

The Pachmarhi Cantopment
(Division into Wards) Amend-
ment Rules, 1986, published
in Notification No. S.R.O
99 in Gazette of India dated
the 8tb March, 1986.

[Placed in Library. See No.
3429/86]

The Clement Town Canton-
ment (Division into Wards)
Rules 1985, published in
Notification No. S.R.O. 213
in Gazette of India dated the
28th September, 1985.

(Placed in Library. See No.
LT-3430/86] y.Se ¢

Cantonment
(Division into Wards) Rules’
1985, published in Notifica-
tion No. S.R.O. 228 in

Gazette of India dated the
2nd November, 1985.

[Placed in Library. See No.
LT-3431/86)

The Abmedabad Cantonment
(Division into Wards) Rules
1986, published in Notifica-
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)

13)

(4)

tion S.R.0. 229, in Gazette
of India dated the 2nd
November, 1985,

[Placed in Library. See No.
LT-3432/86]

(ix) The Fatebhgarh Cantonment
(Division into Wards) Rules
1986, published in Notifica-
tton No. S.R.O. 336 in
Gazette of India dated the
220d November, 1986.

- [Placed in Library. See No.
1L.T-3433/86]

Eight Statements (Hindi and
English versions) showing reasons
for delay in laying the Notifications
mentioned at (1) to (viii) of item
(1) above.

[Placed in Library. See No. LT-
3433,86]

A coyy of the Navy Leave
{Amendment)  Regulation, 1986
(Hindi and English versions)
putlished in Notification No.
S.R.O. 340 in Gazette of India
daied the 22nd November 1986,
undersection 185 of the Navy Act,
1957.

[Placed in Library. See No. LT-
3434/86) ‘

(i) A copy of the Annual Report
(Hindi and English versions)
of the Institute for Defence
Studies and Anpalysis, New
Delhi for the year 1985-86
along with Accounts and
Aduit Report thereon.

(ii) A statement (Hindi and
English versions) regarding
Review by the Government
on the working of the
Institute for Defence Studies
and Analysis, New Delhi, for
the year 1985-86.

[Placed in Library. See No.
LT-3435/86])

Notifications under Central Excise Rules,

1944 and Customs Act, 1962

THE MINISTER OF STATE IN THE

MINISTRY OF

FINANCE (SHRI

AGRAHAYANA 12, 1908 (SAKA)
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JANARDHANA POOJARY): I beg to lay
on the Table :

(1) A copy each of the following

Notifications (Hindi and English
versions) issued under the Central
Excise Rules, 1944 :

() G.S.R. 1215 published in
Gazette of India dated the
20th November, 1986 together
with an explanatory memo-
randum making certain
amendment to Notification
No. 225/86-CE dated the
3rd April, 1986 so as to
ind.cate the correct classifica-
tion of guar-gum in the
Central Excise Tariff.

(1) G.S.R. 1216 published “in
Gazette of India dated to 20th
November, 1986 together with
an explanatory memorandum
fixing effective rates of excise
duty for railway DCEMU
coaches, passenger coaches
and wagons,

(iii) G.S R. 1219 (E) published in
Gazette of India dated the
21st November, 1986 together
with an explanatory memo-
randum making certain
amendments to Notification
No. 122/86-CE dated the 1st
March, 1986 so as to make
certain changes in the
description of certain
ingredients specified therein.

fPlaced in Library. See No.
LT-3436Y86] )

(2) A copy each of the following

Notifications (Hindi and Eoglish
versions) under section. 159 of the
Customs Act, 1962 :

(i) G S.R, 1220 published in
Gazette of India dated the
21st November, 1986 together
with an explanatory memo-
randum.

(ii) G.S.R. 1221 published in
Gazette of India dated the
. 21st November, 1986 together
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with an explanatory memo-
randum,

[Placed in Library. See No.
LT-3437/86)

Annual Reports and Reviews on the work-
ing of Regional Computer Centre,
Chandigarh for 1985-86. Indian
Institute of Geomagnetism, Bombay
for 1985-86, Indian Institute of Tropi-
cal Meterology. Pune for 1985.86 etc.

etc.
.

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN
THE DEPARTMENTS OF OCEAN
DEVELOPMENT, . ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI
K.R. NARAYANAN) : I beg to lay on the
Table :

(1) () A copy of the Annual
Report (Hindi and Eopglish
versions) of the Regional
Computer Centre, Chandi-
garh, for the year 1985-86
along with Audited Accounts.

(ii) A statement (Hindi and
Eopglish versions) regarding
Review by the Government
on the working of the
Regional Computer Centre,
Chandigarh, for the year
1985-86.

{Placed in Library. See No.
LT-3138/86)

(2) () A copy of the Annual Repoot
(Hindi and English versions)
of the Indian Institute of
Geomagnetism, Bombay, for
the year 1985-86 along with
Audited Accounts.

(ii) A statemént (Hindi and
English versions) regarding
Review by the Government
on the working of the Indian
Institute of Geomagnetism,
Bombay, for the year
1085-86.

(Placed in Library. See
No. LT-3439/86]

(3) (@ Acopy of the Annual"
Report (Hindi and English

4)

5)

(6)

versions) of the Indian Insti-
tute of Tropical Metreorology.
Pune, for the year 1985-86.

(ii) A statement (Hindi and
English versions) regarding
Review by the Government
on the working of the Indian
Institute of Tropical Meteo-
rology, Pune, for the year
1985-86.

[Placed in Library. See
No. LT-3440/86)

A copy of the Annual Accounts
(Hindi and English versions) of
the Indian Institute of Tropical.
Meteorology, Pune, f.r the year
1985-86  together with Auidt
Report thereon.

[Placed in Library. See No. LT-
3440/86)

(i) A copy of the Annual Report
(Hindi and Eoglish versions)
of the National Remote
Sensing Agency, for the
year 1985-86 along with
Audited Accounts,

(ii) A statement (Hindi and
English  versions) regarding
Review by the Government
on the working of the
National Remote - Sensing
Agency, for the year 1985-
86.

[Placed in Library. See No.
LT-3441/86]

(i) A copy of the Annual Report
(Hindi and English versions)
of the Council of Scientific
and Industrial Research, New
Delhi, for the year 1984-8S.

(ii) A copy of the Annual
Accounts of the Council of
Scientific and Industrial
Research, New Delhi for the
year ' 1984-85 together with
Audit Report thereon.

(iii) A copy of the statement
(Hindi and English versions)
regarding Review by the
Government on the working
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of the Council of Scientific

and Industrial Research,
New Delhi, for the year
1984-85.

{Placed in Library. See No.
LT-3.42/86.]

(7) A copy of the following papers
(Hindi and English versions) under

sub-section (1) of the section
619A of the Companies Act,
1956 :

(i) Statement regarding Review
by the Government on the
working of the Electionics
Corporation of India Limited,

Hyderabad, for the year
1985-86.
(ii) Aonnual Report of the

Blectronics Corporation of
India Limited, Hyderabad,
for the year 1985-86 along
with Audited Accouants and
the comments of the Com-
ptroller and Auditor General
thereon.

[Placed in Library. See No.
L.T-3443/86]

Review on the working of Hindustan
Zinc Ltd. Udaipur for 1985-86 and
Notifications under Mines and

Minperals (Regulation and Development)
Act, 1957

THE MINISTER OF STATE IN THE
DEPARTMENT OF MINES IN THE
MINISTRY OF STEEL AND MINES

(SHRIMATI RAM DULARI SINHA) :

I beg to lay on the Table :
(1) Acopy each of the following
papers (Hindi and English

versions) under sub-section (1)
of Section 619A of the Companies

Act, 1956.

(i) Review by the Government
on the working of the
Hindustan Zinc Limited,
- Udaipur, for the year
1985-86.

(ii) Abnual Report of the
Hindustan Zinc Limited.

Udaiput, for tho year 1985-8¢
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along with the Audited
Accounts, and the - comments
of the Comptroller and
Auditer General thereon.”
{Placed in Library. See No.
LT-3444/86)

(2) A copy each of the following
Notifications (Hindi and English
versions) under sub-section (1)
of section 28 of the Mines and
Minerals (Regulation and Develop-
ment) Act, 1957 :

(i) The Mineral
(Amendment) Rules, publi-
shed in Notification No.
G.S.R. 888 in Gazette of
India dated the 18th
October, 1986.

[Placed in Library. See No.
LT-3445/86]

(ii) S.O. 1880 published in
Gazette of India dated the
10th May, 1986.

(Placed in Library. See No.
LT-3446/86) .

Concession

Reviews on the working of and Annual
Reports of Bharat Dynamics Ltd.,
Hyderabad for 1895-86 ard Hindustasa

Aeronautics Lsd. Bangalore for
1585-86

THE MINISTER OF
THE MINISTRY
AFFAIRS

STATE IN
PARLIAMENTRY
(SHRIMATI SHEILA
DIKSHIT): On behalf of Shri Shivraj
Patil, 1 beg- to lay on the
Table a copy each of the following papers
(Hindi and Engiish versions) under sub-
section (1) of section 619A of the Companies
Act, 1956 :
(1) (i) A statement regarding Review
by the Government on the
working of Bharat Dynamics
Limited, Hyderabad, for the
year 1985-86. :
(ii) Annual Report of the Bbharat
Dynamics Limited, Hydera-
bad, for the year 1985-86
along with ~ the Audited
Accounts and the comments
of the Comptroller and
Auditor General thereon.

[Placed In Library. See Ngq.
LT-3447/86)
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2 G) A

statement regarding
Review by the Government
on the working of the
Hindustan Aeronautics
Limited, Bangalore, for the
year 1985-86.

(i) Annual Report of the

Hindustan Aerouautics
Limited, Bangalore, for
the year 1985-86 along
with Audited Accounts

and the comments of the
Comptroller and Auditor
General thereon.

[Placed in Library. See No.
LT-3448/86]

Annual Report and Review oo the work-

ing of Society for

Promotion of

Wastelands Development, New Delhi
for 1985-86, Annua) Report of Padmaja

Naidu Himalayan

Zoological Park,

Darjccling for 1984-85, Review on the

working of and
Andamaa and Nicobar Islands

Annual Report of

Forest

. and Plantation Development Corpora-

tion Ltd., Port Blair for 1985-86

THE MINISTER OF STATE IN THE
MINISTRY OF PENVIRONMENT AND
FORESTS (SHRI Z.R. ANSARI) : 1 begto
lay on the Table :

m

(2)

(i) A copy of the Annual Report
(Hindi and Epglish versions)
of the Society for Promotion
of Westelands Development,
New Delhi, for the year
1985-86 along with Audited
Accounts.

(ii) A copy of the Review (Hindi
and English ver<ions) by
the Government on the
working of the Society . for
Promotion of Wastelands
Development, New Delh,
for the year 1985-86.

(Placed in Library. See No.
LT-3449'86]

A copy of the Annual Reporst
(Hindi and English versions) of
Padmaja Naidu Himalayan
Zoological Park, Darjeeling, for
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the year 1984.85 along with
Audited Accounts.

(Placed in Library. See No. L'f.
3450,/86]

A copy each of the following
papers (Hindr and English versions)
under section 6'9A of the Com-
panies Act, 1956 :

(i) Review by the Government
on the working of the Anda-
man and Nicobar Islands
Forests and Plantation
Development Corporation
Limited, Port Blair, for the
year 1985-86. -

(ii) Annual Report of the
Andaman and Nicobar Islands
Forest and Plantation
Development Corporation
Limited. Port Blair, for the
year 1985-86 along with the
Audited Accounis and the
comments of the Comptroller

and Auditor General
thereon.
[Placed in Library. See No.
LT-345)/86]

Maharashtra Administrative Tribunal

(Salaries and Allowances and Condi-
tions of Service of Chairman,
Chairman and Members) Rules, 1986,
Annual Report and Review on the
working of Indian Nastitute of Public

Vice-

Administration, New Delhi for

(1) A copy of

1985-86

THE DEPUTY MINISTER IN THI
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI
BRIEN SINGH ENGTI) :
on the Table :

I beg to lay

the Maharashtra
Administrative Tnibunal (Salaricg
and Allowances and Cohdilions
of Service of Chairman, Vice
Chairman and Members) Rules-
1986 (Hindi and English versions),
published in Notification No.
G.SR 1157 (E) in Gazette of
India dated the 2Ist Octobe,”
1986, under sub-section (1)
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section 37 of the Administrative
Tribunals Act, 1985.

[{Placed in Library. See No, LT-
3452/86)

(1) A copy of the Annual Report
(Hindi and English versions)
of the Indian Institute of
Public Admibistration, New
Delhi, for the year 1985-86
along with Audited Accounts.

(&)

(ii) A copy of the Review (Hindi
and English versions) by the
Government on the working
of the Indian Institute of
Public Administration, New
Delhi for the year 1985-86.

{ Placed in Library. See Neo.
LT-3453/86]

[English)

SHRI S. JAIPAL REDDY (Mahbub-
nagar) : You allow the House to discuss
it Sir...

MR. SPEAKER : I have already dis-
cussed it. Without something, [ cannot
allow a discussion. 1 cannot allow a thing
which has no basis. This is my decision.
That is all.

(Interruptions)

MR. SPEAKER * If you behave ke
this, I will ask you to withdraw from the
House

(Interruptions)

MR. SPEAKER: Al

from the House.

right, withdraw

(Interruptions)

MR. SPEAKER : Do not misbehave.
I have told you that I will show you
whatever 1 have got. If still you are not

satisfied, 1 will again Jook into it. But this
is not the way to behave. 1 am not going
to be browbeaten like this. So simple 1t

(Inlermplion.;)
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MR. SPEAKER : I have had enough
of it. Why are you doing it ?

PROF. MADHU DANDAVATRE
(Rajapur) : Let him have the benefit of
whatever reply you have got.

MR SPFAKER : How many times
have I to tell him that I will show him
the reply ? I am satisfied myself.

(Interruptions)

MR. SPEAKER : Mr. Saifuddin, I
bave satisfied myself and I bave given my

ruling. I keep it. T do not budge from my
ruling. N
(Interruptions)
MR. SPEAKER : It isall right. Do
not try to browbeat me,
(Interruptions)
M!l. SPEAKER I have already
told him. There is nothing. If there is

anything, 1 will allow. No problem.

(Interruptions)

MR. SPEAKER : Mr. Saifuddin, if

so.methmg goes against you unfounded |
will not allow that too.

SHRI SAIFUDDIN CHOWDHARY
(Katwa) : If I am not wrong, I want a
discussion on this. (Interruptions)

MR. SPEAKER : What is the dis-

cussion ? There should be seme facts
about it.

(Interruptions)**

MR. SPEAKER : Not allowed.

(interruption,)**
MR. SPEAKER: Do not try to
browbeat me like that. I do pot like

that.

(Interruptions)

MR. SPEAKER : 1 have given my
ruling. And I can consider it if yoa like,
Do not try to misbebave with me.

**Not recofded.
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{ Fransiation)

MR. SPEAKER : Please resume ybour
seat. Why are you behaving like that.

[ English)

I take care of myself. Do not over-
fide your vights. 1 am telliag you Mr.
Reddy that | have got all the honour and
respect for you, But I do not want to be

belaboured like that.

SHRI S. JAIPAL REDDY: 1do not
want Member's right to be carbed.

MR. SPEAKER : I have told you
that this is my right and I have exercised

my right And as long asl have that
right, 1 will exercise it.
AN HON. MEMBER : You ar¢in

the Chair and you listen to us...
(Interruptions)

MR. SPEAKER : ¥Yes, J am here in
this Chair. Do not try to object...

(Interraprions) Sit down. That is all right. I
bave to adjudge according to what the rules
are, And I have to use my discretion.
That is sll. If you do not want me, throw
me away then., [ do not wamt to sit
here. This is the way they are behaving ?

. Professor, you are the leader of this group
and they are misbehaving. 1 cannot under-
stand this.

PROF. MADHU DANDAVATE : I am
suggesting to youthat it the Minister has
given anything, he should be shown

that.

MR. SPEAKER : That is what 1 am

telling.

PROF. MADHU DANDAVATE : That
is all right. (Interruptions)

MR. SPRAKER : Why can you not

take it like that ?
(Ingerruptions)

MR. SPEAKER : Do not try to mis-
behave with me.

({nterruptions)
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MR. SPEAXER : Look here, I must
tell you somethimg. Take & in your pocket
arid in your mind. 1 ‘am @0t to shield
anybody. 1 will shield only the truth.
And 1 will guard the trath.

(Interruptions)

MR. SPEAKER. When 1 am speaking,
you do not have the decency even to sit
down. Pleasg sit down. 1 want to say
something. I will not ‘shield anybody,
whosoever he might be. 1 shall go by the
facts. [If'there are facts, I will allow.
1 will satisfy your leadér also. No problem
on that. But do not try to misbebave with
me. [ do not want to be ‘belaboured like
that. T am your elected tepresentative here
and if you do not want e, throw me out.
But do not misbebave with me like

this.
(Interruptions)
MR. SPEAKER : Again you are
shouting. Professor, I am not going to
take it lying down like that. I Bave told

you M. Reddy thdt 1 will show you the
reply. 1 never tried to shield that. There
is no problem on that.

12.08 hrs.

COMMITTEE ON PRIVATE MEMBERS'
BILLS AND RESOLUTIONS

[English)

Twenty-eighth Report

SHRI NAND LAL CHOUDHARY
(Sagar) : 1 beg to present the Twenty-
cighth Report (Hindi and Boplish versions)
of the Committee on Private Members’
Bills and Regolutiont.

ESTIMATES COMMITTEE

(English)
Thirty-sixth Report

PROF. MADHU DANDAVATE
(Rajapur) : I beg to present the Thirty-Sixth
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Legislation
Report (Hindi and English versions) of the
Estimates Committee on Action Taken by
Government on the recommendations
contained in the Nineteenth Report of the
Committee (8th Lok Sabha) on the Ministry
of Transport—Border Roads.

12.09 brs.

COMMIHTEE ON THE WELFARE OF
SCHEDULED CASTES AND
SCHEDULED TRIBES

(English)
Reports of Study Tours

SHRI K.D. SULTANPURI (Shimla) :
I beg to lay on the Table a copy each of
the following Reports (Hindi and English
versions) of the Study Tours of the
Committee on the . Welfare of Scheduled
Castes and Scheduled Tribes :

(i) Report of the Study Group I of
the Commitree on its visit to
Guwahati, Shillong, Calcutta,
Impbal and Calgutta  during
September-Ogtober, 1986.

(ii) Report of the Study Tour of
Study Group I1 of the Committee
on its visit to Hardwar, Dehradun
Paonta Sahib, Shimla, Mandi,
Manali and Chandigarh during
September-October, 1986.

12.10 hrs.
COMMITTEE ON SUBORBDINATE
LEGISLATION
(Englieh)
Tweifth Report

SHRI MOOL CHAND DAGA (Pali) :
I beg to present the Fwelfth Report (Hindi
and English versions) of the Committes on
Subordinate Legisiation.
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{Englisk]

SHRI S. JAIPAL "REDDY (Mahbub-
nagar) : 1 want the note from the Fipance
Ministexr to be shown.

MR. SPEAKER : What ig the Finance
Minister to do with it? 1 am satisfied.
If you are not satisfied, then let me know...

(Interruptions)

MR. SPEAKER : That is what 1 have
told. Mr. Amal, don’t you 1calise that I
have told you so maoy timmes ? Then why
dodes he do like this ? He is misbebaving...

(Interruptions)

MR. SPEAKER : 1will name you if
you do like that. Don’t take me 1o that
position. I will name you if you do like
that. Don’t override. It is ppt hke the
bebaviour of an hon. Member of this House
and I am going to name you.

SHRI S. JAIPAL REDDY : If that is
your pleasure, 1 will take it...(Interruptions)

MR. SPEAKER : Prof. Dandavate ji
take care of your Member...

(Interruptions)
MR. SPEAKER : I will name you if
you do like that...
(Imterruptions)

MR. SPEAKER : Sbyi
Pratap Singh.

Vishwanath

12.12 hrs.

DEMANDS FOR EXCESS GRANTS
(GENERAL), 1984-85

[(English)]

THE MINISTER OF STATE IN EHEBE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): Sir, on
behalf of Shri Vishwanath Praiap Singh, 1
beg to present a statement (Hindi and
English versions) showing Demands for
Excess Grants in ryespect of the Budget
(General) for 1984-85.
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- (Insterruptions)

[ English]

SHRI EBRAHIM SULAIMAN SAIT :

Sir, about the Babri Mosque......
(Interruptions).

[ Tranalation)

MR. SPEAKER : I had told you that
the hon. Minister will discuss it with you.
I can do little in this matter as it is sub-

judice. 1 cannot allow it,
(Interruptions)
(English]
PROF. MADHU DANDAVATE : Sir,
do we take it that on this sensitive issue,

before the close of the session, some state-
ment will be made ? Do 1 take it that the
Home Minister will clarify that ?

(Interruptions)

SHRI SAIFUDDIN CHOWDHARY :
Sir, may I ask one pertinent question ?
(Interruptions) Earlier the Minister said
something.

MR. SPEAKER : I never dwell into a
subject which is subjudice.

PROF. MADHU DANDAVATE :
you have already ruled that
-Minister will...(Interruptions)

Sir,
the Home

MR, SPEAKER : They should talk to
themselves because the Home Minister
suggested to them that day and npow they
should talk about it themselves outside.

(Interruptions)
MR. SPEAKER : 1 do not like this
type of behaviour in this House. It has

burt me today. I do not like jt at all. I
have strong objection to this.
SHRIS. JAIPAL REDDY: 1 am

sor1y, Sir, you have made this observation.

MR. SPEAKER : If you are sorry, then
it is all right.

SHR! S. JAIPAL REDDY: 1 am
sorry, Sir. I have d feeling, Sir, that the
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issues raised are not being allowed to be
discussed.

MR. SPEAKER :
tolerated...

Everything can be

(Interruptions)

SHRI S. JAIPAL REDDY : 1 bave a
feeling that the issues we want to raise are
not being allowed to be discussed.

MR. SPEAKER : Nobody on this earth
can say that I have not allowed any issue
to be raised and discussed on the floor of
the House,

SHRI S. JAIPAL REDDY :
that feeling unfortunately.

I have

MR. SPEAKER : If you are the only
person, I do not know, but I think I can
swear to God under oath that 1 have
allowed it, and every discussion bhas taken
place on the floor of the House. You have
misbehaved today and if you have felt sorry,
then I am happy. But you should behave
properly.

[Transtation)

SHRI - SULTAN SALAHUDDIN
OWAISI : The Home Minister should give

an assurance @fore the close of this
session.

(English)

MR. SPEAKER : I cannot force any-
body.'Mr. Owaisi, I have told you whatever
I had to tell you. The Home Minister
made a statement suo motu. 1 did not ask
him that day. Yov can talk to him. You
have already listened to it.

SHRI INDRAJIT GUPTA (Basirhat) :
Sir, this matter was discussed in the Natio-
nal Integration Council. The Prime
Minister said the other day that action will
be taken on these matters on which there
was a consensus in the National Integration
Council.

(Interruptions)

MR. SPEAKER : No, not allowed. ..
(Interruptions)
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MR. SPEAKER : I cannot take this
subject which is subjudice. 1t is only outside
you can have parleys.

SHRI SAIFUDDIN CHOWDHARY :
You kindly tell the Government, Sir.

MR. SPEAKER : I
told...

have already

(Interrupti n)

SHRI! SURESH KURUP (Kottayam) :
I have an entirely different matter, Sir
regarding Calling Attention...(Iuterruptior.s)

{Transtatiovs)

SHRI SULTAN SALAHUDDIN
OWAISI : If a statement is not made; f
our Calling Attention notice 1s not admitted

We dre staping a walk out in prot.st.

(Shri Sultan Salahuddin Owaisi then left
the House)

T

12.15 hrs.
[Englishi

MR. SPEAKER : Whatever bhas been
said without my permission will not form
part of the record...

{(Interruptions)
SHRI MULLAPPALLY RAMA-
 CHANDRAN (Cannanoie) : Mr. Speaker,

Sir, it is a very serious matter. It affects

the lives and properties of hundreds of
Malayalees living in the Coorg district of
Karnataka. Unfortunately, the Govern-
ment of Karnataka is acting as a silent
spectator. Malayalees are being attacked
MR. SPEAKER :

This is a State

subject 1 cannot nandle it

SHRI MULLAPPALLY RAMA-
CHANDRAN : Don’t say it s a State
subject. It 1s an inter-State subject...
(Interruptions)

MR. SPEAKER : You can give it to
the Home Minister, .. -

(Interrupiions)
MR. SPEAKER : Mre. Kurup, vou

can come to me. 1 have looked into it,
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SHRI SURESH KURUP : 1 have given
notice.

MR. SPEAKER : This is not a new one.

I will tell you. 1§ have got aill the facts.
You come to me.
SHRI SURESH KURUP: It is not

correct.

MR. SPEAKER : You come to me. 1
have got all the facts. I have got an answer

for that. You come to me.

SHRI SURESH KURUP : 1 got the
answer. Jtis factually not correct. The
Central schools...

(Interruptions)

MR. SPEAKER : Not here, Not

allowed.
l(lmerruptions)‘*

MR. SPEAKER : It is not a new
thing. They have not issued something
new.

(Interruptions)**

MR. SPEAKER : There is a Consti-
tution. There is elected legislative body.
The Home Ministry is there. No, I am not
going to allow.

(Interruptions)**

MR. SPEAKER : Mr.
cannot.

SHRI SURESH KURUP : It is factually
not correct because the Central school
students were allowned to answer...

Kurup, no, I

(Interruptions)

MR. SPEAKER : If you come to me
if you can convince me, if you come and
convince me tbat this is not correct, then I
will check it up,

SHRI SURESH KURUP: People are
supplying wrong information. This is a very
serious thing.

MR. SPEAKER : Come to me.

SHRI SURESH KURUP:
very serious thing.

This is a

*%*Not recorded.
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MR, SPEAKER : Come to me and if
you convince me that it is not correct, then
we will look into it.

SHRI CHINTAMANI JENA (Balasore) :

For the last three weeks I have been giving
Calling Attention notice regarding National
Test Range but unfortunately my name - has
not come in the ballot. This project...

(Interruptions)

MR. SPEAKER : I cannot belp you
Mr. Jena. This is not in my power. 1
would not try a thing which is oot in my
power. [ konow your sentiments. But I
cannot do anything. There is no precedent.
I cannot create a- new one to open the
flood gates. So simple it is.

SHRI CHINTAMANI-JENA : I may
be permitted to put one or two questions
for the sake of clarification after al!l the
Members in the ballot have spoken.

MR. SPEAKER : 1 cannot It is
beyond my power. As Mr. Amar Roy has
said, 1 am not a dictator, 1 am not going to

be ong !

12.19 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC
IMPORTANCE

[English]

Situation arising out of setting up of a
National Test Range in Baliapal and
Bhograi area of Orissa

PROF. MADHU DANDAVATE
(Rajapur) : I call the attention of the
Minister of Defence to the following matter
of urgent public importance and 1 request
that he may make a statement thereon :

Situation arising out of setting up
of a National Test Range in Baliapal
and Bhograi area of Orissa and the
steps taken by the Government in regard

thereto.

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE
RESEARCH AND DEVELOPMENT IN
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THE MINISTER OF DEFENCE (SHRI
ARUN SINGH): Mr. Speaker, Sir, an
instrumented flight test range is an essential
requirement for testing rockets, missiles
nnd similar systems as well as for launching
satellites. In Nov. 1978, Government had
constituted a Committee t0 examine the
setting up of an instrumented test range as
a National Facility.

2. An expet body had assessed the
diversified test needs of various users and
had examined/surveyed a large number of .
sites in desert areas, offshore islands and
coastal arcas both on the East and West
coasts taking into consideration the techni-
cal, operational and safety requirements;
and also the ecology and population aspects,
The sites examined include inter-alia
Sunderbans in West Bengal, Kanyukumari
area, Satbhaya in district Cuttack (Orissa).
Andaman and Nicobor Islands and Balasore
coastal area in Orissa, The main aspects of
these sites are given below :

3.1. Sunderbans Area :

(i) This site is not suitable for locating
opto-electronic tracking instru-
ments along the coast.

(ii) Interference-free firing of short
and medium range vehicles is not
possible.

(iii) The area has oil/natural gas poten-
tial.

(iv) Adequate communication links by

rail/road are not available.
3.2. Kanyakumari Area :

(i) The site offers very little useful
coastline for locating opto-elestro-
nic tracking instruments.

(ii) No down range
site is available.

instrumentation

(jify The recovery of flight vehicles is

difficult.
3.3, Satbhya, Orissa :

(i) An adequate firing zone, with the
required range safety, is not avail-
able.

(ii) The site is not suitable for locating

opto-electronic trecking instruments
along the coast.
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(iii)y A firiog would endapger Paradecp
port instalations and ships.
(iv) Firings would interfere with sea

routes.

(v) The recovery of flight vehicles is
very difficult.

(vi) The ecological balance would be
disturbed significantly.
12.21 hrs.

(MR. DEPUTY SPEAKER in the Chairi
3.4, Andaman and Nicobar Islands :

(i) No sites are available for down
range instrumentarion,

(ii) The Islands have a large number of
rainyfcloudy days (292 in a year)
rendering opto-electronic tracking
instrumedtation non-operational
and thus limiting the usefulness of
the range to less than 75 days in a

year.

(iii) The recovery of flight vehicles is
very difficuit.

(iv) Heavy loglstic problems and very

high coasts of construction and
operalion.

(v) The defence of such vital instella-
tions would ereate more problems.

The ecological ._balance would be
disturbed significantly.

(vi)

3S5. Balasore Coast:

(i) A coast line of more than 100
kilometers in a crescent shape
facilitates the deployment of opto-
electronic tracking instmmenls).

(ii) The crescent shape offers protec-

tion to air/sea routes for day to

day short and medivm range
firings.

A hill feature (Nilagiri bills) offers
great advastages in locating
tracking and surveillance radars.

(iii)

(iv) The site offérs a clear firing zone

10 @ large distance in the soptherp
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direction with the required range
safety parameters and is suitable
for launching satellites in polar
orbits.

(v) Very good down range instrumen-
tation site.is available.

4. 1In 1979, the then SA to RM had
held discossions with the then Governor
and the then Chief Minister, Orissa State
for locating the range on Balasore coast.
The then C.M. had agreed in principle.

5. Based on the recommendations of
the Committee it has been decided to set
up an instrumented test range, as a National
Facility for testing missiles, rockets and
other similar systems by the Defence and
for launching of satellites by Deptt. of
Space. This range will also be used for
other civil applications like earth-resources
studies, rocket launching for scientific
studies etc. The original i1equirement of
land area at the range head and safety zone
(in 1979) was about 39600 acres involving
displacement of about 11600 families (about
70100 persons).

6. In early 1986, a critical re-exami-
nation of the lay-out of range facilities was
carried out with the objective of reducing
the displacement of population to the mini-
mum without compromising safety require-
ments, 1t was decided to shift certain
facilities elsewhere; to set-up only the basic
essential testing facilities at the Baliapal
gsite and a revised lay out was evolved
accordingly. As a result of this exercise
the original requirement of land has now
been reduced by almost a third. It is now
proposed to acquire about 16,800 acres of
area in Baliapal region for setting up’ the
main range head facilities and about 9200
acres of land in Bbhogral region as the
Safety Zone. Certain pockets of land at a
number of sites, with a total area of about
690 acres, will be required for setting wp
range support facilities and for locating
instrumentation. There is no change in the
requirement of certain arcas of land natu-
rally reclaimed from the sea over the past
decades. Such areas include 2700 acres of
swampy land near the Safety Zone and a
strip of land of width varying from half to
one km. along the coast in the range hecad
grea.  Out of the total langd to be acquired
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({Shri Arun Singh)

for the range, about 48 per cent is Govern-
ment land.

7. Orissa State Govefnment has con-
ducted a survey during first half of 1985
of the affected villages, As per this survey,
about 5.600 families (about 35,000 ;';crsons)
living in 41 villages of Baliapal region and
about 900 families (about 6,000 petsoPs)
living in 13 villages of Bhogral r_egmn
would have to be displaced and suitably
rehabilitated.

8. The families dicplaced from the
Safety Zone (Bhogral) will '?e al]ovt'e.d' to
cultivate tbe land, even after n? acquisition,
on lease basis, subject to certain regulat.ory
measures. Fishing in Subarnrekha niver
mouth and in the sea, will also be allowed
subject to similar regulatory measures.

9, Adegusate compensation will be paid
for the land acquired and for all assets
standing thereon. In the case of e.ncroacb?d
Government 1and, compensation will be paid

. for all the temporary assets such as hn.ns,
betel vine, tank and orchard sfandmg
on the encroached jand. At the time 'of
taking possession oOf land, corvpensauon
will be paid for the standing crop, if any.

10. Al displaced families would be
resettled in madel villages to be S.Et up for
this purpose. Each displaced fam.\\y would
be provided with about 10 decsma!-s of
homestsad land and a built up house; bot_h
free of cost. With this scheme, all fami-
lies including those who do not have
homestead land, would become owners.

11. Al Model villages will be pro.vidéd
with civic amenities like toadsf, d_ramage.
,adequate water supply, stt.eet .hghhng etc.
Other social and commaunity Enfrastructure
like schools, dispensaries, veterinary ceatres,
community centres, youth centres, hospital,
trainipg  institutes, post offices, banks,
:1.: h;:a::reated for these Model. Yillagcs.
The cost of all the above amenities and
jnfrastructure will be met by the Central

Government.

12. A number of industrial and other
projects are being set up as part 'of th:
-rehabilitation plan, with. 'the objective ©
ptoviding job opportunities to about one
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person from each displaced family. Some
schemes have already been identified includ-
ing a textile complex, oil mill, vanaspati
plant, leather complex and an agricultural
implement factory. Families like fishermen
and landless labourers, would be provided
special assistance and rehabilitated in self-
employment schemes like prawn culture,
fishing, dairy and rural transportation. In
addition, a few hundred jobs would be
available to the displaced people in the
National Range project.

13. 1n addition to making payment
for compensation for land and assets, the
Government of India will provide seed
money to the State Government for setting
up rehabilitation schemes to provide jobs
to displaced families and =also meet the
cost of setting up model villages with asso-
ciated infrastructure, An initial payment
of Rs. 13,925 crores has already been
made to Government of Orissa for these
schemes., Though these schemes will be
implemented by the State Government, their
progress will be continuously monitored by
the Central! Government. A high level task
force cocmprisirg of officials from State and
Central Governments has already been
constituted for this purpose.

14. Expeditious steps are being taken
by the Onissa Government to start work on
rehabilitation apd resettlement schemes.
The sites for rehabilitation projects have
been identified and the work on these
projects is in hand. The Central Govern-
ment has already releascd funds for cons-
truction of the first model village for about
800 fishermen families, a 50-bed hospital,
an industrial training institute, improvement
of roads and financial grants to existing
colleges in the area for improvement of
facilities.

15. An apex level Rehabilitation Com-
mittee with members from Siate and
Central Governments bas been constituted
under the Chairmanship of the Chief
Secretary Orissa, to plan and monitor imple-
mentation of the resettlement and rehabili-
tation schemes. A full time Rehabilitation
Commissioner with support staff has already
taken over charge of the task. A 3-tier
struciure, having representatives of Central
Government at each level, has been evolved
for planning, superviding and executing the
schemes.
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16. The Central and Orissa State
Governments are taking all necessary
steps to implement the schemes and to see
that the displaced families are looked after
well and rehabilitated properly.

17. In conclasion, I would hke to
reiterate before the House the basic logic
for setting up the National Range This
is a project not just of the State and Central

Governments but of the entire nation. This
range, will help India to achieve self-
reliance and self-sufficiency in missiles,

rockets and space v¥ehicles that can launch
satellites in polar orbits. These are not
easy technologies to master without sufficient
testing and proving, nor can we hope for a
reliable and adequate supply of  these
systems from abroad. Today, we do not
have some of these essential rockets and
missiles in our inventory and indigenous
development will not be possible without a
range facility. The National Range thus
represents a move towards self-reliance in
a vital sector.

J8. Any such project involves some
disruption but the Nation’s requirement
must take precedence over other considera-
tions. What we are attempting is to
minimise the difficulties caused by the project
to those affected, and to provide significant
opportunities for their rehabilitation. The

appropriate and optimal location of the
National Range should be viewed not
as a narrrow political issue, not

even as an'issue effecting a particular loca-
tion, but as a national mission that shall
make our country truly self-reliant in criti-
cal technologies and systems, I shall
therefore be grateful to the Honourable
Members for all the support they can pro-
vide for the speedy execution of this
project.

‘MR. DEPUTY SPEAKER : Prof.
Madhu Dandavat:. Please be brief—10
minutes.

PROF. MADHU DANDAVATE : 1
will take time proportionate to the state-
ment of the Minister.

PROF. N.G. RANGA : He was racing
against the time ‘while reading.

SHRI S. JAIPAL REDDY : Sir, itis a.
yolumipoys gtagtement—npot luminous,
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PROF. MADHU DANDAVATE : It is
a sensitive problem on which, a lot of agita-
tion is going on. You lock at the state-
ment, Jt is unduly big statement. 1 am very
happy about it. But looking at the length
of the statement, clarifications to be sought
should be commensurate with the statement.

"1 must do full justice to the statement.

MR. DEPUTY SPEAKER : In order to
give alf the information, he has given a big
statement, He has provided all the infor-
mation. Therefore, if there are any gues-
tions, you put them.

PROF. MADHU DANDAVATE :
Normally, [ do not come in call-attention.
I do not give call-attention. But this subject
is very important.

At the outset, let me make it clear
through you to the hop. Minister that all of
us in the Opposition side have put forward
one point of view regarding the site. We
want to make it clear that anything that
helps the defence of the country, ary inno-
vation and any project which helps the
defence, we are not only not opposed to it
but we totally suppecrt any project that will
strengthen our defence and any innovation
that strengthens our defence.

The question is, and the clarification to
be sought is only regarding the choice of an
appropriate site. I would like to know
whether is it not a fact that this particular
site which is chosen at Baliapal and Bhogral
regions in the Balasore district of Orissa
State is the greenest belt in the backward
Orissa region. For instance, I would like to
know from the hon. Minister is it nct a fact
that this particular belt in Orissa is like an
oasis in a desert. In this particular spot,
we are growing cocornut, betel leaves, cashew,
jute, oilseeds, rice, paddy, mat straws etc.
and lot of foreign exchange is also secured.
Lot of comnfodities from this area go
throughout the country. Is it, therefore,
not a fact that people are very much agitated
against the choice of this particular site and
they are suggesting, you have this project
but not in the greenest belt of Orissa ?
Already Orisca is a backward State and in
that backwarad State, if the greenest belt that
they have got is disturbed. is it not a fact
that thousands of people will be displaced ?
The hon. Ministér has fortunately admitted
in bis statement,
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SHRI ARUN SINGH : There is no
question of admission. It is known all along
from 1977.

PROF. MADHU DANDAVATE : That
is all right. You can have a little more
time to think over the problem, .

Is it not a fact that it will displace
thousands of persons and even the economy
of that particular region will be very
adversely affected ?

I would like to know from the hon.
Mianister of State : Is it not a fact that on
20th March, 1986 some of the ex-MPs and
the present MPs and maony leaders from
Orissa met the Prime Minister ?

Fortunately in our House we have per-
sons like Shri H.M. Patel who has been
Defence Secretary for a long time, We can
take advantage of his expert advice. We
can also take advantage of many other
experts on Defence matters and then we can
propose certain sites.

Then, is it not a fact that Prime Minister
in that meeting had categorically told us—
I will reproduce the words—like this. 1
quote : “All right. You discuss among your-
selves. Yout consult experts, discuss the
matter with the Minister of State, Shri Arun
Singh and, after that, I will go through the
problem.”

The Prime Minister in no uncertain
terms assured us that “If necessary, I will
myself visit the site.”” That is what the
Prime Minister said.

After that, is it not a fact that on 16th
April, 1986 the hon. Minister of State had
convened a meeting of a number of person ?
Shri Biju Patpaik and others were there and,
there they discussed the problems, mainly
of rehabilitation and they sidetracked the
problem of alternative sites that were
suggested. Our representatives who attended
suggested a number of alternative sites.

Shri Nilamani Reutray’s letter and note
sent to the Prime Minister give us full infor-
mation about the similar expeériments tried
in different parts of the world.

1 would like the hon. Minister specifi-
cally to (11 me whether he has carcfully
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noticed and scrutinised that note and what
«is his specific reaction.

Is it not a fact that in five countries like
USA, Great Britain, France, USSR and
China, similar centres were actually set up,
the national test range Jprojects for missiles
and rockets were set up ?

Is it not a fact that they also came
gcross a similar dilemma; how to reconcile
the interests of the people with the interests
of the nation, how to prevent large-scale
displacement of the people and, at the same
time, try to satisfy the defence needs of the
country ?

For instance, will the hon. Minister tell
us, in USA Cape Kennedy in the State of
Florida on Atlantic Coast was selected
because not a single person was to be dis-
placed as a result of that Centre ?

I would like to know further from the
hon. Minister,. is it not a fact that initially
when Great Britain undertook a slmilar
location of the Centre, the testing centre was
in South Australia in the vicinity of Victoria
desert so that there will be no displacement
of the persons and no disturbance to the
economy,

Is it not a fact that in the case of France
also, deliberate selection of testing centres at
places far away from human habitation,
sandy deserts, lonely vninhabited islands and
marshy regions were deliberately selected ?

Is it not a fact that even the French
Government did this after a large-scale
agitation that was undertaken there by the,
people ? They bowed down before the people
and said : “it is true that the defence needs
are of supreme jmpoitance but at the same
time the interests of human-beings must not
be subordinated’’. There they even selected
deserts and marshy lands. In the case of
USSR, is it not a fact that S.beria which is a
desert place was deliberately sclected so that
hardly any person stays, for instance, it bas
been brought to my notice that hardly one
person stays in one s8q. mile. That is the
position of Siberia. Is it not a fact that as
a resu!t of that, that became acceptable to
all and fipally in China, Central China in
the mountain-belt, they set up the centre
which was not fit for human habitgtion,
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Gobi desert in Central China was selected
because no displacement would have taken
place. In the light of all these five instances
from five countries that are suggested to the
hon. Minister, will he revise his earlier
decision and try to shift the site to a suit-
able place. Is it not a fact that—though what
be has stated ecarlier—Shri J.B. Patnajk
who is the Chief Minister of Orissa is
insistent on that particular site will be there
and is it not a fact that he has assured the
Prime Minister that he himself will go round
and persuade the people ? Three times he
annpounced that he will visit the site. He
was not able to visit the site. There were
very large demonstrations. The peasants and
fishermen came , there. Even obarricades
were actually built up for the huge meetiog.
He could not go there and as a result of

that, this situation developed. 1 would like °

to know from the hon. Minister whether he
is aware of the fact that an Opposition
Party delegation visited the site; they went
round the areas; they met the people; they
met the representatives of the agriculturists;
they met the fishermen; they met a number
of officials and they also had recommended
that alternate site should be there.

SHRI BASUDED ACHARIA (Bankura):
There was a big rally...

PROF. MADHU DANDAVATE :
There was a big rally which was
attended be 60000 to 70000 people and even
those people who are ruling party, were
hostile to the decision. They have published
photographs of the fishermen with their
kids coming to their meeting. 60000 to
70000 people were walking all along 10
miles; 12+ miles attending that rally and
registering their strong protest against the
decision. Earlier, on some other occasions,
I bad raised the question. 1t is not included
in the reply today. One of the reascns that
he had pointed out was, we have suggested
a number of alternate sites—Andaman and
Nicobar, Sagar Island, Dwarka, Lakshad-
weep and some others which has already
been mentioned. ls it pot a fact that he has
said that if Andaman and Nicobar is select-
ed, there are no stonmes, no bricks and the
expenditure will be vecy high and climatic
conditions are not proper ? But, Sir, if he
tries to selected the present site in the
Balasore district of ‘Orissa, is it not a fact
that a very heavy compensation will have to
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be paid ? A lot of rehabilitation has to be
done and in comparison to the compensation
that wiil be required to be paid to all those
from the Balasore district, if he chooses
Andaman and Nicobarsite, only on the
ground that there are not adequate bricks
and stones, even that expenditure that bhas
to be incurred will be far less than what we
have to spend by way of rehabilitation.
is another site; Dwarka is
another site; Lakshadweep is another site.
Every time he says, last time he said that
this is marshy, this cannot be selected at
all, Last time he said that these are the
marshy places; they are not suitable. I
would like to know from him is it pota
fact that in the five countries which are
mentioned, some places are deserts ?

SHR1 ARUN
Baliapal is marshy.

SINGH Half of

PROF. MADHU DANDAVATE : Last
time, it was said in the debate. In the
debate you can go through it. Therefore,
let me try to point out that on this flimsy
ground we should not reject the sites which
weire suggested. We should once again go
through them. We are prepared to
discuss the matter. If we discuss the
matter, some vig media can be found out.
In the recent Indo-Soviet Agreement, those
ten points have been mentioned—they are
summarisesd—and one of the points is that
both the countries will respect the
supremacy of man. We are happy that
there is a reference to the dignity and
supremacy of man. I would make a
suggestion here. Leave aside the Opposi-
tion Parties; you can pick up Members of
the ruling Party and we are prepared to
accompany them once again. Let us go
to that area and let us try to find out
whether we have tried to whip an artifical
opposition to change of site or genuioely
the people who are living in that garea
are feeling, the fisherman and agriculturists
and large sections of women—in those
60.000 or 70,000 people who had assembled
for demonstration and protest meeting, balf
of them happened to be women, Shrimati
Geeta Mukberjee had addressed them and
she would have communicated to you the
feelings of those women. Therefore, 1
would positively and concretely suggest to
the hon. Minister to accept our proposak
Let there be an all Party Delegation
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consisting of Members of all Parties,
including the ruling Party, and if an all
Party Delegation goes there and meets

people, examines the probjams and also-

examines the various sites which we have
slready suggested, in that eventuality will
he be prepared to change the site as it
has been doue io five ‘conntries. Let him
choase a site where the least human
habitation is there, and if that is done, we
caa reconcile the claims of human needs
in this country with the requirements of
Defence. Let me make it clear, while
secking all these clarifications, that we are
completely one with the Government. as
far as the project is concerned. But you
have it at any suitable site, We are not
opposed to the project, but at the same
time we are insisting that an alternative site
should be selected. Let him clarify the
points I have raised and Jet
the proposal for an ail Par?y Delegation to
go there. )

SHRI R.P. DAS (Krishnagar) : Sir,
much has been said about the National
Test Range, but I would like to poiant out
at the very outset that the vary basic
reason for setting up a National Test Range
is seif-defecting for achieving self-sufficiency
and scif-reliance in regard to testing of
missiles, rockets, space vehicles, etc. The need
is there—there is no doubt about it—for
such a National Test Range in the country.
But we-do not know whether such a Range
can be sectup at the sitc now suggested,
Baliapal and Bhogral. For this I would
draw the hon. Minister's attention to page
4 of his statemient in which he bhas scaled
down the requirement from 39,600 acres
to 16,800 acres of area in Baliapal region
and 9,200 acres of land in Bhogral

segion...

SHR]1 ARUN SINGH : The total now
comes t0 27,700 acres.

SHRI R.P. DAS : I am sorry, the area
has beeo scaled down te one-third of the
total that, he originally saxd, would be
required. It is really self-defeating; so to
say wobave scen so many reports’ in the
press and stafements that this  Range
requires & very wide area for jts own
- testing and Tor the safety region, for which
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a large number of peaple-have to be shifted
from that area and it is feared that the sogio-
economic structur¢ may Lte broken down
in 400 sq. kilometre area constituting: over
100 villages. The very plan of rehabilita-
tion shows that a la numbar of people—
over a lakh—will be affected for the sgtting
up of this Range at Baliapal. At the same
titne the other aspect of the rebabilitation
plan is such that it causes resentment of
the people. This plap of rehabilitation
is such that it also has raised some
suspicion by its being so large about the
implémentation of the: entire plan
by the State Government and
also by the Central Government.
There is a grave suspicion about
the intention, about the capacity, about
the ability of the State Government and
also the Central Government. !

.You take the case of Dandakaranya,
Hirakud and also Talcher Coal . Fields, etc.,
there also the  displaced people
could not be rchabilitated in the areas
as was intended by the State
Government. Io this case of rehabilitation
also, you find that there is a very big plan.
It is not so easy to rehabilitate all these
people in different places of  different
professions. The people of Baliapal
constitute rich and well-to-do farmers down
to * the landless labour and people of
other professions. They have raised a
doubt that they would not be rehabilitated
in the manner that has been planned.
On the other hand, the entire area is
such, as Prof. Madhu Dandavate has
already explained, that it is a greenery of
Orissa. It is a place where people with
ten decimal of land could very well
maintain a family of five. It is sucha
beautiful place that the paddy and other
crops could be grown there without any
fertilizer. There is very good climate and
the weather is such that people can easily
afford their family with a small piece of
land. If they are shifted to other places
which are also not available at the same
time to rehabilitate &ll these people,
it would be impossible for them to maintain

a family of five with ten decimal of- land
clsewhere.
The rehabilitation plan indicates that

some people will be accommodated in the
factories or in other ibstitutions that it will
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set up. The plan also indicates that one
man from one family would be provided
a job. " A family, particularly from the
middle class who are having good land and
good income wauld not like to accept this
plan. All these people just denied such
an offer and they do not like to have their
sons put in factories in lieu of their
present occupation. It is because all these
people are living 1n such a manner that
they do not feeb that they would require
a job in factories like leather factory
etc.

On the other side Sir, those who are
in the lower strata, those who are landless,
could also not be rehabilftated at all,
They are ne¢ither provided with a job nor
with a piece of land. This plan says that
they will have thoar scif-employment. They
may have some sort of village transportation
or shoe making business and fishery, like
that, It is just impracticabie to provide
jobs to all of them. These people cannot
be rehabilitated in that mwanper. KFarmers
can be rehabilitated only 4in the farming
and cultivable land. Ifthereis a scheme
for land for land as has been suggested by
the ex-Chief Minister Shri Hare Kirishoa
Mehtab, it is good. Of course, out ex-Chief
Minister has something in his mind. He
wants to oust other people who want to
settle there coming from West Bengal and
Bangladesh. He wapts that those people
should be ousted from there and the people
of Baliapal could be rghabilitated. That was
the plan concerning land for land but 1 would

suggest that land ceiling could be lowered
in the Orissa State and land could be
acquired from the zamindars and on

this cultivable land farmers could be

settled.

In conclusion I would say we need one
testing range in our country but it should
be at a place where less or no people are
dislodged from that area Therefore, I
would suggest that alternate site should be
found out and .Government should re-
consider about this testing range.

SHRIMATI BIBHA GHOSH
GOSWAMI (Nabadwip) : At the outset
Y also want te point out cleaily that my

party is not at all against the tcsting range.
If we need a testing range, well, we peed
it and we are all fer it. My plea is regard-
ing the selection of this particular site which
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will bring disaster to nearly one lakh people
who are directly and indirectly dependent
for them living in Baliapal and Bhograi area,
My plea is to avoid this incalculable human
suffering and misery and shift the site even
though it entails ten-fold or fifteen-fold
expenditure.

1 visited the Baliapal area. 1 was
saddened and reminded of my own personal
experience 39 years back of a similar
incalculable human misery when my Jfamily
Jhad to Jeave its hearth and home situated
in a similar lush green area of coconot and
betel-nut groves and betel wines and paddy
ficlds where even an inch of land is not
barrert. That was in East Bengal where
we were never to return again.

I persopally konow that thousands of
East Beogal refugees are ‘still practically on
the. streets. Thousands of women—
mothers, wives and daughters—had to
become commodities in the flcsh market to
feed their cbildren, their family and their
parents, The trauma of displacement
lingers still and at Baliapal looking at the
eagre worried faces of thousands of my
sisters crowding around | must confess I was
very much disturbed emotionally.

I was told by very small peasants and
landless labour that Governnient will give
home-steads 10 decimals of land. They
also told me that at Baliapal if they grow
betc] leaves on ten decimals of land and
if the whole family just labouss on it they
can fecd themselves very well and it will
fetch a gross amount of Rs. 40,000 a year.
They are afraid and their fear is justified
because they think once they leave tbeir
lands they will never be rehabilitated
again, )

It pains me that somewhere there has
been total dis-regard and contempt for
human suffering. The local Congress (1)
MLA came to me at Jaleshwar Dak Bunglow
where 1 was staying anod he told me that
he is against this testing project in
Baliapal and Bhograi and he is with the
people. That is what he told me. Even the
Jollowers of the ruling party in Baliapal area
are there in the Kheponastra Ghati Virodh
Committee. In fact. 1 was told by one
very old Congress man that he feels that
this has become a prestige issue
for the Chief Minister of Orissa. Thai is
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what 1 was told. His belief is that the
Prime Miunister is pot being informed
properly by the people who are incharge.
Their demand and appeal is that the
Primme Minister should visit the_ area,
as he had earlier said, he would, and
only after that there should be a final
decision.

I do not want to go into much details.
I would only like to have some clarifica-
tions. On page 4 of the statement, it has
been said that now the total area of the
range has been reduced and some facilities
have been taken elsewhere.

I saw the map in the room of the
Headmaster of a high school which was
established just after Independence and their
apprehension was that even though the,
total area has been curtailed, that the coast
canal is the natural bouncary and they will
get back the whole of the area today or
tomorrow and the whole area would bhave
to be dehabitated.

I would like to know the number of
the families who are settled there on the
Government land which is 48 per cent of
the total area. They will also have to be

displaced.

SHRI ARUN SINGH : That is also
included.

'SHRIMATI BIBHA GHOSH

GOSWAMI : Furtber, in view of all that
has been said, is the Government going to
take a fresh look even at this stage and try
with a will to find out a humane solction of
this problem.

Secondly, will the Prime Minister visit

the area in response to the appeal made by
the people to him, before a fial decision
is taken ?

Further, as Prof. Madhu Dandavate
said, will the Minister agree,to an all-party
Parliamentary delegation going to the area,
visiting the people, the fishermen and the
other people there ? There are twenty
thousand fishermen whose families are
. outside the test range area, but whose
livelihood is within the area. Their - lives
would also be in jeopardy. They are not
included in these families. 1 have talked -
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to some of their women. .Most of them are
illiterate people. 1 shudder to think where
their women and children are going to
live.

13.00 hrs.

SHRI AJOY BISWAS (Tripura West) :
Sir, the main issue involved is the plight of
the people living 1n that area. The Minister
has stated in his statemgnt that the project
is needed to strengthen our defence require-
ments. We bave no difference of opinion
about strengthening up of our defences. We
share the same view. But the problems
lies eclsewhere. Aund the Minister in his
statement has tried to put a lid on the
misery of the people ‘of that area.

Prof. Madhu Dandavate has already
said tbat this area is the granary of Orissa
and the main crops are paddy, betel-nut
and soon. You have mentioned that ouly
41,000 people will be evicted from that area.
But actually, directly or indirectly, about
one lakh people will be evicted. Members
of Parliament who have visited that area
and discussed various issues with the people
of that area, are of this view.

13.01 hrs.

[SHRI ZAINUL BASHER in the Chair)

10,000 fishermen will be evicted from
that area. You bave chalked out a plan to
rehabilitate them. But I find that your
programme or plan for rehabilitation is only

a hoax. 10,000 fishermen will be evicted
and they will be taken to the model
village. But what about their earnings ?

How will they maintain their families 7. You
have not spelt out anything.

SKRI ARUN SINGH : Please refer to
page 4, para 8.
SHRI- AJOY BISWAS: You have

referred to opening of a training institute
and all those things. That is all.

SHRI ARUN SINGH: They will
continue to fish in the Subarna Rekha river
mouth and the sea.

SHRI AJOY BISWAS :
men ?

SHRI.-ARUN SINGH :
fishermen.

10,000 fisher-

Yes. 10,000
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PROF. MADHU DANDAVATE : Are
they prepared to go there ?

SHRI ARUN SINGH : They are there
at the moment.

(Interruptions)

SHRI AJOY BISWAS : We ourselves
- are interested in this type of projects and
these projects should have been implemented
ecarlier. But my question is only this,
India is a very vast country. Why are you

interested in selecting that particular area ? -

Why are you making it such a prestige
issue ?

SHRI ARUN SINGH : Oh! Come on
now !

SHRI AJOY BISWAS : Yes. You are
making it a prestige issue. All the Opposi-
tion MPs met the Prime Minister. Several

discussions were held and the Prime
Minister categorically assured that if apy
other area would be selected in coasultation
with the experts, he would have no - objec-
tion. But in spite of that, you are sticking
to that particular area oply. T\l now, the
Chief Minister of Orissa is not able to visit
that area.

PROF. MADHU DANDAVATE : He
will not go in his lifetime He dare not
go,

SHRI AJOY BISWAS : There is a
great resistance from the people of that
area because it is a very important area and
the land is very fertile. So, people will not
like to leave it and go to some other area.

We the opposition members would
like to support you and help you. But
unfortunately, we caobot convince the
people of that area. So, my suggestion is
the same as that of Proi. Madhu Danda-
vate. I would suggest that a parliamentary
committee may be constituted cognprising
members from all political parties. Let
that Committee visit the area and if the
Committee still for suggests that that area is
suitable, then you accept that site. Other-
wise, alterpative areas which have been
proposed by some Members of Parliament
may be explored and you may select one- of
those sites. Please do not go against the
will of the people and do not act against

the interest of thve people of this country.
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You may please seclect an alternate sito
instead of this area.

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE
RESEARCH AND DEVELOPMENT IN
THE MINISTRY OF DEFENCE (SHRI]
ARUN SINGH) : Mr. Chairman, Sir, it
does not behove me, nor the dignity of this
House to even suggest that patriotism of
Members from the Opposition benches can
be questioned.

Similarly, 1 do believe and 1 put it to
you, through you, to the Members that
does not behove them to question my
humanity.

Sir, this is an extraordinary project,
started in 1978, when Babu Jagjivan Ram
was the Defence Minister. The Committee
recommending its finding to the Ministry of
Defence, recommended them to Mr. C.
Subramaniam, who was the Defence Minister
and the go ahead for the project was finally
given by the late Mrs. Indira Gandhi, when
she was the Prime Minister. If any project
can be saidto be an all party project, 1 put
it to this House that this hafpens to be one.
All the hon. Members have said, and as 1
said, 1 take it at its face value, that they are
in full support of any project that helps
the defence or the country. The problem
about something like a test range concept -
is that this is limited by possibly at any
point of time, there broad parameters.

First is the scientific and technological
parameter that must apply.

Second is the economic parameter, that
must apply. And the third is the humani-
tarian parameter that must apply. 1 would
accept any blame, or indeed &ny suggestion,
if 1 were to put forward a thesis that we are
proposing to off-set the humanitarian
parameter with the économic parameter. 1
would be prepared to say that the Govern-
ment which stocd up and “said that we
cannot do acts because it will cost too much
money in the face of causing human misery
would not be doing its job.

Prof. Dandavate in his dissertation
made a reference to various meetings that
had been held in his usuat inimitable style;
he destroyed some of the basic efforts that
v¢ had made. He referred to the meeting
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of 16th April, where various leaders came to
the Ministry of Defence and discussed this
problem. He dismissed it by saying that
the possibility of alternate " sites was side
tracked. [ cateporically state here that this

is not 'true..,.

PROF. MADHBU DANDAVATE : My
second interruption. Originally when you
sent the letter actually you indicated this
meeting was- to consider the rehabilitation. -

SHRI ARUN SINGH : Do not int‘er-
rupt me,” When 1 finish, you can say
whatever you want to say.

PROF. MADEHU DANDAVATE : You
did interrapt me. I replied to you also.

SHRI ARUN SINGH : Only to help
. you.

PROF. MADHU DANDAVATE : We
wanted to help you, Originally you wanted
rehabilitation to be discussed. I talked to
you over the telephone, you said ‘yes’, even
that problem of alternate sites can be
raised. Thaoks that you allowed it to be
raised.

SHRI ARUN SINGH : It was raised,
and it was discussed. It was not side-
tracked.

PROF. MADHU DANDAVATE: 1
myself said it was discussed and rejected.

SHRI ARUN SINGH : With the con-
cept that Prof. Dandavate referred (o—the
problem—and in fact the problem was
raised by all Members— we are in full
agreement. The problern bas nothing to do
with this concept of a National Test Range;
the problem has t¢ do with the humanitarian

aspects, the people who will be displaced:

as a result of the- National Test Range.
Prof. Madhu Dandavate sajd _that the
Soviet Union has a site in Siberia; France
bas a site in FErench Guyana, there was
Cape Kennedy in Florida, and that Loch
Nor was the Chinese site. [f Mr. Danda-

vate is in a position to give us a site in -

Siberin, we are perfectly prepared to accept
it; if he is prepared to give us a sits in the
Gobi desert...(Inferruptions) May 1 be

permitted to continue, Siy ?
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1 knew what the tenor of this discus-
sion would be. 1 have in fact, in my
statement, listed a number of sites on the
east coast and the island territorries. I have
attempted to list why they were discussed,
what were the problems in relation to those
sites—and why Balasore ?

Prof, Dandavate mentioned Dwaraka.
Without going into any unnecessary details,
may I say that for all strategic and tactical
reasons, Dwaraka is not a site. There is,
in fact, no suitable site on the west coast.
In the discussion that we have been having
with senior leaders of Orissa, they always
come back to the Andaman and Nicobar
Islands, on the basis that they are island
territories; and after all, you can happily
destroy a few island territories, because the
number of people affected would be small.
We accept the logic, insofar as the numbers
are toncerned. We accept that there are
less people in Andaman and Nicobuar Islands
who will be displaced.

The problem is very simple : we cannot,
today or in any foreseeable future, in any
form or fashion, control-the weather over
the Andaman and Nicobar Islands. We
canaot set up a national facility which will
operate for between 70 and 85 days a year.
We do not have that kind of a resource; it
is not a viable concept at ‘all, under any
circumstances. J state that categorically.

Members have stated that we are pur-
suing this project at this particular location,
as a prestige issue. As I started saying...

SHRIMATI BIBHA GHOSH
GOSWAMI You are querying...
(Interruptions)

SHRI ARUN SINGH: I am not
querying. (Interruption) May 1 be per-
mitted to continue, Sir 2 (Interruption)
Wrong gdvice to the Prime Minister—that
is what you said. (Interruption) No; please

refer to the tecord. You said, ‘‘wrong
advice to the Prime Minister.”
SHRIMATI BIBHA \GHOSH

GOSWAMI : I said...(Interruptions)

SHRI ARUN SINGH : Not by fiat—
separately. 1 am sorry; the record will
bear me out. (Interruption) I am not ina
positiou bere to discuss; 1 am not ip a
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position to discuss the Chief Minister, or
what he does, or what he does not do.
What I am in a position to state is that as
far as we are concerned, it is no prestige
jssue. There is only one prestige issue :
India must bave a National Test Range.
The problem is that no matter what Prof.
Dandavate may say, I putit to you that
Profe Dandavate knows that thgre is no
aliernative. This is an accident of geography.
You can write it off as an accident of Fate,
You can put it Jown and say that it is
most unfortunate, which indeed it is.
(Interruption) 1 am sorry the factual posi-
tion is that there is no alternative, possible
site,

PROF. MADHU DANDAVATE: It
means that if there had been no Balasore,
there would have been no Defence project
at all. Is that the conclusion ?

SHRI ARUN SINGH :
close to the conclusion.

PROF. MADHU DANDAVATE: If
there is no Balasore in India, well, there
would not have been defencc prepared-
ness.

That is very

SHRI ARUN SINGH : I am not saying
that at all. 1 am talking about a National
Test Rangey I am not talking about defence
preparedpess.

PROF. MADHU DANDAVATE :
Thank God, Balasore is in India. Other-
wise, we would not have got any range
project at all,

SHR1 ARUN SINGH : Precisely. It
is a very strange comment that I am making
but, nonetheless, there is no place in India
which is on the north south axis and you
cannot pull a launch without north-south
launch. Bad luck.

PROF. MADHU DANDAVATE : You

mean to say that if Balasore had not been
there, this project would not have been
taken up in India at.all.

SHRI ARUN SINGH : There are two
points from which this thing is possible;
both bulges’ of India—one on the east
Balasore bulge and one on the west
Dwa{ka bulge; both fire north-south.
Vofortunately, due o strategic sound and
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technical reasons, I will not go into it in this
House; but it digtates that Dwarka is not a
site because of the simple reason of poten-
tial interference in all parameters of opera-
tion, Therefore, regrettably and unfortu-
nately, the only possibility is on the other
side. )

SHRI AJOY BISWAS : What about
Srihari Kota ?

SHRI ARUN SINGH: This is the
whole point which we are trying to make;
this is the point which was made in 1978,
which was repeated in 1979, hich was
repeated in 1981; and 1 am talking about
not by ‘A’ government, not by ‘A’ party in
power; it was started of when Mr. Morarji
Desaj was the Prime Minister; it went
through the period when Mr. Charan Singh
was the Prime Minpister; it went through the
period when Mrs. Gandhi was the Primé
Minister. This is a fact that Shark unfortu-
pately is not suitable for mnorth-south
laanch. You will fire into Madras. But
true; and this site unfortunately happens to
be a site where ISRO will launch a polar
satellite from there. (Interruptions) We
discussed it earlier and I am saying that 1
am nQt queryifig them; we all agreeé. In
fact, every single member said, yes, we
understand the requirement of the National
Test Range,

. PROF. MADHU DANDAVATE : For
the sake of one Gandhi, you have totally
rejected the old Gandhi, That is the tragedy.
(Interruptions)

SHRI ARUN SINGH : In fact, "1 am
able to quote even you. You said some-
thing to the effect that any project that
helps defence, we in the opposition, will
totally support. 1 am saying the same thing
as you said.

PROF. MADHU DANDAVATE :
Don’t separate it; don’t misquote. I am
not opposed to the project, but it is the
site 1 have quoted 5 countries where they
deliberately chose the desert land because
humanp being was supreme there. Strange
in the land of Gandhi, human being is not
sypreme.

SHRI! ARUN SINGH : 1 suggested to
you that you may like to indicate me a
desert near Balasore and 1 woyld be very
happy to do so,
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PROF. MADHU DANDAVATE :
Marshy land, we had discussed here.

SHRI ARUN SINGH : Half of this site -

is marshy land.

PROF. MADHU DANDAVATR :
Instéad of desert land, we suggested marshy
land.

SHRIMATI BIBHA GHOSH
GOSWAMI : Satbhai is marshy land.

(Interruptions)

SHRI ARUN SINGH : I have given a
full write up on Submoha. There are
certain gtechnological parameters which 1
cannat changse; 1 cannot change the geogra-
phy of India.

SHRI AJOY BISWAS : In the name of
technology, you cannot do away with alt
these thimgs.

PROF. MADHU DANDAVATE: In
this country, technology has to be planned
and adjusted among the human beings.
(Interruptions) 1a the whole thing, you have
forgotten the old Gandhi. That 1¥ the

tragedy.

SHRI ARUN SINGH : You please
ride with my assumption and give me the
bemefit of doubt for a moment. If 1 say to
yowm that in fact thore is no other site, will
members kindly tell me should we have a
National Test Range or not ?

PROF. MADHU DANDAVATE :
First, we challenge your premise.

SHRI ARUN SINGH: You please
go with my premise .for a moment. I am
not asking you to grant me anything.
You just go with my Premise
for a momeont and then give me
an answer on that,

PROF. MADHU DANDAVATE : You
may ask me a Premise. If there is no
zone, wiRt you atlow the people to die ?

(Interruptions)
SHR1 ARUN SINGH : The factual
position thersfore 18 tifat the dilemma

which Prof. Dandavate faces in giving me
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a direct answer to my direct question is
in fact exactly the dilemma that we face in
goverpment. The faclual position is that
there is no other site.

SHRI AJOY BISWAS :
part of government to decide.

SHRI R.P. DAS (Krishmagiri) : 1t is
on the part of the QGovernment to decide
whether there are...

It is on the

(Interruptions)

MR. CHAIRMAN : No commentary
please. You have said what you have to
say.

(Interruptions)

SHRI R P. DAS : Government surely has
this Kind of information, not the individual
Member. Individual Members cannot have
all the data, all 1he expert opinion and
everything like the Minister.

(Interruptions)

SHRY ARUN SINGH : Sir, the
problem, therefore, is very simple and it
1s a problem which, by inference, is ithe
one mentioned by Prof. Dandavate. The
difference is between being in Government
and being in Opposition. And fmay 1 say
to the credit of Prof. Dandavate, although
I am in no position to give him that credit
for his opinions, that were I in his shoes 1
may huve done the same thing? But
there is a difference in being. in Government
and in being in the Opposition, Sir, Unfor-
tunately, in the Government we have to
take the decision and unfortunaiely, para-
meters being what they are, both geogra-
phical and climatical, the fact being that
there is no other site; we are forced,
therefore, to locate this site.

The problem that we need to resolve
and in the resolation of which we have, as
Government, repeatedly asked for advice
or suggestions. The problem that we have
to resolve is the problem of re-settlement
and rchabititation and for that problem we
must be able to find a solution
because money does not matger, and
that problem is ‘the problem that 1 was
hoping we would address ourselves today
because we could be told that ‘your idea

of this kind of a village with this king of
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a facility for water or sowerage e€l(cC. is no
good. You must hawe.a willsge like this
or your idea that flsheymen should get
boats of ¢his size and this shape is not a
good idea that boats should be like this,
or the nets should not be this big or that
big® Yos, these are the problems where
we neced belp and thésefore, 1 am sorry that
the entire Calling Attention op this sabject
has boiled down to... (Interruptions)
The entire discussion oo the national Test
Raage, Sir, has boiled dowa to what 1 may
describe as'a very superficial statement of
problems wish no suggestious for solution,

PROF. MADHU DANDAVATE : Sir,
when he has taken such a rigid stand, all
that we can dp is, we cam oOnly record our
protest in the most parliamentary form by
only staging 2 protest waik out. Neothing
more can be dene.

13.22 hrs.

(At this ;tage, Prof. Madhu Dandavate
and seme other hon. Members
left the House)

MR. CHAIRMAN :
under Rule 377.

Now, Matters

13.23 hrs.

MATTERS UNDER RULE 377

[English)

(1) Need to protect the " interests of
HDPE ualts in the country in case
Jute packing is made mandatory

SHRI RANJIT SINGH GAEKWAD
(Baroda) ;: A Committee for working out
mandatory use of jute bsgs has been
appoioted to protect 52 working Jute Mills,
situated in West Beogal manufacturing 15
lakh tonnes of packging material and con-
trolled by manppoly houses. In case Jute
packing Becomes mandatory, Government
should take action to protect the interests
of :

(b) 500 HDPR Uniis scattered all
over the coumtry and controlled
mainly by small eolrepronoyrs,
manufacturing  hardly 60,000
tonnes oHDPE woven bags for
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paoking misinly fersilizers and
staall quantity of cememt.

(b) Millions of cultivators who use
and store fertilizers without
repacking and consumers of
cement who get more quantity of
cement which otherwise is lost in
transit.

(Transiation)

(ii) Need to undertake comprehensive
survey of water Tresources in
Kanpur

SHRI JAGDISH AWASTHI (Bilbsur) :
Mr. Chairman, Sir uhder Rule 377, 1 want
%o raise the following important matter
in the House.

Kanpur, the industnal city of Ultar
Pradesh is going to face an unprecedented
drioking water crisis, The Dustrict
Administration bas submitted a scheme to
solve this problem by pumpipg the Ganges
water at Bithur. Baut the river Ganges. is
changing its course and is moving away
from Kanpur every year. Besides, the
Ganga Dam Project is also not beipg im-
plemented.

Every day, 70 million litres of drinking
water is supplied to the city through 41
tubewells ino the city. Most of the
tubewells in the city have been drilléd upto
a depth of 400 metres and in the absence
of survey by the- geo-hydrologists, 10
tubewells have failed within a short period
and the quantum of water from otlber tube-
wells has also gone down and there is a fear
of their becoming inoperative in the pest
few years.

According to several gealogiats, undesr-
ground water in the form of deep wells is
available in ampie quantity at a deépth of
2000 to 5000 metres in Ganges basip, but
the experis of U.P. Jal Migam and Water
Institute of Uttar Pradesh Lave expressed
the view that the wodetground water
sources in° Kanpur oity are cither drying or
they are going to dry up in the ncar future.
But in modern age of computers and
science this sourids inoredible. Therefore,
it is necessary in the puwblic interest that the
Centre, in cooperation with the ,ground
water council of the. State, gets & survey
conducted through the Geo-physical and
Remote. aensing systems.
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(iii) Need to allow farmers to thresh
their paddy and demand for
opening purchase- centres te
purchase their paddy at a reason-

able price

SHRI RAM PUJAN PATEL (Phulpur) :
Mr. Chairman, Sir, today, due to contribution
of the farmers and the agro-scientists, the
nation has become self dependent in  the
field of food grains and as a result of that
today we are in a position to export wheat
and rice to other countries. Even then,
restrictions have been imposed on the
movement of food grains within the country.
This is encouragiog corruption and creating

a sense of resentment among the
people.
"Inmost parts of the country the

barvesting of paddy has started. The
farmer can produce paddy, but he cannot
pound it. The Uttar Pradesh Government
in particular has put a ban on the milling
of paddy, as a result of which the farmers
can mill their paddy after bribing the
corrupt employees of the Food Department
and the police. I, therefore, request the
Government of India that it should ask the
State Governments to remove such
restrictions to protect the interests of the
farmers so that the farmers may mill the
paddy if they so desire and thus sell the
rice at a remunerative price.

I hope that the Government of India
would give a serious thought to this matter
and allow the farmers in the country to
mill their paddy and also make arrange-
ments for opening of purchase centres so
that the farmers may sell *their paddy at
a remunerative price.

(iv) Need to set up small scale indus-
tries in Balia and Azam@arh
districts of Uttar Pradesh

SHRI RAJ KUMAR RAI (Ghosi) :
Mr. Chairman, Sir, Eastern Uttar Pradesh
lacks heavy industries and in future also
thercare blecak chances due to lack of
facilities of transport and%telecommunication
services. Coasidering the geographical
situation and availability of labour in the
area, small scale industries can be set up
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there. The Central Government and the'

.State Government of Uttar Pradesh bad

approved a programme for starting small
scale industries under the Khadi Gramo-
dyog Commission at Ratanpura in Balia
district and at Dobrighat, Jeanpur Latghat
and Kopaganj of Azamgarh district. Some
work was initiated id this direction, but
it was stopped after sometime. There was
ulso a scheme to provide incentive to
weavers for producing cheap Janata saree at
Mau in Azamgarh, but no proper action
was taken in this regard. The Govern-
ment of India should take immediate actiop
in this regard.

(v) Demand for a Navodaya School in
Palghat district of Kerala

*SHRI V.S. VIJAYARAGHAVAN‘
(Palghat): Sir, the Central Government has
taken a decision to open Navodaya Schools
in differenot States, The decision to start 4
such schools in Kerala is welcome.

However, most of these schools are going
to be set up in educationaHy advanced
districts. In fact, the Navodaya Schools
should be set up mostly in educationally
backward districts. Palghat district of Kerala
is an educationally backward district. Since
it was a part of the erstwhile Madras State,
Palghat did not get sufficient opportunities
for development like other districts in
Kerala. Palghat has a very large Adivasi
population. There was a strong demand
for a Navodaya school in this district. But
tbe Goverpment has not agecepted it.

Therefore, I request that keeping in view
the backwardness of Palghat district, a
Navodaya School may be started here during
the academic year itself.

(vi) Demand for conversion of Shahganj-
Aumgnx:h-Mau-Balla metre. gauge
line into broad gauge line

SHRI SANTOSH KUMAR SINGH
(Azamgarh) : The survey regarding conver-.
sion of Shahganj Azamgarh-Mau-Balia
metre gauge line into broad gauge line was
completed long back and it has been pen-
ding with the Plagning Commission for
quite a lopg time. There is no broad gauge

*The speech was originally delivered in Malayalam.
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. line in this area, which bas resulted in the

backwardness in this*area. This area had
made a great cootribution in attaining the
independence, but even after 39 years of
independence this area remains undeveloped.

Therefore, 1 request the Planning
Commission and the Ministry of Railways
that the work regarding conversion of the
Shahganj Azamgarh-Mau-Balia metre gauge
line into broad gauge line may be started
without further delay.

(English)

(vii) Need to sanction an amount of Rs,
80 crores for construction of Man-
khurd-Belapur Railway Line in Bomay

DR. DATTA SAMANT (Bombay South
Central) : Vashi and New Bombay have
been developed during the last five years.
More than five lakh people reside in New
Bombay. Hundreds of new big and small
factories are located in this area. Lenght of
the Mankhurd Belapur Railway Line Pro-
ject is 17 KM aad it includes 2 KM long
railway bridge at Vashi. Railway Ministry
approved this Project in 1983-84 and the
present estimated cost of this pro;ect is
Rs. 160 crores. Railway Miuistry have so
.far provided Rs. 3,75,00,000 during the
last three years.

The s:'ﬁ Government have agreed that
funds of the order of Rs. 80 crores for the
Project would be raised through debentures
being floated by CIPCO and the remaining
amount would be provided by Railways.
The contribution of Maharashtra Govern-
ment will be released in five years ina
phased manner. I, therefore, appeal to
Railway Mibistry to.sanction an amount of
Rs. 80 crores in a phased manner in five
yeass. This Railway line will be so econo-
mical that the money invested by Railways
over this Project will be recovered in five
years time.

13.33 hrs.

_DISCUSSION RE : NEED TO PRESERVE
THE SANCTITY AND DIGNITY OF
THE NATIONAL SYMBOLS—Conrd.

(English)

MR. CHAIRMAN : The House will now

take up further discussion, under Rule 193,
on the peed to preserve sanctity and
dignity of the National Symbols.

Shri Aziz Qureshi.
[Translation)

SHRI AZ]Z QURESHI (Satna) :
Cbairman, Sir, the national flag or the
national anthem of any nation are the
symbols of the pational honour, unity and
integrity of that country. Mr. Chairman,
Sir, I heartily welcome the statement of the
Prime Mibister made in the House yesterday
in this regard and 1 hope, that it would
remove doubts, if any, created in the minds
of the people. Actually the aim behind
raising this controversy and showing disres-
pect to the national flag and the national
anthem is to harm the unity and the in-
tegrity of the country. These are the people
who do not have the courage to speak
openly that the unity and the integrity of
the country should be harmed. Instead they
attack our national flag and aanthem and
thus raise a controversy. Yesterday, my
celleague Shri Jaipal Reddy and some others
wanted to know why the Congressmen used
the Tricolour and why the Congress Party
held its meetings under the Tricolour. Such
people npeither know the history of this
nation nor are they aware of the freedom
struggle, otherwise they would not have
stated such a thing. The people who first
visualised the national flag were none other
than the Congressmen. The Congressmen
unfurled the flag for  the wvery
first time as for back as 7th August,
1906 at Parsi Bagan Square and it was
unfurled the second time in Paris in 1907
when madam cama and her followers were
deported. Dr. Aannie Besant and Shri Tilak
unfurled this flag in 1912 the third time but
all the three times the form of this flag was
not like the one which we have at present.
How strange it is that Shri Jaipal Reddy is
not aware of this historical fact that when
the session of Congress Party was held in
1912 in Andhra Pradesh; the home State of
Shri Jaipal Reddy, a youngman for the
first time presented and unfurled this flag.
Thereafter, Mahatma Gandhi improved it
and included white colour and. spinning
wheel in the flag. Thereafter, the tricolour
flag was adopted as the flag of the Congre«s
Party. Then in 1931, dnrmg the session: of
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ALCC. the Congress Party, passed a
resolution and adopted this tricolour flag as
the flag of the party and used it duriog the
pational freedom movement. At fhat time,
it was vowed that the congress would conti-
nue its struggle for freedom under this~
tricolour. Since then, we have this tricolour.
Uadetr this very tricolour we fought the
foreign powers and threw them out of the

country,

On 22nd July, 1947, the tricolour was

adopted as the pational flag afrer passing a#®

resolution in the Coanstituent Assembly in
th= adjacent hall in this building and oo the
first dawn of the independent India it was
dedicated to the nation. Therefore, in my
view it is mot proper to use derogatory
language "for this flag or towards the
organisation associated with it. I want to
quote the words of Maulapa Azad before
yvou regarding this flag which be had ut-
tered in 1947, when there was mass scale
exodus from Pakistan and vice versa. At
that time thousands of people had gathered
in Jama Masjid and were ready to leave

India. At that time Maulana Azad had
made a historical speech there and had
said : ’

Look, there the tricolour is flying high
with full honour and dignity on the ramparts
of the Red Fort. This is the same flag
which was derided by the arrogant rulers.

But where are those people today ? They
are no more but our tricolour is still flying
high with the same hogour and dignity, We
have to live under its shadow.

Mr. Chairman, Sir, I would like to say
that we should not tolerate any derogatary
remarks regarding the wnational flag or
national anthem or any disrespect towards
them, because they are not just-a flag or a
song. Actually these are the sambols of the
sacrifices made by thousands of people who
sacrificed their lives to keep it aloft. The
rhythm of this song resounds with the
sacrifices of the mothers who lost their sons,
the wives who lost their husbands and
thousands of martyrs op account of which
we are enjoying indzpendence.

Mc¢ Cbairman, Sir, the judsemens of
the Supreme Court regarding the natiosal
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anthem was mentioned here. Actually, .since
the beginning of tlje session, I was making
efforts that the national anthem should be
discussed in the House either in the form
of a submission or under rule 377, butl
was always told that as the matter was
sub judice in the Supreme Court, therefore
it could not be discussed in the House.
I was successful in the ballot also. But I
am hapdy that today we are having a
discussion on this matter.

When the Supreme Court delivered its
judgement regarding this matter, there was
a great reaction against it throughout the
country. A persons raised his voice against
this judgement and today we must pay
tributes to him, The person was Shri
Mohammad Yunus. who is the Chairman
of the Trade Fair Authority of India. He
had said that whosoever insults the national
anthem or makes deiogatory remarks,
does not deserve to be called an Indian
nor does he deserve to hold any post in the
couatry. He should leave this coustry.
Shri Muhammad Yupnus is a person who
bhad left Peshawar and had opted to settle
in Indea after partition, leaving behind his
ancestral property, family, relatives and his
own native place. He did so, because he
wanted to uphold the idea of nationalism
and secularism. And that is why he raised
his voice against the Supreme Courts’s’
Judgement. I congratulate hi nd [ tbink
the whole House will unanimously support
me in this regard. We welcome him, but as
soon as Shri Mubammad Yunus made his
statement, action was taken against him
and he was dragged to the court. I want
that our Government should grant
protection to such a person, who has
sacrificed everything for the sake of this
country and if it oomsiders necessary it
should amend the law accordingly. At
present, he is being harassed - and
pressurised by dragging him to the court.
We should provide protection to Bim and he
should be saved from barassment.

Mr. Ch.airman, Sir, several misleading
things are said about our National Anthem.
Sometimes, it is said that Tagore had
written this anthem in honour of George
IV or V. I would like to clarify for the
benefit of such people that ‘Jana gana mana’
was sung for the first tnme during the
Congress Session in 1911 id Calcutta, and

.then 8 decision was taken that it should be
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accorded the status of National Anthem of
India. Tt was also decided at the sauie
place that Bankim Chandra Chatterjee’s
*Bande Mataram’, which is a famous song
of the novel ‘Anandmath’, would also
recgive equal honour, and would be
accepted as the National Song of India.
Even then if it is said that Tagore kad
written our National Anthem in honour of
King George 1V or VvV of Englat.ad, then
nothing cap be more misleading than
this.

Mr. Chairman, Sir, 1" would like to
make one thing absolutely clear that it: any
person insults our National Flag, National
Aathem or eur National Emblem, thea he
has no right to live in this country and if
the words or deeds of any person,
tantamount to such as insult, he should have
no right to live in the country

Sir, it is unfortunate that sometimfs in
the name of Khalistan and sometimes in t}xe
name of Pakistan, flags of other countries
are hoisted in this country. I would . say
that, those who do it, are the worst tra-uors
of this country. They are neither Sikhs,
nor Muslims, nor Hindus, bacause if they
sincerely believe in any religion, tl.xey cannot
fly flags of other countries; and if anyoone
does so, there shou!d be no place for hlr'n
or her in this country. The people‘ 91‘ th.is
country have alregdy takerra decision in
this regard.

Sir, I want to submit that the people
should be made aware of the significance
of the National Flag and. the National
Anthem. The Government should 'frame
a code for the National Aathem, as it ) l.las
framed for the National Flag, outlining
guidelines for the people to show hnnm'.lr‘
and respect to it. 1 want th?t the said
code be framed at the ecarliest, so thz_n
controversies afe not created at apy time in
this regard.

Mr. Chairman, Sir, 1 once egain
support - the views of the Hon. l’:rimc
Minister and reiterate that the Nat!onal
Anthem, National Flag and the National
Embl:m should not be insulted at any cost.
1f any person, or any gro!n? belonging to
any pacticular section, rell.glon, ‘reglon, t(::
language dces it, then it will not .
iolerated at all, and the people of t\.\\s
country will not allow such glepenta to live
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bere. This is a upanimous gJecision talen
* by us, by the people of this country, and
we, the citizens of India living from
. Kashmir fa Kanyakumari take a pledge to
lay down. our lives to safeguard the
honour of our National Flag and that of
our National Aathem.

[English]

KUMARI MAMATA BANERJEE
(Jadavpur) : Sir, 1 am thankful to you for
giviog me this opportunity to participate in
this discussion. But before 1 come to the
subject, 1 would like to take permission
from yeu—I have given notice—to give
some Bengali quotations; please allow me
to guote.

The National Flag, the Natiopal Anthem
and the National Emblem are the three
symbols of independence, identity and
sovereignty Of the nation and as such, they
must command the spontanecus respect
and loyalty from every citizen of this
country. Itisa fact that we are now
passing through very crucial’times fror the
integration point of view because sometimes
we hear that a copy of the Constitution of
India has been burnt, sometimes it is learnt
that our National Flag bas been burnt by
some one. We were really very much
concerned when we heard the judgement
of the Supreme Court on the National
Anthem. We are very much concerned

about it. Without th pational feelings,
without the respect for the national
symbol, how can any one call himself a

citizen of India ? We are really grateful
that hon. Speaker bhas aliowed a discussion

in this august House. We know
that . this House has some
dignity and respect. We know- that
we, Members of this august House, may

come and go, bot this august House will
go on for ever bearing the unity and
integrity of this country. 1 say this from
my heart that we are ready to die, we are
ready to lay down our.lives makiog
sacrifice for the country, but we cannot
tolerate any citizen of India refusing to sing
our National Anthem or refusing to respect
our Nationsl Flag or refusing to respect
our National Emblem. Nobody can refuse
it.

The national symbol is above all 1he
religions, It is not a partisan matter ang
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in the Constituent Assembly ori the subject

I think the whole House will uaitedly and » 80d the statement was accepted unani-

unanimously pass a resolution or take a
decision that nobody can disrespect these
national symbols. T am really surprised to
hear some voice of some of the opposition
members yesterday, I must, congratulate
Madhav Raddiji because he has given some
constructive suggestions.

But I was surprised to hear Mr, Jaipal
Reddy and Mr. Suresh Kurup who tqok
it as a light thing and have stated like a

joke or a teasing thing.

We have to think about what our Prime
Minister has stated in this House. He
said united we stand and divided we fall.
We hawve to fight against poverty, we have
to fight againt racism, we have to fight
against provincialism and we haye to fight
against parochialism to make our country
strong and to make our natign sfrong.
It is a fact that some communal forces and
some fissiparous
destabilise our » country. We are really
surprised whea we heard that there is a
conspiracy to below up the Parliament.

We have already lost our great mother
Smt. Indira Gandbi, we have lost Gen.
Vaidya, we have lost Lalit Maken and so
many peace loving people. We have to
ask this august House whether terrorism is
more powerful or the unity {md the integrity
of India is more powerful, We have to ask
this august House whether terrorism is more
powerful or the peace loving people’s
attitude is more Powerful. We have to
sort out this matter because otherwise some
people within the country and outside
the country will try to. disintegrate our

couantry.

“Jana Gana Mana_..” by poet Rabindra
Nath Tagoiec was adopted as the Nation?l
Anthem by Constituent Assembly of India
on 24th of January, 1950 by way of a
statement made by the President of the

Assembly to this effect.

-

The _President Dr. Rajendra Prasgd
during the course of his statement said
that the Government is empowered to make
such alterations in the words as it deems
necessary keeping in view the demands of

the ocgasion, There wag no further debate

forces are trying to .

mously.

Now this situation came up only
becausg of {he Supreme Court judgemen,
I must congratulate the Prime Minister
because he bas given a bold statement
yesterday that our Government will not
accept the Supreme Court verdict.

13.48 hrs.
[SHRI SHARAD DIGHE in the Chair)

Somebody may criticize this. But the
people of India arg proud of Rabindra
Nath Tagore. He has got his Nobel Prize for
Geetanjali. At the time of Banga Bhanga in
Bengal between 1905 and 1906 the first man
who tied a Rokhey to Hindus and Mouslims
was Rabindra Nath Tagore. He said...

Banglar maatl Banglar jol, Bahglar vayu
banglar fol punya hauk hei Bhagavan.

In 1919 after Jalianwala Bagh incident
it was Rabindra Nath Tagore who gave up
his knighthood in protest against the
Jalianwala Bagh incident. His outlook
was based on universal truth, his outlook
was based cosmopolitan outlook. He was a
man of duty. He was a lover of natural
beauty and peace loving people. His
tradition was emotion of love for the
humanity. 1 would like to tell the people
who criticize that Rabindra Nath Tagore-
categorically denied and said :

*
“I should only insult myself if I
cared to answer those who consider me
capable of such unbounded stupidity as
to sing in praise of George the Fourth
or George -‘the TFifth as t e ‘Eternal
Charioteer leading the pilgrims on their
j urney through countless ages of the
timele‘s history of mankind*’,

1 would like to quote a Bengali poem about
Rabindra Nath Tagore.

I must congratulate the Vice Chapcellor
of Vishwa Bharati because they have
already taken a decision that they are going
to publish some of Tagore’s collections in
all regional langvages 1 woold als like
to request our Minister to please educate
the pepple of lndia about Tagore’s ideology
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atid his philosophy.
wilknndmtund what swas.., Rabindra -<Nath

Tagoere.” :Sir, Rabindra Math. Tagere . was

very much concerned about.the:3itnation. of;
our country, His outlook was a broad-
"minded onilook:snd when bn. wrote -/this
song:tben hesaitk‘ Panjab; Sindhu - Gujtrat
Muraths Dwavida Utkal-#dnga™. He. was
a..poet-of Benghl...:He bas) not.. mentiopod
about Bengal first:  He:.fitst meationed the
name-of Panjab:becaase. --&is- -outlook - -was
bread-minded. He knew the fealings of
India, . Ha . koew-weiave Jodians-and -I.dia
is our morhieriand;: Indir is.our heart. aed
India: is~our soul...:At the; . time of--Baoga-
Bhapga in:.ither. year .1905~1906 Rabindra
Nath 'l‘agom‘-ssaid‘ 2y«

bl 821

: an'amln fabo. nale
. Mf kb tader kshama. kaf‘iacha.
 tumi ki besechomalo. ?..

Second Sir, he said :

He m r urtha pyrna clqtta Jagore dhire..
. ael Bbaroter ma}ga-manober mgar tire,

I quoze Sir,” he sald about the freedom

fighters to praise them and to remmd tbe

new generafion :

Birer e rakto-srote. maatar e ash'ru’id";'afé
er jato mulya, se kt .
dharar-dhulai h(ibe saara ?

He mesotioned thes¢’ quorahons in “favour of
our freedom fighters, our ‘youth, our stu-
dents and our people who .have fought
for Independen,ce and sacrificed their lives.
I would “also™’ 'hke to Cl\lqte Netaji
Subhash Chander Bose ho, wau our great
hero "’

" Adamra’ ani’arer :orz\qe desh’kc ,
“bhalo-basiha, aamra awajan’/cg bka!o
basina, taai aamra kori grika-bibad
taai aqmader modhey janme erzafar
”’Unirchand Taara aaj& bvorem ‘
o taadér bang:hd veiddhi peye cﬁo?echhe

It is a‘fatt tli‘dt“ﬂils
Yrmt ©hanll are-ii
v.e are facing‘tHfs Probte,

We bive alfeity Hifstd (hé Preventioh
of Insults‘te!Mitiohat” ‘Howodr Act, 1971
which provldgs

pe ‘of ‘Mif 'Zafar and

Then:only the _people .

‘natignal anthem “Saare

L we. a.te ready to dlc. .

easing’ ﬂay by day. So :
R poflgtalYer tHifty-nifne yea¥s of ' ind p(‘:‘n‘i‘féﬁéu§

“Whoever ; . intentionally, , prevenss
the singing of the Indian National

- Anthiém orcauses: distarbance it * any
- aesembly eigaged-in “such singing - shsh
‘be - pitdished ' with - it papriscin
“ment for-a term ‘Which' ‘thay:* ex¢énd: b
“thiree’’ years,  ~OF ‘With'' -fine; " Or “wviefi
“both™ ‘ ‘

Sir tbis Seeuon (3)is mot emough;. Bovernd
meént must:amend +he:Jaw:and - biing “sbout
some " stronhg ‘tamendmeuts: to protect the
nmty aod mtcgmy &ﬁ our countw,

I would ]lke lo draw ,your atj:entmn Qo
g0 throngh. the pexformance, of Aaumungggg.
Before ﬁhe start of Asian Bames mytgad ng
pc#ch
aml “Jana .Ggna Mam It 1s . thq fge]mg :
of everyone why natmnal anthem was pot
sung. _Lknow, . thns sons pas wgn;qn g,g
Igbal. We have. gr&at _efpcctwt"gr him,
He wrote this song before Indemndcmbm
after ‘hat he we was a great admirer of
Rakistan. - We.always zespect. this saong but
why in Asian games this song wan asm

'mstead of the National Anthem.

Some people try o :efnse to. sing

. Natnonal Anthem and respect the naqonal

flag. Even some people have torn thq pics
of the Constitution. What steps bave

takenvby:she ©GGovernment . -t0 : punish - such
persons-and how maay. such: ~persons - hawe
been -punished so fac ? - If you - canne
implement this Act “then . how. :people - will
know about .the law and respect..iowr
National - Anthem. - There shouid be-: IO
partisan . outhook .on: this  :msatfer «in. this

- House.. Membess from beth: sides .are.einited.

on this- matter. - We:are. greatfal 20.the:Chaie
that a discussion- has been allewed.

ln conclusaon 1 wou]d Jake to say ma;
we can, lay down ., ORK
lives for the . progress c:»t'5 aur counq:g and
to protectmg, the uqsty anq mgeswy nf
our country and to . give RIPREr  respect to

the national. symbols. Nahady ' cap. yiolate
the naﬂonal symbols.

- SHRI AMAR ROYPRADHAN (Cooch
Béhdr) < 'Mr: Chairman, Sir,’ Onie CABhOt be
happy té enteyr the ‘qusstion of fistiowdl syhis:

¥ i 'a"matter Of ‘shumé TOr ‘&1 *of “u¥ o
e&f‘ef 6o Shch & cbnti"é% 31 d;ﬁi'fc ‘abobt

the ' natiogal, dnthiern ™ yod’ MR Hutlopal
ettt
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1 fully share the views and the senti-
ments expressed by Shri Madhav Reddi
who is the mover of this motion. 1 may
differ with the Prime Minister on so many
political points, but at least on 'this point,
I fully agree with him that we cannot
accept the Supreme Court's verdict on
National Anthem. We hﬁave been forced
to enter into this debate on account of the
Supreme Court judgement. It has raised
s0 many questions in the public mind. The
Supreme Court has held clearly that such
compulsions of singing National Anthem
would clearly contravene the rights guaran-
teed under Articles 19 (1) and 25 (1) of the
Coaustitution of India. I am not a consti-
tutional pundit or even a lawyer. But I
in my own humble opinion would like to
express my views in this matter that I do
not agree with the Supreme Court
verdict.

The Supreme Court in its observation

has said :

“No person can be forced in the
singing of National Anthem if he has
genuine conscientious, religious
objections.”

1 have got serious objections to the words
‘genuine conscientious, religious
objection®. It is also a fact that so
many questions have been raised in the
public minds after the Supreme Court
verdict, Firstly, whether this poem, our
National Anthem is against the modality
of a particular religion or against general
conscientious, and secondly, when on the
one hand, we are observing the 125th
birthday of Rabindranath Tagore, some
people have raised voice that this particular
poem, our Nationsl Anthem, was written
in connection with the visit of King George,
the Vth of UK. to India. Further, some
people also say that in this particular poem,
the National Anthem, all the States were

also not mentioned.

Before I deal with these questions, we
must appreciate what was Rabindranath
Tagore and what was the political environ-
ment of our country at that time. Further,
we must understand the involvement
of Rabindranath Tagore in the political

movemspt apd what was Rabindranath
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Tagore in the eyes of the
British imperialists in those days
particularly round about 1911 ° when

this particular poem was written.

We should not forget that it is
Rabindranath Tagore whom  Gandhiji
respected as -Gurudeva; we should not
forget that it is Rabindranath Tagore who
got love and affection for Neeruji and
Indiraji and encouraged them. We should
not forget that it is Rabindranath
Tagore who first came forward to welcome
and congratulate Netaji Subhash Chandra
Bose when he quit National Congressin
1939. We should also n®_ forget that it
was Rabindranath Tagore who gave up
his knighthood title in protest of the
Jalianwalabagh massacre by the Britishers.
We shouid not forgeg that it was Rabindra-
nath Tagore who first spoke loudly about
socialism in Russia and said Russia Dekhe
Elam.

We should not gee Kabiguru
Rabindranath Tagore in such a manner
that he was a poet of Bengal only. Yes,
he was born in Bengal ...(Interruptions)
Some people have said that all the States'
were not mentioned in the National Anthem.

14 00 brs.
Jt is also true that he wrote :

“Oh amar sonar Bangla
Amo Tomay Bhalabasi’®

This ‘Sonar Bangla’ is the National Anthem
of Bangladesh. Rabindranath Tagore is not
a poet of Bengal alone. He is the poet of
India. In his ‘Bharat Tirtha®, he wrote—

“He more chitta punya tirthe
Jagare dhire, Ei Dharater mahamanaber
sagar-tire’’

In fact I should stress that Rabindranath
Tagoire is a poet of the world. He wrote
against colopialism and imperialism. And
he raised his voice so loudly long long
back, by writing °Africa’. In this he
depicted imperialists in this way :

“Elo Ai Manusdharar dal
Nakh Jader Tikshna
Tomar Nekerer cheya™



293 Dis. re : Need to preserve AGRAHAYANA 12, 1908 (SAKA)

Sanctity and Dignity of

“The imperialists came to" Africa— -

they are ferocious and their nails are
sharper ‘than the paws of the wild lions
of Africa.”

Rabindranath was a man of great

vision. He was very humane and he
was the greatest lover of mankind. So
he wrote :

“Ami kabi Jata Akhyat jaoer

Nirbak ganer’’

He was a poét of those who are uonknown,
who are neglected and those who cannot
express their minds. So he wrote :

‘“More nam ai bole khyata hok
Ami toma_deri Lok™

“Let his pame be popular in such
a manner that he
people.”’

Now let us study*that particular period
when he wrote this particular poem ‘Bharat
Bidhata® in which our National Anthem is
included. It was around the year 1911.
What was the political atmosphere in our
country at that time ? What was the role
of Rabindranath Tagore in those days ?
What was he in the eyes of the British
Imperialists ? I am not giving here my
own opinion. With your permission 1
wovuld like to gquote the great historian
Jadunath Sirkar from bhis book ‘India
Through Ages’ On page 96, he wrote about
a Case Diary of 1910 at Jorasenka Police
Station, Calcutta where a  constable
réported @

Tio Nambar Dagi—Rabindranath
Tagore kal rat ko ghar pancha®’

This was how the Britishers treated
Rabindranath Tagore. You, see further
more. Rabindranath Tagore was among
23 public and prominent persons who were
named in 1909 by the police intelligence.
These persons were connected with the politi-
cal agitation in Bengal and a close watch was
ordered by F C. Daly, DIG Special Branch,
Calcutta by Circular No. 6 SB., dated 27th

July 1909. The list inclyded Surendranath
Banerjee, Motilal Gbosb, A. Rasul,
Brajendra Kishore Roychowdbari, and so

on. Rabindranath’s name was found at
sl, Ng. 20 in the list.

is the man of common
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‘Home Political PRGS Deposit’ Novem-
ber 1909 reports :

“Babu Rabindranath as a friend
of Arabinda Ghosh. was the aristocrat
champion of the Party.”

So, the great revolutionary, Arabinda
Ghosh was his friend.
In another diary entitled ‘Political

Trouble in India 1909 to 1917°, it s
observed :

“Sir Games Campbell Kerr, the
Private Secretary to the Chief of
Indian Intelligence also refers to Tagore’s
poem °‘Suprabbhat’ as the interpretation
of °‘Geeta’ favoured by Awvurobindo
Ghosh and revolutionaries of Maniktala
Bomb Case.”*

I sball now refer to the Biography of
Gokhale by Dr. B.R.  Nanda. At pages
400-401, it is mentioned :

“When Calcutta University proposed
to confer a D. Litt. Degree on
Tagore in 1913, it appears that the
Governor General bad to overrule the
police objection...”

I do pnot care whether the criminal exami-
nation will give bim a bad character or
not. (Lord Hardinge to Lord Carmjchael)
After all if anybody like to say that
Rabindra Nath Tagore - was the agent of
the Britishers, it is a shame to our nation.
We all should be ashamed of it,

Sir, now let us come to the poem itself
for which so many debates have taken
place.

Janag-gana-mana-adhinayaka, jaya he
Bharata-bhagya-vidhata

Punjab.Sindhu-Gujarat-Maratha-
Dravida-Utkal-Banga

AN HON. MEMBER : Don’t recite
the full poem. .

SHRI AMAR ROYPRADHAN : Ido
not like read the entire poem. Only a
few lines for rc!'etence. It is' the traps-
lation of Rabindranath Tagore himself.
What he wrote ? What is the meaning of
this 2
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Thou art the ruler of the minds of all
people,, dispgoser- of India’s destiny.

Isn’t it ? Is there Rmoything missing in it ?
You go through the other jines of the
samae poetry which- is. not in our pational
anthem, some words may be there, them
you will know what is there in our national

Patan-abhuya daya bandhur, pantha
* Yuga yuga dhabita yatri
Hay chirsorathi, saba ratha chakra

maukha rita patha dinvatri

Sir, this the enternal charioteer and the
poet himself wrote it. It is the glory of
entesnal charioteer who guides human
travellers through the ages. They were
saying that the religious people cannot
support this poem. I do- not believe in
God. There are so many people who
believe in God, whether it is Hindu or
Muslim or Christian. At least they should
know something from the words., So they
should-be proud of this poem. This poem
was never meant for the enlogy of<the King
Geotgoe 'V ~—the imperialist.

So at last, Pmust echo the voice of
other members and join the Hon. Speaker
of this House, who said a few days before,
that:Panliament should make a law in such
a mageer so0 that singing of National
Anthem be made compulsory for us all. I
do sappost it.

Then again 1 must say don’t mingle up
gpoligions with.the comecptiam of nationality,
unity, integrity and sovereignty. Religious
freedom is one and mation’s honour is the
other. So we should hoaour the national
emblem. We should honour the -pational
song. We should- honowr the national
anthens,

SHRI BRAJAMOHAN MOHANTY
@Pard) : Mr.'Chairtiatr, Sir, thé problem
.created by this judgement is mnianifold. It
has almost opened the Pandora’s box. It
has‘credted’ boclal, political hnd legal’ crises
in the countty.

86 far-asthe Mgement- is ' concerned, 1
would': onty place before you, -4%at this
judgement had a gumber of d\:fomuies and
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this
judgenmtont. As a ‘matter-of fact, the cardier
Goverament: had called ;Astind : Margi- case
as a question of Articles 25 and 26, whith
were never deliberated, saylpg. that was not
applicable because Anand Margis had want-
ed to have Tandava dance on this. That
was a case and besides that there was a
larger case.

Three judges were involved in that case.
And this was the guodgement where two
judges were involved. So, thpy are bound
by that decision, otherwise, they would have
referred it to the full Bench or to a larger
Bench. But without doing that they
distinguisbhed this case by saying .that this
case just crept into the earlier case. So, my
submission would be that in that back-
ground, this judgement is ,pot binding on
the courts of lodia; and the Home Minister
should address himself to examining this
decision, and the Law Minister also should
do so.

Now about Article 25. It is subject to
public morality and health. The court did
not address itself to it. <The coart has not
adjudicatéd on that point. My sabmission
is that the freedom of conscience is subject
to public order, public mordlity and puplic
health. So, in that background, that is ‘not
available to them. If that becomes availa-
ble, then those who bélieve in ranfra, the
Rajoeesh group and the Sahaja group will
have the right to freedom of conscience,
and they would have the freedoms to pro-
pagate it in public. That is a subject of
controversy.

The next point is this ¢ so far as Article
19(4) is-converned, the court’s observation
is that the executive: order has net been
given statutory coverage. So, it canunot
over-ride fundamental rights. Is it possible
to give statutgry coverags to- everything ?
Suppose a’'teacher enters a class, and the
students do not get up, or they are moving
arougd and do not sit down. On the
contrary, they claim the right of -movement
which is a fundamemal right. What would
be the situation thea ? How can you cover
this ? It is the patural right of the
teacher and thé parents, to control children,
No statutory coverage is necessary in such
cases.

‘Mr, Madhav Reddi said that we should
improve the statute. I feel that the gtatute
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‘that is in operatiti ¥s adégjuite, aod sufficlesit
to answer this problem My question ik~
bow cas, you give gbsolute coversge ta the
teacher’s rights. Soppose the teacher is
giving dictation, but some stiident is knitting
sweaters. What is the answer to it ? Wil
there he statutory coverage for this 2 To
what extent can you go. on doing such
things ? Should you give a statutory
coverage for the praclice of , rantra,, Sahaja
and other thiogs, to these people whd belicve
in them ?

We are landing ourselves in a very
difficult situation by this judgement. This
judgement has absolutely no saactity and it

should go. It should be thrown into the
dustbin of history by the natios. t
Now about Article 51(a). 1 am only

guoting Supseme Court cases. The editor’s
commentary will perbaps -be quite relevant
here. He has shown how the floodgates
of a controversy have béen opened. He
said

“A significant aspect of the matter
is that facts the court found that the
conscientious objections did not offend
the Fundamental Daty under Article
51A(a) to respect the National Anthem.
A future case may involve a conflict
between the objection based on con-
scienceé and the Fundamental Duties
upon 3 citizen. In tbat respect the
Constitution -of India differs from the
U.S. Constitution. Can &8 member of
the Jehovah’s Witnesses refuseé to take
the Form of Oath or Affirmation
prescribed in the Third Schédule to

the Constitation if reguired to do
so 7
Naturally, they bave, followed USA’s
precedent. You know, nowadays the

frontiers of judicial review have béen un-
recasonably extended. You know that the
Constitution-framers had decided not to
allow the coficept of ‘due process™ in our
Constitution ? Now we are blindly follow-
ing the American. precedents, and importing
‘due process’. Ultimately, the frontiers
have beea yvery much extended..

There are two judgements of the United
States which have been referred to in this
judgement, One case is thst of "Mr.

-

Frankforter in 1949, and the other is that
of Mr. Jackson in 1943. They have follow-
ed the subseguent judgement; but I say that
they have blindly followed it, without
taking into consideration the*special features
of the Indian Constitution.

Mr: Madhav Reddi said that there is
some inadequacy in the statute. So far as
ptevéntion of insult to MNational Honoour
Act, is concerned Section 3 is quite ad-
quate. Somebody says, prevents. What is
prevention ? If I do not do, the others
will not be persuaded not to do; that in-
directly prevents :So, that completely
comes in. So6, within the statute itself,
the case is covetred. He says, somebody
stood up. He bhas shown full respect to
the national anthem. But that is not the
point.

1 would place before you the other side
of the matter; that means whether Rabindta
Nath wrote a song addressing George V or
George 1V. So, that point had been
answered. If anybody goes through that
poem, the whole of it has not been accepted
as a national anthem; part of it has been
accepted as a national anthem. If be says,
the manipulator of the destiny of India to
whom ofean responds, to whom Vindbya®
responds, to whom Himalayas respond, can
there be some human beings or certain
other force to whom the Nature responds ?
So, it is above Nature. So, you can imaginve
what is that force. I do not want to define
it. 7hank you.

SHRIMATI GEETA MUKHERIJEE
(Panskura) : The sanctity of the National
Symbols, be it our National Flag, be it our
favourite and inspiring National Song, I
thigk it is the duty of all Indians to defend
that sanctity. 1 also think that all should
be taught in that spirit. While saying that,
1 would like to make a few obsgrvations in
this connection.

Yesterday, the question of a National
Anthem-—wherher that remains dr not—was
raised by Mr. Indrajit Gupta. Now, why
at al1? As you know, for quite some time

. our Inspiring National Anthem, they were
attacking in different garbs. Once it was

said that it was written for the British
Princess; then that died down. Then there
was a gquestion of geographica}entity :
whether all have been imorm imto it
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or not. So, if you see from time to time
there was an attack from interested quarters
« on the great National Song. 1 believe that,
all of us, irrespective of any ideas we may
have, will defend this.

In this connectfon, I think, surely our
State and National Flag is a symbol of the
State as a whole and also should be defend-
ed for the integrity of the country.

It is good_ for all of us to defend it in
the most flowerly language at our command;
surely that is necessary. But 1 believe the
time bas come to defend the national
integrity and the National Symbols by action
and not only by profession.

I am coming from the old Iadia Peace
March, dedicated to the cause of the world
peace as well as to the integrity of our
nation, There were about two lakhs of
people despite all the disturbances in the
city today; they were marching. I am just
coming from there; irrespective of political
parties, irrespective of any other opinions,
they were saying that they were
for world peace, for the inotegrity of
our couuntry; and in that demonstrasion you
will be happy to know that there was a
contingent from the disturbed Punjab. They
were just behind us They were shouting
all the time. .

Na Hindu Raj, Na Khalistan
Jug Jug Jiye Hindustan

I call this defence of unational integrity, I

call this defence of national symbols. Not
only speechifying. 1 am not saying that
anybody is speechifying. That is not my

point. But the point is, one has to defend
by action.

Secondly, I would like to make a little
observation on the point which was raised
by our young Prime Minister yesterday, 1
do not know, what was the background,
why suddenly while defending these symbols,
correctly no doubt, he suddenly said that
India is against any foreign ideology be
that from America, from Japan or from
Soviet Union.

SHRI SHANTARAM NAIK (Panaji) :
This is exactly because in this judgement
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American judgement have been referred
to.

SHRIMATI GEETA MUKHERIJBE :
Just a minute. Thank you very much for the
prompting. 1 know. 1knewalso. I am
also glad that it has been raised, that it is
because in the judgement the question of
some people in America observing certain
things have been raised, 1 quite understand
that. That could have been said. Japan,
America, Soviét Union all have the same
kind of ideology, I belive. But on the
question of foreign ideology, all ideologies
have to be judged on merits.

Religious ideologies for example. 1
have nothing for religious ideologies. Even
then, I would like to say that “Gautama
Buddha’s religious ideology, that was born in
India, it has spread to China across the
borders. It is in that context we have to see,
it was at that time.

For example, | believe in the Marxist
ideology, Commuaist ideology. s it of any
country ? I would like to say, the question
of ending oppression, exploitation of man

by maa, this concept is an eternal concept,

it has to bz accapted by every
country bat to bz applied in that specific
condition. One cannot say it is foreign

because Karl Marx was a German or be-
cause this Great Revolution, triumphed in
the Soviet Union for the first time. What
I would like to say is India has always
shown unity in diversity. India, therefore,
alsv should reject and accept the ideologies
on the basis of merits. Surely, we shall
not accept any imperialist ideology, doubt-
lessly; Not because it comes from America
but because its content is totally reactionary.
Therefore, I have no objection to this
when...

(Interruptiaon).

PROF. P.J. KURIEN (Idduki) : Madam,
that is what is exactly said. We will not
accept an ideology simply because it is
coming from there. We will judge on the
merits of it.

(Interruption)

SHRIMATI GEETA MUKHERIJEE: In
this context, it is not because, it comes from
an imperialist country or a socialist county

it would be bracketed for any things I say.
(Interruption)
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PROF. P.J. KURIEN :
it on merits and decide and accept it.

SHRIMATI GEETA MUKHERIJEE :
In any case, 1 would like to again say that
we have to defend our national symbols
through our actions, and action mainly,
that is the homage which we have to pay
towards our national symbols.

“SHRI SHANTARAM NAIK (Panaji) :
In fact, the Supreme Cout has so far given
several judgements apd some of them or most
of them have been very illuminating. But
11th Augyst, 1986, I would say, was the
dark day in the bistory of the Supreme
Court, because on this, day, the Supreme
Court, despite the provisions in the Cons-
titution and the law, failed to booour and
respect the dignity of our National Apthem,
On 13th August it was reported in The
"Times of India and on the same day, 1

was one of the first persons to raise it
during Zero Hour. And in this very
session | have even moved a Private

Member’s Bill to amend the Prevention of
Insults to National Homnours Act, 1971.
The question is whether Prevention of
Insults to National Honours Act, 1971 is
required toc be amended or not. I think,
it is not necessary. But I have moved the
Bill as a measure of abundant caution, in
case it is necessary. In my humble sub-
mission, as Prime Minister bas said,
Section 3 of the Prevention of Ibsults to
National Honours Act, 1971 must be read
with Article 51 A of the Constituticn
This the Supreme Ccurt bas failed to
tecognise. In fact, as and when the
Supreme Court required, it had stieiched
the articles and sections of various legisla-
tions several times. In fact, it bas gone
to the extent of asking executive cfficers
or engineers even to provide funds in a
budget. It has created public interest
litigations by stretching the law when there
is no provision for the same. It had
found out after several years that there
is what is known as the basic structure of
the Constitution.- Feor years we did pot
know that there existed the basic structure
of the Constitution. It said that these and
these were the things which constituted the
basic structure of the Constitution and the
same could not be amended. Take the
case of reservation. Todayin each reser-
vation matter it has fixed percentage.
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We will judge + Who has given this power to it ? It is the

power of the legislature to fix any percen-
tage, good or bad. The Sopreme Court
has gone to that extent. When the Supreme
Court has strenched the law in this manner
from time to time, could it not stretch it in
this case to protect our National Anthem,
gational honour and national dignity ?
This is wbat 1 am submitting. If it had
only said that there was no provision, then
it could bave been understood. Even these
circulars which bave been referred to- by
the judgement of the Supreme Court, of
that particular institution uonder the heading
‘Patriotism’ say :
i
“Environment should be created in
the school to develop the right kind of
patriotism in the children Neither
religion, nor party nor anything of
this kind should stand against one’s
love of the country.”

This circular, it says, is not ‘Binding
because it was not statutory  But the very
circular it quoted in arother aspect by say-
ing that it very rightly emrphasised the
importance of religious tolerance. It quoted
a portion of the circular which said” that
all religions should be equally respected.
This part of the circular relied and quoted.
But it did not recognise or respect that
portion of the circular which speaks of
patriotism.

Further the whcle gicurd here is this
that it goes sagairst tle religicus terets,
Right ficm the tegirnrg, its apricochis
very callous. 1t referred to the patiticrer
sayirg that : *

“Until July, 1985, when some
patriotic gentleman took notice, the
gentleman thought it was uppatriotic of
the children not to sing the National
Anthem. He happened to be the
Member of the Legislative Assembly.”

This is the way the petitioner has been
referred to as one gentleman. Is this the
way to refer a person, who s to approach
the Supreme Court on a patriotic issue ?
Could his designation not have been referred
to with dignity ? Right from the begining,
the approach here is vcry callous. Mav 1
go to page 620 of the judgement. Here the
entire base is on religious grounds. The
court says :
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“The students who are Witnesses,
do not sing the National Anthem ‘though
they stand up on such occasions to show
theis respect to the Natiopal ~ Aosthem.
They desist from actval singing onl
because of their honest belief an

conviction that their religion does
not permit them to join any rituals
except it at the same time, of their

prayers to Jehovaha, their God.”
[

Is our nation subservient to any religious
practice or religious people ? Who said so ?
On the contraty, there is every provision
to restrict any Fundamental Right In the
interest of our nation, or the broad
principles as I have stated. Nowhere, it can
be seen from any angle that religion comes
above it. But sometimes the courts and
judges interpret in varjous ways. You
know for twenty years now we have that
judgement on schools wherein they bave
said that minorities have got specilic wight
with respect to the management of their
own schools. We know this law for the
last twenty years, Nothing could be done.
Bat today afiter 20 years, one fine morning
they say, no, even minorities caspot sus-
pend or dismiss teachers imn their ofwn
fashion. Only now after twendy years
they bhave realised this So, for twenty
years they were laying down some different
law. Therefore, I would say that the
sense of patriotism should come first and
foremost. The Prime Minister has said
that as per the existing law its€lf we have
to approach the Supreme Court and get
the interpretation which is in our honour,
but in case the Supreme Court does not
honour, then we have to amend the law
and make the singing of National Anthem
gompukory for all citizens of India.

[Translat fon]

SHRI KALI PRASAD PANDEY :
(Gopalganj) : Mr. Chairman, Sir, yesterday,
the atmosphere in the House was such that
every Member regardless of the region to
which he belonged, welcomed whole
heartedly the Prime Minister’s statement to
the effect that the honour of the National
Symbols would be protected at all costs,
1 am also grateful to him for the statement
that he has made in the House, espousi 8
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ths causa.of the nation’s. prity and integrity,
for which gvery citizen of this country is
praising him today.

| Y 1

.So far as the Supreme Court’s Judge-
meont is.concerand I shall not go into its
legal .aspect, as .J.am oot a legal expert.
But whatener little intelligesce 1 have, 1
shall certainly say that when our
Constitution was framed, it ought to jave
been rlearly provided that nmo one could
spproach the High Court or the Supreme
€ourt -in connection with aratters relating
to ‘our Natiosal Emblem, National Flag
or’our National Anthem. Why is fhis
issue being raised in the House today ?
It 18 Dbeing raised after 36 vears of
independence. Why wasn’t it raised
eardies 2 The issue ‘was challenged in the
High Court and -Supreme Court. On the
one hand, there is the‘ Punjab issue and
on the other Hand there are problems
relating to other States as well. Besides,
there i8 a conspiracy to endanger oer
national unity and iategrity.

Again we have read Tagore’s biography
and Mahatma Gandhi also acceptr him as
G ru Dev, Tbere is nothing in o s ‘Jana
Gana Mana’ which might be against any
particular religion, caste or community.
Therefore, this must be kept in.view while
bringing apy Bill in this regard in the
Parliament. 1 do not want to go into
details in the Suypreme Coust’s Judgement,
but I must say that if our paticnal unity
and integrity j§s jeopardised by any
judgement, we gball never accept it. Many
psople have stood wunder the National
Flag and supg the National Anthem. Every
innocent child of this country is famihar
with ‘Jana Gapa Mana’ and knows that it
is sung on the occasions of our Repnblic
Day and the independence Day. Every
citizen of this country thinks it to be the
symbol of our country, and our Tricolour
flag shows that we are living in aa indepen-
dent country. .

With these words, | support the state-
ment of the hon. Peime Minister,

SHRI KEYUR BHUSHAN, (Raipur) :
Mr, Chairman, Sir, the djscussion going on
at presept is in, regard to our Natiopal
Apthem and our Najional Emblem which
symbolise our, nationa) nnity and integrify,
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In the discussion being held here for the
last two days—whether on terrorism in
Punjab, security at the borders or due
respect to our National Flag and National
Emblem, the underlying moot point is to see
how our citizens are reacting to it. Every
patriot, every citizen shows due honour to
the country, the National Anthem, and the
National Emblem and there is no contro-
versy about it. If a person does not
accept the above, it would imply that he
is not an Indian. It would mean that he
does not have the feelings which a citizen
should have for his country. If we
consider this, it would become clear to us
that there are certain elements which do
not accept the nation and think certain
other things to be greater than the nation.
The reason behind the emergence of such
line of thinking these days is, certain forces
do not want India to become a strong and
powerful nation. This is not an ordinary
thing. It is not so that certain litile
children have felt or that their guardians
have felt or a particular religious group
has felt that it would be a sacrilege to
sing the National Anthem. Why should
religion come into it ? It is a premeditated
anti-national conspiracy and such efforts
are made time and again. Why are we
not allowed to emerge as a strong nation ?
The entire nation will have to debate the
issue.

1t is clear that our mnational thinking
is the offshoot of the culture of the world.
Shrimati Geeta has just now said that the
philosophy of Marx is for the entire
world and the philosophy of Buddha is
for the entire universe. Our philosophy
bhas been the philosophy of the universe.
Qur religion, our thinking, and our culture
are not restricted to one particular place.
These are the result of thinking of our
pation and culture based -on the entire
environment. We have not thought of
ourselves in isolation, we have considered
the entire world as one family and have
made advancement in that way. All
religions are covered under that thinking.
In ‘Jana Gana Mana® which is our national
anthem, the same ideology has been reco-
gnised. I want to come once again to the
same thing that this conspiracy began the
day we got our freedom. The imperialist
powers of the world knew that India will
attain freedom and would strive for world

peace; they also know that it would herald
the end of the imperialist forces and they
will not succeed again in enslaving the
world. Therefore, they raised the question
of religion and dismembered India so that
the apostle of peace may not march
forward. Therefore, they used religion as
a tool in this conspiracy but they could
divide the land and not the hearts, because
at that time Gandhiji was alive. At that time
those powers wanted to divide the men
also, because they apprehended that the two
countries might unite once again. Though
the two lands have not united, yet our
hearts are one. Therefore, they continued
to conspire and till date they are busy In
their nasty designs. Their efforts are
continuing and it is they who are using
religion to complicate the Punjab problem.
Efforts are be ng made to create disaffection
in the State in the name of religion,
whereas the people of Punjab are brimming
with the feeling of patriotism for India.
Howsoever grave the conspiracy may be,
I am sure, there is not even a single village,
out of the 12,800 villages of the State,
where communal riots have taken place.
The people of the State are ready to
embrace each other and are trying to fight
unitedly the present crisis. The more we
take this into consideration, the stronger
will be our nation.

I would like to submit again that the
effort to insult the National Flag, Constitu-
tion and to destroy national integrity are
a part of the same conspiracy. We shall
have to fight it with the same spirit with
which we fought during freedom movement
of our country. We shall not let the
dignity and pride of our flag be compro-
mised, even if we have to sacrifice
ourselves. The national anthem we sing
now has been the symbol of national unity
during the national struggle for freedom.
We had taken a pledge at that time that
we shall not tolerate insult to our flag even
at the cost of our lives. There is need
to inculcate the same spirit in the people
now and it is this spirit which will fulfil
the spirit of the anthem. These separatist
elements are using religion as a ploy to
disintegrate the country. It is definite that
a deep study of religion, brings you nearer
human values of nationalism. You may
study any religion, you will find the same
thing. The description of the religiop hy
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Shrimati Gita is correct but presently the
people in the nama af religion are trying
to take us to destruction. The religious
gurus are preseating a distorted picture of
religion on account of vested interest. But
if you try to ssarch the feeling of universal
brotherhood ia the religion, the fecling
with which the human beings feel themselves
bound with each other, you will not be
disappeinted. We hawe to inculcate in the
people the spirit of secularism and goodwill
towards all the religions. We have to find
out a place where we all can pray together
and that place is under ths national flag.
Therefors, I want to say that we should
march towards that path and strengthen the
cammon man. It is the separatist forces
which ame trying to insult the national
anthem and digintegrate the country. We
ase endeavouring to strengthen the efforts
of those people in the world who want to
live in peace, but the imperialist powers
want to dismember our country. There-
fore, we have to face them in a well
planned manner.

DR. G.S. RAJHANS (Jhanjharpur) :
Mr, Chairman, Sir, most of the things
which I wanted to say on the subject have
already been said by the other hon.
Members. It is the misfortune of the last
speaker that he cannot say new things.
Even then 1 would like to draw your
attention towards two or three inportant
points.

Some of the hon. Members have
quoted certain examples of America in
connection with the judgement on National
Anthem. I want to ask whether we are
going to copy America in everything. Our
friend Shri Chidambaram knows that in
all the American universities, there is a
strange system that ths students keep their
legs on the desks and no one stands up
when their professor enteré the classroom.
If we follow their cufture, you can very
well imagine the fate of this country.

While talking of imitating the foreign
countries, 1 would like to ask; why should
we not Jearn good things from them ? So
far as 1 koow, io Japan in every factory or
company, nationsl aathem is sung and
mational flag is saloted before starting the

wotk for the day, OQuly after that aoy
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work is started. In certain countries alse
there are such traditions. Even if wo have
to imitate, why should we not imitate Japan
instead of clumsy imitation of America.

I fesl surprised whem 1 see people
criticising here even the great poet like
Rabindra Nath Tagore. That man sacri-
ficed his entire life in the service of the
nation for which each and every person of
this country is grateful to him. During
the days when Mahatma Gandhi was
feeling demoralised he had written a letter
to him, in which he had said :

Yadi tomar dak sune kayo na asse
tuml ekla chalo re,

Yadi kayo katha na ko, kayo na sang
aaye,

tumi ekla chalo re.

Which means
{English)

1f nobody responds to your call,
march alone.

you

(Translation]

Mahatma Gandhi himself has conceded
that nothing has given him more strength
than these words of Rabindra Nath Tagore.
These words gave Gandhiji immense
strength and inspiration. Rather Gandhiji
at that time was drifting away from Guru
Dev Rabindra Nath Tagore. He asked
what to do. Then Guru Dev replied that
‘ekla chalo re’.

The way the Himalyas have been a part
of this country and shall always remain so
the way the Ganga bas been flowing since
time immemorsial and shall go on flowing,
similarly ‘Jana Gana Mana’ has remained
our national anthem and shall remain so
whether anyone likes it or not. On this
issue we are not ready to compromise with
anyone. The judges sitting in the air-
conditioned rooms cannot fee! the pulse of
the millions of the common people. We,
the people’s representatives can understand
their feelings and the Prime Minister
yesterday expressed the feelings of all of us,
when he said :

(English]

“This judgement i@ pot acceptable to
us,”
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You will recell that two or three years
back at the end of each film show, national
anthem was played in every theatre. 1 do
not know why this practice has now been
discontinued I wish that the system of
singing national anthem at the end of film
shows should be restaried. Apart from
this, 1 would also like to submit that a
law should be enacted under which every
gaurdian and child will bave to give am
undertaking that whenever a child goes to
the school, bhe will sing the national
anthem. There is o peed to go into the
great history behind the national anthem and
the national flag.

Sir, it is now time when we should tell
the people that there can be no compromise
regarding the National Anthem. Just as
our country and her integrity are eternal, so
is her National Anthem and the Constitution
and there can be no compromise in this
respect.

[ Engtish)

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE 1IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. CHIDAMBARAM) : Mr. Chairman,
I am grateful te hon. Members and to the
whole House for extending théir upanimous
and wholehearted support to the mover of
this meotion and to the pasition taken by the
Prime Minister during his brief intervention
in this debate.

It is 2 matter of great satisfaction that
there has been no wvoice of discord or
dissosance im this debate, We all feel
alike and, therefore, we have spoken in one
voice.

There are three dates, just before and
after our independence, which are etched in
our memory. These are the dates when we
gave to ourselves the symbols of our
nationhood which we had rediscovered after
several centuries and which we bad per-
fected during many decades of service,
struggle and sacrifice.

The first of these dates is, 22nd July,

1947 when Pandit Jawaberial Nehrs present-
ed the tricolour as the national flag.

On the 12th May, 1949 we adopted our
national emblem.

On the 24th Jamuary, 1950 tbe last
solemn act of the Constitutent Assembly,
sitting in the other HaH, was to dccept a
statement read by the President of the
Assembly, Babu Rajendra Prasad who a few
minutes later was elected as the First
President of India that Jana Gana Mana
composed by Gurudev Rabindranath Tagore
would be the national anthem of India.
That song is part of our history. It is part
of our freedom struggle. It was a song;
which was first sung in a Congress Session
in 1911 and Y am sure it was sung earlier
and later in other places also. It was, like
Vande Mataram, a song which moved
millions of ordinary men and womer to
great and beroic deeds. It was on the lips
of our people when they spun the Charkha,
when they braved bullfets and lathis and when
they offered Satyagraha. Verily, 1 may say, it
was a tume to which this nation marched@ on
its onward journey to freedom. What is
the song? 1In Guarudev Rabindranath
Tagore’s own words :

“K was im praist of the ecteraad
chariosteer keading the pilgrins en their
journey throegh countless ages of the
timneless history of smnkind.”’

The song does not belong to India alome. ¢
belong to the whole world. Jana Gane
Mana is a sosg whick ecmbraces sll roligioss,
yet does not belong to any one religion.
Its call is %0 people of all faiths and al
lands. I is a byms in praisec of et any
religion or God but af the suprome religiess
of man. It is x cruel owist of jsony that
our secular Constitution should be imvobed
by a Court ta subesdinate » scouisr seng te
a religious claim,

Sir, the Prime Miaister has speken for
the pation for the people. There was a
time when certain misguided persons
questioned the purpose of the song compos-
ed by Guzsudev. 1 want just %o go eom
record the answer givea by Gurudev to be
on the recosd of this hon. Houss. 1 guete
it : *“I shall enly insuit myself if I caze to
answer those who considex me ecapable of
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such unbounded stupidity as to sing in
praise of George-1V or George-V as the Eter-
nal Charioteer leading the pilgrims on their
journey though countless ages of the time-
less of the history of mankind.’

There are still people who do not
understand. I say this is more out of
sorrow than of anger, but say I must. These
people do not understand nor do they share
the enormous efforts and the great burden
of building a nation. From their seats of
wealth or learning or piety, they look down
upon the resolve the determination of
humble men and women to preserve our
nation-hood and unity. They debunk the
concept of nation-hood, mock at our
values. They ask : Shall we salute our
national flag ? Shall we sing our national
anthem ? Hon. Members will share my
anguish at this sorry pass. What is our
flag if it is not saluted and what is our
anthem if it is not sung. It is said that
those who stand but do not sing, respect
the national anthem. [ fear the day when
it will be said by some one equally wise
that those who sing but do not stand, also
respect the national anthem. I hope such a
day will never come. There are two Acts
which we have made—not because law
should ask Indians, law should ask citizens
to do something which they should otherwise
do naturally and as part of their belonging
to the nation. We have two Acts in punish
any one who deliberately insults our
national emblems. One of them is the
Prevention of Insults to National Honour
Act 1971. That punishes or penalises any
insult to the national anthem or to the
Constitution of India. The other Act is the
Emblems and Names (Prevention of Impro-
per Use) Act, 1950 which penalises anyone
who improperly uses or otherwise contra-
venes the provisions of the Act regarding
the embilem and the flag.

Let me take just one minute to speak
about the philosophy of law. Law and
Legistation are not to be made day after day
to require people to do something which
they should do naturally. Honouring the
Constitution, honouring the pational flag,
singing the pational anthem are not matters
for which there should be 2 law. That is
part of the responsibility of citizenship.
That is part of our duty as Indian citizens.
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But if anybody deliberately insults, deliber-
ately does an act of dishonour, he should
be punished. While dishonour and insult
should be punished, honour and respect
should be a natural act of man. That is
why we think that the law does not require
an amendment. All that it requires is that
those who are charged with interpretation
of the law should do so in the true spirit
of the law and not import ideologies and
arguments to understand the Indian value
system and the Indian Constitution, the
Indian emblems and the Indian symbols.

Recently we witnessed in one State an
organized attempt to burn a part of the
Indian Constitution, It is a very sorry
event. What happend thereafter is a
matter of even greater sorrow. 1 do not
wish to enter into the debate except that I
want to say that those who sow the wind
will reap the whirlwind. ¥ We cannot, by
deed or word, encourage or e¢ndorse any
one who indulges in such an act, namely,
burning of a part of the Constitution,
however strong one may feel about the issue.
Members bere have said that they feel
strongly about certain parts of the
Constitution. But that does not give any
one the right to burn a part of the Consti-
tution.

SHRI PIYUS TIRAKY (Alipurduars) :
But you did not dare say that it was anti-
national.

SHRI P. CRIDAMBARAM :
not get into that debate now.

Let us

I was very happy to see Members on
that side, particularly those who make the
Left Front in a competitive spirit of praise
for Rabindranath Tagore. We share it.

There is really no need for me to make
a long speech. The Prime Minister bas
spoken. Butl want to say this. The
judgement of the Supreme Court was deli-
vered on the 11th August, 1986. Within
18 days, on the 29th August, 1986, the
Attorney-General filed a writ petition under
Article 32 of the Constitution requesting
that the Court should state the correct legal
position. We do not accept the judgement
of the Supreme Court and we never will,
We believe that the true position will be
stated before the year is over and when the
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new year dawns, it will dawn with our tri-
colour flag flying high and our National

Anthem being sung throughout the length and

breadth of this country. Now, what is the
true position ? The true position is that
every man, woman and child shall salute
the National Flag and every man, woman
and child shall sing the National Anthem
when it is required to be sung. Neither
law nor dialectics shall deflect us from this
path. This is the will of the people. A
Fundamental Duty has been enshrined
under article 51A of the Coaustitution to
respect the National Flag and the National
Anthem. I believe, the whole House
representing the will of the people
will endorse and support Government’s
determination to ensure - implicit obedience
to this Fundamental Duty. I once again
thank all hon. Members.

SHRI AZIZ QURESHI (Satna) : I parti-
cularly mentioned in my speech regarding
Mr. Mohammad Yunus, a veteran freedom-
fighter and Chairman of the Trade Fair
Authority of India, who, for expressing
his views on the National Anthem after
Supreme Court judgement, has been forced
to stand on the dock on a defamation
case in the Supreme Court. I would like
to know whether the Government  will
initiate action to save him from any
harassment.

SHRI P. CHIDAMBARAM : Shri
Mohammad Yunus is adequately represented
in thecourtand I bhave no doubt that
no harm will come to him.

{SHRI ZAINUIL BASHER in the Chairl

15.05 brs.

CHILD LABOUR (PROHIBITION AND
REGULATION), BILL, 1986

As passed by Rajya Sabha
[English)

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P.A.
SANGMA) : Sir, I beg to move :

“That the Bill to Prohibit the
engagement of children in certain
cemployments and to regulate the

conditions of work of children in
certain other employments, as passed by
Rajya Sabha, be taken into considera-
tion™

According to the Planning Commission’s
estimates made in March 1985, child workers
number approximately 17.58 million. Most
of these children moreover work in the
unorganised sector where few labour laws
are applicable, This has been causing the
Government a greatdeal of concern. In

India, as in many other developing
countries, children belonging to
the poorest families contribute in

substanttial measure to the income of
their families. JIn these circumstances,
it would neither be desirable nor possible
to impose a total ban on all child labour.
On the other hand, there can be no two
opinions on the point that in certain
employments/industries, the employment
of children is hazardous in the extreme and
should, on no account, be allowed.

As of today, the employment of
children in certain industries/occupations
is prohibited under the law. The Cons-
titution of India stipulates that children
below the age of 14 years should not be
employed in any factory, mine or hazar-
dous employment. Labour laws, like the
Factories Act and the Mines Act, probhibit
the employment of children below a certain
age in factories and mines. The Fmploy-
ment of Children Act prohibits the employ-
ment of children in certain industrial occu-
pations and processes. In other Acts also,
like the Plantations Labour Act, the Mer-
chant Shipping Act, the Motor Transport
Workers Act, and the State Shops and
Establishments Act the employment of
children below a certain age is prohibited.
However, there is no uniformity in these
Act, nor is there any procedure laid down
for deciding the employments from which
child labour should be banned.

In most of the areas where child labour
today is not banned by law, children. work
without the benefit of protection of labour
laws. There are no maximum working
hours, no periods of rest, and no holidays
prescribed for these children. Consequently,
many children work under conditions of
exploitation.

One of the reasons for the existing
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restrictions on child labour not being
effective is that the penalties prescribed in
the different Acts are not stringent enough,
They are also not uniform. Several emplo-
yers who have been found guilsy of employ-
ing children in vielation of the provisions
of differemt Acts, have, therefore, got off
with light sentences. To ensure that the
penalties have a more deterrent effect on
employers, the Employment of Childrea
Act, 1938, was amended in December,
1985. enbaancing both the fine and the
imprisonment prescribed. It is felt,
however, that the offence of employing the
exploiting child labour is an extremely
serious one and therefore the penalties
should be further cnhanced.

It is to taka care of these aspects that
th: present Bill has been introduced. The
Bill seeks to do primarily three things :
(a) ban thz employment of children below
14 years from employment in  certain
spacifizd o:cupations and processes consi-
dered hazardous aad set uvp a procedure
for identification of employments/occupa-
tioas waich are hazirdous for cghildren and
where their employment needs to be
banned. (b) regulate the working condi-
tions of children in areas which are not
hazardous and where their employment is
not banned by law, in such a manner that
child workers cannot be exploited. (c)
enhance the penalties for violations of the
provisions relating to child labour to make
them sufficiently deterrent. The pepalty
for the first offence, now proposed, is
imprisonment from 3 months to one year
or fine from Rs. 10,000 to Rs. 20,000, or
both, and for a second offence, mandatory
imprisonment for a term of not less thag
6 months and upto a period of two
years,

Central and State Governments will be
empowered to frame rules pertaining to the
safety and health of children working in
any establishmaent. The rules wounld pestain
to matters like drinking water, safety of
buildings and machinery, dust and fumes,
lighting etc.

We are aware that the existence of a
law prohibiting and regulating child labour
will not in itself solve the problem of child
labour, Child workers are among the
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most déprivad pereens of ous saciety, and
are ofeen unsble to got acooss to facilities
like eduoation, health care, vecational
training etc. For this purpose a concerted
action plan pooling the resources of all
ooncsrned Ministries in the Central and
Stete Govarpments is being drawn wp in
oomsultation with the oconcernsd Ministries,
This plan is expected teo be finakised
soon.

I request that the Bill as passed by the
Rajya Sabha be taken up for considera-
tion,

MR. CHAIRMAN : Motion moved :

“That the Bill to prohibit the
engagement of children in  certain
employments and to regulate the
conditions of work of children in
certain other employments, as passed
by Rajya Sabha, be taken into consi-

deration.”
DR. T. KALPANA DEV] (Warangal) :
Mr., Chairman, [ welcome this Child

Labeur (Prohibition and Regulation) Bill,
¥986. I am wuohappy as the Bill prohibits
eagagement of chiddren only in certain
cmployments like hazardous industries.
;v means the Gevernment is
not banning the child labour completely.
This leads to child labour in some establi-
shments and thus will create competition
in children employment and the child
wotkers of urban areas and those who are
working in the prohibited induostries are
compelled to go on the streets for begging
as Gowernment hes oot created any other
alternative for their livelihood or to meet
their basic needs.

Complete abolition of the child labcur
is the cherished goal of a civilized society.
1 thiok it is not difficult to reach that goal
if awareness is created; if growth process is
based on the development of citizens
beginning with the childhood and going
right through life.

Fuzther, 1 would like to say that there
is nothing new in this Bill. Article 24 of
the Constitution says that no child below
the age of 14 years shall be employed to
work in any factory or mine or emgaged in
any other bazardons employment. We have
not been able to implement this all theso
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years. No other Ceonstitution—pot even
United Nations constitution—prohibits
child labour in such unequivocal terms.
Inspite of that India has the largest child
labour force. According to World Bank
estimate children in India account for 23
per cent of the total family income. That
is why we are not achieving family pladning
targets both in rural areas #nd slums as
addition of another child is an asset to the
family as they start earning by their fifth
year and supplement the family income.

According to 1971 census there are
10.74 million child workers in the country,
namely, 4.66 per cent of the total child
population and 5.95 per cent of the total
lubour force. Out of this figure 7.9
millions are boys and 2.8 millions are
girls. According to pational sample
survey the number of children as on March
1973 is 16 3 million, that is, one-third of
the world child labour population, By
1986 the child labour population might have
further multiplied. I would like to say
that just like so many other laws by simple
legislation existing on the paper without
efficient implementation will be of no use.
This law also can be flouted just Ilike so
maay other laws without enjoying the
benefits of the law by child labour.

One of the reasons why the parzpts
send their children at this tender age to
work in establishments, mines and
bazardous industries is poverty. Poverty
is the principal cause for several social

evils in a developing society. Due to
certain inherent factors in the existing
situa’ion, child labour is preferred in

certain sectors to adult workers.

Child l1abour is one of the cause for
adolt unemployment. The entrance of the
child 1abour into industries reduces the
volume of adult labour. Child labour is
paid extremely low wages even though they
are made to work in exploitative conditions
in which their physical and mental health

is affected. As long as poverty exists it is
practically difficult to bam the child
labour.

Coming to the Bill it intensds to ban
the employment of children who have not
completed their 14th year in specified
occupation and processes. The Govern-
went is, therefore, encouraging and allowing

the children, . ho are below the age of 14
years, to work in certain establishments
like tea stalls, There is no age limit
specifically at which they can work in an
establishment. That has not been speci-
fically mentioned in the Bill,

According to the survey of the Institute
of Social Understanding, about three
million children are working for 12 to
14 hours in all types of jobs in metropoli-
tan cities. Most of them are engaged in
tea shops, shoe-polishing and motor repair
shops etc. In the capital city of
Delhi itself, about twenty thousand children
are engaged in shoe polishing, milk dis-
tribution and newspaper vending. Under
what Act will these children be covered and
how the law would be enforced by the
Government ? Has the Government ever
thought of these children? I would like
to know that from the hon. Minister.

Further, some children have been made
crippled and these handicapped children
were made professional beggars in some
big cities like Bombay, Calcutta etc. How
are you going to take care of them ?
How are yoo going to punish the psople
responsible for making these children as

beggars.

In part 111 regarding regulation of con-
ditions of work of children, the period
of work on each day shall beso fixed that
no period shall exceed three hours and
no child shall work for more than three
hours before he has had an interval for
rest for at least one hour. How are the
working hours monitored ? Secondly, what
are the amenities provided to the child
labour in their rest hours ? Are there
any specific instructions to the establish-
ments in this respect ? Thirdly, if they
are left like that after their working hours
without any other alternative measures like
education facility, or some other recreation
and if they are not kept busy they
may become problem to the society
especially in the metropolitan cities.

Then, there is no .mention of any
welfare measures to child labour in the
Bill, such as education facilities in therr
rest hours, skill deveclopment training
centres, trausport facility, compulsory
medical check-up, ecomomic development

by fixing the wages, eto,
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Another fact is that the child workers
are ignorant of their rights and privileges.
The children, therefore, must be made
aware of the facts regarding their wages,
workirg hours and the minimun facilities
to be provided by the establishments.
‘Parents should also be discouraged by

educating them, by creating awareness
regarding the health hazards, and by
creating income generating resources,
thereby decreasing the child labour and

this will lead to creating opporunities for
adult labourers. If the child Iabour is
banned completely, about 17 to 20 million
adult workers would get employment, and

thereby the family income would be
raised.
Lastly, the Government should help

these children by providing basic needs to
them like education, food and clothing,
and unless that is done, it is impossible
to control the child labour with legislation
only. As many as 73 per cent of boys
and 80 per cent of girls drop out in
primary and middle schools. The drop
out percentage is much higher in slums
and drought-prone villages and marginal
families. In order to minimise the drop
outs, the income of the parents should be
raised by creating income generating sour-
ces like small scale industries in rural
areas.

With the cooperation and coordination
of other Ministries like Education, Women
Welfare, Social Welfare, a comprehensive
infrastructure should be made to bring up
children as useful citizens.

There should be a total ban on begging
in our country. The Government should
also ban child labour completely, so that
we enter into the 2ist century with
educated and healthy citizens.

[Translation]

SHRI MOOL CHAND DAGA (Pali) :
Mr. Chairman, Sir, in our country, the life
of a poor labourer is wortha dime. In our
country 310 lakh people are doing this sort
of job for whom our efficient and alert
Minister for labour has introduced this piece
of legislation in the House. It appears to
me that he has done a verbatim copying of
the law of 1938. You should study that law
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thoroughly. You also possess the data of
the whole country and other information.
The Article 24 says that :

[English)

“No child below the age of
fourteen years shall be employed to work
in factory or mine or engaged in any
other hazardous employment.”

[Translation)

On the other hand the part E of the
Article 39 says that :

[English]

“The health and strength of
workers, men and women, and the tender
age of children are not abused and that
citizens are not forced by economic
necessity to enter avocations unsuited to
their age or strength®’.

[Translation)

You can very well understand the spirit
of our Constitution by studying these two
Articles. I do not understand why you give
false assurances to the poor of the country.
Whenever you introduce a legislation, you
always say that you have done or you are
going to do such and such thing for the
welfare of the worker, but you please tell me
the number of persons who have been
punished so far under the Act of 1938.
Every time you give an assurance to the
people that whosoever violates the law shall
be severely punished. Here, 1 want to draw
your attention towards the 15 November
issue of the Economics and Politics weekly,
in which the subject of child labour has
been discussed at length, Mr. Chairman,
Sir, I shall not take much of your time, I
know that you will press the bell immedia-
tely, but sometimes you should kindly do
some favour to us.

Today, the Bill which we have been
discussing bere is regarding the children and,
through this we wish to improve their
condition. It has been mentioned in the
Economics and Politics weekly that ;

[Engll.s:h]
“Jt is a fagcical legislation,”
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[Tranglation)

It is obvious that you want to make a
farcical legislation. You may call it a joke
or anything else. What legislation have you
framed :

[English]

‘ Now those Industries which are
known to be extremely hazardous to the
health of small children such as Slate
pencil and glass industries can continue
to legally employ children.”

[Translation]

So far as the question of Firozabad of
Uttar Pradesh is concerned, children in large
number are working in the factories where
the temperature of furnaces is as high as
1400 degrees centigrade. The children work
barefoot in the heat, which is so intense
even that it is not possible to see it with
naked eys. You have also given permission
to employ children there whose lives are
always in danger. On the other hand we say
that these children are national assets and
the future of India depends on them. Do
you want these children to fall victim to
tuberculosis by working in the mines of slate
and pencils. The same situation is prevalent
in Sivakasi where children of 3 to 15 years
of age have to work for twelve hours each
day. You can very well imagine the meaning
of working for twelve hours continuously.
If we have to sit in Parliament for 7 hours,
we take tea thrice. But this is the situation
ip Sivakasi and in the Patna case, the
children were beaten mercilessly and the
Supreme Court and High Court have ordered

that they be released. More than one lakh’

children work in the diamond industry in
Surat. Sir, T want to say that wherever you
see, the children are being maltreated. 15,000
children are working in Bhiwandi. Has our
hon. Minister ever visited Sivakasi, Bhiwandi
and Firozabad and seen the sad plight of
the children working there in factories. Have
you ever seen children working in the bidi
industry, they all are suffering from
tuberculosis. During the SAARC conference
in our country you had taken a decision to
frame a law for the welfare of the children
of the country, but I am surprised that you
bhave not so far introduced a comprehensive
Bill in this regard. You should go through
this Bill, What is written in it,

MR. CHAIRMAN: Mr. Dags, you
conclude within two-three minutes.

SHRI MOOL CHAND DAGA : 1}
would like to draw the attention of the hon.
Minister towards clause 3, in which it bas
been stated :

[English)]

“No child shall be employed or
permitted to work in any of the
occupations set forth in Part A of the
Schedule or in apy workshop wherein
any of the processes set-forth in part B
of the Schedule is carried on :

Provided that nothing in this
section shall apply to any workshop
wherein any process is carried on by the
occupier with the aid of his family or to
any school established by, or receiving
assistance or recognition from Govern-
ment.”

{Translation]

They have stated that this law shall not
apply if anybody works in his house.

Mr. Chairman, Sir, you are not only
bandsome but kindhearted also. What sort
of law you have framed which allows the
children employed in the houses to die...

SHRI VIR SEN (Khurja) : Dagaji, 1
admire your choice.

SHRI MOOL CHAND DAGA : You
bhave provided it. Sir, this proviso should be
withdrawn. What a law you have framed.
A child shall not work for more than six
hours a day.

[English]

“No child shall be required or
permitted to work in any establishment
in excess of such number of hours as
may be prescribed for such establish-
ment or class of establishments.”

Because of shortage of time and you
are also in hurry 1 am going to clause 9.

{Translation)

6, 7 and 8 and again you have included
a proviso tQ clause 9—

{Englisk)

“Nothing in sections 7, 8, 9 shall
apply to any estgblishment whereip any
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process is carried on by the occupier
with the aid of his family or to any

school established by, or receiving
assistance or recognition from, Govern-
ment,”

[Translation]

On the one hand clause (9) provides that
children can work for any number of hours
in the houses and they may work even upto
12 hours. On the other hand Acticle 45
speaks of education of children upto the age
of 11 years. There is contradiction between
this provision and the Bill presented by you.
It is an illegal Bill as it is against the spirit
of the Constitution. I hope that all the
Members will unanimously oppose this Bill
and ask the Minister to withdraw it and
introduce a new comprehensive Bill contain-
ing the provision that a minor child vpto the
age of 14 years shall not be employed in this
trade. Whether the advice of the council is
taken into consideration or not is a separate
thing, but 1 have taken your valuable time,
as it is the guestion of the children and it
is completely a wrong Bill.

You ask the hon. Minister to withdraw
this Bill gracefully. Otherwise, the hon.
Members will declare it ultra vires of the
Constitutions. I urge you to accept my
amendment and I will not move the amend-
ment.

[English)

PROF. N.G. RANGA (Guntur) : Mr.
Chairman, Sir: 1 cannot make any
comments upon the very learned suggestion
made by my hon. friend Mr. Mool Chand
Daga. He studies these Bills much more
carefully than most other Members.
Therefore, it is quite possible that he is
right in his comments, except that on one
point I would like to offer an observation
about his remarks. I do not think any
harm will be done by this piece of legis-
lation. It may not be enough, Certainly
it is not enough. And indeed I personally
apologize on behalf of the people of my
age group, and also on behalf of those
people who were responsible for the formu-
lation of our Constitution, for ovr failure
as a pation to come to the rescue of our
children till now, But then, we have t9

DECEMBER 3, 1986

and Regulation), Bill 324

apologize for very many other things also,
in regard to the Directive Principles which
we have not been able to fulfil so far, even
to a minimum extent. The difficulty [lies
in our general poverty, as also the careless
manner in which we control our Police
forces, and lead them on.

We find children, even in this mestro-
politan city, in the broadways just as cars
move up and down along with scooters and
several other more dangerous vehicles,
trying to sell the afternoon papers and some
other papers as well, taking a terrible risk
of losing their lives. We also see 50 many
children, as Kalpana Ji just mentioned,
who have been maimed purposely, either by
their parents or by others who have stolen
them, or bave purchased them from their
parents, children who do not find any
solace at all from their so-called guardians
or owners. On the contrary, they are
badly treated for their failure to bring, or to
collect, enough money by the evening, i e.
when they return for their meals, So many
horrors are happening; and the Police who
are thesre, do not act. That is the kind of
Police force that we have. Now, so many
of these Bill are being passed by us.

How are they to be implemented ? It
is because the Government of India find it
not possible to implement them sincerely,
this Bill now seeks authority to give advice
to the State Government. What is it the
poor State Government can do when the
Government of India itself is not in a
position to do. Nevertheless, it is a move
in the right direction, right direction in the
sense that we realised our failure; we see
evils; we recognise such and such evils; we
want to deal with them. This is the manper
in which we find it possible today to come
forward before this House with this kind of
aBill. It is not at all enough; it is not
even an effective effort even to offer an
apology. Nevertheless, 1 am prepared to
accept this apologia in the name of the
government and on behalf of government I
offer my apology also the nation for baving
failed till now both myself as w=ll as ¢he
nation as a whole to effort minimum possi-
ble protection for our children.

DR. SUDHIR ROY (Burdwan) : Mr.
Chairman, I oppose this Bill with all the
force at my command. The governmegt
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is trying to lime wash the ugly reality which
vitia-es India because it goes against the
provision of the ILO, provisions of Indian
Constitution, provisions of the UN Charter.
The ILO always pleaded that there should
be a total prohibition of child labour. The
ON Charter on children says :

“The child shall enjoy special
protection and shall be given opportu-
nities and facilities, by law and other
means, to enable him to develop
physically, mentally, spiritually and
socially in a healthy and normal manner
and in conditions of freedom and
dignity. The child shall be protected
agaiost all forms of neglect, cruetly and
exploitation. He shall not be the
subject of traffic in any forms.”

find our Conbstitution also
tries to protect child from all sorts of
exploitation. Article 15, clause (3) cate-
gorically says that there may be special
provisions for children. Article 23 lays
down that there must not be any traffic in
human beings and there must not be apy
‘begar’. Article 24 prohibits employment
of children below 14 in mines and dangerous
factories or in any other hazardous occu-
pation. Then Article 39, Article 42 and
Article 45 clearly say that children are the
treasure of the nation; they should be given
protection; there should be compulsory
education for them and they must be saved
from apy dangerous and hazardous occu-
pation; But this Bill secks to defend the

status-quo.

What is the present reality ? We find
that throughout the whole world, according
to World Bank estimates there are more
than 52 million child labour. Out of whom
17 85 million child labour work in India.
90 per cent of them work in agricultural
establishment; millions of them work as
domestic hands. There are lakhs of child-
ren working in factories. In the carpet
and shawl weaving factories of Mirzapur
and Srinagar and in the Match-Box and
fire works factories at Sivakasi lakhs of

children work.

Then we

Then as our learned friend, Shri _ Daga
chserved that in the glass fa'ctorles in
Ferozabad, in the fire work factories of Siva-
kasi, there are lakhs of child.re:n who are
working in abominable conditions. In the

glass work, children have to work in 1400
degree celsius Sir, already there are 13 Acts.
But these Acts are honoured more in
breach rather than in observance. There are
80 many Acts which bhave been passed after
independence— Factory Act, Mines Act,
Plantation Act, etc.

But we must remember that 90 per cent
of the child labourers work in the unorga-
pised sector, they work as farm hands,
they work as beedi workers, and even the
factory inspectors know it very well. But
most of the inspectors are bribed, they are
hoodwinked. Of course, some of them
think that if they give adverse reports these
children would starve because they will be
thrown out of employment. That is the
reality., Thep, what is the necessity for
this piece of legislation ?

Sir, we find that already the child
labourers who are working in India do not
get the prescribed minimum wages. They
work from 12 to 14 hoursa day and we
find that from the age of three they are
compelled to work, Hence 1 do not find
any validity in this Bill. 1t tries to defend
the sratus-quo only. There is a pious
platitude that within ten years child labour
will be abolished. Sir, such pious platitudes
from the Government are meant for the
consumption of the people, for the voters.

- So our contention is that this Bill should be

withdrawn and instead, there should be
free and compulsory education for children
below the age of 14. There should be a
political will to introduce free and ccmpul-
sory education, the ICDS services should
cover all children living in rural areas, living
in slum areas. They are now compelled to
earn their livelibood at a very early age of
their childbood. WNot only this; all school
going children should be provided with free
meals, free uniforms, and free text-books,
etc. All such facilities should te there if
the children do not become the victims of
exploitation. With these words, 1 con-
clude.

SHRI SOMNATH RATH (Aska) : I rise
to support the Bill. It is alleged that this
Bill is a blatant violation of Article 24 and
a retired Judge of the Supreme Court has
otserved that this Bill bas Ilegalised child
labour.

Sir, despite Article 24 and many laws
prohibiting child labovs, in our country it
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is still oxisting; becauss of the economic
condition of our people and to other
reasons, Children are being employed
in industries, botels, and various other
places, such as carpet-weaving, match and
fire work ynder health hazardous condi-
tions,

I would like to say that this Bill has
made an honest attempt to rationalise this
situation and to clearly define the areas
where the child labour will be prohibited
and where and how it can be regulated on
the basis of a scientific survey to be done
by a statatory committec called the Child
Labour Technical Advisory Committee. It
is pot a compreheansive Bill. The aims of
the Bill are not going to be fulfilled by this
Bill alone. But, certainly, it is an honest
beginning. It is also intended to associate
voluntary agencies and t0 create awareness
among the people. What is stated in this
Bill is that there will be time gap in between
two working hours. While framing the
rules, it must be scen that a meal is pro-
vided to the children during that leisure
period. Safficient ecducation should be
given to the children so that after a few
years, when they leave the factory, they
will serve the country as men of learning,
aot that they will be working as labour
throoghout their lives. This measure
should be provided in the rules. Inspectors,
who arc to inspect these factories or where
the children are allowed to work, should
often see that the provisions of Bill are
implemoated. The lawy arc there to
prohibit child labour in such areas. But in
fact, the parents of these children are
haviog understanding with the employers,
0 that in spite of the laws existing in the
country, the child labour do exist. To earn
the Yivelihood of the family it has hecome
pecessary that the children should work.
8o, it is linked with the economic condition
of not the child labour but the parents.
Steps should be taken to sec that the
parcsts are also rehabilitated, especially
the womeo labour. who is no other than
the mother of the child labour. Women
labour, who are equally victimised as the
child labour, and they should he_ taken
care of also. Unless social condition of
these peaple is improved, tho intention of
this logislation will net work.

DECEMBER 3, 1986

and Regulation), Biil 328

In our country 90 per cent of the
workers are in the unorganised sector. I
jost invite your attention to the speech
made by our Prime Minister in ILO in
1985 and I quote :

“The living and working condi-
tions of labour have improved signi-
ficantly. But we are still only talking
about those who are employed. What
about the usemployed? What about
those who are unorganised, as the vast
majority of workers in  developing
countries are? 90 per cent of all
Indians earn less than organised
workers, These are the millions
spread over our countryside who work
as landless labour or as contract
labour on building sites, in quarrying,
road construction and in service trades,
all at low income levels. In addition,
there are milllons who can find no work
or who are grossly under employed.”

This is what the Prime Minister has said
in ILO in 1985.

Our new 20 Point programme includes pay-
ment of minimum wages to agricultural and
industrial workers in unorganised sector, This
unorgaaised sector of child labour requires
specific attention of the Government. It is
not sufficient that we should pass a Bill
and convert it into an Act, but it must be
strictly implemented. Of course, the hon.
Minister of labour has started some
programme. In fact, by way of a Pilot
project at Sivakasi, an attempt bas been
made to see that the parents of the child
labour gre rehabilitated. There isa pro-
Rramme for another area also. It is not
sufficient that such an organisation sbould
be started only at particular places, it must
be started  throughout the country. In
whichever industry children work, they
should be given sufficient scope for
learning, health care and food.

SHRI SHYAM LAL YADAV
(Varanasi) : Mz. Chairman, Sir, 1 wonld
like to extend my support to the Bill to
the extent to which an attempt bas been
made to reduce employment of children as
far as possible. Although we know that
more than a dozen laws have been enacted
by the Parliament on this subject but still
the evil is there. Why do children get
into the jobs ? A study by the Bombay
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regional centre of the ICSSR on urban
child labour, s quoted by Dr. §.C. Jain,
Head of the Department of Rural Studies,
South Gujarat University, reveajed that
88 per ceat of the children came to work
due to poverty, three per cent
due to neglect of parents and four per
cent due to parents’ compulsions. These
figures related to the urban work force
sampled in Bombay. 1 thiok the same is
the factual position in respect of other
metropolitan towns. Further,in a paper
presented some time ago to a seminar on
child labour in India organised jointly by
the Gandhi Labour Institute, Ahmedabad
and the Antar Bharati, Dr. Jain said that
40 per cent of parents, who wanted to
educate their children but could not, feared
that tbey would be trapped into delinquency
if not put to work, Employers prefer
children because they are agile and nimble,
more amenable to discipline, consume less
food and do not wunionise. The problem
is high tuarn over and vulnerability to moods.
The last, however, is tackled by harsh
disciplinary action, This Gandbi Labour
Institute presented another paper saying
that children labour because they must.
It is both an economic practice and a social
evil. Giving a historic perspective they found
that child labour was soaght in the country
since the middie of the 19th century when
factories first started as a means to lower
overheads and increase profits.

So, these studies do reveal a very
dismal picture. Therefore attempt is being
made to provide disincentives, to provide
punishment for those employers who are
tempted to employ children to work in
their factories, or where children are
employed in unorganised sectors. It is further
said how we can combat this evil. I think
we have igoored it for a long period and
today chiid labour is no longer a medium
of economic exploitation it is necessitated
by the economic compuisions of the parents
and in many cases that of the child him-
ge}f. They work because they must, for
their own sucrvival and that of their families.
Therefore, any attempt through legislation
will not be successful uniess we provide
something for these children, provide for
their education first. What is the position
and the fate of education for those children
below fourteen years 7 We have mentioned
in our Constitution that we shall provide

them free and compulsory education, but
as Prof. Ranga just a few minutes before
said and offered his apologies also, we
bave not been able to provide free and
compulsory education. In fact, the primary
education is becoming more and more
costlier. Pgjmary education institutions
run by the State Governments are not
functioning propeily. There are no build-
ings, no furniture. There are no teachers.
Boys do not know where to go. Therefore,
parents put them to work. Thus, the
Committee that was appointed by the
Labour Ministers in  1983—the Senat
Mehta Committee, has made a very
valuable suggestion and they call for a
programme in an acceptable time frame_
for the gradual elimination of child labour
covering legislation and welfare arrange-

ments including education and economic
development.

“Mere attempts at enforcement of
the existing laws or enactment of new
laws will not yield the desired results
and that might result in loss of employ-
ment of these young persons withoot
corresponding increase in the level of

adult employment and ecopomic
development.*

Therefore, these hardships are to be
avoided. 1 hope the Government will give

due consideratioa and provide some welfare
activities also.

Before 1 conclude, 1 would like to say
about the hazardous occupations that bave
been provided in the proposed Bill. Those
are prescribed in Schedule A and B and
there are no doubt many bhazardous occupa-
tions in which children below the age of
fourteen years should not be employed.
But Carpet Weaving Industry has also been
included in Schedule B. Carpet industry is
an export oriented industry and export has
always been increasing from Rs. 41.3 crores
during 1975-76 it has gope to Rs. 160
crores during 1985-86.

The carpet industry to-day is facing
very keen competition in the world market
from many other countries like China,
iPakistan, Iran, etc. Thisis a Cottage -
industry or the carpet weaving is done
mostly in villages in the house by the
families and in the families some people are
doing agriculture also and part job is
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weaving also and in that family children
also work. The family takes the wool yarn
and other raw materials from the traders
and dealers, exporters. They weave the carpet
in their bouses and then give it back to
those traders and dealers and exporters.
The Senat Mehta

They sell it out.
Committee went into this question. They
visited Varanasi and Mirzapur. These

districts are the headquarters and mostly in
these districts the carpet weaving industry
is prospering. 1t was represented to them.
I think the hon. Minister may be aware
and it is submitted that this carpet weaving
industry is not a hazardous occupation.
There is a zero rate of accident in the
industry. There is no chanee of accident
and this carpet weaving, I tbink the
Government will agree cannot be bracketed
with industry like match, fire-works, glass
and bangles, cement, tobacco, etc. The
quality of inputs used in the carpet weaving
1s mostly mill spun woollen yarn i.e.
about 95% mill spun woollen yarn which is
used in carpet weaving. This is free from
dust. There is no short wool fibre also
which can go in the lungs of the children
and the general health of the children I

think we have seen is in no way
inferior,

SHRI SYED SHAHABUDDIN
(Kishanganj) : What about the eyes and
the back ? I have seen children working

in this carpet weaving factory not only in
Mirzapur but also in Kashmir. 1 know the
children lose their eyes within a few
vears.

SHRI SHYAM LAL YADAV: In
our parts it is not like that.

SHRI SOMNATH CHATTERIJEE :
Is it different in Mirzapur ?

SHRI SHYAM LAL YADAY : In
Kashmir they are weaving finer quality.
(Interruptions) This can be regulated. I
think employment of children in this
carpet industry should be regulated. If it
is there, sol would like to make some
suggestions whenever they are allowed to
work on 1noms they should be allowed for
five or six hours and they should be given
recess in between. And they should be
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provided with nutritious food, lunch etc.
They sbould be paid proper wages. and
they should not be allowed to work in the
night or more than 5-6 hours at a stretch,
and they should be provided with free
medical facilities and free medical help also,
and they should be given proper education
also. This is the situation. It is easy to...

MR. CHAIRMAN : Mr. Yadav, you
will continue tomorrow. Now, the Finance
Minister may move his motion.

16.01 hrs.

MOTION RE : GENERAL ECONOMIC
SITUATION IN THE COUNTRY

{English)

THE MINISTER OF FINANCE
(SHRI VISHWANATH PRATAP SINGRH) :
Sir, I beg to move :

“That this House do consider the
general economic situation in the
country.’’

this occasion to have a
discussion in the House on the general
ecopomic situation in the couptry.
I would like to take this opportunity to
share with the House my perception of
our economic achievements as well as the
problems we face and the solutions that we
must joiotly endeavour to find.

16.02 hrs.

I welcome

{SHRI VAKKOM PURUSHOTHAMAN
in the Chair]

The present economic situation is
characterised by several favourable factors.
As the House is aware, the momentum of
economic growth is being maintained. It
is a matter of particular satisfaction that
in the first two years of the Seventh Plan
we have been able to finagce over 40
per cent of the Central Plan target in real
terms at 1984-85 prices. This is unprece-
dented. We have substantially stepped up
programmes for the poor and taken new
initiatives for the benefit of the workers.
The infrastructure sectors of the economy
are performing very well. The price situa-
tion is under control. New issues in the
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capital market have reached record levels.
Tax revenues, particularly personal income
tax revenues, continue to display remark-
able buoyancy and our foreign exchange
reserves are at a comfortable level.,

At the same time it is important to
anticipate the problems ahead so that we
can find appropriate solutions well in time
without jeopardising our economic develop-
ment. There are two major areas of
economic concern, namely, tbe balance of
payments and the rapid growth of Govern-
ment expenditure, mainly on account of
implementation of Pay Commission
recommendations, increase in subsidies, and
outlays on account of natural calamities,
etc. In these areas of concern, we must act
decisively, and I would like to take a few
minutes to elaborate these point.

It is important to appreciate that the
Indian economy today is on a new growth
path. The economy grew at over 5 per cent
a year duriog the Sixth five year Plan and
the current estimate of growth in 1985-86 is
also about 5 per cent. That means that over
the past 6 years the economy has grown at
5% or higher, in sharp contrast to the
preceding long term trend growth rate of
3.5 per cent. The monsoon this year has
been far from satisfactory. Nevertheless,
because of investments made in irrigation,
fertilizers and propagation of high-yielding
varieties of seeds, agricultural production is
likely to show some increase this year and it
is expected that national income will also
show a healthy growth. As I mentioned
earlier, despite other pressures on the budget,
we have been able to maintain the tempo of
plan investment and in the first two years of
the Plan, over 40 per cent of the Central
Plan target would have been met in real
terms. Alleviation of poverty is the central
goal of all our planning. I am glad to inform
the House that anti-poverty programmes,
particularly NREP and IRDP and the
programme for distribution of food in tribal
areas, are progressing well, and outlays in
the current year on these programmes will
reach record levels. This year the Govern-
ment has also launched a new scheme for
the urban poor, which will promote self
employment opportunities for the poor
living in our urban areas.

In the past, infrastructural bottlenecks
have often plagued the Indian economy, The

AGRAHAYANA 12, 1908 (S4AKA)

in the Country 334

performance this year has been very good;
in some cases a higber growth in the first
few montbs of this year has followed a good
performance last year. This is a. fitting
testimony to the vital contribution of the
public sector to our economy. Electricity
generation in  April-September, 1986 is
nearly 10% higher than the corresponding
period of 198S. This year’s plant load factor
(PLF) in thermal power plants at 51.5% is
the highest in 7 years. The 9.29% increase in
the volume of revenue earning railway freight
recorded in 1985-86 bas been followed ty
another impressive 7% growth in April-
September, 1986 over April-September, 1985,
The production of crude petroleum in
April-August, 1986 has increased by 89 over
the corresponding period of 1985, as
compared to a growth of 4.1% in 1985-86.
Coal production in April-August, 1986 is up
by 7.2% and is also substantially higher thap
the increase of 4.7% recorded in 1985-86.

We should also take particular pride in
the fact that our economic growth in recent
years has been achieved in the context of
relative price stability, In the past 5 years,
inflation, as measured by the Wholesale
Price Index (WPI), has averaged about 6% a
year. This compares well with the average
inflation in all developing economies of over
30% a year over the same period. The
increase in the wholesale price index during
this financial year upto the week e: ded 1Ist

. November, 1986 was 6.4%. A part of this

increase represents the seasonal increase in
the prices of several commodities and is
likely to reverse itself during the post-harvest
pericd. In line with the downwards seasonal
trend, the wholesale price index has declined
by 0.5% in the two weeks prior to 1st
November.

It is also important to appreciate that a
substantial part of the increase in the
wholesale prices in the current financial year
is attributable to oil seeds and edible oils.
This increase in the price of oilseeds and
edible oils is a part of our deliberate strategy
of increasing price incentives to indigenous
producers and thus reducing our dependence
on edible oils imports. The strategy for self-
sufficiency appears to be workirg as imports
of edible oils this year are likely to be
lower by over 50% in value terms as
compared to 1984-85. In order to ensure
rcmunerative_prices to our farmers, the
Government is fpllowing @ contracyclica]
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policy of low releases of edible oils dering
the harvest period so that domestic oils are
purchased in greater quantities, and higher
releases during the lean period.

PROF. N.G., RANGA (guatur):
Through State effort or what ?
SHRI VISHWANATH PRATAP

SINGH : Yes, this is through State ecffort.
The farmer has been the bub of our
coonomy and of our strategy of self-reliance.
The food stocks at 28 million tonnes on 1st
July, 1986 also testify to the productivity of
our farmers and the wisdom of our agricul-
tural strategy. They also constitute invaluable
insurance against bad weather and poor
harvests.

Sugar is another crop in which our
farmers bave clearly demonstrated that when
they are offered remunerative prices and a
stable environment, they will respond
magoificently. You will recall that last year
following a marked shortfall in sugar
production and resullting dependence on
imports, we announced a 2-year sugar policy.
We have followed this up by recently
announcing a further increase Rs. 18 per
quintal of the Statutory Minimum price of
sugarcane well in advance for the sowing of
the next crop. As a result of these measures,
our need for sugar imports is estimated to
have been brought down by about 75% this
year as compared to 1984-85. Therefore,
given the right support we can rely upon our
farmers for our deliverance from imports of
edible o0il which is a heavy drain on oar
scarce foreign exchange resources.

As the House is aware, more than half
the weight in the wholesale price index and
even more in the consumer price index is
that of agricultural and agro-based com-
modities. This reflects the prime place of
agriculture in our economy and the
important contribution of eur farmers to the
pational praduct. Not surprisingly, therefore,
overall price behaviour is dependent on
proper management of demand aad supply
of agricultural commodities, production
incentives and relative prices in the agricul-
tural sector,
come forward with am important paper
providing a long-term perspective on
agricyltural prices which seeks to provide an

gssurance to farmers of remunerative prices
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in an environment of stability. The Govern-
ment is sure that the farmers will respond
positively as they have always done in the
past to ensure self-sufficieacy in the
agricultural sector.

This House will recaill that the Govern-
ment undertook a number of initiatives in
industrial peolicy last year $o acoelerate
growth of output aad employment in
imdustry. The sharp increase in capital issues
approved ina 1985-86 to a record level of
Rs. 3,695 crores as compared to Rs. 2,000
crores in 1984-85 testifies to industry's
response to these initiatives. By October,
1986 nearly Rs, 3,400 crores of capital issues
have been approved in the present financial
year suggesting that the total for the fuil
financial year is likely to exceed last year's
record amount by a very substantial
margin.

On the fiscal front, the continved
bueyancy of tax revenues testifies to the
soundness of the far-reaching Tax policy
reforms that we bave undertaken in the
course of last 20 months. The principal
objective of these reforms has been to
simplify the tax structare, move to a regime
of reasopable tax rates combined with better
administration and enforcement to improve
compliance and raise revenues, foster a
stable and predictable tax policy environ-
ment and make the tax strocture more
conducive to growth and equity. After
reoording an unprecedented increase of 45%
in 1985-86, personal income tax collection in
April-September, 1986 rose by another 269
over the same period of 1985. Total Central
Governmenat tax revenues, which had
increased by 249 in 1985-86 have risen by
19% in the first 6 months of this financial
year as compared with the first 6 months of
the previous year. This increase has taken
place dJespite a significant fall in the oil
sector’s contribution to corporate tax
receipts.

Thus far I bave dwelt on the quantifiable
accomplishments of our economic perfor-
mance. 1 will make bold to say that a more
qualitative . but important characteristic of
our economic performance has been our
ability to gnticipate emerging ecomomic
problems and take corrective actions well in
time. Looking ahead, 1 believe that there
are two areas in which we must persevere
with bold and difiisuls measures in order ¢o
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check emerging problems. These relate to
the balance of payments and the rapid
growth of Government expenditures. As is
well-known to the House, the trade deficit
was high in 1985-86. In the course of the
past year or so, the Government has under-
taken a series of measures to boost import
substitation and accelerate the growth of
exports. 1 have already alluded to the
successful steps taken to increase indigenous
production of sugar and edible oils, A large
increase in fertiliser production is also
anticipated, On the export front we have
put in place a new and more liberal Cash
Compensatory Scheme (CCS) effective 1st
July, 1986. The Duty Drawback Scheme
for exports has also been revamped. Interest
rates on pre and post-shipment credit for
exports were substantially reduced in August
this year. The income-tax concession to
exporters was greatly enhanced by an
amendment passed in the last session of
Parliament. The International  Price
Reimbursement Scheme for steel used in
export is being extended to cover all types
of steel and a similar scheme has been
worked out for aluminium.

These are some of the important
measures that have already been taken to
contain the trade deficit. These measures have
begun to yield results and trade deficit in
the first six months of the current year is
estimated to be substantially lower than last
year. Exports are also showing a fasrer
increase. 1 can assure the House that the
Government will take all necessary measures
to ensure that our self-reliance is not
compromised by excessive dependence on
foreign borrowings of the kind resorted
to by some other countries.

Despite our enviable record in collecting
more revenues, the Central Government
Budget continues to be under heavy pressure
because of rapid growth of expenditures,
especially on non-Plan account. I need not
elaborate on the compulsions of the geo-
political situation which has made the
increase in defence expenditure inescapable.
Nevertheless, we are to ensure that the
Seventh Plan is to be funded in a non-
inflationary manner, it is essential to curb
the growth of overall non-Plan expenditures.
At the same time, to maintain the
momentum of investment and growth and
gnsure adequate plan allocations for social
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and anti-poverty programmes, it is absolutely
necessary to increase the efficiency of and
surplus generation by public sector eater-
prises, in which the natior bhas invested
thousands of crores of scarce savings. The
Government is undertaking a thorough
review of expenditure of the Centre with a
view to pruning non-essential and low-
priority expenditure, and has already taken
a number of decisions in this direction.
These include: a thorough review of
subsidies to reduce overheads and confine
the benefits to really needs groups of society:
containing establishment expenditure at
1986-87 levels, making allowance for the
impact of decisions of the Pay Commission’s
recommendations; reducing non-essential
and low priority expenditure; increasing
revenues through greater efficiency, pro-
ductivity and reduction of costs; and setting
specific targets for generation of internal
resources of public sector enterprises and
reduction of their unit costs of production.

I am sure, the Government has the full
support and cooperation of all sections of
this House in meeting the cballenges that lie
ahead.

MR. CHAIRMAN : Motion moved :

““That this House do consider the
general economic situation in the
country,”

Shri Madhav Reddi.

SHRI C, MADHAV REDDI (Adila-
bad) : Mr. Chairman, Sir, I am really
surprised to see some of the figures given by
the Finance Minister and really we are ata
loss to understand because of throwing
figures at us and non-supplying the support-
ing data. When a Budget is presented, a
lot of information is given to us. Now,
we have some sort of mid-year budget
projections which are before us and the
Finance Minister gave a very long statement.

I do not know on what basis
these projections had been made. I do not
know on what  basis the hon.

Finance Minister had made the statement
with regard to several matters such as the
national income, its growth and so on and
so forth. Usually, when a budget fis
presented, the economic survey report is
given to us and that gives us the basic data
based on which we make our own suggeg~
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tions. But, we have not been given atleast
a mid-year economic survey to study and
know as to what is the actual health of the
economy today.

What we have got with us is only infor-
mation published here and there. Of course,
basically we bave the report of the Reserve
Bank of India. 1 do nmot know whether the
Reserve Bank of India’s report is not consi-
dered authentic or aot by the Government,
The Reserve Bank of India’s report publish-
ed recently—it is an ansual report—says
that the estimated growth rate in real in-
come during ¥985-86 is around 4 per cent
and others estimated only 3.9 per cent
which means that for the second year in soc-
cession—ij.e. this year—of the Seventh Five
Year Plan, the rate is well below 5 per cent.
This is the Reserve Bank of India’s Report.
When he says that we have had a growth
rate of five per cent daring the last two
years, ] am really surprised because we
never achieved any quantum jump from 3.5
to 5 per cent. For a long time it was 3.5
per cent, and that is the reason why econo-
mists call it a ‘Hinda growth rate’. 1 need
not repeat that. The phrase was coined Yy
Prof. Raj Krishna who is no longer there.
In the growth rate, we achieved 2 certain
breakthroagh. Bot what is the growth ? 1t is
only half a per cent and that remains so.
This is the information which is available.
The Centre for monitoring of Indian econo-
my had given a It of information on this,
The Reserve Bank of India Report is there
and many other Reports are there on this
aspect. Our growth rate is arouad four
Per cent: to be exact, it is 3 9 per cent.

Io the projections given by the hou.
Finance Minister, there are two disturbing
factors which I would like to mention. One
is the deficit finance to the tune of Rs. 5,000
crores as against Rs. 3,650 ciores estimated
last year. Of course, it will go up by the
time the financial year is goisg to close,
Also, we do not know what is the net RBI
credit to the Government. That is meore

important. What is the RBI credit to
Government as on date? That s
the real deficit. 1 am sure, this is certainly

going to push up the prices f\‘mber. The
other factor which is disturbing is
the expansion in the non-Plan

experdityre,  government  expenditure,
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which has been projected. The pon-Plen
expenditure has beem projected as Rs.
38,450 crores as against Rs. 31,767 crores
for 1986-87. Amnd this amount of Rs.
31,767 crores is going to be increased. That
is well known to us because we have
already passed two batches of Supplemen-
tary Demands for Grants in which we had
already sanctioned the expenditure on
account of the recommendations of the
Pay Commission, etc. We have also to
accopt the recommendations of the Pay
Commission with regard to pensionary
bepefits. That bas not yet been done, but
the commitment is already there. In other
words, the non-Plan expenditure this year
would be around Rs. 36,000 crores. This
will he the level of non-Plan expenditure.
The Finance Minister has said that it is a
very alarming feature, that it should be
reduced and that certain steps are being
taken by the Goveroment. 1 am very
happy about it. But what are the steps ?
All the steps enumerated are not going to
cut the non-Plan expenditure. 1 was told
that you have proposed a cut of five per
cent in expenditure in all Departments. 1
do not know whether the other Ministries
bave accepted this. I hope they have
accepted this, and if so, I want to know
what type of cut is going to be there. Unless
you give the guidelines that this is the type
of expenditure which is to be cut, what will
bhappen is this. Under non-Plan expendi-
ture, also there is certain productive ex-
renditure. What is going to happen when
you say five per cent cut, is, that the pro-
ductive expenditure in the non-Plan is going
to be cut first, and the 4pna Utsay type of
expenditure will go up. That is what is
going to happen. So, when the Finance
Minister is going to suggest a cut in the
expenditure, he has to specify that this is
the type of expenditure which is to be cut,
Not only, that, every department and every

ministry must prepare a repert and submit
to the Finance Ministry that this is our
proposal for cutting the expenditure. Un-

less you take such proposals, from the
Ministries, 1 am sure that 5% cut is not
going to be of any use as far as the overall
development #s concerned.

I really appreciate and | record my
bigh regard and appreciation for the efforts
the Finance Minister had beea making for

the last two-three years to increase the
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revenue collectiops. The tempo of increase
in the revepue, collection is being maintained,
I am2 very happy aboat it. Notwithstand-
ing the fact that somectimes we feel that
along with the Danda ycu are also using
the carrot. I like your darda, but not your
carrot.

AN HON. MEMBER : Why are you
used to danda ? Either you like both or
don’t like any.

SHRI1I C. MADHAY REDDI : If you
use your danda and the carrot, what happ-
ens is that before the danda is wused, the
carrot will be eaten and the dagnda will not
be th2re. The point is that, the -Amnesty
Scheme and several other schemes ultimately
are going to result into some sort of a
collusion between the departments, between
the officers of the departments and the
dishonest businessmen. Many things wiH
not come to the notice of the Finance

Minister at his level. What goes on, you
will never be knowing.
Recently there were raids after a very

long interval of about two-three months,
after Mr. Thapar was arrested. Only a
few days ago there were raids in Bombay.
About 24 premises of the Formica India
Limited, etc. bad been raided. It is veiy
good. The reports go to say that they
found incriminating evidence and it was
possible for them to proceed further and
then take very strong action But suddenly
there is a stoppage. I don’t know, it is a
rumour. '

SHRI1 VISHWANATH PRATAP
SINGH : Which raid are you mention-
ing ?

SHRI C. MADHAYV REDDI : Formica
India Limited.

SHRI VISHWANATH PRATAP
SINGH : No, no. There is no stoppage.
DR. CHINTA MOHAN : Ooe officer

from Andira Psadesh raided one industrial
house 1n Bormnbay. That officer was imme-

diately transferred.

SHRI C. MADHAYV REDDI: It is
OK. What ]l mean to say is that these
things may BOt cOmeE tO YOMNr notice
even.
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SHRI VISHWANATH  PRATAP
SINGH : J wil certainly logk into it, If
at some level something bad happened,
please bring to my potice and I will look
into it.

SHRI C, MADHAY REDDI : Coming
to the growth rate, ag3in I don’t agree with
the.Finance Minister that the health of the
economy is very geod and the tempo of
development is being maintained. 1 feel that
the tempo is being slowed down because of
certain factors.

The warning sigeals are there, the
Finance Minister himself has said, in tweo
or three sectors there are reasons for
concern. But there are many more sectors
in  which there are warning signals.
What are these 7 On export front certainly
we have to do a jot of efforts. On
other fronts such as the agricultesal
front, the industrial front, what is our
growth rate? Inspite of dberalisation I
find the industrial sector is failieg t¢his
country. TFhat is my very honest opinion.
But the Prime Mipister had been telling
against the big business whemever be goes
out to a foreign country from the foreign soil
also, he had been decrying the big business.
The niceties of it, I leave. When the
Prime Minister said it, is OK, that was a
fact and it had to be accepted. He said
this on foreign soil and it makes little diffe-
rence. There is a case for taking very strong
action, The point is inspite of
giving several liberal concessions whet is
the growth rate in this particular sector.
What is the rate which was targeted for she
Seventh Five Year Plan? It was 8 per
cent. What is the rate today ? We started
with 2 per cent minus in the first year of
\he Seveath Plan. During April-September
the growth rate was only 5.8 per centas
against 6.2 per cent in 1985-86. The Seventh
Plan target is about 8 per cent. The
manufactyring sector has so far recorded
only 6.1 per cent. Of course, there is
growth in certain sectors. In the case of
items of elitist consumption there is
certainly more growth rate than what we
had planned in the Seventh Plan, that is,
electronics, TV sets, etc.

AN HON. MEMBER ; Wil that
generate employment ? hot
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SHRI C. MADHAYV REDDI : True but

that is not a priority sector. What I said
was that in the case of items of
elitist consumption there is certainly

growth but in the vast industrial sector for
items of mass consumptiop there is
stagnation. The hon. Minister was pointing
out that there is actually an improvement
in the generation of electricity. The figures
show that the main shortfall is only in
this sector. The growth rate is less. In
coal sector the growth rate is much less than
targeted.

As regards the agricultural sector the
hon. Minister started on an optimistic note
that inspite of floods and drought we are
going to have a very good crop this year.

That is not my information and that is not
in the reports being published. In the
agricultural sector the agricultural produc-

tion has actually reached the peak in
1983-84. Thereafter there is no growth.
All calculations show that after 1983-84
there had been a minus growth rate, In
1984-85 it is minus 0.9 per cent. Again
there is minus growth in 1985-86, that is,
1 per cent Jess.

The production of 148 million tonnes
will not be achieved again. This year the
agriculture is very bad. We never had

such a bad drought. The spectre of
drooght is haunting this country. There
were serious floods particularly in States

like Andhra. The State Governments had
been trying bard to see that this is made
up by iacreasing the second crop, namely,
rabi crop. The arrivals of kharif crop
clearly indicate that there is going to be
a shortfall in the production of kharif
crop. We are also not very much hopeful
about rabi because of the drought condi-
tions., That being 80 how can we say there
is going to be any growth in the agricultural
sector when it is already stagnating.

Since agriculture is the major item
which contributes to the national income,
how are you going to maintain this 4 per
cent growth rate of the economy ? I am
really unable to understand this.

Now I come to the most important
sector where the Finance Minister has also
agreed that it is causing concern. That is
the pon-Plan expenditure. 1 had aiready
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mentioned about it, but the non-Plan
expenditure had been alarmingly increasing
year after year so much so that today
we have almost 60 per cent of our income
spent on non productive purpose neutralized
in some way or the other.

Now, I come to the prices, That is
another sector where the Finance Minister
said that the position is very stable and
we are able to maintain the price level.

The wholesale prices in October 1986,
according to my calculations, have increased
by 6.6 per cent as against 5 per cent during
the last year for the same period and you
have also agreed. In the wholesale price
there is already an increase of 1 per cent.
During the first six months in 1986-87 it
increased by 6.8 per cent as against 4.1 per
cent in 1985-86.

About the vegetable oils, the Fipance
Minister, said that deliberately Government
wanted the oil prices to go up because we
wanted that the people should purchase
indigenous oil. I am not talking of the
hydrogenated or the refined oil, whose
prices had gone up terribly not only
because of the prise rise but because of the
excise duty, but the ordinary oil, like
groundnut oil is selling today at Rs. 30 per
kg. The price rise in the oils and in the
pulses is phenomenal. It is more than
45 per cent when compared to last year.

The items which are having a 529%
weightage in the price index such as food
items, vegetable oils and so many other
items. All these items have risen at a
very high rate. The rise is too sharp in
consumer prices.

The all India consumer price index for
industrial workers rose for the half year
upto August 1986 by 8.7 per cent as
against 5.5 per cent last year for the
corresponding period. The RBI report
expressed concern about it, but our
Finance Minister has not expressed any
concern. He said that it was under
control.  Fruits and vegetables in the
consumer market went up by 21.8 per cent,
sugar by 23 per cent and coal by 13.8 per
cent. And these are likely to increase
further after the increase of the non-Plan
expenditure due to the revision of salarsies
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of the Government employees as a result
of the Fourth Pay Commission.

Why is it that our economy is not
growing and why is it stagnant ? What is
wrong with us ? The main reason is high
cost economy that we have built in this
country over the years. What is the extent
of this high cost economy ? During the
last fifteen years, if you take from 197J,
the coal prices have increased eight times,
petroleum  products seven times, and
electricity charges six times. The power
tariff in this country is the highest in the
whole world. All other inputs—raw
material, labour, energy, transport-—every
thing is going up. All your products
manufactured in this country are not
acceptable to the foreign market. What
is acceptable to them is only your raw
material or your processed foods such as
mangos, which they do not have. They will
accept such things, whatever be the price,
But your other products are highly non-
competitive. You cannot sell your products
in foreign markets.

AN HON. MEMBER : They are sub-
standard !

SHRI C. MADHAV REDDY : Their
being sub-standard is altogether a different

thing. Here I am talking about the cost
only. You bhave established foreign market
for yourselves for certain products.

But now all those markets are lost. You
have lost the foreign market for tyres and
tubes for steel tubes, for project experts.
We used to export a lot of things. But we
do not do so any longer. We have lost the
market for several items of engineering
goods. What is the use of decrying that
big business or any business is failing us or
they have failed us and so on ? The whole
economy has failed us.

SHRI VISHWANATH PRATAP
SINGH : The whole country can fail
but they have to survive | Is that the
idea ?

SHRI C. MADHAV REDDI: No. I
do not mean that. Whether big or small all
failed.

MR. CHAIRMAN : Please conclude.
You have already taken a lot of time.
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SHRI C. MADHAV REDDI : I
propose one thing. We are now going to
take up half an hour discussion. So can

we, not postpone the discussion for
tomorrow.

(Interruptions)

MR. CHAIRMAN :
complete it today.

We bave to

SHRI SAIFUDDIN CHOWDHARY
(Katwa) : Our economy has a futore Sir !
Let us do it tomorrow also.

SHRI VISHWANATH PRATAP
SINGH : Now there is so much of non-

plan expenditure as regards time, on that
side !

MR. CHAIRMAN
You please conclude.

: Yes Mr. Reddi.

SHRI1 C. MADHAYV REDDI : Speaking
about non-plan expenditure. You pro-
mised a White Paper on the Non-Plan
expenditure. You have said that during
this session you are going to give it. But
we are yet to receive it,

Sir, coming to
Seventh Plan, the
regarding resources for the next Annual
Plan reads Jlike this. Projected figures in
the Central Budget for plan for 1987-88 is
Rs. 21,700 crores, as against the estimated
figure of Rs. 21,095 crores for this financial
year, Assistance to States—is Rs. 7900
crores. For patural calamities you have
provided Rs. 500 crores, in the plan
expenditure. 1 am really surprised to see
this. Because earlier the allotment with
regard to natural calamities was not a part
of the Plan and now you have brought that
also into the Plan. Then there is Central
Plan the size of which is Rs, 13,300 crores.
Funds to be raised additionally by the
public sector Rs, 10,700 crores. 1 do not
koow, I am really not aware how they can
raise’ these funds. Of course, they are
floating the public sector bonds and they
might have already raised a thousands
crores of rupees. You are willing to give
them permission. As a matter of fact, you
are very liberal to give permission and 1 am
very happy about it. But you must also
know as to where the money is going.
Suppose the money is not going to be spent

resources for the
projected statement
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for productive purposes, or even after
raising Rs. 10,700 crores, public sector is
not going to give any profits to the nation,
then this would be a waste. It would
ultimately end in a sort of debt-trap in
which we will be caught and it will be very
difficult for us to come out of it.

SHRI Y.S. MAHAJAN (Jalgaon) : Mr.
Chairman, Sir, | share the optimism of the
Finance Minister that our economy is in a
new growth path. The Sixth Plan could
achieve the target of 5 per cent rate of
growth and the first two years of the
Seventh Plan are likely to achieve the ex-
pected growth rate of 5 per cent,

The accent of the plan is on the aboli-
tion or alleviation of poverty i.e. by raising
the standard of living of millions of small
farmers, workers and people liviog in hill
areas and city slums with meagre resources.
Through various schemes, such as IRDP,
NREP, Hill Area Development Programme,
Special Component Plans for Scheduled
Castes and Special Sub-Plans for the
Scheduled Tribes, a vast machinery has been
created to achieve the main and ultimate
objective of the Pian.

Latest investigations have, however
shown that benefit received by 1i1he target
groups is much less than what is indicated
by the Government expenditure. Leakages
developed by the system must be plugged
forthwith, otherwise the result will be
failure, disappointment and bitterness.

Sir, the Seventh Plan has been framed
on sound lines and its objectives and
priorities are in keeping with the require-
ments of our economic development. The
immediate objzctives, viz. (1) increase in
foodgrains production. (2) enlarging oppor-
tunities of gainful employment and (3)
productivity. I think these objectives cannot
be faulted, though 1 think it would bhave
been in the fitness of things to accord the
same priority. It should have been regarded
as the fourth immediate objective of the
Seveath Plan.

In view of the appalling conditions of
heusing and the dirt, discase, squalor in the
slum areas, 1 think housing should have
been given the same priority as food and
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employment opportunities. Apart from
increasing housing facilities, it would hawe
enlarged the employment potential of the
Seventh Plan, promoted efficiency of labour
and decent and civilised conditions of living
for multitudes of our people.

At preseat, we rely on cooperative
sacietics as an instrument for development
of housipg facilities. This is an extremely
dilatory, time consuming and inefficient
method of development. 1 have known
cases, where acquisition of Jand has taken
10 to 12 years, where the promoter has
committed fraud and indulged in black-
marketing. 1 suggest thcrefore 1hat we
should set up housing agencies in all the
States whose function will be 1o acguire
land, build dwellings to suit different income
groups and sell them to people who later on
caa form cooperative societies for further
maiotenance of common facilities. This
will not only meet the immediate and
urgent need aof the people expeditiously
but also economise the use of scarce re-
sources.

The Government bas set the goal of
providing shelter for all by 2000 A.D. This
goal will remain a distant dream if highest
priority is not accorded to housing and
urban developments. The Planning Commis-
sion itself has warned that 105 million
dwelling units would bave to be added to
wipe out the current backlog of 25 million
houses to meet the future requirecments by
the turn of the century.

Sir, in spite of inadequate rainfal or
drought conditions in some States the
prospects of agricultural production are
good.

Foodgrains production which was 146 2
million tonnes in 1984-85, increased to
about 149 million tonnes in 1985-86, and
is estimated at 150 million tonnes in 1986-
87.

1o the agricuktural sector, the strategy
adopted in the past few years has yielded
major gains such as self-sufficiency in
foodgrains, reflected in sizeable stocks with
the public distribution system. This growth
io total output is howcver cbaracterized by
regional and crop imbalances. Attempts
have been made to correct these imbalances
through special oomcessions or giving
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remunerative prices to growers of some
products. Our concentrstion on irrigation
of land, supply of high-yielding varieties of
seeds, Pesticides etc. has resulted in lack of
sufficient attention to dry-land farming.
Seventy per cent of farmers depend on dry
land i e. rain-fed areas. They constitute
72% of the arable land. Even after utiliz-
ing all possible facilities of irrigation, 52%
of our land would still remain dependent
on the monsoons. Today, the dry lands
contribute about 40% of foodgrains to the
pational food basket, and about 75% of
pulses and oilseeds.

Efforts have heen made by Government
to improve dry-land farming, by helping the
small and margioal farmers, and through
attempts to save as much rain water as
possible for purposes of cultivation and by
liberalised credit facilities to the farmers.
But greater efforts a;e¢ necessary to make
possible the adeption of better methods of
cultivation, and improve the lot of the
oveiwhelming majority of farmers.

In this connection, T would like to say
that the system of crop iosurance adopted
by us should be widened io scope, and
chapged so as to make it a genuine form
of insurance against bad weather and poor
harvests.

The 7th Plan projects a growth rate of
our population at 1 8%. The 6th Plan also
had also estimated the populatien growth
at this rate, per annam. In fact, the growth
rate was 2.2% during the 6th Plan. The
rate of growth has fallen slightly in recent
times, and this tendency is likely to conti-

nue in future. But by the time the
population growth - rate comes
down to 1%. or the two-child norm

becomes universally accepted, the sitoation
would have become explosive. Turmoil
and breach of law would te common, and
administration would become impossible.
What matters is pot so much the falling rate
of growth, as the absolute growth in the
numbers which takes place every year, which
is about 15 million.

What we have to dois not merely to
integrate family plaoning with health,
nutrition efc. but also see that our policy
combines a proper mix of strong incentives
and disincentives. Tt is essential to introduce
sych ccopomic semctions @ woupld Gojer

AGRABAYANA 17, 1908 (SAKA)

in the Country 350

people from having more than two children.
Nobody can claim a natural or constitu-
tional right to reproduce to an unlimited ex-
tent at the risk of society, or of smooth
economic progress.

There is another matter of fundamental
importance which is a long-termm parameter
of economic growth, to which I would like
to refer, viz. our ecological balance. Our
Government has been very conscious of it.
We have started a Ministry for it. They
have taken a number of measures to protect
our environment, /.. our natural resources
such as air, water, land and forests, It is
upon the exploitation of these resources
that economic development depéends.

“The State of I[adia’s Environment,
1984 published recently by thz Cazntre for
Science and Environment, has a crucial
message for our countrymen, yiz. that...

The Report says as follows :

‘“India is becoming a vast waste
land with an enviropmental crisis
engulfing it. The rapid destruction of
forests poses the most serious and
imminent threat, It has reduced the
rain fall in most areas and is likely to
ruin our agriculiure in the near
future.

Immediate steps should be taken to
provide alternative employment to
people in the hilly areas whose living
depends on the destruction of forest
wealth, To depend on laws to protect
the forests is not enough, since they
cannot effectively be enforced. Even if
they could be enforced properly they
would have to be supplemented with
vigorous and positive effort to increase
the area under forests. The position is
80 serious that these remedial measures
brook no delay.'’

The hon. members on the other side said
that our industry is not contributing suffi-
ciently to the national growth. It js ad-
mitted that during the last seven months
industrial growth has been about 6 per cent
whereas we projected, according to the 8th
Plan, it should be 8 per cent rer aonum.
We have undertaken a number of measures
of liberalization ard to be effective: they wih
reguire at deast about two years. Therefore,

| beligve that once they arg ceffective, (he
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industry will expand and will react to the
measures we adopted and the growth rate
will increase.

SHRI BHOLA NATH SEN (Calcutta
South) : Actually, there are only few points
which I would like to make. There is no
Economic Review here. So, it is difficult
to make any accurate submission with
regard to economic problems. But certain
problems have been raised in this regard.
With regard to two economic factors, namely,
(1) Pay Commission Report which is being
implemented and the other to my mind is
the rapid growth of expenditure on account
of increase in subsidy. So far as the Pay
Commission Report is concerned, it is being
implemented, but, at the same time, it
occurs to me that before the Pay Commis-
sion what is preseated is the pay scale and
the system that we are following in this
country, namely, the more senior you be-
come automatically you get a promotion.
This is a thing which I cannot agree myself
personally because if a man becomes older,
he does not become automatically entitled
to a promotion. Nobody has a right to a
promotion; promotion will depend on his
ability, his efficiency and all that.

Now, if this is not insisted upon, the
*work culture’ will not be there; and if the
word ‘culture is not there, we would not
get an increase in production. Productivity
will never increase unless and until the
workers, apart from capital and land aspect,
find it worthwhile to work. Whether they
grew old; whether they grow infirm;
whether they do work or not they will get
higher pay automatically. If they get any
in an assured manner promotion to the next
post, then, 1 think, we shall never never be
able to have the ‘work culture’ in our
country,

The other thing is about the increasing
subsidy. We find subsidy bhere, subsidy
there, but it really falls not only on the
exchequer but on the people in the country.
Subsidy in one sector if it relates to consu-
mer goods; it is bound to affect all the
people of the country. Therefore, the

17.00 brs.

subsidy has to be greatly curtailed. . The
pther day, I was hearing the sybsidy in the
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agriculture sector is going up. You have
given them power, water, fertilizer and all
kinds of things. Now, in spite of that, the
support prices are also given—all kinds
of things you have given. Who pays for
it ?

PROF. N.G. RANGA  All the salaried
and working people.

SHRI BHOLANATH SEN : Everybody
Pays, the clerks have to pay though the
Pay Commission has not increased their
salary to that extent.

Now, the other aspect of the matter is,
I feel it, the railway fare and freights have
been increased and it is mentioned. I have
nothing to say, the fare has been mention-
ed.

Now, coming to the question of power,
51.57 is the plant load factor in some States.
Thermal power is a source of energy and
power in India. We must not forget it.
Why should it be 51.57 only ? Why should
plant load factor be only 51.57 only when
in the Central Government plants it is 70
per cent and in some States it is only 51.57
while in some others it is much less. Why ?
This is the capital of the country. Without
power you cannot make any progress. Just
as in monsoons many people are affected,
and the flood damages crops, similarly the
load shedding can damage the industry.
This is the first item on which we should
make a regular research and see that the
power geaeration comes up much more
than it is being now generated in some
States.

1 was very surprised yesterday, to hear
something about the public sector, which is
coming up, and almost to a position of
commaanding height. These public sector
units, what are they doing ? Why ? Why
can they not get their balance sheets passed
at the appropriate time 7 Whynot? The
public sector some times shows utter
inefficiency. This public sector, on that we
depend, we depend on the production of
the public sector. We depend on Heavy
Engineering, Heavy Electricals—all these
public sector units are there. Bverything,
big and not 80 big jobs are done by the
public sector. Why can they not produce
things in time ? Why can they not supply
things to the other manufacturers to  help
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production 7 Why does it take seven years
tn start a power plant ? 1Is it because they
cannot supply in time ? This gestation
period is a great waste of money and is
costing the exchequer. This waste must be
stopped, at any rate and if necessary there
can be more small power plants, instead of
the large ones. Why not have four smaller
power plants, instead of one big one? If
the large power plant goes out of order a
whole State is plunged into darkness. But
instead of one big plant if six small power
plants are there even if one goes out of
order suddenly, the remaining small plants,
five of them can continue to work. This
idea of having very very big power plants,
I think, has to be reconsidered once again
in the context of our country’s progress.
We are still a nascent nation and we have
got many many hurdles to cross.

What ahout aluminium ? It requires
power as raw material.

SHRI SOMNATH CHATTERIJEE
(Bolpur) : Lot of raw material.

SHRI BHOLANATH SEN : Yes. Now,
I find that in the Indian Aluminium Corpo-
ration they have floated shares or bonds,
worth crores and crores of rupees. They
want to export. How are you going to
export unless you produce more? 1 do
not understand this. Anyway, we are
spending tons of money. We are also
giving to the States, This money is for
putting up one after another power plant,
and so on. H>w many industries will
produce the aluminium products ? How
many years are they going to take ?

How many years are people going to
wait ? Production of power has to be
given a high priority. It has to be seen
that the machines do the work in our plant,
they should make the machines work.
Make the machines supply power; make the
machines do their job and make the men do
their job. Then only the country will
progress and not otherwise.

The other aspect of the matter is that
we are thinking of agricultural produce. We
are probably one of the few countries whose
application of fertilisers is much less than
the quantum that is used per acre in other
countries.
which use more fertiliser than we do and it
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has been proved that by application of more
fertiliser you can get more production. It is
a sad story that two fertiliser concerns, one
in Sindri and tbe other in Haldia, are closed.
About Haldia, newspapers reported that this
factory has stopped production after spend-
ing Rs. 600 crores and only payment of
salary is being made. What a tremendous
waste ? This amount of Rs. 600 crores has
been spent over so many years. And
throughout the time, the value of the money-
is eroding. Now this Rs. 600 crores in the
proper sense would be Rs. 1200 crores now.
Why nothing should be done to run thege
factories ? Remove the present set up if
necessary and start afresh.

I know that contracts have to be given.
Contracts are issued and work is started.
Take for example Hoogly Bridge. It was
started in 1972, It is still not complete.
Escalation goes on. Who pays the escalution ?
But nothing has been taken into account in
cost structure except absorbing a few years
of escalation in the figuring, Delay in
passing, delay in approving, administrative
delays, these are the causes which increase
the cost of the project. 2ke wunderground
railway. It was to be completed about seven
years back. But because of certain things it
could not. Why do you not foresee things
before you give the contract ? Kindly
foresee things so that this waste of time now
can be avoided.

I have said all these things not to
oppose the Finance Minister. In fact, I wish
to say that take these facts into account. 1
have no doubt in my mind that if you do
so, the growth rate will be much more,

SHRI SOMNATH CHATTERJEE
(Bolpur) : Our elegant Finance Minister
pleases in working with aplomb and finesse.
He has come before this House with this
resolution on economic situation so that he
will get from bhis party very laudatory
references, eculogies and of course, full
throated support from the lips—whether
from head or heart I do not know.

We periodically discuss the economic
situation in the country either on our
efforts or on the invitation of the Finance
Minister. But we do not know what effect al}
these discussions have on the Government
because we find that it revels in makep®
belicve situations than looking at the bard
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reality of the presemt position. We fiad
that this Government is overtaken by
inanities and shibboleths.
of eradication of poverty, but because of
their policy, today the strangiehold of
monopolists and big eapitalists is entrenched.
They talk of technolegy and productivity but
they wish to achieve them at the expenses of
the indigenous industry. Sir, the concepts of
seif-reliance and the puablic sector occupying
the commending heights of our economy—
I am quoting Jawabarlal Nebru—seem to
have become taboos in this country, if not
an anathemer. We find that our Finance
Minister believes in an open system. He
wants very widé participation of the people,
of the Members of Parliament, even in the
exercise of budget-making of budgetary
process. We have been supplied with his
loag-tertn fiscal policy, administered price
policy, the agricultural price policy, and
direct taxation policy. He bas been kind
enough to try to invoive the people in these
matteis and he has invited suggestions.
What be wants is ‘an open debate on
Government’s fiscal policies relating to
raising of resources as well as their
aNocation of various expenditure’,

As I said, e works with fincsse. He
has to isnovate. Without innovation one
cannot act in the manner he wishes to do.
But, Sir, his innovation must be tuned to
an orchestra and that orchestra we koow
is the orchestra to suit the whims and
fancies of a very powerful individual in this
country. Therefore, we hear of modernisa-
tion, we hear of privatisation, we hear of
quality, we hear of productivity and what
pot., But what you are achieving in
absolute terms, that remains, as Mr.
Madbav Reddy has correctly said, submerg-
ed tin he jugglery of figures. Tbey are
pot being experienced by the people of this
country. His open system of budgetary
exercise has really opened our whole
economic system to the vagaries of steep
joflation, huge trade deficit, galloping
badget deficits, and as a result, we find that
the whole economic system of our country
is on the verge of collapse. And who are
the victims ? As usual, the victims are
the common and the poor people of this

country.
] have some statistical figures byt
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because of time limit I do not wish to go
into that to demonstrate the frightful
dimensions of our economic malady. But
one thing is clear that the people of fthis
country are not accepting your projections,
Mr, Finance Minister, What is the good
in saying that inflation is within control or
you are going to reduce your budgetary
trade deficit, or the balance of payments
position will imiprove ? What is the effect
of all these in real terms so far as the
people of this country are concerned ?
Unemployment is rising—galloping un-
employment in this country, with greater
and greater addition to the unemployed
force. Because of your decisions, over
92,000 factories in this country are sick,
in the process of closure, and this vast army
of the people of this country who have jobs,
will become jobless. Now what about the
prospect of jobs in this country ? Where
would you provide these people with the
jobs? We do not hear anything about
this. You say that you will not open
bhospitals for sick industry. Well, as
phrases they have come into quotes of the
newspapers. This is all right. But what
about a person who loses his job and what
about the person who loses all prospects of
getting a job and what about the price
line ? What about the house wife 7 What
about the middle class people ? 1have got
a host of figures. I do not wish to read
them. It is known to everybody. Its their
experience in every day life. It is very
good to say—Shri Shiv Shankar said it was
Rs. 8616 crores deficit last year. It will
be reduced by at least Rs. 1500 crores.
How ? Nobody knows. And he said that
during the first quarter there was a
supposedly rise of 26.4%. Even then, I
am very sorry to say, it is not correct. He
comrpared the figures on the basis of un-
revised eatimate. On the revised estimate
it is 2.4% increase. How are you proposing
to close this ? Why is this massive trade
deficit ? (Interruptions) You go on fighting
amongst yourselves, Shri Deora is a nice
man, I like him so much 1 have got his
letter in my pocket. Therefore, what is
very important ? (Inferruptions) The position
is this—how are you going te change the
present morass in which we find ourselves
in. How do you e&xpect our Indian
industry to have increased production—
with a shrinking domestic market and more

and more difficulties in exporting our goods
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and praducts, reasons I bave no time to g0
into ? How do you ¢xpect that there will
be greater industrial production within this
country whereby you can bave ip:port
substitution as you say. You will allow
imports of machines and goods in this
country which we do pot need at the
moment except for your craze for moder-
pisation ahd at the same time you want
this industrial production in this country
to develop and increase. These are
contradictions in terms you opened the

door. Import liberalisation is at whose
cost ? 1 wouldlike to know this. The
country should know.

The Commerce Minister Shri Shiv

Shanker, well, I do not say bappily, at
least he is now saved of the trouble of
External Affairs and his forays to foreign
countries. With bhis fullest concentration
in Commerce Department, will he be able to
find out how the exports will increase and
how can he stop imports when he says in
the same breath that we must have capital
goods importation for our manufacturing
industry. To-day Mr. Finance Minister,
you are aware...

SHRI VISHWANATH PRATAP
SINGH Somehow hon, Shri Somnath
Chatterjee in this House and Shri K.K.
Birla in that House are making same points
in identical language.

SHRI SOMNATH CHATTERIJEE :
That shows that even your closest friends
are deserting you because they have to face
the realities of the situation. The proposi-
tion is that 1 am not advocating Birlas
cause. 1 am advocating the cause of self
reliance which you have given up. I am
advocating the cause of the public sector
which you have given up and you are very
glibly talking about that. (Inferruptions)

has talked of resource
mobilisation. Resource mobilisation from
which sector? You have reduced the
direct taxes. You have gone on putting a
greater and greater burden on the common
people by raising the indirect taxes.

Sir, he

SHRI1 VISHWANATH
SINGH : Direct taxes also.

PRATAP

¢{Ingerraptions)
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SHRI SOMNATH CHATIERJEE: I
will come to it, Please persuade the
Chairman to give me a little more time.

MR. CHAIRMAN : Please conclude.

SHRI SOMNATH CHATTERIEE :
Sir, to conclude, we are only...

(Intesrypsions)

MR. CHAIRMAN : Ng, no. 1 have

given you more than ten minutes. Please
conclude.

SHRI SOMNATH CHATTERJEE :
Sir, about resource mobilisation, 1 am
bappy, as Mr. Reddi correctly said that he
is conducting these raids raising more money.
But ] bad asked last time also: Isita
one-time tempo or will it continue ? But
with reduced raids how can yougo on
maiptaining this rate of recovery except for
the carrot of amnesty 7 Now, at the same
time how can you take credit for greater
recovery by exonerating them from all their
sins aad offences that they have commiitted ?
Sir, today vielation of revenue laws has Jost
all significance, One will not be faced with
any prosecution or with penalty. Sir,
1 think any Government which submits to
such tactics, nothing but admits its clear
failure. How much money was realised by
the bearer bonds scheme, Mr. Pinance
Migpister ? We are having almost pere'niaﬂ'y
this voluntary disclosures scheme. How
much meney is being reslised ?

SHRI VISHWANATH PRATAP
SINGH : For these boarer bonds, you have
to pay back the money with interest,
We cannot pocket it and put it in the
Treasury.

SHRI SOMNATH CHATFYERJEE -
The point is not that. TFhe peiat is that
you are giving them Ilollipops for the
purpose of bringing out the bleck money.
Even whese you have to pay back, there
you bave net got their seaction, faveurshie
response, where they will get back their
black money which you have whitened, and
you think that because you are pocketing it,
they will come out with their mqnsy
voluntarily. (Interruption)

Sir, kindly consider the gquestion of
public scctor contributing to oqur plan
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funding. With the reduced
the pubic sector, with the public sector
being put under greater and  greater
constraints and they have to complete
according to your owa notion of public
sector and sathe a variety of socialism, Sir,
then it will be more and more difficult for
them to mobilise resources for the purpose
of coatributing to the plan funding.

Sir, about Rs. 40,000 crores you have
calculated as public sector contribution for
the purpose of Seventh Five Year Plan.
How much would you expect from the
public sector with a calculated attempts to
‘calumnise’ if I may use such an expression,
the public sector ? Sir, the State Govern-
ments have to contribute. Now is there
any magic wand ? Yesterday the bon,
Speaker was saying, there is no magic
wand. Is there any magic wand for the
State Government, all State Governments in
this country, that by using it they can
raise resources ? The Chief Ministers
agreed for the imposition of consignment
tax. The Constitution was amended for
that purpose. When the Chief Ministers
have agreed now, you do not wish to bring
about a legislation, follow up legislation,
and you are saying there are supposedly
differences between the State Governments.
(Interruptions). The State Governments
are facing financial constraints because
those States which are now faced with
natural calamities, crores and crores of
rupees had to be spent. How much are
you really, sincerely—will you tell us,
Mr. Fipance Minister—reimbursing the
State Governments ?  Therefore, merely
saying, merely making projections which
you cannot achieve, will not solve the
economic problems. The Finance Minister
can put himself on his back. He will get
voluminous vocal support of his fellow-
Members here. But if you think that by
such laudatory references, you can solve the
economic problems of this country, you are
only misdirecting yourself and the people of
this{country.

Sir, 1 think, the deficit financing has
become perpetuated in this country and
that has also affected you and you are
cutting my time.

importance of

[Translation)

SHRI VIRDHI CHANDER JAIN
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(Barmer) : Mr. Chairman, Sir, the most
important thing in the Economic survey and
statement of the hon. Finance Minister on
the economy of the country is that growth
rate has been 5 per cent during 1985-86 but
as per the report of the Reserve Bank of
India, the growth rate has been 3.5 per cent.

.So, the hon. Finance Minister should clarify

if the report of the Reserve Bank of India
is correct or not. If he asserts that growth
rate has been 5 per cent, then he must
clarify it.

The second thing is that our economy is
dependent on agriculture and in the present
conditions in the country, our agriculture
produce is dependent on the monsoon, Other
sources of irrigation in our country bave not
been properly tapped. Only 20 per cent area
bhas been covered under irrigation till now.
We must pay special attention.

At present I want to draw your attention
towards the Indira Gandhi Canal. Had the
construction of this canal been completed
earlier the desert would have turned fertile
and produced enough foodgrains to meet the
requirement of the whnle country. Just as
Punjab is providing foodgrains to other
states, Ganganagar is also producing so
much wheat that it is supplying wheat not
only to Rajasthan but also to the entire
country. The Government of Rajasthan is
not in a position to complete the construc-
tion work of this canal with its own
resources. Its plan envisages an expenditure
of Rs. 3000 crores and the maximum outlay
of Rs. 200 crores has been provided in the
Seventh Five Year Plan. The present situation
is that the recently approved lift canal and
flow canal involve an expenditure of
Rs. 1100 crores. Even if we spend this
amount of Rs. 200 crores, we shall not be
able to complete its construction even within
40 years due to the escalation of construc-
tion cost. This is the fate of the canal for
which the then Home Minister Pt. Govind
Vallab Pant laid the foundation stone in
1956. The Government of Rajasthan is not
capable of completing this work with its own
resources. Earlier also the Central Govern-
ment bad extended special help. I would,
therefore, like to know if the Centre would
provide help in the construction of this
canal by providing special aid so that it
could be completed during the Eighth Five
Year Plan,
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Another poiot is that in your note,
which you had presented earlier, it bas been
mentioned that a provision of Rs. 500 crores
is being made to meet the natural calamities.
Our state is facing severe famine. There is
no food and water; and the situation is so
acute that even cattle are perishing. 1t is the
most severe famine of this century. You are
thinking of reducing the amount being spent
on natural calamities so that the deficit in
the Budget could be brought down. But if
the Central Government does not help the
Rajasthan Government in the situation 1

have described, then livestock would perish
in large number. At present about 3.5 crores
of cattle in Rajasthan are facing famine
problems and if you do not provide help to
save them, not more than 1/4th of them
would be able to survive. During the famipoe
in 1967-68 in Rajasthan, only one tenth of
the livestock had survived. I think that the
same situation is hkely to be repeated now.
So the most important thing is tbat though
you have to balance the budget, yet you will
have to think of some alterpative to solve
the problem in Rajasthan, During the
previous famine, you had started the scheme
of giving wheat as wages, We want that the
same scheme of providing wheat as wages be
started once again as it will provide a great
relief to us, That scheme had kept the prices
of foodgrains in check at that time. We
want that you should assure us that you
will provide the entire help in the form of
wheat and only then we would be able to
meet the situation.

The second thing I want to emphasize is
that there is great need to change the Gadgil
formula. In that formula 60 per cent of the
assistance is based on population. But the
backward areas like Rajasthan, Madhya
Pradesh and U.P. which are very large,......
(Interruptions) Maharashtra and West Bengal
do not come in this category. So long as the
Gadgil formula is not changed for these
backward arecas and area is also not
considered as a basis, we cannot get the help
which we need. In the present situation,
under the Gadgil formula, developed states
get more help and underdeveloped states get
less help. Hence, there is great need to
change this formula.

The third thing 1 want to say is that
yesterday the hon, Prime Minister gave you
special instructions to make changes in the
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Gadgil formula. You will bave to take
some strong measures to bring about the

change. You bhave undertaken the rural
development programmes and poverty
eradication programmes. Under 1.R.D.P.

which is meant for poverty ecradication, the
percentage of subsidy should be reduced,
from 50 per cent as it is grossly misused. I
suggest that the amount of subsidy be
reduced from 50 per cent to 25 per cent and
instead, the Goveynment may provide other
benefits. You can{gtant benefits in the shape
of interest-free loans. In this way you should
try to strengthen the economy. This is my
only suggestion, as it is grossly misused,

Mr. Chairman, Sir, 1 wanted to say
something more, but you are ringing the
bell.

{English)

MR. CHAIRMAN : I have given you
more than 10 minutes. So, the time is over.
I have given you sufficient time.

(Interruptions)

SHRIMATI GEETA MUKHERIJEE
(Panskura) : I would like to know from you
whether the discussion on the general
cconomic situation is going to continue
tomorrow,

MR. CHAIRMAN : Yes, the discussion
will continue tomorrow.

17.36 brs.
HALF-AN-HOUR DISCUSSION
[English)]

Closure of Government of India
Presses at Calcutta

MR. CHAIRMAN : Kumari
Banerjee to initiate the discussion.

KUMARI MAMATA
(Jadavpur) : Before
discussion, 1 think our Minister
Shri Dalbir Singh is also very much
concerned about the closing down of the
Government of India Presses at Calcutta
and Simla. He is very sympathetic to
review the whole situation and consider the
issue. I know that our hon. Minister will

Mamta

BANERJER
starting the
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not give any hegative reply because our
party is always fighting in favour of the
workers. I hope that our Minister will fight
for and protect the rights of the workers,
(Interruptions) Sir, it is a very important
and serious issue. 1 think our Mipister wil
consider my point. The peopls of West
Bengal and Simla are waiting to sce the
decisioa of the Government to review the
whole situation Our Minister has said in
his reply on the 10th November 1986 that
it has been decided to closc down the
undermentioned presses etc. in a phased
manner during the years 1986-87, 1987-88
and 1988-89 : (1) Government of India
Press (Forms Unit), Santragachi; (2) Govern-
ment of India Press, Temple Stieet, Calcutta;
(3) Government of India Press, Simla and
(4) Government of India Forms Stores,
Calicutta. Also, our hon. Minister has stated
in his reply that the decision is based en the
ground cof streamlining the working of the
Government of India Presses and to make
them economically viable and also as a part
of the process of shedding non-essential
activities by the Government. He has further
stated in his reply tbat the staff which can-
Bot be absorbed in other units and ase
Willing to be placed in surplus cell of the
Department of Personnel will be tranfesred
to that cell.

While Government bhas taken such an
imporstant decision, I do not know what is
the basis on which the decision was taken. 1
do not know how the Government has taken
this decision. The Minister has only stated
that as they are economically not viable, our
Ministry is going to close down these
presses.

I would like to Lighlight here that out
of the 20 Presses spread all over the country.
the performance of the Government of India
Press, Temple Street Calcutta, accownss for
74 per cens which is the highest among all
the Presses. Instead of rewarding it, our
Governmest is giving punishment to it. if a
good student gets the first prize because of
his intelligence, because of bis study, then
his parents must give him more opportunities
for study; he showid be given double pro-
motion, if recessary. But instead of reward,
the education of this student is now going to
be stopped Imstead of this press being
rewarded, it is going to be closed.
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Thea I come to the second peint. As for
the Fomms Unit, Sanicagechi, the parfor-
mance @ 44 per cent; it is better than at
leaat aix other prasses; the pesformance bhas
impsaved cempared to last year. But as 8
soward, this Press is facing closure.

Number three is about Simia Press. I
have been told by Shrimati Chandresh
Kumari about it; she was also very much
concerned about it. The performance of the
Simla Press is 42 per cent; it is better than
many other Goveroment of ladia Presses, but
this Press is now being condemned.

The fourth is : the Government of India
Forms Store at Calcutta is a centralised
agency for storing and Qistribution of
standard Government Forms, both civil and
military. This orgapisation has been
functioning effectively since independence.
If this Unit is closed, 700 workers will be on

. the road.

H Government is not going to review
the whole situation, 3,000 workers will be
on the raed. The Government has already
stated that some workers are going to be
surplus. OQur Prime Minister is very much
willing to protect the interests of the
wotkers and farmers. Whenever we raise
our voice, we have seen, the Prime Minister

is very much willing to sert eut our
problems, But how are such things
happening, 1 do not kaow. There must

be some cesmmunication gap or there may
be some lacuna. That is why, these things are
happening.

One Review Committee was set up

under the Chairmanship of Director
of Printing, so far as my kpnow-
ledge goes, under the Chairmanship

of Mrs. Khanna. She bhas recommended
that due to non-viabiliiy, the unit must be
closed down. I do not know whatis the
real pasition. I have no personal grievance
against that lady. But we have to face
the reality. I bhave to speak out the
reality. Nobody should take any decision
according to his or her personal interest.

I would like to mention that the
Ministry of Urbaa Development
approved five year replacement plan/
programme for medervisation which indi-
cates massive modemisation for all the
above-mentioncd shree Presses. But after
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the new Dire¢tor of Printing came, the deci-
sion was swddenly charged. The present
Directer of Printing, in an open-house
meeting at DP and AR in Jume 1986
located the above three Presses for closing
down without showing any reason. Only
two years ago there was a budget provision
for about Rs. 50 lakhs for a new building
for Santragachi Forms Unit, but now
suddenly the Press is proposed to be closed
dowa in spite of better performance. In
1985, the most modern egipment for plate-
making were instalied in Forms Unit,
Santragachi, by spending valuable foreign
exchange. A six-crore rupee project was
also prepared by the CPWD for housing
the Santragachi Forms Unit and a Memo
for approval of E F.C. was prepared. But
now I do not kmow why this has been
changed. In the case of Simla also, one
team of officers had already wvisited the
place and they had already selected a new
site. When this new Director came, all
this was changed, 1 do pot know what
is the intention. 1 want ¢0 say obe thing
categorically and emphatically. These
officials are not interested im maiataining
the image of our Prime Minister; the
officials are trying to desiroy our Party
image, they are tryimg to destroy owur
government image. When our Government
is willing to do something, when our
Minister is willing to do something, whea
our Minister is willing to protect the
interests of our country, there should be
no such intention on the part of the
officials to close down these units. 1 would
request the hoa. Minister...(Inserruptions)
I am a public representative asd the
Minister as also a public representative.
I have some problems in my Constitueacy
and he is also baviog some problems in
his Constituency. Because some workers
are asking me today, /they may ask you
also tomorrow. But you have to see the
facts. J believe and am optimistic that
we will not get any mnegative amswer from
you, T know that you are very sympathbe-
tic to us and you will see the facts. If the
recommendation cannot be accepted please
see what are the best things in it and see
the facts also.

On the one hand, you propose to close
down three units which are giving better
performance and on the other hand you are
adding six crores to your Unit at Delhi,
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the performance of which is below level.
I have no personal grievance about Delhi.
But 1 would insist that you have to protect
the interest of all places.

(Interruptions)

The Printing machines are very old in
the Calcutta Press. They capnot offer
regular production due to mechanical and
electrical defects. So, replacement is
needed for better production.

Secondly, mono-key board and mono-
casting machines are very old in those two
presses, Government is not supplying the
mono-metal to feed these machines. As a
result, production is hampered. Replace-
ment and regular supply of mono-metal is
needed for better production.

It is also a fact that white printing
paper and reel paper for the printing
machines are supplied in a very irregular
manaer. Production is hampered thereby.
So, regular supply of paper is needed for
more production.

The Government of India Forms Store,
Calcutta is one of the oldest offices in
India. From this office the Central
Government Forms Ledger books and
all other papers are supplied throughout
India in the most satisfactory manner for
more than 50 years. There cannot be any
justification to close down the Forms
Store Office of Calcutta.

I would not like to speak more words
because we know that there is no need to
speak more. The only word that we
have to speak is our main intention and
that is ouvr tenacity.

MR. CHAIRMAN :

KUMARI MAMATA
You are also in favour of

Please conaclude.

BANERIJEE :
workers Sir,

I would like to request the Hon,
Minister to please listen to me. Other
Ministers—Shri Santosh Mohan Dev,

Smt. Sheila Dikshit, Smt. Rajendra Kumari
Bajpai—are also here. So. I would like
to appeal that please review the whole
situation and take concrete decisions not
to clase down these units, but take some
constructive suggestions to open this
industry where you can continue these
Pregses.  Only then the worker’s imtorest
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will be protected. Otherwise these workers
will be on the road. Who will protect
them ? In West Bengal sick industries are
increasing day by day. In order to get
some results you have to save and protect
the workers’ interest. So, 1 would request the
Minister to kindly review the whole situa-
tion and set up a Committee which will
review the whole matter and take concrete
decisions not to close down these units.
Please extend the time for this, not
close down. Please review the whole
situation and set up a new Committee.

I think I will get proper justice from you.
Justice will not remain behind the doors.
I need your protection Sir.

SHRI SOMNATH CHATTERIJER
(Bolpur): Can 1 ask a supplementary
Sir ?

MR. CHAIRMAN :
is not permitted.

As per rules, it

[Translation)

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH): Mr. Chair-
man, Sir, in relation to the information
sought in the half-an-hour discussion I
want to inform that 20 printing presses
are working at present. The Group of
Secretaries under the Chairmanship of the
Cabinet Secretary decided in relation to the
press in Calcutta that the enterprises not
earning profits should be closed down and
even the reasons for taking such a decision
bave been mentioned. For example, the
following reason has been mentioned in
relation to the Government of India Press
(Forms Unit), Santragachi :

{English)]

The reasons of economy and certain non-
essential activities, the building of the
Press has been declared wunsafe, The new
building will cost about Rs. 6 crores. As
regards Government of India Press, Temple
Street the reasons are of economy and
shedding of non-essential activities. As
regards the third, viz., Government of
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India Forms Store, Calcutta the reasons
are that on closure of the Temple and
Santragachi presses the workload of the
unit will considerably decrease and will not
be economical to continue.

[Translation)

A meeting of the Group of Secretaries
was held and it was decided in that meeting;
then only this decision was taken that the
running of these presses was uneconomical
and hence these should be closed...

(Interruptions)

(English)
(Interruptions)**

MR. CHAIRMAN : Nothing will go
on record without my permission. Please
take your seats.

[Transiation]

SHRI DALBIR SINGH : The
Government itself wants that the workers
should not suffer in any way. Under the
provisions of the Industrial Disputes Act,
the industrial workers in our units will be
sent to the surplus cell of the Ministry of
Personnel and Training and they will be
absorbed in future wvacancies...(Inrerrup-
tions)

(Interruptions)**
(English)

MR. CHAIRMAN : Nothing will go
on record without my permission. It is not
permitted under Half-an-Hour discussion.
You have got other methods of raising
the issue. About Half-an-Hour discussion
the rales are very clear. After the member
concerned speaks the Minister will reply.
Only members whose name is there in the
ballot will ask questions, Others will not
be permitted to ask question.

(Interruptions)

KUMARI
What reply has he "given ? Where
reply ?

MAMATA BANERIJEE :
is the

(Interruptions)**

*#¢Not recorded.
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MR. CHAIRMAN : Nothing will go
on record without my permission.

SHRI SOMNATH CHATTERJEE :
Sir, I rise on a point of order. The hon.
lady member has raised a very important
matter. The only answer given by the
Minister is what the Secretaries bave
decided. Is this an answer to the Half-an-
Hour discussion? This is why the hon.
Speaker has allowed to raise this discussion.
The member has raised an important
matter and given good reasons.

MR. CHAIRMAN : Please take your
seat. 1 will give my ruling. 1 cannot ask the
Minister to say anything more,

(Interruptions)

MR. CHAIRMAN : As per the rules,
1 cannot press him to answer more than
what he wants to say...

(Interruptions)**

MR. CHAIRMAN :
on record.

Nothing witl go

KUMARI MAMATA BANERJEE :
He has not given any reply to any of my
questions. In that case why did the hon.
Speaker allow me to raise this Half-an-
Hour discussion ?

In protest, I walk out.
17.56 hrs.

(Kumari Mampata Banerjee then left
the House)

MR. CHAIRMAN :
Naik.

Shri Shantaram

SHRI SHANTARAM NAIK (Panaji) :
1t is the duty of the Minister to reply all
the specific questions. It is, of course,
left to him, what he wants to say.

In answer to Unstarred Question No,
1025, it was stated by the Minister at (b) ;

“The decision is based on the
ground of streamlining the working of
Government of India presses and to
make them economically viable and
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also as a part of the process of shedd-
ing non-essential  activities by the
Government.'

All our printing presses print rules and
regulations which practically administer
the country. Are these and other activities
of theirs non-essential activities ? What
18 the economic viability that is derived by
closing down the pripting presses? When
we are oping new industries, what is the
sense in closing these printing presses 7
About three thousand workers are likely to
be retrenched, Has any analysis been made
about the unemployment problem 7 Has any
systematic study been made to arrive
at the conclusion that printing press is a
non-essential activity 2 1If so, on what
basis 7

SHR1I HANNAN MOLLAH (Ulu-
beria) : Furst, I want to register my
protest that the Minister has not replied to
the points raised in this discussion. It is
totally unfortunate.. **

MR. CHAIRMAN : All these things
will not be recorded, It will not form
part of the record. Only put your
questions.

SHRI HANNAN MOLLAH : How
much work is being dobne by private
presses which could have been done by
the Government presses ? How many
machines were kept idle and those did not
work ? What is the reason for that ?
When the Temple Street Press is producing
upto 78.3 per cent of the installed
capacity, why is it being closed down ?

Lastly, will the Government keep the
decision in abeyance and discuss the matter
with the Unions so that these may run on
proper lines ?

18.00 hrs.
{Translation)

SHRI MANORANJAN BHAKTA
(Andaman and  Nicobar Islands) :
Mr. Chairman, Sir, although the hon.

Minister is a good friend of ours and he
belongs to a backward area of the country
and he bas greatly served the worker and

**Not recorded.
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labour class also, but 1 am sorry that the
bureaucrats of his Ministry bhave taken a
very unfortupate decision on this issue.
This has caused a problem of employment
to about 3000 persons. The half-an-hour
. discussion raised by Kumari Mamata
Banesjee in this-‘House has also not been
satisfactorily answered by the hon. Minister.
In view of this, 1 would like to submit to
him that 1 do not want to raise other
issues, but this new problem is causing
worry to the whole of the House. Everyone
has expressed concern about it. 1 would
like to submit whether keeping in view the
feelings of the House, this matter would be
reviewed. Hon, Prime Minister and the
Cabinet Secretary should be apprised of the
feelings of the House so that some suitable
decision on this issue could be taken in
the matter. You, please throw some light
on this issue.

SHRI HARISH RAWAT (Almora) :
Mr. Chairman, Sir, our hon. Minister is
very competent person and he has been
fighting for the rights of the poor. He has
spent his life for the welfare of the back-
ward people, But I express my dissatis-
faction over his answer which has been
prepared by some officers of his Ministry
and which is totally anti-poor in nature.

The second thing I want to say is :

[English]

MR. CHAIRMAN :
question please,

You put only the

SHRI HARISH RAWAT : That is
what I am doing, Sir. ] am a senior member.
1 am not here for the first time. 1 know
what 1 am doing.

MR. CHAIRMAN : You can put only
the question. What can Ido?

SHRI HARISH RAWAT : [ am putting
the question only. Without understanding,
how can you say Sir ? I am formulating my
guestion.

The Minister is not listening.
the question only when he listens,

1 will put

[{Zranslation)
Secondly, as my friend Shri Manoranian
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Bhakta has said that the decision to close
down these presses can gever be agdjudged
correct in any sitpation. 1t has been reported
that this decision is based on the recommen-
dations of the committee under the
Chairmanship of the Cabinet Secretary and
the Governmeat has full auvthority to review
this decision. Besides, a new committee may
be appointed to go through the recommenda~
tions of that committee or the Cabinet
Secretary may again be eantrusted with thi§
job.

Keeping in view the feelings of the
House as also the interests of about 5500
labourers and the policy of the Government,
will this whole matter be reconsidered. Will
you refer this issue for reconsideration to the
committee appointed under the chairman-
ship of the Cabinet Secretary and defer this
decision of closing down the presses till the
report of the sub-committee is received say
for a period of one year or six months ?
This is all that I want to know from you.

SHR! DALBIR SINGH : Without
replying individually to the views of
various hon. Members, I would like to say
this much, as Shri Rawat has ajso said, that
we would review this whole issue within a
period of six months. As this august House
has expressed concern over the retrenchment
of some persons and some other problems,
all such issues will also be reconsidered in
this period.

{English)

SHRI SOMNATH €HATTERJEE : Is
the whole decision kept in abeyance Sir ?

(Interruptions)

[Tarnsiation)

SHRI HARISH RAWAT ; Mr. Chait-
man, Sir, we are satisfied with the answer of
the houn. Minister. We express our thanks
to the hon. Minister.

18.05 brs.

The Lok Sabha then adjourned till Eleyen
of the. Clock on Thursday,
December 4, 1986 Agrahayana
13, 1908 (Saka)
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